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LOK SABHA DEBATES

LOK SABHA

Thursday, April 30, 1992 / Vaisakha 10,
1914 (Saka

The Lok Sabha met at
Eleven of the Clock

{MR. SPEAKER in the Chair}
OBITUARY REFERENCE |

[Engfish}

MR. SPEAKER: Honourable Members,
| havetoinfom the House ofthe sad demise
of one ot our former colleagues, Shri Shashi

Ranjan.

Shri Shashi Ranjan was a member of
the Third and Fourth Lok Sabhaduring 1962-
70 representing Pupriconstituency of Bihar.

An agriculturist by profession he was an
active social and polttical worker. _

An able parliamentarian, he actively
participated in the proceedings of the House
and lost no opportunity to draw the attention
of the House towards the problems faced by

| the workers.
¥
Shri Shahi Ranjan passed away on 12
Aptil. 1992 at New Dethi at the age of 73
years.

We doeply moum the loss of this friend
and | am sure that the House will join me in
conveying our condolences tothebereaved
family.

The Members may stand In silence for
a shont while as a mark of respect to the
deceased

11.02 hrs.

{The Members then stood in silence fora
short while)

SHRI HANNAN MOLLAH :(Uluberia)
Sir, | have given you a notice for the
suspension of the Question Hour.

MR. SPEAKER: | have disallowed
that notice.

(interruptions)
SHRI HANNAN MOLLAH: Sir, Special

. 301 has been applied to India by the United

—

States of America which causes selious
harmto our trade andit has intervenedin our
savereignty. (Interruptions)

SHRI BASU DEB ACHARIA: (Bankura)
Sir, while replying yesterday, the Commerce
Ministerdid not say anything aboutthisat all.
{Interruptions)

MR. SPEAKER: You candiscuss it later
on.

(Interruptions)

SHRI GEROGE FERNANDES
(Mizatfarpur): Sir, there should be a
discussion on this matter.

MR. SPEAKER: Yes.

{Interruptions)

SHRI A, CHARLES (Trivandrum): We
are also equally concerned on this matter. !
have also given notice in this regard. But it
should be after the Question Hour.
(Interruptions)

MR. SPEAKER: Wel, this is your
Question Hour and we can discuss It also,
Every day | should not be required to speak
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like this. | have found that Members have
started agitating on issues like this at the
start ofthe Question Hour.lamsayingonthe
floor of this House that if any agitation of this
kind is going to be started on the floor of the
House at the start of the question Hour, it will
notbeshownon TV, andtodaythereisno TV
coverage. | am making it very clear that
discussion of this kind will not go on TV.

| agree to the idea that it may be
discussed. Let usdiscuss it at a propertime.

SHRIBASU DEB ACHARIA (Bankura):
Today, there is no TV coverage.

MR. SPEAKER: That is exactly what |
am saying. When the TV is not there, you
don’t do such things.

Question No. 820 please
11.07 hrs.

ORAL ANSWERS TO QUESTIONS
Import of Crude Oil

[Translation]

*820. SHRI TEJ NARAYAN SINGH:

APRIL 30, 1992

 Oral Answers 4
SHRI RAJESH KUlWAR:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) the countries with which new
agreements have been signed during the
last three years for the import of crude oil;

(b) the broad details of the said
agreements indicates the terms and .
conditions thereof; and

(c) the total quantity of crude oil likely to
be imported from these countries during the
current year, country -wise?

[English)

THEMINISTEROFPETROLEUMAND |
NATURALGAS (SHRIB. SHANKARANAD):
(a)to(c). Astatementis laid onthe Table of
the House.
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11 Oral Answers
[ Translation}

SHRI TEJ NARAYAN SINGH: Mr.
Speaker, Sir, through you, | would like to
know the names of the countries with which
we have signed agreements for the impont
of crude oil and the terms and conditions the
agreement and the total requirement of our
country and the extent to which itis likely to
be met by the import.

[English)

SHRI B. SHANKARANAND: In the
year 1991-92, we produced 29 milliontonnes
indigenously andwe imported about 24 million
tonnes of crude. As for 1992-93, the target
which Is yet to be finalised and which is
indicated inthe Oll Economy Budgetis 27.46
million tonnes of indigenous production and
we propose to import 26.7 million tonnes.

[ Translation)

SHRI TEJ NARAYAN SINGH: Mr.
Speaker, Sir, my secondquestionis, whether

the Government hopes to meet the oik

|

requirement of our country this year.
[English)
MR. SPEAKER: Can we meet the

" demand indigenously?

SHRIB. SHANKARANAND: The efforts
are there.

[Translation}

SHRI TEJ NARAYAN SINGH: Mr.
Speaker, Sir, can the requirement of crude
o be met by the Government within a year
or two or is only hoping against hope?

MR. SPEAKER: He has. replied that
eftons were there.

PROF. PREM ; peaker,
Sir, ion. Minister has admitted that we
import crude oil from foreign countries as its
production in the country Is inadequate. |
wouid like to know from the hon. Minister

APRIL 30, 1992
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whether some efforts would be made in the
country to find the oil at places where there
are possibilities of finding it especially, |
would like to know the progress made inthe
drilling work at Change rtalai in Jwalamukhi,
Himachal Pradesh and reason for which the
work at this “place has been scived down? |
would like to know tne steps taken by the
Governmentto reduce the import of crude oll
and to increase Its indigenous production?

[English)

SHRI B.SHANKARANAND: The hon.
Minister is keen to know as to what is
happening in the States with regard to oil
exploration. some time, | have explained in
this very House about the eflorts that we
have been making in each State, block -
wise. itiswell-knownthat we wantto produce
as much as possible so that our imports are
cut down and foreign exchange is saved.
The suggestion made by the hon. Minister is
a sluggestion for action.

{ SHRIP.G.NARAYANAN: Inthe answer

theterms andconditions ofthe agreements

ntered into with these countries, are not
given. | would like to know from the hon.
Minister firstly what advantages we get under
these agreements and whether it would
have any impact 6nthe balance of payments
with us and other countnes. Secondly, what
are the rates fixed by the oil companies of
different countries for the supply of crude oil?

}/3 part (b) of the question, the broad details

SHRI B. SHANKARANAND: Sir, when
we import oil, part of the imported oil is on
termcontract. We enter intotermagreement
with various national companies and the
purpose of entering into the contract is to
have better credit facility. Usually, the credit
facility is given for or.a year. When we have
not been able to provide foreign exchange
for direct payment we do go tor term credit.
when we go in for term credit, a discussion
takes place between the foreign national oil
companies and the Indian oit companies.
The object which is mainly taken into
consideration while discussing this isthat the
crude should have a high netbackthatisthe .
value addition’ and that the product which is
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produced from the crude in the refinery is all
cost efficient

The other point which istobetakeninto
consideration during this discussion is that
the freight that we are required to payforthe
imported oil should be as less as possible If
the distance is less, then naturally the price
will be lass

Normatly, we look for the cheaper price
and the foreign companies try to sell their
crude ol at highercost Qur attempt always
1s to get ol at the competitive price These
are the cons'derations which ate taken into
considerations

[ Trgns!anon]

SHRI NATHU RAM MIRADHA Hon
sgivenverysurpricingteply This
the production in the country was 29
ontonnes and 24 miliontonnes of crude
oilwas imported Thetarget forthe nextyear
1S yet to be fixed, #t has not been finialised so
far t1s about 27 26 would be imported from
abrecad Why s there a decline in the
production? How can it be reviewed so that
the production is increased in future? Our
import is equalto our indigenous production
Is the Government worned about improving
the situation? How does the Government
propose to improve the situation? Initially
the production of crude oil was 32 million
tonnes, then it came down to 29 and now it
has reached 27 What is the reason? If the
factors responsible for the decline n
production are not removed we shailhaveto
spend more foreign exchange on

{Enghsh)

SHRIB SHANKARANAND Sir, Ishare
the views of hon Member with regard to
slidingdown of production of ollindigenously
It 15 a fact that duning the las* two years the
production has gone down To s¢ ne extent
it1s a cause for anxiety for the Goverr nent
We have been doing our best to take
rectificatory measures to see that the ot
production is again put back on rails

A Committee calied Dasgupta

VAISAKHA 10, 1914 (SAKA)
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Committee was appointed for this purpose
It has given certain suggestions and we are
keen to take necessary aclion on the advice
of the Committee As a matter of fact we
have been taking necessary action The
hon Member has nghtly said that the gap
between production anddemandis widening
twouldbe ourendeavourto see thatthisgap
1s nprrowedk down by resorting to more oil
proguction

) Z ' SHRI NIRMAL KANTI CHATTERJEE
ir,'in the reply it has been said that the

quantity of crude oil likely tobe importedfrom
othpr countries 1s dependent on the renewal
of the agreement etc |thought the Minister
willsay that the quantity wouid be dependent
on our output within our country and the
containment of the demandtor products But
what has not been said | am saying this in
continuation of his question Recently there
was a great tinding at Ichchapur  No
statement has been made inthe House as
yet as to what 1s the quality of this discovery,
andwhat is the amount at ichchapurin West
Bengal

Youknow Sir wehavebeenrepeatedly
raising the question that the West Bengal
Basin accord ng to some Experts’ view, 15
fullof ailreserves Asuspicion arises because
of this stats ment wherein it 15 mentioned
that, no further exploration would be done
even in Inchchapur There are etforts to
curtaii further exploration there | wantto be
assured of this by the hon Minister

They say that the people are carrying
puckets of oil fromthat place Oilis gushing
in such a manner there

In orderto have an effective curtailment
of imponts, would the Minister say thatthere
would be strengthening of explorat on inthe
West Bengal Basin and near arc -around
tnat Ichchapurwell?lwant a statementio be
made on that Ichchapur tind

SHRI B SHANKARANAD Sir, | am
happyto sharetheviews oftho hen Member
! should say that the Hyd o ¢abnr which
Las been found in Ichchapur, ts of good
ocua'ity It er courages us to go in for more
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onts for exploration.

SHR! SYED SHAHABUDDIN: Mr.

aker, Sir.the oilthat we importis boug
either on a termcontract - a long-term or a
short - term contract - with foreign
Governments or their national companies or
on the basis of the spot purchases in the
world market.

Sir, | would like to know this from the
hon Minister, Can he give us the break -up
of the oil that wo imported dunng 1991-92,
that 1s 24 million tonnes; how much of t was
imponted under a long-term contract; how
much of it was imported under a short-term
contract; and how much of it bought under
spot purchase in the world market? | also
want to know the relative comparative price
for these three source of supply.

SHRI B. SHANKARANAD: Sir, as | said
earligr, a little over 50 per cent of the ol
imported 15 purchased on spot It i1s done
through tenders Whoever offers the best
price and quality of /oll, we go in for that.
Term contract, of course, involves credil.
Usually, it 1s for six months but many of them
are willing to give us for 12 months or forone
year duration.

Aslsadearlier, a ittle over 50 percent
oil is imported through spot purchase.

SHRI SYED SHAHABUDDIN. What
about the break-up of short term and long
term duration?

SHRIB. SHANKARANAND: 1 amguving
all these figures The crude oil that is
purchased through the term contract, for
year 1991-92 was of the order of 10.605
million tonnes. The value of it was Rs. 3331
crore.

With regard to quantity of spot

APRIL 30, 1932
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purchases, the figure is 13.423 million
tonnes and the value is Rs. 4280 crore.

thvolvement of NGOs In Traffic

* 821. DR. R. MALLU: Wijll the Minister
HOME pleased to state:

(a)whethertheGovemmntproposato\
invoivethe Non-Gove | Orgnisations S,
(NGOs) in traffic management;

(b) If so, the details thereo;

(c) the number of persons booked for
traffic otfernces in Delhl under various
categones during each of the last three
years, category -wise; and

(d) the amount collected as fine under
each category during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN MINISTRY
OF HOME AFFAIRS (SHRI M.M. JACOB):
(a)and (b). There ts no such proposal under
consideration of the Ministry at present.

(c) A statement Is laid on the Table of
the House.

(d) The amount collected by the Police as
compounding fee during the last three years
is indicated below.-

1989 - Rs 4,96,59,338
1990 . Rs. 5,84,65,255
1991 - Rs. 6,87.75,881
1992 - Rs. 1,82,13,291

{up 10 31.3.92)
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DR.R.MALLU: lwouldlike 1u know tiom
the hon. Home Minister through youwhether
the Traffic Wardens in Delhi Police are from
the Government Service or from the non-
Government Service. Whatisthe strength of
the Traffic Police ranks -wise in Delhland the
ratio of tratfic police and population? How
does it compare with the other Metropolitan
Cities?

SHRIM.M. JACOB: The total number
of traffic police in Delhl is 1842; and in Delhi,
during the last 20 years, you will find 130 per
centincrease in population anditis actually
nine times more invehicles And the ratio as
comparedto otherplaces is like this: in Delhi,
the manpower, as | said, is 1842 and the
number of vehicles is almost 19 lakhs; In
Calcutta, the manpower is 2020 and the
number of vehiclosis 4.77 lakhs; in Bombay,
the manpower is 2082 and the number of
vehicies 1s 6.53 lakhs; in Madras, the
manpower is 2108 and the number of
vehicles is 8.2 lakls.

There Is no non-Government agencies
working in this field in Delhi; only we get
assistance and help actually when it is
required from such agencies.

DR. R. MALLU: As far as the
compounding fees, collected from traffic
offences which is in crores as per the
statemnent in Delhi, is concerned, is it being
used for the improvement of Delhi Traffic or
Is it diverted to other sector?

SHRI MM. JACOB: It is essentially
looked after by the Delhi Administration. |
think a substantial amount is also used for
the improvement of the Delhi Police. But, |
want a separate notice to find it out. it is
creditedtothe account. We do notknow how
exactly is the break-up.

[Translation)

NSHFN Gl ~¥r.
8r, Sir, although the question is about

th people whose cooperation has been
sought forthe management oftraffic. Butthe
main thing is that last year 52 thousand
persons lost their lives in road accidents and

APRR 30, 1992
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2.251akhs of people were rendered disabled.
They were crippled and maimed, and they
have not future whatsoever. Mr. Speaker,
Sir, Rs. 2 lakhs are paid compensation in
case of death in railway accident andincase
of death in air accident the compensation is
2 1/2 times more. So the amount of
compensation in case of 52,000 persons
comes to one thousand crore at the rate of
Rs. two lakh each.

Imeantosaythat, inthis waythousands
of crores of rupees are given compensation
to people, incase of death or injury andthe
Government does not seem to have any
concemn to reduce the number of road
accident. 1t is not the question as to what
Police and Voluntary organisations aredoing.
There are certain rules and regulations to be
observed by the padestrians and the people
whodrive vehicles. What arethe Government
and the Police doing to train the people in
order to develop the road sense so that we
can save the heavy sums from paid as
compensation?

[English}

SHRIM.M.JACOB: ltistrue the number
of fatal accidents has increased during the
last two decades from 418 to 1778; during
the last 20 years, the increase is there.

But the compensation is given by the
Ministry of Surface Transport and Motor
Vehicles Tribunal gives the compensation;
andthat is handled ny the Ministry of Surface
Transport. it is true that we have afresh look
and see about the compensation part of it.

THE MINISTER OF HOME AFFAIRS
(SHRI S.B.CHAVAN): lamin{ull agreement
with the hon. Member when he says that the
traffic, that is those who walk on the roads
and those who drive vehicles also will have
to be properly educated. A large number of
drivers also ply their vehicles in a drunken
state, resulting in accidents. It is not the
amount of money which matters but it is the
valuable life which is being lost, which is
more important and that is why { becomes
very necessarythatthe educative aspect will
have to be properly emphasised.
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{Transiatign) -
klsh by Israelf Officlais
N —————
822 SHRI PRABHU. DAYAL
—RATHERIA:
SHRI DEVIBUX SINGH. .

© oy -

Willthe Minister of EXTERNAL AFFAIRS
be pleaged to state:

(a) whether Israeli ofticials had visited
Indha ntly;

(b} if so, the bilateral matters discussed
with Indian counterparts and the outcome
thereof:

(c) whether any specific areas have
been indeintified for bilateral cooperation
between two countries; and

(d) if sc, the details thereof?
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRO) (a)to(d). Astatement
is laid on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) to {d). The discussions covered
possible cooperation in various fields such
as agricutture, science and technology, civil
aviation tourism and culture. Expert level
delegations are expectedto undertake visits
to work our programmes In some of the
areas identified.

[ Translation)

SHRIPRABHU DAYAL KATHERIA: Mr.
Speaker, Sir, it Is a matter of great pleasure
that diplomatic relations have been
established between india and Israel. Inthis
connection,, | would like to ask the hon.
Minister through you, whether the
Government of Israel will set up chair of
Indological studies in the University of

)MISAKHA 10, 1914 (SAKA)
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Jerusalem again? If so, the details thereot?
Secondly, what subjects were coveredinthe
field of medicine under the special
discus.ion? Had a Trade Delegation from
lsraelcometo Indiato explorethe possibilities
of economic co-operation between the two
countries? if so, the detailc thereof? Mr.
Speaker, Sir, the most important and well-
knownthingis that israel isthe experimenting
place for the excellent technology and if so,
whether Government of India has sought
cooperation of Israel for increasing
agricultural product:on, for providing training
and better technology to farmers and for
bringing about Green Rcvolution in the
country. If so, the details thereo!?

[English}

SHRI EDUARDC FALEIRO: H 1 may
say so, the statemer:t | have mentioned the
areas on which we have had a moct general
discussion anda mostpreliminary discussicn.
Nospaecitic projects has beendiscussed and
| repeat, the discussion has been on the
broadest of terms and has been at the most
preliminary level.

[Translation)

SHRIPRABHUDAYAL KATHERIA: Mr.
Speaker, Sir, my second supplementary is
thatwhetherthe Government proposes seek
co-operation from Israel for combating
terrorism, keeping inview its long experience
and success in the field.

SHRI EDUARDO FALEIRQ: | have
mentioned this that at this stage nothing
specific is being contemplated.

/
,/ _SHRI E. AHAMED: Only recently the
overnment of Indi decided to accord
{ull diplomatic recognition to Israel, muchto
the disappointment, dissatisfaction and
- dismay of a large majority of the paople of
this country. Even now, we have not
established the Embassies in both these
countries. | do notknow what the discussion,
about which the Government of Indiaii had
gone 1o, is or what was discussed.

e

The hon. Minister has stated that it is
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only petipheral. l also find the word ‘culture’
in his reply. There may be discussion about
cultural aspects also.

Now the Israelis, even now, are treating
the Arab citizens in the occupied territory in
an inhuman way. | would lke to know
whetherthe Government of india has brought
this matter to the notice of Israel and if so,
what was the reaction of Israel. | can very
well understand what Israel has to gain by
having bilateral discussions with India. |
cannot understand what india has to gain. |
would like what was the reaction of the
Government of India about this cruel and
inhumantreatment meted outto Arabsinthe
Israel occupied Arab territory.

SHR! EDUARDO FALEIRO: The main
reasons why we had doplomatic relations
with Israel is we that may be able to play a
constructive role in the Middle East peace
process, which we hope, will solve the
Palestinian issue.

We have traditional ties with the people
in that region, with the countries in that
region; we have geo-political interests inthat
region being so close to us. Theretore, the
House will be happy to know, the first thing
is, this was the main reason why we
established diplomatic ties. Without
diplomatic ties we could participate in the
process. No country outside the frontline of
Israel in that region Is participating unless
they have diplomatic ties with Israel.
Therefore, this was necessary. lamhappyto
inform the House through you, Sir, that out
objective has been achieved fully to the
extent itcanbe achieved at this pointtime by
the fact that just a couple of days ago, both
the co-sponsors of the peace process,
United States and Russia, have now
communicated to us and that we are invited
to participate inallthe working groups atthe
mutti-level negotiation. And that is really a
major achievement. Our Iinitiatives had
ylelded the results.

The problem, which the hon. Member
has mentioned along with many other
problems, is really at the core of our
perception of the Palestinian question. Surely
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we will take this. We have been taking this
in all forums. Now we have this forum *
available. We will take this question also
there.

SHRI MANI SHANKAR AIYER: Mr.
Speaker, Sir, can Ihave an assurance from
the Minister of External Affairs that the
Government ot India’s policy with regard to
Israel will follow the instruction of the
Resolution adopted at Tirupati, namely it will
be calibratedto the peace process in West
Asia? And Iif so, whether we can have an
assurance from himthatinthe development
of our future relations with Israel, the first
focus of our attention willbe {sraelicitizens of
Arab origin who are being seriously
discriminated against by their own
Government.

SHRI EDUARDO FALEIRO: Sir, the
Government, of course, accepts the
Resolution adopted at the Congress
Convention or AICC meeting at Tirupati.
That is number one.

We are bound by our policies which we
have been reiterating from time to time and
there is no change. The second aspect of
this is that now negotiations are in the
process. The negotiating parties are basically
the Palestinians, the Arab States, whose
lands have been taken or who have land
disputes with Israel. And itis basically inthe
process of negotiations. it is for them to
seftietheissues. We will support their cause.
And we will do on the lines that the hon.
Member has mentiored.

SHREI _SYED SHAHABUDDIN: Mr.
peaker, Sir, thank you for parmittin to

uta second supplementary question today.

The hon, Minister has stated that
establishment of diplomatic relations with
Israelwas in orderthat we have aseatinthe
West Asian talks. He has also mentioned
thatwe have just recsived an invitation, and
he correctly said, ‘at this stage of the taks.’
This essentially means that we have not
reallybeen invitedtothe talks. Thereisgoing
to be a third phase in which the doors were
to be opened to a very large number of
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countries Itis at thatstagethatwe are being
asked to be present. | do not think that s
much of an achievement But my question
is not really that

It has been stated on the fioor of the
House that the development of our refations
with Israel will be as he said calibrated
according to the progress in the settlement
of the dispute. Now, we are talking about
multi-faced cooperation with Israel And |
refer to the negotiation which took place
here 1would like the hon Minister to tell us
the level atwhichthis negotiation took place
and whether 1t Is going to affect the entire
gamut of relations betweenthetwo countries
although the West Astan peace talks have
not so far shown any positive resu't Even
this morning the Palestine spokesmen are
on record as saying that no progress has
been achieved

Mr speaker, Sir, | would hke to know
from the hon Minister how does this
readiness tc negotiate on a wide variety of
cooperation with Israel match with the slow
progress, if | may say so, slow daveloprient
on the West Asian peace front and the fact
that India has finaily been asked to come In
atthe mull lateralphase, where ourpresence
or absence would not make too much of
difference

SHRI EDUARDO FALEIRO Mr
speaker, Sir, as directed by you, | am
repeating what | have said earlier that there
was no negohation as the hon Member is

. suggesting with Israel representatives But
* t was atthe official level in any case There

wasthe broadest exchange of views and no
negotiation(/nterruptions)

SHRI SYED SHAHABUDDIN They
were received by our political
leaders (Interruptions)

SHRI EDUARDO FALEIRO Yes, they
were received As he knows from his wide
experience, we recelve lots of people inthe
Ministry and we having negotiations with alil
of them Secondly, it s true that the peace
process in the Middle East is not very fast.
In tact, #t is not going fast at all. But that is
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what was expected in view of the complexity
of the issues Involved, in view of the fact that
for decades and decades no progress was
made The veryfact, Imay say, thatforthe
first time In history Arabs and Israelis have
sattogether across atable and are talking to
each other and that by itsalf 1s a substantial
progress It Is not enough by ttself. We
oxpect protracted negotiation We do not
expect immediate results But peace must
be given a chance and this histoncal
opportunity of peace should not be lost.
(Interruptions)

Oral Answers

Asfaras Asiaisconcerned, | maylike to
mention that apart fromy china and Japan
China is the permanent member and Japan
Is an important memebr community- India
alone has been invited from Asia and other
countrics

SHRIPM SAYEFD Sir, In his reply
the hon Minister has statedthat large areas
have been identified tor cooperation it was
reported in the press that the Israelis are
having special experlisto contain terrorism
I would lixe to know from the hon Minister
whettierinthe discussions with these officials
or at any level, this i1ssue figured or whether
the Covernment of India is contemplating to
have somecooperationwith lsraglisto contan
terrorism, as we arefacingterronsts menance
In the country

SHRI EDUARDO FALEIRO The
answer1s No’, Sir No such cooperation is
envisaged

[Transiation)

SHRISUL TAN SALAHUDDIN OWAISI
M peurer, Sir there seoms to be
coptradictionbetweenthe iesolution adopted
at' the Congress convention in Tirupati
wherein it was stated that the cause of Arab
States, whose lands have been occupled
would be taken up and our foreign policy,
wherein we established dipiomatic relations
with srael* The Govarnment contipues to
have diplomatic relaticrs with Israsl even
though It occupied the Arab land We have
ganed anythingsofar Iwould ke to ask as
to whatwe have gainedfronthe negotiations
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between the Arabs and Israel? YEAR BOYS GIRLS

{English} 1989-90 1072 498
SHRI EDUARDO FALEIRO: | have

already mentioned that unless we had 1990-91 955 375

diplomatic relations with Israel, we could not 1991.92 886 302

participate inthe Middle East Peace process
and in view of the fact that we have the
dipiomatic relations, the results are now
clear because we received invitations to
participate in the multilateral talks and that
1sthe majorachievement which could notbe
done ot‘harwisc.

Vagrant Children
-‘—
*g23. SHARL .. CHETAN .R.S.
CHAUHAM:
SHRIMAHESH KANODIA:

lithe Minister of HOME Al FAIRS be
pleas&ed 10 state:

(a) the number of boys and guls who
were lited from the ctrees of Delhi on
vagrancy ground during 1989,1990,1991,
and 1992 sofar;

(b) their age groups,

{c)the nature of action which is normally
taken in such cases; and

(d) the nature of work taken from them
in jalls /children’s homes?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY HOME AFFAIRS (SHRI M.M.
JACOB): (a)to(d). Astatement islaid onthe
Table of the House.

STATEMENT

The Delhi Administration has reparted
that the number of vagrant boys and girls
taken charge of under the juvenile Justice
Act during the last 3 years is as follows:-

Theboystakencnarge of were upto 16 years
and the girls upto 18 years.

They are sent to Observation Homes
under the orders of the Juvenile Welfare
Board. There are separate homes for boys
and girls. soon after admissions of such
children, efforts are made to trace their
families. Such Children as have no parents
or belong to broken tamilies /unfit parents,
are committed in Juvenile Homes.

Nojuvenile is lodged injail. Juvenile are
kept usefuly occupied through a regular
curncuium of education, vacational training
andexlra-curncular activities in Observation
Homes / Juvenile Homes.

| Translation]

SHRI CHETAN P.S§ CHAUHAN: Mr.
Specker, Sir, today begging has become ar:
occupation, art and fashion. There are about
40 lkhbeggars inthe country today. In Delhi
alone the number is in thousands. Most of
the baggars are children. 1t has also been
found that about 65% beggars are capable
of doing work. There are sorne gangs who
kidnap the children, make them disabled,
threaten, and force them to undertake
begging. Consequently, thetate ofthousands
of children is getting ruined. What action
does the Government contemplate to take
against these gangs?

[English)

SHRIM.M. JACORB: Sir, Atthe moment
the Juvenile Welfare Board is there.

Whenever vagrant children are found
underanycircumstances inthecity, they are
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lifted up by the police and brought to the
Juvenile Welfare Broad. Later on, as perthe
usual scheme, they are made go to the
Observation Homes and Juvenile Homes
and as per the condition, they are given
training there. But, & is true that a large
number of boys are forced to undertake
begging and we have to find effective
methods. But | think the social Welfare
Ministry is attending to the problems of the
children who are to be prevented from
begging. As far as possible, we are taking
every step by the administration to see that
such children are made to undergo some
training either in cratts or in other fields and
then they are made to go outside after
equipped with some kind of competent
training so that they can have either self-
employment or they can get employed later
on. That Is what we are doing now. But |
agree with him that children are being
exploited and we are seriously concerned
about it.

{ Transiation}

SHRI CHETAN P.S. CHAUHAN: Mr.
Bpeaker, Sir, there is no check on beggars
inDelhi. The SocialWelfare Ministry blames
the Dethi Police for it whereas the Delhi
Police blames the Social Weltare Ministryfor
it. According to Delhi Police its main duty is
to maintainlaw and orderinstead of arresting
beggars. fithey arrest any beggar, the Social
Welfare Ministry releases them. Moreover,
the police sends the beggar totheirrespective
States. Begging Is not a crime in some
States. Sometime back the Soclal Weltare
Ministry andthe Labour Ministry haddrafted
aBillinthis whichwas circulatedtothe States
for their views. | would like to know whether
the Govemment would introduce a Billinthe
Parliament against begging so that this
growing problem could be checked?

[English}
SHRI M.M.JACOB: Sir, the hon.

Memberhas made a good suggestion. They
have cartainly to be attended to. Atthe same

time, what we are doing, as | said earlier, is .

that the police are lifting up some chiidren
&nd i the parents are preparedto take them
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back, they will get in touch with the parents
and see that the childran are sent back to
their homes. The release is done by the
courts andthe Department of Social Welfare
attends to this.

SHRI CHETAN P.S. CHAUHAN: What
about the Bill Sir? My question has notbeen
answered. Are you bringing a Bill in the
Parliament?

MR. SPEAKER: He has said it is agood
suggestion...

{Interruptions)

SHRIM.M.JACOB: Isaidthatitis avery
good suggestion... (Inferruptions)

MR. SPEAKER: When he says itis a
good suggestion, he is agreeing to it. tis an
assurance.

SHRI CHETAN P.S. CHAUHAN: Just
one more point, Sir, Are you going to ailow
adiscussion inthe Parliament for these poor
children?

MR. SPEAKER: Not like this.
[Tradslation] . .

HRI RAJNATH SONKAR SHASTRE:

dejinquency is agrave probiemin ourcountry.
The hon. Minister has stated in his reply that

MR. SPEAKER: Mr. Shastri you are
going to the reply, please come to the
question.

SHRIRAJNATH SONKAR SHASTRL: It
is necessary.

MR. SPEAKER: Not lke this.

SHRI RAJNATH SONKAR SHASTARL
Thesedelinquents arekept inthe observation
Homes andinthe Juvenile Homes. Theyare
kept occupied through a curriculum of
education and vocational training. It has
been often reported that the Juveniles who
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are kept there are maltreated. They are not
(rovided food and clothing. Liea's share of
the funds allocated for them in Budget, is
swindled by the high officials there. It has
been reported in the newspapers several
times that the juvenile girls who are kept in
these Homes are sexually exploited and are
forced to indulge In other sexual crimes in
Delhi, Bombay and Varanasi. Iwant to know
from the hon. Minister whether he is aware
ofthis? Moreover what steps are beingtaken
by the Government to improve the condition
of the Juvenile Homes and the observation
Homes?

[English}

SHRIM M.JACOB: Sir, itis true thatthe
Homes are working. But, atthe same time,
there Is no specific complaint now of any
sexual exploitation in the Juvenile Homes or
inthe Observation Hornes. But, atthe same
time, ifthere is any dereliction of duty we take
action. We have observed some instances
where there was some dereliction of duty on
the part of the officers and strict action was
taken against them. | think, now, there may
not be any need to complain. Iif there is any
specific complaint we can certainly attendto
It angd redressal can be found.

' R! SRI v P .Sir,
altfough the question is limited to Delhi, this
prgblem s found alt over the country. This is
rather a national problem. In this connection
1 would like to know two things from the hon.
Minister. What is the experience of the
administration after picking up or lifting by
police of those boys and girls and sent too
observation homes or reformatory homes
and giving them some vocational training
eic? What is the percentage of such boys
and girls who were reformed and were
behaving well after that and could qualfy
themselves for undertaking different jobs? |
may mention that this problem primarily
arise out of unemployment and poverty. The
question is about the age group of 1610 18
years, Anothermatterof very serious concern
is about the youths agein the groups of 18
to 22 years -who are children of officers,
lower middle class and middle class..
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MR. SPEAKER: Shri Panigrahi, please
put a question. This is not a question.

SHRISRIBALLAV PANIGRAHI: | want
1o know about the percentage of children
who qualifying for jobs etc. after training in
these homes etc? Secondly, this probiem
arises out of poverty. lwantto know whether
the Government is considering giving them
some of allowance, like unemployment
allowance, to such people? | want to know
whether there is any proposal to give them
some sort of assured employment?

SHRI M.M. JACOB: Sir, what Shri
Panigrahi said is a good question. The
Juvenile Justice Act was passed in 1986
because of the factor existing in all over the
country, not only in Delhi. Later, in 1987 this
Act came into force. After that we took this
up.Many States alsotook upthe responsibility
of running these kind of homes. But you
asked a specific question aboutthe number
of people who were trained. | can say about
the people here in Delhi. | do not have the
figures of other states. The question related
to Delhi and | had collected the figures for
Delhi.

[ Trinslation) oy -

HR! SY N.YADAV: The

hgn. Minister is not replying sau'sfactoriiy.

s reply is irrelevant. Please ask him to
me prepared in the House.

MR. SPEAKER: If the Member asking
the question is satisfied, everything is fine.

[English)

SHRI M.M.JACOB: The question was
asked about Delhi. {Interruptions)

In 1990-91,995boys and 375 girls were
litted up and the number of children restored
to theirparents inthe same yearis 710 boys
and 308 girls. 23 boys and 10 girls out of
those lifted were rehabilitated. The number
of children trained in various vocational
trades in the same year is 245 boys and 122
girls. Inthe same way { have the figures for
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1992. But allithe details neednut L tsauuut,
Ihave the figures but not the purcentages.
i have the number of people who wore
rehabilitated.

But as the hon. Member said, it is true
that after the age of 18, they havetobe sent
out either on rehabilitation or self-
employment. But, now-a-days we see that
they are retained for some more time they
get self-employmant or till they are able to
get a work somewhere outside. So we take
a lenient view and we see that they are
rehabilitated. Ifthegirls go and get married
we give them Rs. 2,500. if they are going
out, ontheirown initiative, for some work we
give them also Rs. 2,500 as tehabilitation
expenses.

[Translation)

Chakma Refugees

-a%s. SHRI NITISH KUMAR:
SHRI _MOHAMMAD _ALL_
i ‘""@ﬂﬁﬂﬁf FAIMI. e

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government are aware
of the recent reports regarding Bangladesh
Governments dacisionto rehabilitate Rohinga
Muslim refugess of Myanmar in chittagong
Hill tracts of Bangladesh;

(b( if so, whether the Government had
taken up/proposeto take upwith Bangladesh
the issue of return of Chakma refugees to
that country; and

(c) it so, the response of Bangladesh
thereto?

[English]

THE MINISTER OF STATE IN THE
MINISTRYOF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) to (b) & (c}. a
statement is laid on the Table of the House.
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STATEMENT

(a) Yes, Sir. However, Governmenthave
also noted that the Government of
Bangladesh maintains thatthey are seeking
a speedy return of all Myanmar refugees to
Myanmar.

(b) and (c). Government have ssparately
been pursuing with the Government of
Bangladesh the question of arranging an
early of the Chakma refugees to the
chittagong Hill Tracts.

[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, sir, part “C’ of my question has not
been answered. | had asked about the
response of the Bangladesh Government.
The hon. Minister has given confusing reply
by mixing the parts "B” and ‘C’ -of the
question. Government has been answering
such questions in this vague fashion in both
the Houses forthe lasttwo years. lwouldlike
to know from the Government if more than
two lakhs refugees from Myanmar and
Bangladesh are rehabilitated in Chittagong
hill tracts, where will these 53 thousand
chakma refugees retum,. According to an
official estimate, Rs. 5 crore 75 lakh are
being spent on their maintance at the rate
Rs. 2 lakh 30 thousands per day. In these
circumstances, has the Government taken
up this issue strongly at any international
forumasto how these Chakmarefugees will
go back to their own country? You have
repeatedly mentioned that you have raised
this issue during the negotiations with
Bengladesh. | would like to know about the
response of the Bangladesh Government
aboutthe return of Chakma refegees, or we
would be bearing this expenditure for ever.

[English}

SHR! EDUARDO FALEIRO: There is
nothing vague about our reply. We want all
refugees to go back, because it is true that
we are incurring expenses and otherwise
also, socio-economic instability is always
created in any country by the intlux of the



39 Oral Answers

refugees and so is in India. Firstly, we want
themto go back. Secondly, the Bangladesh
Government wants to take them back. So
that is how the position stands. However, a
number of refugees oura substantial portion
of them do not want o go because they fear
for their safety and security. Therefore, in
additiontothe undertaking of the Bangladesh
Government to take them back, we have
beenimpressing uponthemthatthey should
creat conditions for their safe return and
safe inthe chittagong hill tracts, Now, it may
be of interest to the House to know, | may
convey through Sir, that since 1989 there
has been practically no further influx of
Chakmas into India. Onthecontrary, it does
appearthatanumber ofthemhave returned
back.

[ Translation)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, sir, the reply of the hon. Minister
showsthatwewould havetobearexpendture
onthem foranindefintte period. This proverb
“if the sky falls we shall gather larks” seems
to be appropriate in this case. Neither
congenial atmosphere for the return of
chakma refugees wowld be created nor the
refugees would be sent back. There are
many social and cultural reasons for the
settlement of the refugees here. similarly,
many other refugees have also settled here.
Many Bangladesh refugees have come here
in Delhiandduetotheir stayinDelhi, vanous
crimes are "taking place. R is aiso said about
them that they have come to India illegally.
Similarly mansf other refugees have also
come heredueto social andcultural reasons.
tisawell knownfactthatthereis noikelihood
of their going back to their countries. You
may quote any number ot tigures and spent
any amount of wealth for their maintenance,
butitis ahardfactthatthey will neverreturn
we would likely know whether the
Government of India would adopt liberal
policy towards them, since Bangladesh had
beenapart of British Indiaandgive cttizenship
to these people?

[English]

SHRIEDUARDOFALEIRO: Sir, nosuch
thing is contemplated. As itis, we wantthem
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to go back and for humanitarian reasons we
are keeping them hers. But, our effort is that
they should go back.

Translation)

SHRIPIUS T >Mr. Speaker, Sir,
my constlituency is Alipurdwars and three
types of people are comingthere. As arasult
of it, all types of programmes have become
unsuccessful. We are not pushing them
back on humanitarian grounds. As regards
Chakmarefugees, they are abeing removed
forcibly by using police and ,military forces.
Our country has been spending money on
them. Has the Government asked refugees
organisations to repay the amount whatever
we have been spending on the refugees? If
not, whetherwewould trytotake an initiative
for it? Otherwise, Bangladesh should bear
these expenses on them.

[Enghsh)

SHRI EDUARDO FALERIO: Our
positiontowards refugees generaily will be-—
| suppose, the House will agree — the
humanitarian effort. If refugees are here . we
haveto look afterthem, ‘. We are not forcing
any refugees to go back forcefully. But we
would like them to go back and we request
the countryfromwherethey have come, that
safe condilions should be made for their
return, | hope, the House will agree 1o this.

SHRI PIUS TIRKEY: The finance is
going from our side. Will the Government
ask the Bangladesh Government to share
this expenditure?

SHR! EDUARDO FALEIRO: The
Bangladesh Governmentwants themtocome
back. They say “You please come back”
They are making all the arrangements for
the refugees to go back.

[Translation}
Ve - v}
SHRI SURYA NABAYAN YADAY: Mr.

Speaker, Sir, our area is located near the
Bangladesh border. (Interruptions) At évery
place in Purna, Karihar. (interruptions)
Bangladesh refugees are settled, Iwould like
to ‘know if the Government would consider
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granting citizenship to those refugees who
have settled here for the last ten to fifteen
years andfor the people who are stillcoming
to India...

{Interruptions)

MR. SPEAKER: He has answered the
question.

[English)
This Is not your cup of tea.
[ Transiation)

SHRI SURYA NARAYAN YADAV: !
want to know about the Chakma refugees
who have settled hete for the last ten to
fifteen years.

MR. SPEAKER: He has answered it in
negative.

[Engjish]
!
/SHRIMATI BIBHU KUMARLDEY; tam

trorfifhe border State. We are a very small
Stgle and we cannot affordiokeep refugees,
betause in 1971, we had 20 lakh refugees
and most of themdid notgoback. | wouldlike
to ask the hon. Minister whether hs is aware
thatwe have 70,000 refugees who are waiting
togoback and be re-settled ontheir Jumma
land? In 1898, before we gotindependence,
Bangladesh was part of British India and
there were agreements between the
Northeastern States thatthose areas where
Chittagong Chakmas were living were not
directly interfered by the Administration, 1n
the same way as Nagas. The Chittagong
Chakmas are makingsuchademand Isthe
Minister aware of it? Is the Government of
India getting any concrete and specific
answer with regardto the refugee problems
from Bangladesh ? Also the Government
considering going to the United Nations or
Human Rights Commission with regard to
the cruelty being meted outtothecharms as
there is a lot of religious persecutions and
reports of women being raped?

From 1977, we havebeankeepingthem.
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Since lamfrom that constituency, iknowthe
problems. This is causing great financial
burden to the Government.

The second alternative demanded by
the Chittagong Chakmas s that they want
that the Government of india and the
Bangladesh Govemment should both be
present at the time of going back to their
places of residence. Is he aware of It and If
so, what is his reaction?

SHRI EDUARDOFALEIRO: These are
operational details which we can work out.
But surely, | appreciate the faelings of the
hon. Member beczuse these refugees are
there in the camps in Tripura.

But we have to work the operational
details as to who should be present and
when.

SHRIMUMTAZ ANSARI: Recently one
agreement has been enteredinto between
Bangladesh and Burma that the Burmese
refugees will go out of Bangladesh. How far
the wili, wGovernment of India help in this
regard?

SHRI EDUARDO FALEIRO: This
agreementhasbeen enteledinto day before
yesterday. According to that, Myanmar or
Burma has agreedtotake backthe Vokkinga
Muslims who have come tc Bangladesh.
The s very helpiulbecausethe{earwas that
those refugees from Myanmar would be put
in chittangong tracts which would add
substantially to the problems of Charms
going back. Now this seems to be subsided
and reduced very substantially inview of this
agresment.

Whatever help it requires, we will help
because it iIs a very good agreement.

[ Transiation]

v T

SHRI P.R. GANGWAR: Mr. Speaker,

Sir/ seventeen thousan ngalis have
n residing in the Terai reglonm since
partition of India, but they have not been



vedp

43 ' whrten Answers

grantedcitizenshiptill now, then whyare you
allowing more Bengalis to come and seitle
there.

(Interruptions)
[English)

SHRI EDUARDO FALIEIRO: This is for the
Home Minister to look into it.

SHRIMAT! BIBHU KUMARI DEVI: Sir, he
has not answored my question.

MR. SPEAKER: He has agreed to help
Tripura.

[Tr, nslario:l}! %

SHRLSANTOSHKUMAR GANGWAR:

r. Speaker, Sir, through you, lwould like to

ow about the Government's policy for the
fpture of refugeesin Terairegion. Iwouldhke
to know whether any decision would be
taken in this regard and the stepsto prevent
further entry of new refugees in the country.

[English]
SHRIEDUARDO FALEIRO: Itis not for

me. If | may submit, the Home Ministry will
be in a better position to deal with this.

WRITTEN ANSWERS TO QUESTIONS
[English)
Supply of Gas

* 824. SHRLLALK.ADVANL Wil the
Minister Jof PETROLEUM AND NATURAL
GAS bejpleased to state:

(a) whether there is any proposal for
piped gas supply to Ahmedabad and Valia

clties in Gujarat; and ‘

(b} it so, the time by which the gas is
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fikely to the supplied to the above cities?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) and (b). Conslidering
the projections of availability of gas, and the
aliocations already made, no allocation of
gas tor supply to the cities of Ahmedabad
an{i Valia in Gujarat has been made.

hatlonal Scheme
Rehabllitation of Scavengers

*826. SHRI K. HAMAMURTHEE
TINDIVANAM: _
SHRIMANGAL RAM PREMI;

—

WELFARE be

| Will the Minister of
pipased to state:

(a)whetherthe Union Government have
formulated the National Scheme of Libaration
and Rehabiliation of Scavengers and their
dependents;

(b) it so, the main objectives of the
scheme,

{c) whether it will be implemented by
State Governments/Union Territory
administrations;

(d) if so, how the implementation of the
scheme would be monitored;

(e) the funds released/likely to be
released to States/Union Terntories for its
implementation during 1991-92 and 1991-
93; and

(f) the measures taken/proposed to be
taken for proper utilisation of thosa funds?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) to (f). A Statement is attached.
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STATEMENT

(b) The main objective of the National
Scheme of Liberation and Rehabilitation of
Scavenaers and their dependerts is to
liberate scavengers and their depiendents
from the obnoxious occupation of manually
removing night-soll angfifth andto rehabiltate
them thorough the poivision of training and
Finacialassistance in alternative and dignified
trades/occupatians within aperiod of S years.

(c) The scheme will be implemented by
the State Governments/ UT Administrations
thorough the State level Scheduled Castes
Finance & Development Corporations.
Wherever such State Corporations do not
exist, the Depantment/Directorate inchcarge
of Scheduled Castes welfare will be
responsible for tt.e implementation of the
scheme thorough any other designated
Corporation

(d) The Scherne will be monitored at all
levels viz., National State, Distractand Local
Body levels through the Monitoring
committees. The National Scheduled Castes
Finance and Development Corporationwould
be responsible for monitoring the
implementation of the programme in
collaboration with the State level Scheduled
Castes Development Corporations.

(e) An amount of Rs. 50.50 crores has
beenrealisedto various State Governments/
Union Territory Administrations for the
implementation of this scheme durning 1991-
92, A provision of Rs. 60 croreés has been
made for this scheme during 1992-93,

(f) monitoring Committees atthe Central
and State levels shalimeatat regularintervals
10 evaluate the implementation of the
Scheme.

VAISAKHA 10, 1914 {.
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World Environment Fund

N827.  SHRISUDHIRGIRL:

SHRI "SANAT _KUMAR

P——

Vyiﬂ the Ministerof EXTERNAL AFFAIRS
be pld?sed to state:

|
‘4(’ \ MANDAL:

(a) whether India is going to participate
in the Earth Summit, an environment mest;

(b) whether vast differences have
cropped up on the central issue of the World
Environment Fund and its mangement; and

(c)itso theirimpact onthe negotiations
atthefinalroundofthe preparatory committee
for the world summit on environment and
development?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). Differences on the central
issue of financial resources and thefinancial
mechanism or mechanisms remained
unresolved at the final round of the
Preparatory Committee for the UN
-Conterence on Environmen* and
Development. It is expected that resolution
ofthese differences wouldbe taken up atthe
UNCED meeting itself.

Indo-Pak Relations

'qéa. SHRI C.K. KUPPUSWAMY:
! SHHI BIN. REDDY: ’

2
T e et A WA U § Ve —— -

1

Willthe Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of the Government
has been drawn to the news item regarding
a recent call by ‘he Pekistan Pnme Minister
ior overhauling of Indo-Pak attitudes as
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appearedin’ The Hindu’ dated April 3, 1992;

{b) f so, the reaction of the Government
thercto;

(c) whether any follow-up action was
initiated by Pakistan in this regard; and

(d) #t so, the details thereot and the
response of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) to (d). Pakistan has not,
unfortunately, changed the direction of its
policy towards Indiaand continuesto aid and
abet terrorism in Punjab and Jammu &
Kashmir. This approach is not conducive to
the promotion of mutualtrustand confidence
ortothe conduct of ameaningfuldialoguefor
normalisation of relations.

Government hopethat Pakistan will stop
its support 1o terronsm and subversion
directed against India, abandon its negative
attitude and join in efforts to establish good
neihbourly relations.

It s in this context that India remains
committedtocontinuing thebilateral dialogue
with Pakistani authorities at appropriate
levejs. -,

"

Development of Agricuiture
o, akhiis OO

*829. PROE, ... SAVUIHRBI .
AKSHMANAN Will the Ministar of

ATRICULTURE be pleased to state:

(a) the details of the porojects aided by
World Bank for comprehensive agricultural
development in Kerala; and

{b) the areas benefited by such
assistance?

APRLL 30, 1992
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THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHARY: (a) There are no
projects aided by World bankK for
comprehensive Agricultural Development in
Kerala.

(b) Does not airse.

Grossing over of Tetrorlists to Foreign
countries
830.  DR.AK. PATEL.
DR. _LAXMINABAYAN
“PANDVYA:

Wili the Minister of HOME AFFAIRS be
pleased to state:

(a)the number of terrorists who managed
to cross over to Pakaistan and other foreign
countnes from India during 1991 and 1992
so far;

(b) the number of terrorists killed and
apprehended separate bythe secuntyforces
while crossing unathisedly into foreign
territory during the above period;

(c) whether the Governiment have any
information regarding the sources of the
weapons used by the torrorists; and

(d) if so, the details therec!?

/ THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) to (d). As per
availableinformation 77 terronsts were killed
and 76 apprehended in 1991 while crossing
from India to Pakistan/POK. In 1992, upto
March, none is reported to have been killed/
apprehended. Pakistan has remained the
main supplier of weaponstoterrorist elements
in this country. The weapons available with
the terrorists have mostly been prouder in
Parkistan and then muggled to India. In
additiontothis the terrorists have resortedto
snatching ol weapons to augment their
weapon-holding.
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Marine Technology
HRI
_KONATHALA:——
SHRI A PRATHAP SAl :

*831.

will th} Minister of AGRICULTURE be
pleased to state:

{a) whetherthe CentralMarinefisheries
Research institute has developed any cost
efiective marine technology for artificialunder
-water marine fish farming;

(b} if so, the details thereof;

{(c) whether this technology has been
successful in centain patts of the country;

{d) if so, the details thereof;

(e) whether the Government have
selected certainlocations in Andhra Pradesh,
TamilNadu, Kerala, West Bengaland Gujarat
for developing artificial reef farming; and

{f) it so, the details thereof?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) Yes, Sir.

(b) Marine fish farming technologies
have been developedfor peari oyster, edible
oyster, mussel, clam, marine prawns, sea
cucumber and seaweed.

{c) Yes.

(d). The peart oyster culture technology
has been successfully commercialised at
Tuticorin in Tamil Nadu and a medium scale
prawn hatchery has been established at
Mopla bay, Cannanore.

(e) No.

(f) Does not arise.
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Tractor Technology
*832.

inister of AGRICULTU!
tate:. b

Ri B. DEVARAJAN: Will the
6 pleasedto

(a) the total number of centres in the
\country for imparting training to the farmers
intractortechnology andthe latesttechniques
of farming;

(b) whether the government propose 10
setupsuchacentre in Tami!Nadu, particularly
in the rural area; and

(c) if so, the estimated expenditure
thereon?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) Government
of India have set up four regional Farm
machinery Training and Testing Institutes at~
Budni{Madhya Pradesh), Hissar (Haryana),
Geriadinne, district Anaintpaur (Andhra
Pradesh) and Biswanath Chariaii, distrist
Sonitpur {(Assam).

(b)and (c). Aproposaltoset up Training
and Evaluation Centres for Farm machinery
inthe States through a Centrally Sponsored
scheme during the Eighth Plan is .under
consideration.

Purchase of Properties by Indiag
Missions Abroad

*833, SHRI DATTATRAYA..
|  BANDARU:
. SHRI ANNA JOSHI:
| willthe Ministerof EXTERNAL AFFIARS
be pleased to state:

(a)thevalue of land, bulldings and other
properties purchased by Indian Missions
aborad during 1990-91 and 1991-92, year
wise and country-wise; and
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{b) the expenditure incurted for their
improvement, repalr orinnovation during the
above period, country-wise?

THE MINISTER OF STATE IN THE
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MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRQ); (a) In 1990-91 the
following properties were purchasaedby Indian
Missions aborad at the values indicated
alongside;

(i) Lima Chancery Bidg

(Peru)

(ii) Cairo Chancery Bidg. ,

(Egypt)

(i) Windhoek a) Chancery
Building

{Namibia)
(b) Embassy Residences

(c) First Secy.
Residence

(d) Three staff
Residences.

In 1991-92 no properly was purchased.

. Rs. 45, 10.000

Rs. 4, 59.20,000

Rs. 44. 93, 500

Rs. 1. 04.06. 000 _

Rs. 39.73, 200

Rs. 21, 28, 500

(b) the expenditure incurred for the improvement repair & renovation of the above
properties during 1990-91 and 1991-92 was as follows;

(i) Lima Rs. 4.61. 947

(mCairo Rs. 3.36 800

(in) Windhoek Rs. 35. 49.007
['qanslation] THE MINISTER OF HOME AFFAIRS
- (SHRIS.B. CHAVAN): The Governmenthas

U.s. of Hind] ]‘p Official Work

*834. DR. P.R. GANGWAR: Wil the
mhster of HOME AFFAIRS be pleased to
ate the policy being followed by the

Govemment 10 encourage use of Hindi in
Othcial work?

been executing, as perthe plans, the various
programmes prepared forimplementation of
the Official language policy laid down in the
Constitution andthe law. These programmes
include imparting training of Hindilanguage/
typing/stenography to such of the officers/
employees in Central Government Offices
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'who do not possess knowledge of Hindi, the
work relating to translation into Hindi and
training of the staff engaged on translation
work in various Ministries/Departments in
the art of translation, ensuring avaiiability of
mechanical/technical equipment and
promoting the increased use of Hindi on
them. 1t is the policy of the Government that
the use of Hindiin Government work may be
encouragedthroughincentives andgoodwill
and for this a number of incentive schemes
are being implemented.

Oil exploration in Bihar

‘iai SHRIUPENDRA NATH VERMA:
Wil the
NATLhAL GAS be pleased to state:

(a') the funds allocated for the oil
exploration work in Bihar for 1992-93;

(b) whether the drilling work for oil wells
is likely to be completed within the next six
months at the places where this work is in
progress at present;

(c) whether the Ol and Natural Gas
Commission has issuadordersforthe shifting
of its plant from Bihar to Assam;

(d) if so, the reasons therefor; and

(e) the tunds proposed to be allocated
for the oil exploration in Bihar during the
eighth five Year Plan?

THEMINISTEROFPETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) About Rs. 2 crores
forselsmic surveys apartfromthe amountto
be spenton the well under drilling atkadmaha.

(b) Yes, Sir.
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(c) No orders have been 1ssued for the
shifting of the rig.

(d) Does not arice.
(e) Abouts. 16 croresfor seismic surveys.

Projects Pending For Allocation oféas

‘836. ' SHRIBHAGWANSHANKAR
RAWAT:” 777
DR.LALBAHADUR RAWAL:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased fo state.

(a)thedetails of projects for allocation of
natural gas pending with the Union
Government at present, State-wise;

{b) since when those are pending;

(c) the reasons for delay in according
approval;

(d) the time by which they are likely to
be approved; and

(d) the time by which they are likely to be
approved; and

(e) the details of such projects approved
by the Union Government during 1991-92,
State-wise?

THEMINISTEROFPETROLEUMAND
NATURAL CAS (SHRI B.
SHANKARANAND): (a) Apart from the
allocations of over 90 MMSCMD airsady
made, demands to the extent of about 240
MMSCMD have been registered with GAIL
as per the following details:-

'3

F
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State No. of Quantity (MMSCMD)
parties
Gujarat 326 43.98
Uttar Pradesh 122 18.25
Haryana 92 3.72
Delhi/Punjab/H.P. 4 0.04
Rajasthan 28 15.35
M.P. 57 20.80
Maharshtra 96 47.05
A.P/T.N Karnutaka 166 82.19
Assam 16 5.26
Tripura 18 1.80 o
Total B 925 239.14

(b) to (d). appiicatioirs for allocation of
gas are receivaed from time to time, and are
considered keeping i view the availability of
gasandcommitments already made. inview
of the present projections of availability of
gas, and the allocations already made, no
{urther allocations arelikely intheforeseeable
further, except in the north Eastern Region.

(e) Only two allocations have been
agreed to during the year 1991-82, both in
the State of Tripura. These are:-

(1) for industrial consumers

in and around
Agartala - 0.25 MMSCMD
(2) Tripura Electricity

Deptt., Rokhiya - 0.4 MMSCMD

2 1

Oll and Gas Reserves
2D

?37 DR.. RAMESH CHAND
TOMAR:
SHRI BALRAJ PASSI
V‘)qll the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the States ha;/ing petroleum and
natural gas reserves;

(b) the estimated quantity of petroleum
and natural gas expected in each of these
reserves;

(c) the number of new petroleum and
natural gas reserves located during 1991-
92; and



57( Written Answers VAISAKHA 10, 1914 (SAKA) Written Answers 58

(d)the quantity of gaslikelyto ve obtainud ONLAND- Gyjarat, Rajasthan, Tripura,
therefrom? Nagaland, Andhra Pradesh, Tamil Nadu,
Assam & Arunachal Pradesh
THEMINISTEROFPETROLEUMAND OFFSHORE- West and Cast Coast.
NATURAL GAS (SHRI B.
SHANKARANAND}* (a) to (d). The following Theestimatedquantity ot ¢ cilandgas
states are having oll and gas reserves - reserves as on 1.1.1991 Is g.ven below
States Geological Rescrves Ois Condenzale
Gas
MMT MMm3
A ONLAND
1. Gujarat 763.02 191659 3
2 Rajasthan - 864€ 0
4. Tnpura - 237138
4 Assam 970.25 27109S.0

5. Arunachal Pradesh

6 . Nugaland 2355 4351.5
7. Andhra Pradesh 6 55 55705.7
8. Tami! Nadu 18.84 16734.9
Tota!l On land 1812.21 571910.2
B. OFFSHORE

1. West Coast 2464.23 927938.6
2. East Coast 81.28 27923.3
Total Offshore 2545.51 955861.9

Total Onland +Offshore 4357.72 18277721
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During the year 1991-92 o and gas
reserves were established in 14 new
proposects (11 on land and 3 offshore)

The quantum of recerves from new
finds shall be established after assessment

[English)

Consumption Foodgrans

*838 SHRI MG REDDY, Wl the
Minteter of RCRICULTURE be plghsed to
state

(a) the per capita consumption of
Foodgrains in the country at present

(b) whether the per capita availability of
foodgrains has remained stagnant

(c) if so, the reasons therefor and

(d)the corrective measures being taken
In this regard?

THE MINISTER OF AGRICULTURE
(SHRIBALRAMJAKHAR) (a)thepercapita
net availability of Foodgrains which may be
considerad as consumption for the year
1991 has been provisionally estimated as
186 Skg peryear

(b) and (c) the percapita net availability
of foodgrains by and large, has shown a
nsingtrend overtheyears The provisionaily/
estimated per capita net availability of
foodgrains at 163 4 kg duringthe triennium
ending 1981 increased to 180 0 kg dunng
the triennium ending 1991

APRIL 30, 1962
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(d) The steps taken to Increase the
production and avilabtlity included
implementation of integrated programme
for Rice Development, special Foodgrains
Production programme Wheat, Special
foodgrains Production Programme Maize
and Millets, National Pulses development
Programme and Special Food Production
Programme for Pulsos etc

Oilseeds Cultivation

‘839 SHRI BRAJA KlSHoné
TIPATHY _ _

SHRI CHAMNDULA}
CHANDRAKAR

Will the Minister of AGRICULTURE be
pleased to stato [

() whe'her the Oil.ee ds Technolegy
Mission has surveyed and e *ified areds
for ollseeds cultivation

(b) it so, the arcas ident fied for the
purpose State wise

(c) the incentives proposed to be
extended by the Governmant to the
cultivators and

(d)thetargettixedioroilseeas production
during 1992 937

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR), (a)and(b) The
Technology MissiononQilseeds has identified
the following areas for coverage under the
Centrally posed Qilseeds Production
programme -

State Number of Districts
Andhra Pradesh 22
Assam 13
Bihar 25
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State Number of Districts
Gujarat 18
Haryana 16
Jammu & Kashmir 8
Kamataka i8
Madhya Pradesh 45
Maharashtra 26
Orissa 13
Punjab 11
Rajasthan 27
Tamil Nadu 18
Uttar Pradesh " 45
Waest Bengal 12
Himachal Pradesh

Manipur

Sikkim Entire State
Tripura —

! (c) Incentives are givento cultivators tor

use of improved seeds, plant protection,
sprninklers, improved farm equipments,
gypsum/pyrites andrhyzobiumculture under
the Centrally Sponsored Ollseeds Production
programme.

{d) A production target of 185 lakh
tonnes for 1992-93 has been proposed.

[ Trar}ifation]

A
4
7/

“840 SHRIMATI
. DEVISINGH PATIL:. Will the Minister of

‘ Poultry Ind‘u_gtry

PRATIBHA,

AGRICULTURE be pleased to state:
{a) whether the poultry industry In the
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" country Is facing servere crisis;

() i 80, whether the Poultry Federation
has requestedthe Food Corporation of incha
to supply to them wheat on the prices at
which It Is being supplied to flour mills;

{c) i 80, the action being taken by the
Governmeat in this regard; and

(d) whether the Government are
considering to provide agricultural status to
this industry?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) the poultry
industry in the country has been passing
through a difficult period, mainly due to the
shortage and high prices of maize an
important feed ingredient.

(b) and (c). Ministry of Agriculture had
receivedrequests formvarious poultry sector
organisations including Poultry Federation
of Indias tor supply of wheat for use in poultry
feed. Ministry of Food was requested to
make available five lakh tonnes of wheat for
exclusive use in poultry feed an the same
price as supplied to flour industries.

Thefollowing steps have been taken for
making maize available for poultry sector:

() State government have been
requested 1o in tervene to prevent
hoarding of maize by traders.

() NAFED has been asked to procure
maize locally and also to expiore
the possibility of import of maize
from aborad to make it available to
the poultry sector.

(in) Steps arebeingtakenforincreasing
" the production of maize In the
country,

{(iv) financial assistance has been

APRL 30, 1992
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provided to State Level Poulitry
Corporations /Federations and
similar other organisations for'
streamlining the marketing of eggs
andpoultry and supply of balanced
poultry feed at reasonable prices.

(d) Poultry being a State subjectonly the
State Governments can accord the status of
agriculture to popuitry farming. Government
of India have recommended to ail -States/
Union Territories to accord the status of
agriculture to poultry farming in respect of
production of eggs and table pouttry for the
purpose of electricity tariff, labour an land
laws, insttutional financing, sales tax and
octroi.

.

[English]

Expendfture an Union Council of

556945HRIJ CHOKKA RAQ; Wil the
Munister gt TOME AFFAIRS be pleased to
state the expenditure incurred by the Union
Government towards salaries, T.A. and D.A.
telephones and other parks of the Union
Counct of Ministers during each of the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AEFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): The information is being
collected and will be laid on the Table of the
House.

[ Trans/ation}
Facilities for SC/ST Students

8570.  SHRI MDM

.(SMIL Jﬂ.S

SHH,LB QE"VARAJAN ]
SHRI HARISH NARAYAN

- g o e 25 e

S anam B
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PRABHUZANTYE:
KUMARI FRIDA TOPNO:
e ————— 0, S ——————"

Wil the Minister of WELFARE be
pleased to state:

(a) the amount provided by the Union
Government under the centrally sponsored
schemes ot hostels forboys andgirls, Ashram
Schools, Research, and Training centres,
Pre-examination Coaching Centres, Stipend/
Scholarships, Post-metric Scholarships,

ook Bank Yojana and grants to voluntary
organisations for the benett of Scheduled
ste and Scheduled Tribe students during
the fast three years. year-wise, State-wise;

(b) the amount proposedto be provided
{orthe said schemes during Vil Plan and tor
1992-93; and

VAISAKHA 10, 1914 (SAKA)

Written Answers €6

(c) the number of Ashram Schools,
Research and Tralning Centres and Pre-
examinationtraining centres set up/proposed
to be set up State-wise, location-wise?

THE MINISTER OF WELFARE (SHR!
SITARAM KESRI): (a) the required
information Is given In the enclosed
statements (1 to Ilf).

(®) The allocations for the Centrally
sponsored Schemas for Scheduled Castes
and Scheduled Tribes for the Vil Give Year
Plan have not yet been finalised. an outlay of
Rs,.88. 25 crores has been provided for the
schemes dunng 1992-93. —_

(c) The statements containing the
required information are attached In the
statement {V to Vil.
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*  Number and locations of Ashram Schools for S.T. Children

VAISAKHA 10, 1914 (SAKA)

STATEMENT IV

Written Answers 98

Annexure-iv.
during 1990-91

S1. No.

State

Locations

No. of Ashram
Schools «

2

3

4

Andhra Pradesh
Gujarat

Kamnataka

Kerala

Orissa

Sikkim

Tamil Nadu

Tripura

Not indicated
Not indicated

1. Mandya. Dakshina
Kannada District.

2. Barhmegri, H.d.Note
Mysore District.

1. Katela, Thiruvanthapuram
District.

2. Nallongadu district

3. Oynad Dustrict

1. Jagannathpur Kaonghard
Distt.

2. Murusuan -do-

3. Kanjipani  -do-

4. Jampali Sundegarh District

1. Lachen North Sikkim
2. laching -do-
3. Hee-Gyathang -do-

1. North Arot Distt. (3)

2. South Arot Distt. (2)

3. Salem Distt. (2)

4. Dharmpura  -do- (1)

1.Duburnagar Block
2. Dhawmanu Biock
3.Bajafe

4. Ganganagar Block

5

20



Numberandocations of research and Training
Institutes.

1. Tribal Cultural reserach&
Training Insttutes
Government of Andhra Pradesh
Telgu-Sankshema Bhawan,
Iird floor masab Tank,
Hyderbad.

2. Assam Institute of research tor
Trebles and Scheudied Castes,

99 Written Answers APRIL 30,1992 Written Answers 100‘

SL No. State Locatlons No. of Ashram !
Schools -

1 2 3 4 .

9. Uttar Pradesh Belanursuva, Kheri 1 :

50
1991-92

1. Maharashtra 38 Nos location not avalilable

2. Onssa 2Nos. -do-

3. Kerala 3Nos. -do-

4, Trpura 1Nos. -do-

Total 44.Nos.
STATEMENT Centre, Gujarat Vioyuapith,

Ahamedabad.

5. Kerala Institute for Research,
Training and Development Studies
for Scheduled Castes and Scheduled
Tnbes, Government of Kerala,
Kozhikode.

6. M.P. Tribal Research and Developme
Institute,
Government of Madhya Pradesh,
35, Shimla Hills, Bhopal.

Government of Assam, 7. Tribal & Harijan Research-cum-
Jawahamagar, H. N. 37, Training Institute,
Guwahali-22. Government of Onissa,

3. Tribal Welfare Research Institute
Government of Bihar,
Marabad Road,
Ranchi.

4. Tribal Research & Training

Bhubanswar.

8. Tribal Research institute,
Government of Maharashtra,
28, Queens Road, Pune.

9. Tribal Research & Training,
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Institute, Gomati Nagar,
Government of Rajasthan, Lucknow-226001.
“Udalipur.
12. Cultural Research Institute
Scheduled Caste & Scheduled
0. Tribal Research entre, Tribe Department,
Tamil University, P/4, C.L.T. Scheme,
Uthagamandiam, V.LM.V. | P. Road,
Tamil Nadu. Muncichtola, Caicutta.
1.SC/ST Reserch& 13. Tribal research, Institute,
Training Institute, Government of Manipur,

A2-12-D Vishal Khand-2, Imphal,
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'Oll and Natural Gas Reserves in
Madhya Pradesh-
.”“'"—“. -

8571. SHRI PARASRAM BHABDWAJ:

jil the Minisier of PETROLEUM AND
T GAS be pleased to state:

(a) whether the ONGC has identified
certain focations In Madhya Pradash which
are believed to be rich in oil and Natural gas
raserves;

(b) if so, the details thereof ; and

(c) the time by which the exploration
work is iikely to be commenced?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) to {c) After carrying
out surveys in Madhya Pradesh ONGC has
dnlled and tested an exploratory well at
Jabera (Damoh Dist.) No commercially
exploitable quantities of hydrocarbons was
found. another location at Tehki (Shahdol
Dist.) has been identified for driling.

Dispute Between Hpsidc And German
_ (;ompanles

8572. SHRIM.V.CHAMDRASHEKARA

;%Jﬂ_my: Will the Minister of EXTERNAL
FAIRS be pleased to state:

(a) whether the Government are aware

of the existing dispute between Himachal

Pradesh State Industrial Development
E_x:go_rgu_on (HPSIDC) and some German
\Jased companies; and

(b)fso,the detalls thereof andthe steps
taken/ proposed to be taken to resolve the
issue?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI

APRIL 30, 1992
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EDUARDO FALEIRO): {a) Yes, Sir. Qur
Embassy in Boon had received a complaint
against M/s Himachal Pradesh State
Industrial Development Corporation
(HPSIDC), Shimla from a German company
M/s. gerhardit and Buch Gmbh & Co. KG.

(b) The Government of Himachal

Pradesh has conducted a thorough

examination of the complaint and has

responded to ?he German company.
Change in Name of Bombay as
‘Mumbal’
8573. SHRI MOHAN REWALE: |
SHRI YASHWANTRAO

PATIL:

Willthe lJIlnister of HOME AFFAIRS be
pleased 1o state:

(a) whether the Government have used
the name ‘Mumbai’ for Bombay In the officlal
transiations of the Constitution of India and
Central Acts in Almest all the national
languges of india including Hindi;

{b) whether UNESCO has used the
name ‘Mumbaj’ in the Roman script In the
‘Climatic Atlas of Asia’ published by thethem
in 1981; and

(c) 4 so, whetherthe Union Government
propose to effect the statutory change from
Bombay to ‘Mumbal’ in the Roman Script of
English?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): (a) in Hindi version of the
Constitution ‘Mumbal' has bean used in the
local legisiations appearing in Schedules |
and IXtothe Constitution. We arenot aware
of any CentralLegislation relating to ‘Bombay'
whers the name ‘Mumbal’ has been used.
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(b) The climatic Atlas of Asiu published [ Translation]
by UNESCOIn 1981 usedthe name Mumbai

[l
’

putthe source of such usage Is not known to Sites for Vegetable and Fruit Centres '

Department. Howeverthe matter was taken

up’ with the World meteorological 8576. SHWM

Organisation (WMO and UNESCO and it  the Minister of AGRICULTURE be ple?sed
was leamt from WMO thatthe basis forthese to state:
spellings was the official 1967 edition of the ,.’
publication by the USSR main Geocdesy and (a) whether any study for identification
Cartography directorate UNESCO was  of sites for the setting up of vegetable and
requested to take corrective measures in  fruit centres, is being conducted by the
this regard through our representative inthe national Dairy Development Boa:r
UNESCO.
(b) if so, the criteria for the selection of

(c) There is no such proposal under  these sites and the time by which this study

consideration. *  would be completed;
e e

Solar Energy to Tap Inaccessible Water / ¢ " (c) whether the World Bank provided

in soils any aid for this purpose; and
8575. SHRI GEORGE FEHNANDES‘I (d) if so, the amount thereof?
Will the Minister of AGRICULTURE™
pleased to state: THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI

(a) whether Scientists of the NimbHar MULLAPALLY RAMACHANDRAN): (a) and
Agricultural Research Institute at Phaltanin  (b). Yes, Sir. a feasibility study is currently
Maharashtra have discovered a novel being undertaken by National Dalry
strategy using Solarenergytotapinaccessible development Board (NDDB) for preparation
water in soils and feed i to seadiings as  of a project report for establishing an
reported in the Statesman February 11, integrated project, linking the imporatant

1992; and production areas with six major urban centres
viz. Ahmedabad, Calcutta, Cochin,
(b) if so, the details thereof? Hyderabad, Lucknoiw and Madras in asupply

-demand grid for marketing fruits and

vegetables. Thesecities have beenidentified

THE MINISTER OF STATE IN THE  as representative markets and catchment

MINISTRY OF AGRICULTURE (SHRIK.C.  areas for the purpose of the study. Final

LENKA): (a) Yes, sir. decision to establish such centres for

s marketing of fruits andvegetables will depand

(b) the methodology involves digginga  uponthe recommendations of theconsultants

pit in the soil and covering it with oither a  as to the viability of the centres at places

plastic or a glass still. solar energy heats up  identified. the study is expected to be

the soil and soil;-bound water evaporates  completed by June, 1992,

and condenses on the underside of the ) :

glass. This water is collected in a bottie and (c) Yes, Sir. The entire cost of the study
Is used for watering seedlings. is being financed by the World Bank.

/
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(d) U.S.§ 283, 293 plus Rs 8.25 lakhs.

[English)
smdy of 1ARI

{
8577. SHRISANAT KUM{\_@_MA_\,N,DAL
WIIl the Minfster of AGRICULTURE be
pleased to state:

(a) whether his Ministry has examined
the studyconcucted by the Indian
Resea ute (IARI) suggesting the
fieedfor centain Policy measuresto broaden
there country's tood base and check the
highly distrbring trend in agriculture like the
decline in input productivity;

(b) it so, the salient features of this
study; and

(c) his Ministry's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes Sir.

(b) The !ndian agricultural Research
Institute has inter-alia suggested the use of
modern tools such as genetic engineetring,
recombinant DNAtechnology, tissueculture,
protoplast culture and resource mangement
through increasing use of ‘tarm produce
inputs’ instead of market purchased inputs
for increasing the productivity in agriculture.

(c) The Ministry supports these views.

_.Mango gnd Pineapple Production N

8578. SHRI P,C, THOMAS.VII the
Minister- qf AGRICULTURE be plrased to

state: |

(a) the quantity of mangoes and
pineapples produced during the last three
years, State-wise;

(b) whether these fruits are exported to

APRIL 30, 1992

1

Written Answers 140

other countries;

(c) i so, the quantity of these fruits
exported during 1991-92, country-wise; and

(d) the steps taken by the government
to boost its production?

THE MINISTER OF STATE IN_THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN]): (a)
State-wise quantity of mangoes and
pineapples produced during the last three
years as per rough estimates are enclosedin
the statement | and il.

(b) Yes, Sir.

(c) The information on quantity of
mangoes and pineapple ex-ported during
1921-92 are not available.

(d) (i) the Central Government have
provided assistance for the multiplication of
Alphonso mango to Konkan Krishi
Vidyapeeth, Dapoli in Maharashtra during
1990-91 and 1991-92.

(il) Assistance have been provided for
the rejuventation of old orchards which
include mango also.

(iii) The Naational Horticulture Board
have provided assistance to Nagaland for
the cultivation of pineapples through
elimination of Jnumcultivation in tnbal areas
from 1989-90.

-

(iv) the National Horticulture Board has
also provided assistance for high density
pineapple cultivation in tribal areas of Baster
Distt. of Madhya Pradesh from 1989-90.

Besides, the State Govis. are also
providing assistance through supply of quality
planting material and dissemination of
advanced technology to growers.
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Kidnappings in Jammu and Kashmir

.8879. SHR MAT: WHI
the Minister of HOME AFFAIRS be pleasgd
to state:

(a) the number of kidnappings caZes
reported in Jammu and Kashmir during
March, 1992;

(b) the number of terrorists arrested in
the State during the said period; and

(c) the number of civilians killed in the
State during 1992 so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): (a) to (c). The Government
of Jammu and Kashmir have furnished the

following information:-

(i) No. of abductions reported In
March, 1992- -37

(ii) No. of terrorists arrested in March,
1992- -130

(iii) No. of civiians killed in ferrorist
violence in 1992 -163
(upto 15th April, 92) H

4

7

Oli Seeds Production Programme / '.’A( -
' 991-92

———————

8580, SHRIMATIVASUNDHARARAJE:
Will the Minister of AGRICULTUREIbe
pleased 1o state:

(a)the States where Oilseads produltion
programme (OPP) is being implemented;

(b) if so, the steps taken under the
programme in Rajasthan during the last
three years; and

{c)the achievement made inproduction of oil

VAISAKHA 19, 1914 (SAKA)
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seeds in the state during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN): (a) The
Centrally Sponsored Oilseeds production
programme is under implementation in 19
States viz. Andhra Pradesh, Assam, Bihar
Gujarat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Karnataka, Madhya
Pradesh, Maharashtra, Manipur, Orissa,
Punjab, Rahasthan, Tamil Nadu, Tripura,
Sikkim, Uttar Pradesh and West Bengal.

{b) Financiat assistance was provided
for items Iike production and distribution of
seed, seed minikits, plant protection
chemicals and equipments, improved farm
implements, distribution of gypsum and
pyrites, distribution of sprinkler sets and
conducting front-line and general
demonstrations.

{c) Production of oilseeds in Rajasthan
increased during the last three years as
follows:-

Year Production
(Lakh tonnes)
1989-90 18.46
1990-92 23.55
28.00

(Prelimipary estimate)

' /ﬁetal Development Board

581. SHRISATYAGOPAL MISRA: Wiil
the Minister of AGRICULTURE be pleased
to state:

(a) whether there is any proposalto set
up a Betaldevelopment board in nearfuture;
(b) if s0, the details thereof; and
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{c) f not, the reasons therctor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

MULLAPALLY RAMACHANDRAN) No,Sir

(b) Question does not arise

(c) There i1s a separate directorate to
lock after the schemes of Cocoa, are canut
and Spices Development Counsidering the
area, production, produJctivity and the
potential for the development of betal it is
not feasible to set up a separate Board for
this commodity«

-1 n
) Mathura Oll Refinery -

8582 SHR! SATYA DEO SINGH: will

the Minister o PE TROLEUM AND NATURAL

GAS be pleaced to state
e

(a) the, nstalled capacity of the O
Refinery at Mathura,

(b) whether the said refinery has been
utthsing its full capacity,

{c) if not, the reasons therefor

(d) whetherthe Government proposeto
undertake the expansion of the refinery and

(e) if so, the details thereof ?

THEMINISTEROF PETROLEUMAND
NATURAL GAS(SHRI B
SHANKARANAND)

(@) 7 SMTPA

(b) Yes, Sir

(c) Does not airs

(d) No, Sir

APRIL 30, 1992
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(e) Does not airs

n‘,ransfaﬂon]

Financlal Assistance for Welfare of
handicapped to Uttar Pradesh

8583 SHRI BRUBHUSHAN SHARAN
INGH, Will the Minister of
pleased to state

! (a)whetherthe UnionGovernmenthave
raceived any request from the Government
of Uttar Pradesh to provide financial
assistance for the weltare of handicapped
during 1992 93,

(b) if so, the details thereof, and

{c) the financial assistance proposed to
be provided to the State tor the above
purpose?

THE MINISTRY OF WELFARE (SHRI
SITARAM KESRI) (a) No, Sir

(b} and (¢) Does not arise
['Engllsh]

Oll and Netcral Gas In Sikkim
8584 GHRIMAT! DIL KUMARI
will  the  Mimsier BT
PETROLEUM AND NATURAL GAS be
pleased to state
(a) whetherthe Government proposeto
explore oll and natural gas in Sikkim, and

(b) if s0, the detalils thersof?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B
SHANKARANAND) (a) No Sir

(b) Does not arise
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Fisherles Landing Centres

8585 SHRIOSCARFERNANDES Will
the Minisfer of AGRICULTURE be pleased
to state

(a)whetherthe UnionGovernment have
received any proposal for construction of
fishers landing centre at the New Mangalore
Port,

(b} if so, the details thereof, and

(c) the decision taken thereon?

THE MINISTER OF STATE IN- THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMACHANDRAN) (a) No,
Sir

(b) and {c) do not arise

Issue of Certificates to Handlcapped

8586.DR. C, SILVE=RA _Willthe Minister
of WELFARE be pleased to state

(a) whether issue of physical

VAtSAKﬁA 10, 1914 (SAKA)
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handicappedness certificates has been
authonsed to certain agencies, and

(b) i so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) Yes. Sir

(b) According to Ministry of Wellare
Notification No 4 2/83 HW il dated 6 8
1986, Authonised Certitying authurity will be
a medical board at the distnct lovel The
hoard will consists of the Chief medical
OfficersSub Divisional Medical ofticer iri the
Distnct and another erpent in the speciied
filedviz ophthalmic surgeonincase of visuai
handicaps either an ENT surgeor? or
audiologist in case © speech and hearing
handicaps, an ~rthopaedic surgeon or a
specialist 10 phycical medicine &
rehabulatation incae of locomotor handicaps,
a psychiatrist or a clinical psychologist or a
teacherin special edutation in case of mental
handicaps

However, so.me Depanments/Ministries
have prescribed agencies eligib'e to issue
certificates of handicap for avaiiing varnous
concessions/ffaciliies extended by them as
follows
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Emergence of Ethnlc Chauvinism in
world

’ 8587, SHRISHRAVANKUMARPATEL
Willthe Minister of EXTERNAL AFFAITIS be
pleasad to state*

(a) whether the recent Harare Meet of
Commonwealth Heads of Goverrment noted
with concem the emergence of ethnic /
chauvinisminthe worldwith specilic reference
to Punjab, Jammu and Kashmir and Assam
and calied for all practicable steps,

(b) o so, the precise cutcome of the
delberations i th's regard and

(c) the steps taken by the Governiment
in pursuance thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALETRO) (a) No Sir

(b) and (c) Does not arise

London-Based Organisation 'Naga
Vigll’

8588. SHAI BLOY.KRISHANA
HAN will the Minister of HOME
AFFAIRS be pleased to state

(a) whether the Government are awar
of aLondon-based organisation calied Naga
vail,

{b) f so, the details thereof,
(c) whetherthis organization is involved
in clandestine activities in the North Eastern

region, particularly Nagaland, and

{d) if so, the steps teken by the
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

APRIL 30, 1992
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AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M M. JACOB): (a) Yes, Sir.

(b) the organisation called ‘Naga Vigil
was organised by David Ward and Stephen
Hiliman, when they were in the Welling
borough Jail, UK in 1991. This is a small
group comprnsing mainly ex-servicemen who
served in India. They arranged three benefit
concetts art Wellingborough Prison in August,
1991

{c) David Word and Stephen Hillman
came on a tounst visa to India and entered
into Nagaland unauthonisedly without
obtaining the Restricted Area Permit/innenine
Permitfor visiting Nagaland Theyconducted
a number of meetings at varnous places in
Nagaland and asked the Nagas to wage 4n
armed w ar ajanst Government of India

{a, Both the loreigners were arrested on
30th january, 1992 {rom Nagland and
detained under the National Securty Act,
1980 A case was registered and the
mvestigalion entrustedtothe Centrai Bureau
of investigation

Handing over of Neeiam Off-Shore
Field to Muviti national Companies

8589 DR YSRAJASEKHAR REDDY
Will the Minister of PEIBOLEUM ARND

NATURAL GAS be pleased to state

(a) whetherthe Government propose {o
hand overthe secondbiggestoff-shore otffield
Neelam’ to multinational companies for
development and production, and

(b) if so, the reasons therefor?

THE MINISTEROF PETROLEUMAND

NATURAL GAS (SHRI B.
SHANKARANAND). (a) and {b) No such
decision has been taken.
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thdrawal of Work Order trom Burn
tandard Company Limited By ONGC

8590. DR. DEBIPROSAD PAL: WilltHe
Minister of PETROLEUM AND NATURAL

GAS be pleased to state:

(a) whether the Qil_and Natural Gas
Commission has withdrawn its work orderto
.the tune of about Rupees filty crores from
Burn Standard Company Limited (BSCL)
regarding off-shore platform work;

(b) if so, the resons therefor;

(c) whether the Government are aware
thatas a result of this withdrawa!, the workers
and employees of the said company have
been rendered jobless; and

(d) it so, whether the Government
propose to direct the ONGC to review ts
decision?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRt B
SHANKARANAND): (a) to {d). The
Condtional letter of intent placed on M/s
BSCL for two permanent decks of well
platforms was cancelled by ONGC since an
agreement could not be reached on ceiling
price and there was uncertainty over the
completion schedule. Government have
advised ONGC to examine the possibility of
awarding other contractors to M/s BSCL.

fu.s. State Department’s Report on

| Human RightSituation In India

/ 8591. SHRI

l MADHUKAR;
SHRTPRAKASH V. PATIL:

KAMLA MISHRA_

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

{a)whether attention of the Government

VAISAKHA 10, 1914 (SAKA)
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s beendrawn to the news-items appeared
inthe ‘Business andPolitical Observer dated
February 5, 1992 regarding U.S. State
Department's report on human rights
situation in India;

(b) it so, the reaction of the Government
therelo; and

(c) the steps taken to counter the
allegations made therein?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRD). (a) Yes Sir.

(b) Our Constitution fully guaraniees
the human nghts of all our citizens. Our
democratic system, {ree press, and public
opinion are alwaysto any viclations of human
rights.

(c) Govt. have briefed concerned
authorities on reports of alleged humanrights
violations, and also undertaken diplomatic
and publicity steps to counter these
allegations. ‘

Acquisitign of Immovable Property”

8592. SHEBILMOQHAN SINGH: Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) whether built-up properties
requistioned under the Requisitioning and
Acquisition of Immovable Property Act, the
Union Government shall release any property
on orbeforethe expiry of aperiodof t5years
from such requisition;

(b) if so, whetherthe Union Government
will direct Dethi Admiinistration and Municipal
Corporation of Delhi (MCD) to de-requisition
and vacate such propetties referred in part
(a) above keeping in view the hardships of
the ownersparticularly destitute and heipless,
if so, the details thereof;
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(c) if not, the reasons thutvfor; ano

(d) the alternative remedial measures
the Government propose to take to redress
the genuine grievance of helpless and
destitute owners whose properties are under
requisition since decades?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a)to (d). Theinformation is being
collected and will be laid on the Table of the
House.

[ '{'ransla!ion]

e

\ Piigrims_Visited Vaishanodevi
\—

! 8593. SHRICHINMAYANAND SWAMI:
Will the Mintstar of HOME ‘AFFAIRS be
pl¢ased to state:

(a) the number of pilgrims visited
Veishnodevi temple during 1991;

(b) the total amount received by the
temple as offering from them; and,

(c) the total expenditure incurred on the
facilities provided to the pilgnms and on the
maintenance of temple?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (c). The Government of
Jammu & Kashmir have furnished the
following information.

31,15,447 (Thirty on lakhs fifteen
thousandfour hundred forty seven) pilgrims
visited Vaishnodevi Temple during calender
year 1991.

An amount of Rs. 7,76,50,400 (Rupees

APRIL 30, 1992
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Seven Crores Seventy Six lakhs Fifty
thousand Four Hundred only) was received
bythe Boardduringthe year 1991 as offerings
and donations together with an amount of
Rs. 3,12,25,200/- (Rupees Three Crores
Twelve lakhs twenty five thousand two
hundredonly) as income frommiscellangous
resources. The aggregate income for the
year 1991 was Rs. 10,88,75,600/- (Rupees
Ten crores eighty eight lakhs seventy five
thousand six hundred only).

Anamountof Rs. 6,42,95,465/- (Rupees
Six crores forty two lakhs ninty five thousand
four hundred sixtyfive only) was spentby the
Board on creation and augmentation of
facilities for the pilgrims visiting the
Vaishnodevi Temple Shrine, such as
accommodation for the pilgrims,
maintenance of temple and other service
oriented activities connected with the
improvement of the pilgrimage.

[English}

Recrultm#ﬂ of Indian Nurses by Saudi
Arabla
M
1. SHRIA CHARLES. .
| SHRI P.C. THOMAS:

[ it

*

8594,

Will the Minister of EXTERNAL
AFFAIRS be pleased to
state:

(a) whether fhe Government are aware
of the ban or obstruction or suspension of
recruitment of Indiana nurses by Saudi Arabia
and certain other countries;

(b) if so, the details thereof;

(c) whethertha Government had taken
up the matter with Saudi Arabia;

(d) if so, the details thereof;

(e) whether ofters have been raceived
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fromany other country for the r.c.ruitment of
Indian nurses;

(f) if so, the action taken thercon; and

(g)the number of Indian nurscs working
in Saudi Arabia?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
EDUARDO FALEIRO): (a) No, Sir.

(b) to (d). Does not arise.

(e) and (f). No proposal of this nature
has been received by Government since
January 1, 1991.

(9) The number of Indian nurses working
In Saudi Arabia is currently estimated to be
10,000.

[ Translation)
Change In Na_ngg of Clty

8595. SHRI YASHWANTERO PATIL:
Wil the Minister of HOME AFFAIR§ ‘be
pleased to state o

(a) the procedure and criterion adopted
to officially change the name of a city;

(b) the detalils of proposals received by
the Union Government in regard to change
of names of cities a longwith the names
theraof;

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The guidelines laid down in
1953 contain various broad principles which
are required to bee kept in view by the State
Governments while examining the questions

VAISAKHA 10, 1914 (SAKA)
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of changing the names of villages, towns,
cities, etc. The guidelines inter alia, mention
thatunlessthere is some very specialreason,
it is not desirable to change a name which
people have got used to; that a change
should not bee made on grounds of local
patniotism or for linguistic reasons or for
merely satislying local sentiments.

(b) During the period from 1.1.1991 to
31.3.92 no proposal for the change in the
name of anycity has beenreceivedfromany
State Government.

{c) Does not arise
[English) ¢
West Asia Peace Conference In/‘ndla
e ———t

]
8596 SHRIN.DENNIS: Wilith¢ Minister

of EXTERNAL AFFAIRS be pleased to
state:

(a) whether India propose to host West
esia Peace Conference; and

(b) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.
oy
nnual Coniribution to United Nations
hbidedbdustitatrit

J; 8597. SHRI_ K. THULASIAH
ANDAYAR; Wilithe Minister of EXTERNAL
FFFAIRS be pleased to state:

(a) whether India is contributing to the
United Nations in Foreign Exchange, if so,
the annual contribution of India to the United
Nations;

(b) whether the United Nations Offices
in some countries are paying the salaries to
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the domestic staff in US Dollars;

(c) it so, whether the Government
propose to implement it in Indla;

(d) # so, the details thereof; and
(e) # not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRD):(a) India's contribution
to the UN is made both is US dollars and in
Indian rupees. In 1991, India’s contribution
to the regular budget of the UN was US
Dollars 3,535,329. Out of this a rupee
equivalent of dollars 200,000 amounting to
approx. Rs. 43,50,300 was paid In rupees.

(b) Inprinciple, the UN makes payments
to its local employees in field otfices in local
currency. However, in exceptional cases
such payments gave been made in US
doliars or in other currencies also, taking tnto

account the relevant national laws and loca}

prachices.
(c) No, Sir.
(d) Does not arise.

(e) Therupee portion paidby Indiatothe
UN is utilised by the UN to meet 1ts local
expenditure in India, whichinclude payments
of salaries to the local staff. Thus payments
of salaries to the local stan in US dollars by
the UN will not result in any savings of foreign
exchange to India.

Micro-Watershedg |

8598. SHRIPRITHVIRAJ CHAVAN-Will
the Minister of AGRICULTURE be plepsed
to state:

(a) whether the Government plan to
launch a drive for development of micro-
watersheds in several districts inthe country;
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(b) if so, the districts selected for the
purpose; and

(c) the salient features of the scheme?

THE MINSTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and(b). Yes, Sir. ltis propose to cover about
357 districts in the country under National
Watershed Development Projectfor Rainfed
Areas. Statewise number of districts is given
in the enclosed statement.

(¢) The scheme aims at the twin
objectives of restoration of ecological balance
and sustainable bio-mass production. The
programme components include treatment
of arablelands non-arable lands anddrainage
lines for supporting diversified production
systems including annual crops, dry land
horticulture, agro-forestry, pasture developed
house hold production systems and cottage
Industries, livestock management, etc

Proauction ot Kesri Dal

8599. SHRIC.SREENIVASAN: .,
SHRI R. DHANUSKODI
ATHITHAN:
DR. V. RAJESWARAN'
SHRI ANKUSHRAO
“RAOSAHEB TOPE:”

Wil the Minister of AGRICULTURE be
pleased to state:

t (a) the total production of Kesari Dalin
the country;

{b) whether Government have decided
to life the ban on the sale of Kesari Dalin the
country;

{c) if not, the reasons therefore; and

(d) whether the entire quantity of Kesan
Dal*wouid be exported to the foreign
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countries?

THE MINISTER OF STAIL IN THE
MINISTRY OF AGRICUL TURE (5HRI
MULLAPPALLY RAMACHAMDRAN) (a)
The total production of Kesaii Dal in the
countrydunng 1990 91was 5 191akhtonnes

{b) No, Sir

{c) Thematterof liftingban on production:
and sale of Kesari Dalt has been examined in
detail In this Ministry in consultation with
Ministry of Health and Family Welfare and
ICAR and it has not been considered
desirable to Uft the ban on heaith ground

(d) No, Sir

i [Transiation},

;Languages in Southern States

8600 SHRIRAMESHWAR PATIDAR
wWill the Minister of HOME AFFAIRS be
pleased to state

(a) the number and percentage of the
people in Andhra Pradesh, Tami Nadu
[Kerala and Karnataka who speak their
regional languages according to 1991
;lCensus and
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(b} the number andpercerntage of people
in said States who speak Hindi and English?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATF IN THE
MINISTRY OF HOME AFFAIRS ISHRIM M
JACOB]) (a) The numberand percentage of
peopte speaking Tel.gu Tam' Malayalam
and Kannada in Andhia Pradesh, Tamil
Nadu, Kerala and karnata<a respe—~ively
as such are not available from the / -ansus
Hcwever the number of persons with these
languages as mother tongue (inclusive of
vanants grouped under each) in raspact of
each of the states according to the 1981
Census 1s given In the staterent enclosed
This information according to the 1991
Census s not available asthetabulation is in
progress

(b) The number and percentage of
people in the states mentioned in part (a),
who speak Hindi and Engl sh, as such, are
not available in the Census However, the
number of persons with Hindi as mother
tongue ( with vaniants grouped under 1t) and
English as mother tongue, according to the
1981 Census, are given in the same
statement This information accordingtotiie
1991 Census is rotavailable atthe tabulation
IS In progress
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Inteqrated Watershed Management

Pro in Karnataka
v—"l”t RS

SHRI G DEVARYA NAIK.
SHRIK G SHIVAPPA _

8601

Willthe Minister of AGRICULTURE be
pleased 1o state }

(a) whether any proposal called
*integrated Watershed Management Project
The Credtantalt Fur Wideraufan's (KFW)
German Bank West Germany has been
sent by the Government of Karmataka to the
Union Government for approval and

(b)  so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMA CHANDARN) (a)
and(b) Yes Sir The Integrated Water shed
Management Project for financial assistance
of KFW (Creditantalt Fur Widerutans)
German Bank has beencleared andsentto
KFW for appraisal .
e re
[Transiation)

1
oil Heﬂneti at Ratangarh

8602 SHRI 'RAM SINGH KASHWAN
Will the Minist7 of - PETROLEUM AKID
NATURAL GAS be pleased to state lt

(aywhetherthe Government propo:ejo
set up an oil refinery at Ratangarh in C
district of Rajasthan, and

(b) if so the time by which the work is
likely to commence?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B

APRY. 30, 1992

Written Answers 176

SHANKARANAND) (a) There is no such
proposal under consideration

{b) Does not arise

{Engiish}
Cooperafion between China and
Pakistan
o
8603 SHRIBAPU HARI CHAURE

SHATRAJESH KUMAR
Will the Minister of EXTERNAL
AFFAIRS Qe pleased to state

(a) whether the Government are aware
oftheincreasing cooperation batween China
and Pakistan

(b) if so the Government s information
about the fields in which the tvo Countries
are cooperating with each other and

(c)the stepstaken proposedto betaken
by the Government to met the situation
ansing out of such cooperation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO) (a) and (b)
Government are aware of tha extensive
cooperation between China and Pakistan in
a wide range of areas includ ng culture and
education, science andtechnology economy
and trade and defence

(c)Governmenthave intheirdistussion
with the Chinese Government emphasts
that the supply of sophisticated arms and
detence technology to Pakistan beyond its
legitimate requirements of defence canpose
athreattoIndia s secuntyandis notconducive
to the maintenance of peace and stability in
South Asia Governmentkeepunderconstant
review all developments having a beanng of
India s secunty
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Production and Consumption of |
Natural Gas )
’ i

8604 SHRIK V THANGKABALU Wil

the Ministerof PETROLEUM ANDNATOHAL

GAS be pieased to state !
——p———————

- ]
(a) the details of production and

consumption of natural gas in the country

dunng the last three years, year wise,

VAISAKHA 10, 1914 (SAKA)

Written Answars 178

(b) the expenditure incurred on its
production dunng the above penod, year-
wise , and

(c) the revenue earned from the gas,
year wise?

THE MINISTEROF PETROLEUMAND
NATURAL GAS {SHRI B
SHANKARANAND) (a)to(c) Thedetailstor
the years 1998 789, 1989 90 and 1990-91
are as follows -

Year Production Utihsation Expenditure Re—v—e-nue
(MMSCM) (MMSCM) allocated to Rs/Crores
gas prodn
Rs /fcrores
1988-89 13214 9340 1062 55 1173 45
1989 90 16989 11256 1286 47 1459 43
1990 91 17998 62 12836 62 1700 45 1678 34
1
[ Translation) | Backward Classes

Loans by Backward Clages Finance
and Development Corporation

8605 SHRI SHIVLAL NAGJIBHAI
VEKARIA Willthe Minister of WELFARE be
pleased to state

(a) the number of applications for alodn
from the persons belonging to backward
classes received so far by the Backward
Classes Finance Development Corporation,

(b) the action taken thereon, and

(c) the ime by which these are likely to
be cleared?

THEMINISTERFORWELFARE (SHRI
SITARAM KESRI) (a)Noapplication has so
far been received frompersons belonging to

I

(b) Does not arise
(c) Does'not anse
indian and Foreign Citizenship

8606 SHRI SURE&;IM!\JD SWAMI
WilltheMinuster of EXTERNAL AFT AIRS be
pleased to state

/

(a) whether the Government are aware
of acquiring of foreign citizenship by some
Indians and

(b) if so, the details therect?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
EDUARDOFALEIRO) (a)and(b) Howeer,
it i1s not possible to obtain the d: tails s nce
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foraign govornments do not usJally shiure
this Information.

Assistance to_Uttar Pradesh under
Daly System
i

! 8607. SHRI RAJENDRA KUMAR_

SHABMA: WIii the Minister of
XGRICULTURE be pleased 1o state:

(a) the manner in which the Union
Government propose to provide assistance
undei the dairy system for milk products in
Uttar Pradesh;

(b) whether Government of Uttar
Pradesh has submitted any scheme to the
Union Government in this regard; and

{c) if so, the action taken thereon?

THE MINISTER OF THE STATE IN
THE MINISTRY OF AGRICULTURE (SHRI
K.C.LENKA)' (a) There is no proposalunder
consideration of the Government to provide
assistance for nvik products inUttar Pradesn.

(b) No, Sir.

(c) Does not arise in view of reply to part
(b)'above.

APRIL 30, 1992
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[English)
roduction of Arecanut
M
860§. SHRJJ&H.MUNXYARPA—.

f SHRI V KRISHNA RAO
Willthe Minister of AGRICULTURE be
! pleased 1o state:

(a) the total production of arecanut in
the country during the last three years, State-
wise;

(b) whether the country has acheived
self-sufficiency inthe production of arecanut;
and

(c) ff not, the steps taken in the regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
statement showing the total production of
Arecanut in the country during the last 3
years, State-wise, is appended

(b) Yes, Sir.

(c) Does not anse,
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-

{
Economi¢ Criteria for Rese,vation in
overnment Jobs

¥
8609 | SHRI RAMCHANDRA
" GHANGARE
SHRI RAM BADAN
8HRI SANAT KUMAR
MANDAL ’

will the¢ Minister of
pleased to state

WELFARL be

(a) whether any Conference of Chief
Ministers we.s he'd it New Delhi recently to
discussthee onon ¢ cntenaforreservation
in Government jcbs and

{b) if so the decsions arnived at the
Contetence?

THE MINISTE R OF WELFARE (SHRI
SITARAMKESRY) { 1) Yes, Sir AConference
of Ch ¢t M misters(Governors (of the States
under President sruleLt Governors of Union
Tertonies was helc! on the 10th Apnl 1992

(b) The participants gave their views at
the Conference

{ Tranﬁlanon]
Extradition Treaty with France
S ——————" Y

]

8610 SHRISIMON MARANDI Wilithe
Minjsterof EXTERNAL AFFAIRS be pleased
{o gtate

} (a) whether India propose toinitiate any
extradition treaty with France and

(b) it so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRO) (a)and(b) Thematter
is under consideration

VAISAKHA 10 1814 (SAKA)
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[English)
Meeting of the Central Board of |
Fisheries
e ——— /
8611 PROF. UMMARERDY

VENKATESWARLU Will the Minister of
AGRICULTURE be pleased !¢ statg

(a) whether any meetirg of the Central
BoardotFisherieswasheidir Octobier1391,

(b) if so the detar's theteol and

{c) the board decisions ariived at the
meet ng”?

THE MINISTER OF 3TATE IN "HE
MINISTRY OF AGRI_U.TURE (SHRI
MULLAPPALLY RAMACHANDRAN) (a)
Yes Sir

(b) The meeling held on bth Oclober,
1991 at New Delhi which was chared by the
Agriculture Minister, whois alsothe Chanman
ofthe Central Board of Fishenes (CBF) The
Minister of State (Agnculture & Cooperation)
and Vice Chairman of the Board, and the
Minister of State of Food Processing Industry
Ministry were present 25 out ot 4C members
including Ministers imcharge ot Fishenasfrom
various States attendedthe meeling Agenda
related to incentives to fish tarmers, land
lease policies, protection of interests of small
fisheimen conservation of fishery resources,
credit facilities etc

{c) The main decisions taken in the
meeting are as follows

()} To provide adequate incentives to
fish farmers by the Centre and the
States forincreasing productivity in
aquaculture

() To adopt along term leasing policy
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In respect of leasing .1 inland und
brackish water fishery resources

) To tive due priority to protection of
the Interests of smau uid u aditional
fishermen

(v) Contribution of the scheme for
providing reliefto smalll machanised
fishing boats by way of reimbursing
Central Exc.se Duty on HSD Ol

v) To strengthen the Central Institute
of Coastal Engineering for Fishery,
Bangalore..

vi) The Vice-Charman of the Board
was authornised to take a sutable
decisionwith regardto setting up of
aCentralFishery Harbour Authority
for proper maintenance and
administration of the major fishery
harbours; and

vii) To request Ministry of Finance and
concerned financial institutions to
ensure adequate flow of credit to
fishery sector \ {z v, § t!l

Programme of Amnesty International,
{

8612. SHRI NAWAL KISHORE RAl
will the Minister of HOME AFFAIRS bp
pleased to state. \

]

(a) whether the Amnesty Internationgl
has a well-defined ten point programme to
combat torture as a part of protection of
human rights,

(b) if so, the details thereof, and

(c) whetherthe Government propose to
support the above programme in view ot
India’s past history, traditions andinternational
commitments?

THE MINISTRY OF STATE IN THE

AFRIL 30, 1992
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MINISTRY OF PARLIAMENTARY AFFAIRS
AMD MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): (a) to (c). “Amnesty
International® has released a report entitled,
*Torture, Rape and Deaths in Custody India”
in March 1992, Inwhich it has suggestedthe
followingten-point programme for prevention
of torture and other violations of human
nghts-

(1) Adopt an official polcy to protect
human nights;

(2) Investigate impartiatly 4!t allegations
of torture,

(3) Bring the perpetrators to justice;

(4) Strengthen safeguards against
torture,

(5) Inform detains of thair nghts,

(6) Train the police and security forces
to uphold hurian rights, and reform the
police;

(7) Compensate the victms,

(8) Provide torture vichims with medical
treatment and rehabilitation,

(9) Investigate the causes and pattern
of torture; and

(10) Strengthen India’s irternational
human nghts commitrrent

Many of the substantive points are
already mandated by the Constitution and
laws of the land; some others deal with
training and procedural matters. Efforts of
the Central Government will continue to
stress upon the States, who are primarly
toncerned with ‘police’ and ‘Public order’ to
vigorously pursue the legal obl.gations In
these matters.
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Exploration of Oil and Natural Gas ln‘
—_ })rlsu ) 5 7,

#8613 DR KARTIKESWARPATRA ‘Wil
the Minister of INATURAL

_'G_ﬁs’jzg_pleased to state *

™ (a) the places in Orissa where

exploration of oil and natural gas was
undenaken by the Oil India Limited during
last three years, and

(b) the progress made so far?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B
SHANKARANAND) (a) and (b) No inland
exploration work was carmedoutby Qilindia
Limited in Onssa during the lastthree vears {

;

Role Played by Non-Aligned Movement|

8614 SHRI R. DHANLMSKQD
ATHITHAN Willthe Minister of EXTERNA
AFFAIRS be pleased to state

(a) whetherthe Government proposefo
take up with the other Member countries the
role to be played by Non Aligned Movement
In the mternational affairs in view of the
rmecent sweeping changes in the Eastern
Europe, and

(b) f so the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL Al FAIHS (St
EDUARDO FALEIRO) (4) anu tb) (he
recent changes in the intemational aiena
including in Eastern Europe have been the
subject of intensive debate within tno Non
alignedMovementsincethe Belgrade Submit
in 1989. including the Accra M nistenal
Meeting in September, 1991 andthe Nicosia

VAISAKHA 10, 1914 (SAKA)
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Methodology Committee meeting In
February, 1992 Tnere is agreement among
the members of the Non-aligned Movement
thatthe Movement continues to remainvalid
in the changed international context since
the raison d'atre of the Movement was not
the Cold war but the determination of its
members 1o preserve their independence of
action and freedom of judgement in the
International arena India has been playing
an active role In highlighting the continuing
relevance of the Non aligned Movement and
in establishing its new priorities such as|
development democratisation of the U
and environment T

Centenary Celebration of Dr. BR. |
Ambedkar "2uBR
. P .
8615 SHRI_ROSHAN LAL Will the
Minister of WELFARE be pleased to state

(a) the amount spent sofarbythe Urjion
Govemmentonthevarlous welfare schemes
for Scheduled Castesand S ledTri s)
during the Centenary Celebration ot/
Babasaheb Dr B R.Ambedkar, and \

{b) the amount proposed to be provided
for the said schemes during 1992-937

THEF MINISTER OF WELFARE (SHRI
SITARAM KESRI)

Staternent regaroing Amount Spent on
various Welf ire Schemes for Scheduled
Casles and Suheduk d Tnbes dunng the
Centenary Celebrations of Baba Saheb
Dr 8 R Ambedkar anc' PioposedJ to be
provided during 1932 93

({2) Amoume spent Ly vtin sy of Welfare
on various Weltare schomes for scheduted
Castes and Scheduled Tites during the
Centenary Ceiabrations of 13 103 Sahea Dr
B R Ambedkar ore as ur o 1



191 Written Answers APRIL 30, 1892 Written Answers 192

Scheme Amount Spent Amount Spent
Duning 1990-91 During 1991-92
(Rs. in Crores}
1. Wetfare Schemes for
Scheduled Castes 318.79 382.50
2. Welfare Schemes for
Scheduled Tribes 269.10 ) 293.83
3. Dr. Ambedkar Centenary 0.18 10.73
Programmes

(b) Allocation made for the year 1992-93:

Scheme Allocation for the
year 1992-93
{Rs. in Crores)

1. Weltare Schemes for Scheduled

Castes 405.19
2. Woeltare Schemes for Scheduled
Tribes 314.80
3. Dr. Ambedkar Centenary programmes 335
[ Translation) Ml f ) / (c) whether the Committee has

submitted its report;
New Administrative Set up of Delhl
¢ - {d) f so, the salentfeatures thereof and
SHRI MADAN LAL KURANA: Wilithe  the follow-up action taken thereon; and
Minister of HOME AFFAIRS be pleasef to
state: (e) if not, when it Is likely to submit its
report?
(a) whether the Union Government
have constituted a Committee of the officials THE MINISTER OF STATE IN THE
forthe constitution of new Administrativeset ~ MINISTRY OF PARLIAMENTARY AFFAIRS
up of Delhi as per the recommendationsof ~ AND MINISTER OF STATE IN THE
.the Sarkaria Commitee; MINISTRY OF HOME AFFAIRS (SHRIM.M.
- JACOB): (a) No, Sir.
(b) if so, the task assigned io the
Committee; {b) to (e) Do not arise.
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[Enghish
Schaol/Hoste! Fees to SCe/STs

Studying In Public.Schools .. _

8617. SHRI KRISHAN D
SULTANPURL Willthe Minister of WELFARE
be pleased to state:

(a) whether any provision has been
madebythe UnionGovernmentforproviding
school fees/hostel fees to Scheduled Casta
and Scheduled Tribe students studying in
public schools;

(b) if so, the details thereot; and

(c) # not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to {c). Under the
Centrally Sponsored Scheme of Post-Matric
Scholorships for students belonging to
Scheduled Castes and Scheduled Tribes,
the Ministry of Weltare provides scholorships
to eligible day scholars and hostellers for
recognised post-matriculation courses in
recognised institutions. The scholarship
Includes non-refundable fees payable to the
Institutions. Rs. 35 crores was disbursed in
-1991-82. There is a provision of Rs. 46
crores fdr the scheme In the current year.

145 1
Influx of Retugees from Myanmar into
Bangladesh

8§18. SHRIK.V, THANGKABALU: Will
the Minister of EXTERNAL AFFAIRS be
pleasayd to state:

(a)\whether the Government are aware
of the intlux of refugees from Myanmar into
Bangladesh;

(b) i so, whether Bangladash had
approached Indla for any assistance in this
regard;

LY
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(c) if so, the detalls thereof; and

(d) the response of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) Does not arise. -

Terrorism In Kallash Colony, New Delhi

b Aoty N J—

8619. SHRI R. SU RENDER
REDDY..

SHRIMATI
RAJESWARL:

BASAV-

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether any terrorists Incident took
place in Kallash Colony, New Delhi in April,
1992;

(b) if so, the details thereot;”

(c) the number of terrorists killed and
arrested, separately, in the incident;

(d) the number of civilians killed in the
cross firing;

(e) the details of compensation paid to
the next of kith and kin of the victims; and

{f) the measures being taken to check
the activities of terrorists In Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M.M. JACOB):
(a) Yes, Sir.
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(b) Following interrogation of aterrorists
who was arrested on 6.4.1992 in Kailash
Colony Park, a police party comprising three
Constables spotted three terrorists in the
part. When they wera challenged, one of the
desperados opened fire which hit a person
standing nearby. The police opened return
fire and after a chase arrested one of them.
Two terrorists managed to enter house No.
F-15, Kaitash Colony from where they fired
atthe police party. When the fire ceased, the
house was cordoned off and a searchcarried
out. Two terrorists were found lying dead. A
revolver was found lying by the side of the
body of one of the terrorists.

{c) Two terrorists were killed and two
were arrested.

{d) One.

(e) An amount of Rs. 50,000 was
disbursed as compensation to the widow of
the deceased civitian.

{f) Amongst the steps taken to curb
terrorist activities inthe Capital areformation
of an Anti-Terrorists Cell in each Police
District; deployment of armed pickets at
Vulnerable/strategic points; intensive mobile
patrolling; distribution of educative iterature
amongst the people to make them more
vigilant; development of spotiers, displaying
of photos of known terrorists at public
places; stationing of PCR vehicles atstrategic
places and coordination meetings with the
ad’Pinlng States.

Rurat Centres of Excellence

e e et

8520, SHRISHRAVANKUMARPATEL: _

Will the Minister of AGRICULTURE be
ased to state:

! (a) whether the Government have

decidedtosetup Rural Centres of Excellence

APRIL 30, 1992
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with aviewtoprovide the benefits of scientific
and technological research to agricuttural
and rural development;

(b) it so, the number of such centres so
far set up or recognised; and

(c) the precise details of the functions

andthe sphere of activity of these centres?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) No sir.

{b) Does not arise.

7 (c) ?oes not arise. .

Bills Pending for President’s Assent

8621. SHRI SUBRATA MUKHERJEE
Will the Minister of HOME AFFATRS e

. pleased to state:

[

(a) the particulars of Bills passed by the
West BeengalLegislative Assembly peniding
with the Union Goverrnment of Preseident’s
assent and since when; and

(b)thetime by whichthesebills are likely
to be accorded President's assent?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY HOME AFFAIRS (SHRI M.M.
JACOB): (a)Ason27.4.92,7 Bills passed by
West Bengal Legislative Assembly are
awatting President's assent. The details are
contained in enclosed statement.

(b) No definite time imit can beindicated
atthis stage as the bills are at various stages
of consideration.
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Recycling Project

8622. SHRI SANTQSH Kumﬂ
GANGWAR: Will the Minister o
AGRICULTURE be pleased to state:

p———

(a) whether any ‘recycling project’ is in.
progress at the Indian Veterinary Scie

APRIL 30, 1992

Research Institute, Bareﬂy. Uttar Pradesh;
(b) if so, since when;

(c) the details of works accomplished
through this project;

(d) the expenditure incurred on this
project so far;

(e) whether this project is proposed to
be shelved now; and

(f) i so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) to (f). The information is being
collected.

g\sngﬁshl
Declaration of Wool as an Agricuitural
Commodity

8623. SHRIANAND RATNA MAURYA:
Will the Minister of AGRICULTURE be
pleased to state

(a) whether the Government have any
proposal to declare the wool as an
‘Agncuitural Commodity";

(b) # so when and the facilities tom be
obtained by the woolgrowers/proceduers as
a result thereof; and

(c) if not, the reasons therefor?

Written Answers 200

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) to (c). In Govemment of India
there Is no specific classification by name
‘Agricultural Commodity ' However for the
purpose of assistance by National Co-
operative Development Carporation, certain
commodities are classified as ‘Agricultural
Produce ' Wool is not include under those
classification,

Recommendations of Experts’
Committes on Bodo Problem

8624. SHRI K. PRADHANI: Wil the
Minister of HOMEE AFFAIRS be pleasedto
state.

(a)whether the Bodo Peoples Action
Committee has accepted the
recommendations of the Experts’ Committee
on Bodo problem;

(b) if not, the details thereof; and

{(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIMM
JACOB): (a) to {c). A copy of the Report of
the Three Member Experts’ Commiittee on
Plains Tribes of Assam has been recently
referred to the All Bodo Students * Union/
Bodo Peoples * Action Committee for thew

information and study.
{Translation]
Visit by Leaders of Fo Countries
8625. PRASAD: Wil

inister of EXTERNAL AFFAIRS be
1o state:

(a) the leaders of foreign countries who
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visited Indla during the porioo from July. THE MINISTER OF STATE IN THE
1991 to Maich, 1992, country-wise; MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARUO FALEIRO): (a) and {b). The

(b) the purpose of each such visit; informationisgivenin the attached Statement.

{c) the expenditure incurred on each (c) The information Is being colflected

such visist? and will be laid on the Table of the House.
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?gm . & 9) A (a) the amounts ylelded in each of the

lastthree years andthe current yearthrough

Income and Expenditure on Oll Oil Development Cess and exclse and
Development and Royalty customs duties on oll; and

(b)the amountspenton ourdevelopment
8626. SHA!. ... _SHANKERSINH ... andonroyaltyfor different States during the

_VAGHELA; - -~ last three years?
SHR|I ATAL _.BIHARO - -
’ VAJPAYEE: . .. THEMINISTEROFPETROLEUMAND
NATURAL GAS (SHRI B.
Willthe Minister of PETROLEUMAND,  SHANKARANAND): (a) Amount yielded
\NATURAL GAS be ploased to state: through
(Rs. in crores)
T 1968-89 1989-90 1990-91 1991-92
QOil Development Cess 2028.72 2946.74 2756.97 2540.70 RE
Customs Dulies 1916.74 2148.94 3145.46 3492 45 RE

There is no Excise Duty on Crude Oil.

(b) The amont spent on (Ais. in crores)
1988-89 1989-90 1990-91
Royalty to States 226.79 268.07 686.18
The information aboutthe amount spent (c) if not, the reasons therefore;
on oil development is being collected and will
be laid on the Table of the House. (d) whether scientists of ICAR have
¢ agitated over or put forward any
_ 7 Non-Practising Allowence t representation on non-prac*cing allowance;
Veterinarians f ’317* o ,and
i 6627.DR. A_\_SJM.BALA'.\MIItheMnIster (e) if so, the details thereof?
; of AGRICULTURE be pleased to ptate:
/ (a) whether the Governmgnt have THE MINISTER OF STATE IN THE

decidedthequestionotgrantof non-practising  MINISTRY OF AGRICULTURLL (SHRIK.C.
allowancetothe Veterinarians working inthe LENKA): (a) Sir, It has been decidedto grant
technical cadrses of Indian_Councial #f  non-practising allowance all the veteyinaries
\séﬂﬂﬂl\mmﬁsaarch (ICAR); working in the technical cadres of 1. C. A. R.
where the minimum prescribed recrutment

{b) if so, the time by which thisisto be  qualffication is B.V.Sc. without any alternate
implemented; qualfication.

N
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{b) The posts which fall in the category
menﬁone‘d above are being identified, after
which the aecision can be implemented.

{c) Does not arise.

(dy and (e) Representations were
received from some scientists not entitied to
~ non-practising allowance. These have been
considered and comprehensive instructions
regarding the eligibility criteria have been
issued. ‘-

Cultivable Land

8628. KUMARIVIMLAVERMA: Wiilthe
Minister of AGRICULTURE be pleased to
state:

(a) the per capita cuitivable land &t
present;

‘ {b) whether there has besn any decline =~

in the per capita cultivable land; and
{c}) if so, the reasons thersfor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND

COOPERATION IN THE MINISTRY OF

AGRICULTURE (SHR!I MULLAPPALLY
RAMACHANDRANY): (a) As per latest
-available Census data, per capita cyltivabie
. land during 1890-91 was 0.22 heclare.

VAISAKHA 10, 1914 (SAKA)
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{c) Per capltacu It_i_vgb?e fand has come
down due to increase in population.

" Prawn Culture
8629. DR. (SHRIMATI) K.S.
SOPUNDARAM: Will the Minister of
AGRICULTURE be pleased to siate:

(a) whether there is great scope for
prawn culture in Tamil Nadu;

{b) if so, the assistance given to the
State during 1991-92 for this purpose;

{c} the total export of prawn from the
State during each ofthe last three years; and

{d) the steeps taken/ibeing taken to

increase the production of prawn inthe Stats

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)
Tamil Nadu has a potential for development
of prawn -culture in about 56,000 ha.

" brackishwater area.

{b) During 1951-92 a surn of Rs. 18.50
iakh was given as control assisiance for
development of prawn cuiture in the State.

{c) The total export of prawn from the
Stata during each of the lastthree yearsis as

{b) Yes Sir, follows:
Year | éuar}:iiy (,in'Tones) Value (Rs. in Lakh)
1988-89 6957 8498
1989-90 5091 . 8673

© 1990-91

8965

11098
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(d) The steps taken/being taken to
increase the production of prawn by culture
in the State are as foilows:

1. establishmentof Brakishwater Fish
Farmers ' Development Agencies
(BFDASs) In the district of South
Arcot, Thanjavur, Chidmbaranar
and Chengal Anna for providing a

package of technical, financjal and
extantion supportto prawn farmers.

2. Upgradingthetacllities atthe prawn
hatechery at Neelankarai for
producing about 15-20 million tiger
prawn post iarve per annum,;

3. establishemnt of a Demonstration
cum trainine Certra tor importing
tralr ., {o prawn farmers at
Karanguadu;

4. Provision of assistance to various
categories of prawn farmers for
construction of semi-intensivee
prawn sead hatcheries and 199’!
mills.

{
-
Fish Farmers Development Aganclo"

8630, SHRI THAYIL JOHN ANALS __E:_
Will the Minister of AGRIC i be
pleased to state:

(a) the locations of Fish Farnlers
Davelopment Agencies operating in Kerala
at present; and

() the funds released for development
of aquaculture in Kerala during 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULRTURE (SHR!
MULLAPPALLY RAMACHANDRANY): (a)
Fourteen Fish Farmers’ Development
Agencies (FFDAs)) are operating In Kerala.
The locations of these FDAs are,

APRIL 30, 1992
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Thiruvananthapuram. Kollam, Alappuzha,
Emakuiam, Kottayam, Thrissor, Palakkad,
Malappusam, Kozkode, Kannur, Kasaragod, ..
Wayna ddukil and Pathanamthitts

(b) An amount of Rupees Fourteen lakh,
as Central assistance, has been released 10
Kerala for development of Freshwater
aquaculture under FEDA Scheme during
991-92,

[ Translaho:*

Rald by Myanmarese Troops

8631. $HRI JAGMEET SINGHBRAR:
Will the Mipister of HOME AFFAIRS be
pleased to $tate:

(a) whether Myanmaress troops recently
raided two Manipuri villages and occupied
them for two days as reported in the
‘Statesman' dated April, 1, 1992;

(b) if so. the reaction of the Government
thereto;

1

' (c)whetherthe Government of Myanmar
have daclared their right of possession of a
certain piece of land in Indian territory;

(d) it so, the details thereof;

(e) whether the movement of Myanmar
Army vehicles in allowed Inthis area whereas
the movement of Indian vehicles in banned
here as reported in the news-item; and

() # so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The Myanmarese tréops
conductedsearch inatewvillages of Chande!
district of Manipur on 10th & 11th March,
1992 in order to locate some Burmese army
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personnel who had reportedly deserted the
Myanmar army with aams. The Myanmar
army personnel were seen compaling inside
indian Territory in the nearby jungles till
13.3.92.

(b) Thepresence ofthe State police has
been strengthened in the area.

(c) and (d) No, Sur.

(e) and (f). The Kalemyo-Tamu Road
passesthrough Indlanterritory near Molcham
village for a distance of about 3.5 Kms.
Burmese vehicles frequently pas through
thisstretch as the aternativeroad constracted
by them is only a fair whether racd The
indian vehic! do not use this stretch of road
because separate communicable road inside
Indian territory are available.

Schemes/Projects of Natural Gas
8632. SHRI AVTAR

BHADANA:
SHRI SHIVLAL NAGYIBHAL _

SINGH

Will the Minister of PE
NATURAL GAS be pleased to state:

(a)the details ofthe schemaspena;nmg
to the natural gas in the Gujarat State which
have been accorded approval by the Union
Government as on January 3, 1992 and the
schemes which were pending on the sad
date;

(b) the time by which these pending
schemes are likely to be accorded approval;
and

(c) the reasons for the delay in clearing
the same?

MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B.
SHANKARANAND): (a)to (c). Gas afiocations

VAISAKHA 10, 1814 (SAKA)
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to the extent of 19.4 MMSCMD of gas have
been sanctioned for various projects in
Gujarat. Demands of 43.98 MMSCMD for
various projects in Gujarat are registered
with GAIL.

In this regard the further -allocations
depend upon the availability of gas.

{Enghish)
Visit of Parliamentary Delegation to
Ayodhya
8633 SHRIMATI | BASAVA
RAJESWARI. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a Parliamentary delegation
recently visited Ayodhya and submitied a
report to the Government;

(v) if so, the details of their findings; and
(c) the action being taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN.THE
MINISTRY OF HOME AFFAIRS (SHRI M.M.
JACOBY): (a) Yes, Sir.

(b) and (c). The Report is being
procgssed.

-

frnl for Blhteral Cnopomlon with

I\uﬂ

’ 8634. DR._ __RAJAGOPALAN
SRIDHARAN: Willthe Ministerof EX TERNAL
AFFAIRS be ploased to state:

(a) whether India and Vietnam have
identified any areas for the bilateral
cooperation; and

(b) if so, the detalls thereof and the
steps taken thereon?

{
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFF AIRS (SHRI
EDUARDO FALEIRDO): (a) Yes. Sir.

{b) Several areas were Identified tfor
cooperation at the Fifth session of the Indo-
Vietnam Joint Commission, which was heid
in Delhi, from 23-25 March, 1992. These

included gem stones, apaetite mining, rock ;
phosphate, rubber plantation and related;

industries, cashew and tea plantation and'
processing, sugar mills processing and
packaging of soft drinks and frult drinks|
transport sector, modernisation anj
expansion of textile mills, hotels, minicemen
plants, marine products pharmaceuticals,’
timber and related products, and projects for
protection of the environment. All necessary
follow up action is being taken to promote
cooperation in these areas.

Marketing Cost of Oil

8635. SHRI AMAL DATTA: Will the
Minister of PETROLEUM AND NATURAL

_GAgS be pleased to state:

.- (a) the farmula on the basis of which
marketing cost of allowed to the vanous oil
companies and what actual amounts have
been allowed during the last three years top
each of the cornpanies;

(b) what wasthe marketing costincurred
by the various oil companies during the said
period and what has been surplus if any; and

{c) how the deficit, if any, has been met?

THEMINSITEROF PETROLEUMAND
NATURAL GAS  (SHRI B.
SHANKARANAND): (a)to (c). The marketing
costs are fixed on the basis of retention cost
and return of 12% post tax on net worth and
interest on normative borrowing. The
marketing companies are reimbursed onthe
above basis with reference to the actual
turnover achieved. As these are fixed on
normative basis, the marketing companles

APRIL 30, 1992
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willhavetomeetthe losses, fany, arising out
of non-achisvemant of norms fixed, out of
thelr own resources.

Judiclal Inquiry on Compensation
Claims of Riot Affected Tamils

t W4

8636. SHRI : Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) whether the Government of Tamil
Nadu has requested the Union Government
to get a judicial inquiry conducted on the
issue of compensation claims of Tamils
affected by the riots resulting from Cauvery

Water dlsgute; and .

{b) if s, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRIM.M.
JACOB): (a) The Chief Minister of Tamil
Nadu has written to the Prime Minister to
appoint a sitting judge of the Supreme Court
as a Commission of Enquiry to assess the
damage caused to tne Tamil people and to
award compensation for those damages.

(b) ‘Public Order’ being a State subject,
itis forthe Govemment of Karnataka to take
steps for assessment of damage on acleunt
of disturbance of Public order andto disburse
relief for that damage. The Government of
Karnataka has already taken action in this
regard.

[Translatiop)

elopment of Fisherlas Iin
Maharashita
—

8637.SHAI VILASBAQNAGNATHRAQ
GUNDERWAR: Will the Minister of

AGRICULTURAL be pleased to state:
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(a) whether any team from Australla/
World Bank had visited Maharashtra to find
out the scope of fisheries in the State;

(b) if so, the details thereof; and

(c)the details of the financial assistance
providedto Maharashtrato promotefisheries
during 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Information will be collected and
placed on the table of the Sabha.

(c) The financial assistance providedto
Maharashtra through the Central and
Centrally Sponsored Schemes during 1991-
92 amounts to Rs. 237.33 lakhs.

[English)

Welifare Secretaries Conferen

. A N—— > —————_ Rin o b b

f
8639. SHRIRABIRAY: Willthe Iyinisler

of WELFARE be pleased to state:;
I

(a) whether any conference oﬁ[ Welfare
Secretarles and Directors of Socigi Welfare
of various States and Union-TarriQories was
held in New Delhi recently; !

(b) if so, the details thereof;

(c) the decisions arrived at the
conference; and

{d) the follow up action taken thereon?

THE MINSITER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

{b) A Conference of Secretanes and
Directors of Soclal Welfare of States and
Unian Termritories Administrations onJuvenile
Justice Administration was hekion 7.4.1992
at New Delhi. Varlous issues relating to the
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effective implernentation of Juveniie Justice
Act, 1856, were discussed.

(c) The main recommendations of the
Conlerence were:

(i) Setting up Juvenile Weltare Boards
and Juvenile Courts in the States and UTs;

(i) Setting up of different homes
contemplated under the JJ Act;

(iii) Effective implementation of centrally
Sponsored Scheme for prevention and
control of juvenile social maladjustment;

(iv) Invoivement of the non-
governmental organisations in the
administration of juvenile justice; and

(v) Conduct of training courses for
government functionaries and voluntary
organisations;

(¢c) The recommendations of . the
Conference will be followed u? with the
States. X R

. x,‘ - -

Unauthorised Constructigns and
Encroachments in Dathi

8640. SHRI JEEWAN S
the Minister of HOME AFEAL
«to state: !

(a) whether the Delhl Pglice is vested
with the responsibility bf checking
unauthorised  construgtions and
encroachments on the public land,

MA: will
bé pleased

(b) if so, the reasons for the largescale
unauthorised  constructions  and
encroachments on the public land coming up
in Delhi,

(c) whether there is any proposal to
book the responsiblepolice and civicofficials
who have failedto check the coming up of the
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unauthorised constructions and
encroachments on the public land; and

(d) 1 so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRIM.M.
JACOB): (a) The responsibility to check
unauthorised constructions vests primarity
withthe concemedcivic body the land owning
authority. As regards encroachments on
pubiic land, the responsibility vests with the
land owning authority and the Delhi Potice.

{b) The reasons for the unauthorised
constructions and encroachments in Delhi
primarily are:-

1) Rapid growth of population and
migration of people from adjoining States;

i) Lack of availability of accommodation
inthe city at afordable prices mechanismtor
timely detection of encroachments by land
owning agencies as the lands are scattered
over various pans of the metropolis; and

iv) Grant of stay orders by the courts.

(c) and (d). Whenever the connivance
of officials in unauthorised constructions/
encroachments on public land is noficed,
strict action is taken by the concerned
organisations.

Grants of Licences by Delhi
Agministration

8641. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is obligatory to take
licence fromthe civic bodies in Delhitoca
on any types of business including fair pri

APRIL 30, 1992
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shop, kerosene oll depot,dealershipineditie
oils before a licence is grantedby the Dethi
Administration;

{b) it so, the reasons forlarge numbar of
edible oil licences holders having been
granted licence by Delhi Adminisiration
without production of licence issued by civic
bodies in non-conforming areas;

{c) the details of the revenue lost by the
civic bodies on this account;

(d) the remedial measures being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (d). The information is being
collected and will be laid on the Tahle of the

HOUSO. 2 3‘1' - 5‘3
Demands of North Eastern _s%ms'

Co-ordination Committee

!

8642. SHRI CHITTA BASU: Will the
Minister of HOME AFFAIRS be pigased to
state: |

(a) whetherthe North Eastern Ltudems'
Co-ordination Committee (NESCC) has
submitted any memorandum to the Union
Governmentontheir long standing demands
recently;

(b) if so, the details of such demands;
and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M
JACOB): (a) Yes, Sir.
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(b) The demands relate to the repeal of

cerntain laws, withdrawal of airmed forces

' gxcept from the international border, study
of the dimensions of inflow of foreigners,
detection and deportation of lilegal migrants,
environmental and economic development,
and education.

(c) The Govemnment is aware of the
problems of tha North East and is committed
to its all round development. in cooperation
withthe State Govemments, the Government
has taken and continues to take appropriate
action.

[ Translation]

Em.cts of Oxitosin Injection

8643. SHRIMATI SUMITRAMAHAJAN:
Wil the Minister of AGRICULTURE
pleased to state:

(a) whether oxitosin is being Inpct%i
into cows for the last few years in order {0
increase their milking capacity;

{b) whether this has given any narmiul
results; and

(¢) # so, the action proposedto be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) to (c). The information Is being
gathered and will be laid on the table of the
Sabha.

[Englist} ,
Funds to State Dairy Dovelogmontf
—Boards j

8644, SHRI BOLLA BULLI RAMAIAH:
Will the Minister of AGRICULTURE pe
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pleased to state:

(a)the details of funds sanctioned by the
National Dairy Development Board (NDDB)
to various Staies Dairy Development Boards
during 1990-91 and 1991-92, State-wise
and year-wise;

(b) the amount outstanding te £DDB
from State Dairy Development Boards a5 on
March, 31, 1992, State-wise; and

(¢) whether there is any plan for the
increase of grants to Andhra Pradesh Dairy
Development Board?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Under Operation Fiood-ill,
National Dairy Development Board (NDDB)
provides fimencial assistance to apex level
State Dairy Cooperative Federations/Milk
Unions being the implementing agencles for
the Operation Flood Programme. Statement
Indicating state-wise funds disbursed by
National Dairy Development Board to State
Dairy Cooperative Federation/Milk Unions
during 1990-91 and 1991-92 is enclosed.

(b) Statement- Il indicating the state-
wise amounts outstanding to National Dairy
Development Boards from State Dairy
Cooperative Federation/Milk Unlons as on
31.3.92 is also enclosed.

(c) The question does not arise ez there
is no Andhra Pradesh Dairy Development
Board.
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STATEMENT - |

Siatement Indicating the Statewise Funds Disbursed by National Dairy Development”
Board During 1890-91 and 1991-9¢ to State Dairy Cooperative Federations/Mik Unlons

Rs. in Lakhs
) 1980-91 1991.92
(Provisionai) (Provisior:al)
1. Andaman & Nicobar (-) 0.04 —_
2. Andhra Procesh 627.63 440.73
3. Assam 16 L7 2.99
4. Bihat 179.87 263.51
5. Goa ' 8.81 1175
6. Guarat 1119 0% 1332.22
7 Haryana 140 49 212.44
8 Himachal Pradesh 7.8% (-y0 18
9. Kurnatak2 456.94 61326
10. Kerala 108 27 122.91
11. Jammu & Kashmur oes
12. Madhsa Prudesh 287.62 86.61
13. Maharashtra 126 43 203.21
14. Manipur 0.36 033
15. Onssa 64.73 77.20
16. Pondicherry 1063 2.49
17. Punjab 892.67 257.71
18. Rajasinan 70.94 341.80

19. Sikkim 1.42 0.31
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20.

21

22.

23

Tam. Nadu
Trpura
Utllar T e desh

W. ¢ Lergal
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1490-91 1991-92
{Prowvisional) (Provisional)
430.51 530 19
080 0.82
347.13 2516
296 00 69 13
 sieaas asasa2

slatement Ina.wating the Stalewise Amuuiits oulstanaing 'o National Dairy Development
Bo~ a frun. Stae Dairy Cocgperative Federations ‘Jrions as on 31.3.92

1

2

10.

11

12.

13,

Ha'vzna

Kerala

West Bengal
Manurasniia
Bihat

Punjab
Rajasthan
Ancnra Pradesh
Madtiya Pradesh
South Andaman
Kashmu

Assam

Kamataha

(Rs 11 luk"s)

(Provisionai)

21540
77.93
€9.88
3586
52 98

183 3¢

498.75
69.29

456 70

8.1
245
§1.17

6.67
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(Rs. in lakhs)
{Provisional)
14. Tripura 053
15.  Tamil Nadu 1.18
16. Sikkim 0.59
17.  Guijarat 8.68
18. Nagaland 0.08
19. Mizoram 0.05
Total 1734.86
Y
rity to Persons in Delhi

8645; SHRI MOHAN RAWALE: Willthe
Minister 3f HOME AFFAIRS be pleased to
state:

(a)/the number of persons in Delhi to
whom gecurity has been provided at present;

(b} the reasons for which security has
been provided to these persons;

{c)the totalexpenditure the Government
bears on providing security tothese persons;
and

(d) whether some part ofthe expenditure
made in this regard is recovered from the
persons to who security has been provided?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (d). 402 persons in Delhi
have been provided security on the basls of
percaivedthreatto them as per assessment
of the security agencies. An expenditure of

Rs. 1.22 crores {(approx.) was incurred by
the Delhi Police during March 1992. The
Cabinet Secretarial had incurred an

expenditure of Rs. 9.37 crores (approx)
during 1991-92 on security provided by SPG
as per the SPG Act 1988. The entire
expenditure is borne by the Governmant.

s
Development of New Varieties of |
Oﬂseedc, Q(f(ﬂ'\'{I {

M
8646. SHRI GEORGE FERNADNDES:

Will the Minister of AGRICULTURE ibe

pleased to state: '

(a) whetherindian Agricultural RaseaLh
Institute is engaged in developing ?‘w
varieties of oil-seads by using the tissue
culture technique in Brassicas (raya); and

(b) if so, the salient teatures thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes, Sir.

{(b) A number of tissue culture induced
variations (somaciones) possessing traits of
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economic importance, have been isolated
andarebeing evaluated andused nLiveuig
programmes. Among thesetwo somacionos,
viz., BIO-902 and BIO-YSR have been
entered in varietal tralls to assess their
suitability for difierent environmental
conditions.

[ Transiation]
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Losses incurred by Mik Organisations |
/

8647. DR.LAXMNAPAYANPANDEY.\/
Will the Minister of AGRICULTURE by
pleased to state: !

f

i

(a)whether operation Fiood Program
has been reviewed;

(b) whetheralmost all milk organisations
inthe country are incurring heavy losses and
their accumulated loss Is increasing;

(c) whether the Executive team of
Livestock and Dairy Depariment has
recommended for reimbursement by the
Union Government and the State
Governments on 50-50 basis for the
accumulated loss of the milk organisations;

(d) # so, the action taken on the said
recommendation; and

(e)thetimebywhich necessary financial
assistance would be provided by the Union
Qovernmant to the Government of Madhya
Pradash for reimbursement of the loss
sufierad by the milk organisation?

THEE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURAL (SHRIK.C.
LENKA): (a) The progress of operation Flood
lilis being monitoredby a Steering Committee
constituted for the purposa.

(b) While most of the funclional village
dairy cooperatives are running in profit, a
largee number of apex organisations, both
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unions and Federations, are incuming loss.

(c) and (d). The Working Group on
Animal Husbandary and Dairying for
formulation of Eighth Five Year Pian (1980-
95) had recommended a schems to wip-off
the past a accumulated losses of the
Federations/Unions. Such a scheme has
been proposed in the Eighth Five Year Plan
(1992-97).

(e) Financilal assistance will be releasd
to the Madhya Pradesh Dairy Federation as
and when the scheme Is sanctioned.

JRT
Institutes for Disabled
1

8648. SHRI SATYA DEQ SINGH Ml
the Minister of WELFARE be please{i to
state:

(a)the number of institutes forthe welfare
of disabled in Uttar Pradesh

(b) whether the Union Government
propose to open more such institutes in the
State during 1992; and

(c) if so, the details thereot?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) One-National Institute

| for the Visually Handicapped, Dehradun,
\ Uttar Pradesh.

(b) No, Sur.

(c) Does not arise.

|English}
Sahty Measures in Bulldings
| SANAT KUMAR MANDAL:
WIll th lnlstar of HOM
to state:

(a) whether there is no let-up in the
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outbreak of fires inthe multi stored buildings
inthe Connaught Place commercialcomplea;

(b) whether despite the fact that the
Delli Fire Service authcrities declared a
number of bulldings as unsafe and the
warning stating that these did not have the
fire safety measures had been put up at the
entrance of these buiidings, no action had
been taken by the woners of these buildings
to meet the [ re sately rejquirements,

(¢} i sc, tiw numibe. of such buddings,
anu

(d) the re asons why the Law enforcing
agencies in the capitai falled to ensure the
compliance w.th the Fire Service
requrements?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMUNTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AF FAIRS (SHRIM M
JACOB). (a, Many buildings inthe Connaught
P.ace Conimercial! Complex have
incorporalea the fire safety requirements
which should result inreductioninthe number
of cases of the out break cf the hre in that
locality

(b) The woners of builidings have taken
acton but the progress was very siow

(¢) The warning notices were displayed
in 12-mult storeyed build ngs

(d) Notices have been issued to the
woners from time to time for taking
appropriate action under Delh: Fire
Prevention and Fire Safety Act, 1986

[Translation)

Promotion of Animal Husbandry In
Uttar Pradesh

8650. SHRI BRWBHUSHAN SHARAN
SINGH. Wili the Minister of
AGRICULTURE be pleased to state
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{a) whetherthe UnionGovernment have
received any proposals fromthe Govemment
of Uttar Pradesh to promote animal
husbandry;

{b) if so, the detalls therseof; and
(c) tthe action taken In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No proposals have beenraceived
from the Government ot Uttar Pradesh for
the promotion of animal husbandary during
1992-93.

{b) and {c}. Do not arise
|Enghsh)

!
Breakwater Aquaculture i
i ettt A

8651. SHRIOSCARFERNANDES: Wil
the Minister of AGRICULTURE be pleased

to state:
i
(a) the schemes worked out by the
Union Governmentin collaboration with State
Governments to develop breakwater
agriculture, and

(b)the targets achievedinthis ragard so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN]): (a)
The schemes worked out by the Union
Government in collaboration with State
Governments 1o develop brackishwater
aquaculture is the Integrated Brackishwater
Fish Farm Development under Centrally
Sponsored Schemes. The various
components of the scheme are as follows:

1. Establishment of Brackishwater Figh
Farmers’ Development Agencies (BFDAs)
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in the potential coastal districts for providing
a package of technical,, financial and
extention support to the target group.

2. Establishment of Pilot brackishwater
prawn farms for demonstration of techno-
economic viabillty of brackishwater prawn
farming.

3. Establishment of prawn seed
hatcheries to meet the demand for prawn
seed,

4, Establishment of Demonstration-
Cum-Training Centres for imparting training
to brackishwater prawn farmers.

VAISAKHA 10, 1914 (SAKA)
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- 5. Strengthening of technicai wing in the
Fisheries Department of the Maritime States
for undertaking survey, investigation,
preparation of project report and execution
of projects for the davelopment of Brackish
water Agriculture.

6. Implementation of a World Bank
assisted shrimp culture project in Andhra
Pradesh, Orissa and West Bergal covering
a net water area of 3810 ha. from 1992-33
onwards for a duration of 7 yeoars, at an
estimated cost of about Rs. 250 crore.

(b) The targets achieved so far are as
, follows:

Component Number of sanctioned
1. BFDAs. 31
2. Brackishwater Farms 20
3. Prawn seed hatcheries 5
4. Demonstration Cum Training Centres 6
5. Strengthening of Technical Wings in the
l Fisheries Depaniment of Marime States 4 States
T duseds
Egrmers Extension Service Scheme in MULLAPPALLY RAMCHANDRAN): (a) No
Maharashtra scheme underthis name has been launched
L st ol

8652. SHRI ANNA JOSHI: Wil the
b*inisxgr of AGRICULTURE be pleased to
slate:

(a) whether the Government have
launched a Farmers Extension Service
Scheme in Maharashtra; and

{b) if so, since when and the results
achieved so far under the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

inMaharashtra. The Training & Visit System
of extension continues to be implementad in
the State since 1981.

(b) Quetion does not arise.
plon,

]
¢ Environment
8653.SHRI SANAT KUMAR MANDAL:
Willthe Mihisterof EXTERNAL AFFAIRS be
pleased 1¢ state:

(a) whether the Inter-Governmental
panel on Climaie Change (IPCC) had
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propased for an international assessment
on global warming and reduction i iolal
green house gasses;

() if so, the details thereot; and

(c) the amount aliocated and likely to be
allocated by the Global Environment Facility
(GEF) to developing countries like india to
meet their technical and financial needs on
environment.

(d) whether the US is willing to sign a
framework convention on climate change
during the forthcoming United Nations
Conference on Environment and
Development (UNCED) at Rio de Generio;

(@) f so, whether that country laid down
any terms for providing additional funds to
developing countries to meet incremental
costs; and

(f) ¥ so, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRt
EDUARDO FALEIRD): (a) and (b). IPCC is
preparing an international assessment
onlikely global climate change due to net
emussion of greenhouse gases while taking
into account sources and sin of greenhouse
gases and global warming potential thereof.
The IPCC has brought out a supplement in
1992 as an update of its first assessment
report (Aug. 90). it has not suggested any
plan for reduction in total greenhouse gases
press, but has predicted likely emission
scenatios.

(c) As on 30 September 1991 the Core
Fund of the GEF has received contributions
amounting to SDR 618.88 million for “global”
environment related projects.

{d) The US delegation hasindicatedthat

APRIL 30, 1992
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Rwouidbewilingtosubsoribe tos Framework
Conventionon ClimateChange i the contents
of the Convention are compatible with US
positions.

{e)and (). The US has not taiddown any
detalled specific terms for provision of
additional funds 10 developing countries but
has taken a common poskion with other
OCED members. The stand taken by india
andother developing countries is that the full
incremental costs of developing countries
should be met by provision of adequate, new
and additional financial resources form
developed countries. Most OECD countries
have argued that " agreed * incremental
costs may be covered.

Inteliectual Property

8654.DR. V.S BAJASEKHARREQDY
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state:

{

{a)whether attention of the Gover
has been drawn to the news-item regarding
a US Senator’s charge on India’s piracy of
US intellectual property as appeared in the
‘Hindustan Times' dated March 8, 1992; and

(b) i so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes Sir.

(b) Pharmaceuticals are produced in
India for exports as well as for domestic
consumption in conformity with indian laws
onintellectual property. Theretore, there can
be no quaestion of piracy in the production of
drugs in India or export of such drugs from
India.
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[ Translation}
Recording of Telephone Calls

8655. SHRI YASHWANTRAO PATIL:
Will the Mifister of HOME AFFAIRS
pleased to state.

(a) whether the Ministry is formulatmgh
scheme with the help of the Ministry
Communications for recording all calls
received on Phone No. 100 andlo detectthe
phone number from which a particular call
has been made;

(b) d so, the progress made in this
regard,

(c) whether ¢ is proposed to make
provision of any punishment for the persons
giving false information on this number; and

(9} i 80, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (d). No such proposal is
under consideration of Government.

[Enghish)
Wool Production

3655. .Sl‘ﬂlﬁyﬁyulé_w%.
SHRI s-..B.-_'[HQBAI:. j
1
SHRI GC_)_VINDRAO NIKAM:
Wil the Minister of AGRICULTURE be
pleased to state:
(a) the production of wool in the country
during the last three years, state-wise and

year-wise;

(b) the quantity of wool imporied and

VAISAKHA 10, 1914 (SAKA)
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exported during the last three years,
separately, year-wise;

{c) whether the Covernment have
formulated any action plan/echeme for the
boosting of wool production Including
Angoora woolinthe country andtop improve
their quality;

(d) it so, the details thereof;
(e} # not, the reasons therefor;

{f) the steps taken to strengthen Wool
Develcpment Board;

(g) whether any Research and
Development Programme is intiated by the
Government on sheep rearing; and

(}} it s0, the details therect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) A statement is attached.

(o) Quantity of wool imporied is as
under.-

Quantity (in milion kg)
1989-90 28 00 (estimated
1990-91 30.00 (-do-)
1891-92 28.00.(40-)

There was no export of raw wool during
the last three years.

{c)and(d). Forincreasing the production
andquality of Woolincluding Angara Will the
foliowing are some of the major programmes;

i) Cross breeds of local abrades with
superior exotic breeds.

ii) Selective breeding among the superior
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indigenous breeds.

i) Assistance to woul producers by way
of remuneratlve prices for their produce.

iv)Disseimination ol technicalknowledge
among the bresders.

{(e) Doas nnt arise

{f} It is proposed to provide Statutory

APRIt. 30, 1992
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Status tothe WoolDevelopmert Board so as
1o strengthen it.

(9) and(h). Indlan Councli of Agricultural
Research (ICAR) conducisfundamental and
applied researchonvanus 2spects of sheap
rearing and wool producticn and utilisatian.
Research is being conduc'ed by ICAR 1o
develop sheep for fine wool and increased
yield of mutton suttable for di*erent agro-
climatic regions of the count.y
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[Translation}
Guest Houses In Delhi
8657. SHRI MOHAMMAD ALl
ASHRAF FATMI:
SHRi ARJUN SINGH YADAV:

Wil the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the guest houses to whom

notice has been served under Section 14~

read with Section 29 (11) of Delhi
Development Act 1957 and under Section
28/112 of DelhiPolice Act, have been closed;

(b) it not, the reasons therefor; and

(c) the number of officials found guilty of
notimplementing the said Acts properly and
the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY CF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) and (b). The Delhi Police have
reported that during the [ast five years, (from
1.1.87 to 31.3.92) 3430 challans were
instituted by the local police against 501
guest houses/hotels which are running
without valid licences. Of these, 151 guest
houses/hotels were closed on the orders of

the courts. The powers to issue ciosure-

orders vest with the coutrt of law.

(¢} The DelhiPolice havefurtherinformed
that no official was found guilty of not
implementing the Delhi Police Act properiy.

Unauthorised Gas Connection

8658. SHRI TEJ NARAYAN SINGH:
SHRI RAJESH KUMAR:
SHRIMATISHEELAGAUTAM:

Wil the Minister of PETROLEUM AND.
NATURAL GAS be pleased to state:

APRIL 30, 1992
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(a) whether the Government are aware
of unauthorised gas connections in the
country;

(b) if’ so, whether the Government
propose to.regularise these connections;
and

A

{c) if so, the details thereof?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) Oil Industry has
reported the existence of various types ot
unauthorised gas connections like outofturn
connections by the dealers, possessing .
somebody else’s cylinder and regulator,
unauthorised temporary connections etc.

(b) and (c). In certain cases where a
personis in possession of acylinder whichis
not in his name but someone else’s name,
regularisation of the connection is permitted
after observing necessary prescribed
procedures.

Assistance to Flood Affected States

8650. SHRI PRABHU DAYAL
KATHERIA:

SHRI RAMKRISHNA
~ KUSMARIA:

Will the Minister of AGRICULTURE be
pleased to state:

. (a) whether the Government have

~ conducted a survey to identify areas affected

by floods annually;

{b) if so, the areas so identified during
1991-92; and -

(c)the assistance provided bythe Unicn
Government to each flood-affected State
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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MULLAPPALLY RAMACHANDRAN): (a)
According to assessment made by the
Rashtrlya Barh Ayog, an area of 40.00 million
hectares in the country is prone of floods.
The average extent of area affected annually
is estimated at 8.00 million hectares.

(b) On the basis of tentative estimates,
the areas atfected by floods, due to
inundation, heavy rains and cyclonic storm,
In various States during 1991 are given in
Col. 3 of the enclosed statement.

VAISAKHA 10, 1914 (SAKA)
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(c) Under the existing scheme of
financing relief expenditure, a Calamity Relief
Fund (CRF) has been constituted, for
undertaking relief measures In the wake of
natural calamities including fioods; annual
contributions to this fund are made by the
CentralGovt. tothe extent of 75% and by the
State Govt. 25%. The details of Central
assistance totheflood affected States during
1991-82 are glven in col. 4, in respect of
contributionto CRF andin col. Sin respectof
the Integrated Watershed Management in
the catchment of Flood Prone Rivers.
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Neslam Ol Fleid and Gas Flaring
— — _Erolect

8660 SHRINITISH KUMAR
"SHRTSUKDEO PASWAN

] Will the Minister of PETROLEUM
NATURAL GAS be pleased to state

4 (a) whether the Export Import Bagk of
Korea had made a commiment 10 prgvide
financial assistance forthe Neelam OiliField
and Gas Flarnng project,

(b} if so, the total amount which was
decidedtobe made availableforthis project,

(c) whether the said bank has recently
expressed its inabiity to provide the financial
assistance,

(d) if so, the reasons therefor, and

(e)the measure being takentocomplete
it within the stipulated time?

THEMINISTEROFPETROLEUMAND
NATURAL GAS (SHRI B
SHANKARANAND) (a)to (e) No suppliers’

credit has so far been tinalised against the [

conditional LOI for the Neelam Process;
Compiex Efforts are no to sucure the
supphers’ credit

[English]
) _‘_Schrity to MPs
8661 PROF._. SAYLHRI
_LAKSHMANA,N Will the Minister of HOME
AFFAIRS be pleased to state

(a) the number of Membe

P ent, State-wise who have been

~ provided security on their own requests and

as a precaution taken by the government,
separately,
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(b)the average expenditure Incurred on
security per day; and

(c) whether the expenditure is met by
the Government or by the Members of
Parllament themselves?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIMM
JACOB) (a) to (c) Security 1s provided
based on perceivedthreatto aperson as per
assessment made by the secunty agencies
At present, 59 Members of Parliament have
been provided with secunty It is not
considered In the interest of the security of
theProtected Persons to divulgetheir names
and other details The approximate

> expenditure is Rs 50,000/- per dem The

expenditure is met by the Government
Demand for CBI investigation
T T -t
8662 SHRI __DATTATRAYA
BANDARU.. ..
SHRI ANNA JOSHL. ...
SHRIMATI RITA VERMA.

SHRIMATI BHAVNA
CHIKHLIA

Will the Minister of HOME AFFAIRS be
pleased to state

(a) whether there has been a great
demand to get serlous cnmes in various
parts of the country investigated through the
Central Bureau of Investigation, and

-

(b) f 80, the reaction of the Govemment
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB). (a) and (b). There 18 a demand to
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get senous crimes In various parns of the
country investigated by the Central Bureau
of investigation,

Action on each request is taken in
consuitation with the Central Bureau ot
Investigation and the concerned State
Goveraments/Union territory
Administrations.

Welfare Schemes for Destitute Children :
8663. SHRIMAHESH KANODIA:
SHRIMATI RITA YERMA: |

!

SHRIMATI  MAHENDRA,
" KUMARL.. .. }
SHRIMATI BHAVNA !

CHIRHLA, e l

Will the Minister of WELFARE be
pleased to state*

(a)whetherthe UnionGovernment have
conducted any survey inregardtothe number
of destitute children in the country;

(b} if so, the detalis thereof; and

(c)the amount proposed o be provided
by the Union Government for the welfare of
these chiidren duning the Eighth Plan and
1992 -937

« THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): No, Sir.

{b) Does not arise.

(c) The Centrally Sponsored Scheme
for the Welfare of Children in Need of Care
and Protection is being transferred to the
State Governments/Union Terrltories in the
current yeat. The amount to be provided
during the Eighth Five Year Plan has not
been finalised.
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Indlan Council of Cultural Relatlions

8664. SHRIK.V. THANGKABALU: Will
the Mmister of EXTERNAL AFFAIRS be
pleased to state:

(a)the stepstaken/proposedtobetaken
to streamiine the working of indian Councii of
Cultural Relations; .

(b) whether various committees of the
Council including sub-committees dealing
with different regions are not meeting regularly
for the past several years; and

(c) i so, the steps taken by the
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) The decisions/
directives of the General Assembly,
Governing Body andthe Finance Committee,
ensure the smooth and efficient working ot
ICCR.

(b) and (c). ICCR has several
Committees and Advisory Panels including
those dealing with the regions of Africa,
South and South-East Asia and the Latin
America andthe Caribbean. Thewr meatings
are being held from time to time.

'

[ Translation}

Paklstm)/ Passport Holders In Inle

8665. R
SHABRMA: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) the number of Pakistani pas
holders who visited India dur'ng rach
last three years;
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(b) the number of parsons out of them
who have returned back and the number of
such persons who are missing;

(¢) the action taken to trace the missing
Pakistanis; and

(d) the steps being taken to check the
recurrence of such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) and (b). A statement, prepared
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on the basis of the available information, Is
attached.

(c) and (d). Govemment is aware of the
problem of missing Pakistani nationals and
has taken up this matter with the State
authorities directing them to gear up their
méachinary to locate and deport the missing
Pakistani nationals. Also, elaborate
procedures have been prescribed in respect
of Pakistani nationals to govem thelir entry,
stay and exitfrom india. Underthe Foreigners
Act, 1946, the State authorities are also
empowered to deal with such Pakistani
nationals in regard to their prosecution/
depontation etc. wherever required.

STATEMENT

Year Arrival Depanture Untraced or Missing

1989 2,11,265 1,88.302 3,009

1990 1,66.341 1,56,961 2,954

1991 1,96,878 169,215 2,943
[English} THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
Support Price for Arecanut MULLAPPALLY RAMACHANDRAN): (a)
The number of arecanut growess in the
8666. SHRI PA:Willthe  country or in Kamataka has not officlally

state:

(a) the number of arecanut g
the country particutarly in Kamataka;

(b) whether the growers are not getting
support price for arecanut insplte of increase
in the market rate;

(c)If so, the reasons therefor; and

(d) the steps taken to provide support
prica to the arecanut cultivators?

been estimated.
(b) The pricas of Arecanut in the major

markets of the country have been ruling high
since 1991 and hence thete is no need for

fixing support price.
14' {c) and (d). Do f

External Assistance for Fish Projects

IS0y o -

-

8667. PROF. UMMAREDDY

ENKATESWARLU: Wil the Minister of
GRICULTURE be pleased to state:
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(a) the numbar of figh projects in the
country which zre receiving financial
assistance from other countrias;

(b) whether any naw projects are in pipe
Jine for obtaining external aid in near future;

(c) it s0, tho details thereof;

(d) whether there is shortage of prawn
feed in the country;

(e) whether any foroign organisation
has agreed to Iccate a prawn feed
manufacturing panf in India; and

(f) if so, the details theveol?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The projects receiving financlal assistance
from other countries are:

()  ndo-Danish Fisheries Project at
Tadri in Kamataka.

(i) EEC assisted project for Trout
Faming at Kokarnag in J & K,

(i) Norwe¢.an assistedprojectfor Trout
Farming in Kuliu Valley, Himachal
Pradesh.

(iv)  Supplyo! Net making machines for

Kerala through Japanese

assistance,

(v} Germaness'sted Kerala Reservoir
Fisheries Projact; and

Kuwah assisted Kerala Fisheries
Developrent Project for Prawn
Culture.

(v

(b) and (c). The projacts in the pipe-line
are the World Bank assieted Shrimp & Fish
Culture Project, Aquisition of Fishing Vessels
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for Integrated Fisheries project under
Japanese Grant-in-Aid and Rehabiltation of
Training Vessels of Central Institute of
Fisheries Nautica Engineering & Training
under Danish assistance.

(d) and (f). There is a gap between the
supply and production of quality prawn feed.
The World Bank assisted Shrimp & Fish
Culture Project envisages financing of prawn
feed mills in the private sector. Government
have also allowed Indian companies to set
up prawn feed plants with foreign

\collaboration.

Splut Imrrogatlon c.mn in Delhi
8668. SHRI NAWAL KISHORE RAI
(Will the Minister of HOME AFFAIRS be
pleased to state:

( (a) whether there is a special
interrogation centre at the Red Fort in Delhi;

(b) whetherthe Govemment proposeto
open more such centres in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) No, Sir.

(b) and (c). Do not arise.

et e ey

/" Private Sector In Fleid of Oil
_Production
8669 SHRI  R.  DHANUSKODI

ATHITHAN,
_SHRI RABLRAY:,
_SHRIN.J. RATHVA:

/ Will the Minister of OLEUM AND
NATURAL GAS be pieased to state:
———————

e
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(a) whether the Government have
evolved some proposals and modalities for
including private sector in the field of ol
production, refining, and marketing of oiiand
natural gas;

(b) whether the Government have also
invited investors to invest capital for the

purpose;

(c) whetherthe Government have taken
any measures for safeguarding the
operational activities of three nationalised
companios; and

(d) if so, the details thereof?

THEMINISTEROFPETROLEUMAND
NATURAL GAS {SHRI B.
SHANKARANAND): (a)and (b). Government
have invited bids fromprivate sectorinvestors
for exploration of oil and natural gas. Private
sector participation is considered in setting
up oil refineries on a case to case basis.
Besides, private participation already exists
in the oil marketing activities

(c) It 1s not clear as to which three
nationalisedcompanies are referredtointhe
question.

(d) Does not arise.
[Transiation}

Bill on Indian Council of World Affairs &l

8670, SHRIMADAN LAL KHURANA:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

{a) whetherthe Government proposeto
reintroduce in Parliament a Bill for taking
over the management of the Indian Council
of World Affairs;

(b) it so, the details thereof; and
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() if not, the reasons therafor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a)to {c). The matter
is under consideration of the Governmant.

Employees of Delhl Fire Servide
8671. SHRI VILAS MUTT

the Minister ot HOME AFFAIRS be
tostate;

(a) the number of employees working in
Delhi Fire Service;

(b) the number of non-gazetted
employees out of them;

{c) whether the Government are
considering to provide accommodation to
the employees of this service nearesttotheir
place of posting keeping in view the
importance of their duty; and

(d) if so, the detalls théneof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) At present there are 1456
employees working in Delhi Fire Service. Of
these 1257 are operational employees.

(b) Ali the employees are non-gazetted
being on Municipal Service.

(c) and (d). Out of total strength of 1257
operational employees 414 have been
provided with family accommodation and
remaining have been provided barrack
accommodation. 13 out of 27 Fire Stations
are havirlg family accommodation in addition
to barracks; remaining Fire Stations are
having only barrack accommodation.
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Supply of Gas to Gas-Baged Power
Snts

8672. DR.LALBAHADUR RAWAL: Will
the Ministerof PETROLEUMANDNATU
GAS be pleased to state:

e ——" \

(a) the daily requirement of gas for ga'p-
based power plants in Uttar Pradesh; j

(b) whether these plants are being
supplied gas as per their requirements;

(c) it not, the reasons therefor;

(d) the steps taken to meet their
requirements; and

{e)thelocations of the gas-basedpower
plants in Uttar Pradesh?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) Commitment of gas
for gas-based power plants in U.P. is 5.25
MMSCMD.

(b) Yes, Sir.
(c) and (d). Do not arige.

(e) Auraiya in Etawah District and Dadri
in Ghazlabad District. L7 7_,4 3

Capacity of Refinerles -

8673. SHRIRAJESH KUMAR:
SHRI MUMTAZ ANSARI:
SHRIMATISHEELAGAUTAM:

Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) the oil refineries which have
expandedtheir productioncapacity and have
set up other industrial facilities by taking
loans from the World during the last two
years; and
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(b) the extent to which each of these
refineries has availed of loans?

THEMINISTEROF PETROLEUMAND
NATURAL GAS {SHRI B.
SHANKARANAND): (a) and (b). The World
Bank is financing various projects of indian
Oil Corporation under ‘Petroleum Transport
Project' for which aloan agrcementof US $
340 million has been signed betwaen I0C
and the World Bank Out of this, M/s. 1OC
have drawn US $ 35 million in September,

1980.
279
Grants to Voluntary Organisations

8674. SHRI HARI KEWAL PRASAD;
Willthe Minister of WELFARE be pleased
state:

_ (a)the numberof voluntary organisations
in Uttar Pradeshwhich have applied forgrant
for various welfare schemes during 1991-
92; and

(b) the number of applications finalised
sofar and the number of those still panding?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The number of
voluntary organisations in U.P. which applied
for grants under various weltare schemes
during 1991-92 was 93.

(b) The number of applications finalised
during 1991-92 was 50 and the number of
those pending is 43.

Nroga Mg
(English} N U

Export of Onions

8675. SHRI PRITHVIRAJ D. CHAVYAN:
will the Minister of AGRICULTUR
pleasedto state:

(a) whetherthe Govemment propose to
export onion form Maharashtra in view of s
abundant prodﬂction duringthecurent year;
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(b) ¥ so, the quantity proposed to be
exported during the current year, )

(c) she countries to which onions are
proposed to be exported, and

(d) the average export price of onion
during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir

(b) The projection for export of onion
dunng the year 1992-93 is 3 50 lakh MTs
which is inclusive of export of onion from
Maharashtra

{c) The countries to which the onion is
proposed to be exported dunng the year
1992-93 are UAE, Bahrain, Saud! Arabia,
Doha, Malaysia, Singapore, Srilanka,
Mauritus, Maldives, Seychetles, Nepal and
Bangaladesh

(d) The average export price realised on
export of onion dunng the year 1991-92 i
provisionally osll?ated at Rs. 4400 per MT.

. /
" Transportation and Distribution of
Petroleum Products
=14

7 niimon 15 e =

of PETROLEUM AND NATURAL GAS be

pypfiuetry

pleased to state

R

(a) whether the distribution and
transportation of petroleum products are
proposed to be handed over to the Gas
Agency of India Lid., and

(b) # so, the details thereo! and the
reasons thersof?
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THEMINISTEROF PETROLEUMAND
NATURAL GAS {SHRI B.
SHANKARANAND): (a) No, Sir.

®) not arise.

49 3/ [ Fire incidents in Dethi

8677/ SHRI M.V. CHANDRA-
SHEKARA MURTHY:
| sHRI v, SREENIVASA.
7 PRASAD.

{ R

Wiil the Minister of HOME AFFAIRS be
pleased t# slate:
J

(a) whether fire broke out in jhuggis in
Delhlon April 3, 1982 and Apni 12, 1992 and
caused considerable loss to the lives and
propertes,

(b) it so, the details thereof"

(c) whetherthe Government have since
investigated the cause of the fire In these
jhuggis; and

(d) it so, the detalls thersof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB). (a) and (b). The Delhi Fire Service
has reported that fiwe broke out in jhuggi
clusters at C & D Blocks of Jahangir Puri and
at Bhulswa Dairy on 3.4.92 and 124.92
respectively.

In the tire . t Jahangir Puri, one chiid
died. About 657 jh ggis were burnt. lnthe fire
at Bhulswa Diary, sne persons died and
about 400 jhuggis wk re gutted.

(c) and (d). The Oelhl Police has
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registered two cases and have Initiated

investjgation.
28 45‘1
_Welfars Schemes for Mentally
etarded/Handicapped Children
678. SHABI PARASRAM
! BHARDWAJ:
i KUMARI VIMLA YERMA; .
| KUMARI UMA BHART!: _
' SHRI N.J. RATHVA;

§
Will the Minister of WELFARE be
ploased to state:

(a)the schemes iormulated by the Union
Government for the welfare of mentally
retarded/handicappedchildreninthe country;

(b) the number of institutes set up/
proposedto be set up for their rehabilitation,
State-wise; and

(c)the amount aliocatediorthispurpese
during 1982-937
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have been formulated for the weltare of the
mentally retarded/handicapped persons
including children. The schemes, which are
implemented  through  voluntary
organisations, are:-

(1)  AssistancetoOrganisationsforthe
Disablec Persons.

(2) Scheme of Assistance to disabled
persons for purchase/fitng of aids
and appliances.

(é) Assistance to Organisation for
persons with Cerebral Palsy and
Mental Retardation.

(4)  Scheme of Assistanceto Voluntary
Organisations torthe Rahabilitation
of Mentally il Persons.

(5) Scheme of special education for
handicapped chiidren.

(b) and (c). The Institutes which provide

servicgs to handicapped persons Including °
THE MINISTER OF WELFARE (SHRI  childrenare givenbelow alongwiththe amount
SITARAM KESRI): (a) Several schemes  allocated during 1992-93 to each:-
institute Pian Non-Plan
{In lakhs)
(i) NIVH, Dehradun 150 158
(i)  NIOH, Cakutta ‘ 110 93
(i)  NIHH, Bombay 110 192
(v)  NIMH, Secunderabad 150 90
V) NIRTAR, Cuttack 50 148
'(\{i) IPH, Noew Dethi 80

181
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No other Institue is proposed to be set up in 1992-93.

NIVH -

NIOH -

NIMH -

NIHH -

IPH -

NIRTAR -

National Institute for the Visually Handicapped.
National Institute for the Onthopaedically Handicapped
National Institute for the Mentally Handicapped.
National Instiitute for the Hearing Handicapped
Institute for the Physically Handicapped

National Institute for Rehabilitation Training and Research.

it Y
Development of Agriculture in Desert
Areas

8 n.s_rjRIMATIVASUNDHARABA.Ig;
Will the Minister of AGRICULTURE be
pleasdd to state:

(a) whether the Government have any
proposalto develop agriculture in the desert
areas;

(b) it so, the salient teatures of the
proposal;

(c)whether new schemes are proposed
to be implemented for the development of
agriculture in the desert area of Rajasthan;
and

(d) if so, the salient features of these
schemes and the funds earmarked for this
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir. The Government have been
implementing a Central Sector scheme of
Desert Development Programme (DDP)
since 1977-78 to promote diversified land
use pattem.

(b) The main objective of the scheme
includes controlling of desertification
mitigating the effect of drought, restoring
ecologicalbalance andraising the productivity
of land and water resources in these areas
through afforestation, sandune stabilisation
shelter-beit plantation, grassland
development, soil and moisture conservation
and water resource development. This is a
100% Centrally funded scheme and s being
operated in the states of Rajasthan, Gujarat
Haryana, Himachal Pradesh and Jammu &
Kashmir.

(c) No new scheme is proposed for
development of agriculture in the desert of
Rajasthan.

(d) The question doas not ansp. .

(Ll &

Akbar Hotel

8680, SHR
Ministerof EXTERNAL AFFAIRS be pleased
to refer to the reply given to|Unstarred
Question No. 1226 on August 1, 1991 and
state:

(a) whether the requisite posts have
since been created to absorb and to fix the
pay scales of employees of the erstwhile
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Akbar Hote! who are presently working in his
Ministry; a

k]
(b)'if so, the details thereof;
{c) if no, the reasons therefor;
(d) whether any decisionhas beentaken
to reopen that Hotel and to reabsosb all the
ex-ITDC employees;

(e) if so, the details thereof and by what
time the Hotel would start functioning; and

(f) if not, the reasons therefor?.

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS (SHR!
EDUARDO FALEIRO): (a) to (¢). The
proposal for creation of 117 posts is being
processedby this Ministry. Pending creation
of posts, theirsalaries have been provisionally
fixed w.e.t August, 1991 in pay scales in
accordance with the recommendations of

the Fourth Pay Commission. They are being .

paid DA, HRA and other aliowances as
admissible to Central Government
employees. ’

(d) to (t). No decision has been taken in
the matter. The question relating to takeover
of Akbar Bhawan by ITDC to be reconverted
into a Hotel is contingent upon suitable
alternate accomodation being provided for
the offices of the Ministry of External Affairs.

Seizure of Fake Currency Notes in
Deihi

SHRI JEEWAN SHARMA:
DR. C. SILVERA:

8681.
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Delhi Police have seized
any fake currency notes recently;
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(b) if so, the details thereof;

{c) whether all the cuiprits have since
been arrested;

(d) if s0, the details thereof:

{e)whetherDelhi Police have publicised
the description of these {ake notestoensure
more seizure of such notes;

(f) if so, the details thereof; and

{g) the measures taken/being taken to
prevent recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a)and {b). Twocases, one u/s 489
(B) & (C)/34 IPC and the other u/s 489 (C),
have been registered at Police Stations
Greater Kailash and Malviya Nagar on
10.4.1992 and 13.4.1992 respectively. 98
take notes of denomination of Rs. 500/-
were recovered.

(c) and (d). Five persons have been
amested.

(e) and (f). Yes, Sir. As a result of such
publication two perseons produced four iake
notes of the denomination of Rs. 500/- at
Police Station Greater Kailash after reading
the news,

(g) The following measures are being
taken to prevent such incidents:-

i Publicity is giviento suchincidents.

(i) As and when such iake notes are
recovered, immecials legal action
is taken and the casu investigated
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underthe close supervision of ACP
and DCP.

All ACSP/SHOs/Divisional Officers/
Beat Officers and /Cs Special Staft/
Vigilance are briefed to collect

(i)

criminal intelligence in this regard.”

Fisheries Propasals of Karnataka

8683. SHRIOSCARFERNANDES: Will
the Minister of AGRICULTURE be pleased
to state: :

(a) whetherthe Union Government have
received any proposals relating to fisharies
from the Government of Kamataka;

{b) if so, the details thereof; and

(c) the number of fish-ianding sites in
Karnataka taken up/proposedto betaken up
for development during the Eighth Five Year
Pian?

THE MIMNISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). A proposal for construction of Stage
it of the Minor Fishery Harbour at Maipe has

been received from the Government of

Karnataka. The Government of Kariataka
“hasbeen requestedtoresubmitthie proposal
after obtaining technical clearan¢e for the

project from Central Institute .of Coastal -

Engineering for Fisheries, Bangalore::

(c) Projects for seiting up hshery
harbours/fish landing centres are proposed |
by the State Government having regard-to

iocal needs and availability of funds to meet
their share of the project cost.

People of Indian Origin in Lib-yé .

8684. SHRI GURUDAS KAMAT:
SHRIYASHWANTRAQ PATIL:

Willthe Minister of EXTERNAL AFFAIRS
be pleased to state:
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(a) the number of paople of indian origin
in Libya; «
(%
{b) whether scme of them wish'to return
to India;

(c) if so, the number thereof; and

" {d) the steps taken/proposed to be by
the Governamnt to facilitate their return?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
EDUARDOQ FALEIRO): (a) The number.of
Indian nationals in Libya is estimated to be

. between 13,000 to 15,000.

(b) Those wishing ta return are doing so,
as the surface routes out of Libya are still
open and those desiring to retumn are not
experiencing serious hinderance.

(¢} tt is not pos;‘;ible to estimate the
number of those wishing to retum.

{(d} The indian Ambassador, in
consultation with the Ministry of External
Affairs in Naw Delhi has drawn up plants to

. provide assistance to Indians wishing to

returnto India, incase they are not able to do
s0-through normal channels, or encounter
particular difficulties.

- Arecanut Production’

8685. SHR1I K.H. MUNIYAPPA: Wili the

Minister of AGRICULTURE be pleased-to
"~ $late:

% %

(a) the varieties of are-canuls grown in

" the country, State-wise; and

{b) the variety which has the maximum
demand for domestic consumption?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)

<
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The following important arecanut varieties are grown in major arecanut growing areas:-

>

Name of the State K

Name of varieties

Karnataka South Kanara, Thirthahalli

Kerala South Kanara, Mangala, Sumangala
Maharashtra Srivardhan

Tamil Nadu Mettupalayam

West Bengal Mohi’f Nagar

Assam Kahikuchi

(b)Y South Kanara called Marngalore
Supari has the maximum damand for

domestic consumption.
Restructuring of ONGC
8686. SHRI R. DHANUSKODI

ATHITHAN: Willthe Minister of PETRCLEUM
AND NATURAL GAS be pleased to state:

(a)whetherattention of the Government

has been drawn tc the news-item regarding
restructuring of O.N.G.C. on lines of Worid
funding bodies appearing in the Economic
Times dated November 14, 1991;

(b) it so, whether several international
financial institutions have laid conditions of
structural changes in its present set-up for

_providing financia! assistance to the ONGC ’

{c) if s0, the details in this regard; and

(d) the reaction of the Government
thereto?

THEMINISTEROF PETROLEUMAND
CGAS (SHRLI. B.
SHANKARANAND): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). Do not arise.
[ Transiation)

Sugarcane, Wheat and Maize Crops
In Uttar Pradesh

8€87.DR.LAL BAHADUR RAWAL: Will
the Minister of AGRICULTURE be pleased
10 state: :

(a) the total area of land in which
sugarcane, wheat and maize crops have
been cultivated in Uttar Pradesh during the
last three years, year-wise, =

(b) whether the Government have
provided any assistanceto Uttar Pradesh for
the research and development work on
sugarcane, wheat and maize during the said
period;

(c) if so, the details thereof;

(d) whether the Indian Council of
Agricultural Research had undertaken any
research Project in the State during the said
period in this regard; ’

(¢) il so, the salient features of this
Project report; and



291 Written Answers

(f) the amount allocated and utilised for
this Project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA) (a) Sir, The total cultivated area of
Sugarcane, Wheat and Maize in Uttar
Pradeshduringthe lastthree years is shown
In the given statemes { |

{b} and (¢) The financial assistance
provided to Uttar Pradesh on research and
dovolopment wotk cn Sugarcane, Wheat
andMaize duringthe last three years 1s given

APRIL 30, 1992
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in statement-Il.
(d) Yes.

(e) The Indian Council of Agrlcunura‘q
Research has undertaken research on
Sugarcane, Wheat and Maize in Uttar
Pradesh through Co-ordinated projects A
project on Sugarcane Adaptive Research
has also been initiated

{f) An amount of Rs 508 21 lakh has
boen released to Uttar Pradesh under
Sugarcane Adaptive Research Project.

STATEMENT}

Total Cultwated Area of Sugarcane, Wheat & Martze in Uttar Pradesh

Crops 1988-89 1989 30 1990-91
T Area (Thousand Hectares) - -
Sugarcane 1761 3 17613 18556
Wheat 8702 3 68375 8489 6
Maize 1183 9 11495 11328
S ) —-—STATEMENT-II o

Financial Assistarce Provided to Uttar Pradesh on Research on Sugarcane, Wheat &
Maire and undar Cent:al Sector Crop Oriented Scheme

{Lakh Rupees)
1989 90 1990-91 1991-92
Sugarcane 304 15 418 61 442 51
Maize 1425 3034 167 28
(including for
millets)
Wheat 23.84 24.42 3867




293 Written Answers

Mixing of Pt_:p_.m]gals In Petrol and
Diesal
Pas———

8688. SHRI YASEH O PATIL:
Will the Minister of PETRQLEUM D
NATURAL GAS be pleased to state:
WM

(a) whether the Government hjve
permitted mixing of Methano! and Ethandl in
Petrol;

(b) it so, whether the Government
propose to permit mixing of these chemicals
in digsel also;

(c) i so, the details thereof; and

(d) # not, the reasans therefor?

THE MINISTEROF PETROLEUMAND

INATURAL GAS (SHR1 B.
SHANKARANAND) (a) No, Sir.

(b} to (d). The matter is under
zonsideration.

'Fnghsh)

Libya's Attempts to Ralse Kashmir
ity [ ey
Issue In UN

8689. SHRI GEORGE FERNANDES:

t\l'llthe Minister of EXTERNAL AFFAIRS be ‘
!

eased to state:

(a) whether the Government are aware

bl the recent reports regarding Libya's

ttempts to raise the Kashmir issue inthe UN
eneral Assembly;

(b) it so, whether india had taken up the
ratter with Libya; and

(c) Ut so, the detailsthereof andresponse
f Libya thereto?

THE MINISTER OF STATE IN THE
WINISTRY OF EXTERNAL AFFAIRS (SHRI
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EDUARDO FALEIRO): (a) and (b). Yes, Sir.

{c) On January 7, 1992 Libya sent a
communication to the Secretary General of
the UN requesting the convening of aspeciai
session of the General Assembly toconsider
the question of internationaiterroris. Among
the so-called unresoived pelitical issues listed
was “The Kashmir Problem”. India lodged a
strong protestwith Libya. Libya's explanation
was that their idea was to highlight the
terrorist threat in Kashmir.

Following our demarche Libya deleted
the reference to “The Kashmir problem” and
a corrigendum was accordingly issued by
the UN on January 21, 1992. . .

Loy - i)

Concessions to Fishermen

8690, SHRIN. DENNIS: Willthe Minjster
of AGRICULTURE 5@ pleased to slaté the
details of concessions andtacilities extgnded
to traditional fishermen to promote mpdern
method of fishing? ;

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): The
following are some ot the major Central/
Centraily Sponsored Schemes throughwhich
concessions and facilities are extended to
traditional fishermen to promote modern
me.thod of fishing:-

()  Motorisation of traditional craft;
()  Introduction of Plywood craft; and

(i) Introduction of offshore pelagic
boats. Formotorisation ottraditional
craft, 50% of the cost of Out Board
Motor/ln Board Motor is provided
as subsidy subjectio amaximumol
Rs. 10,000/- per engine, which is
sharedbetwuenthe Centre andthe
State equally. For introduction of
Plywood craft, 25% of the cost of



295 Written Answers

craft subject to a maximum of Rs.
30,000/- per craft is provided as
subsidy which is shared by the
Centre and State equally. For
Introduction of offshore pelagic
boats, 25% of the cost of craft
subject to a maximum of Rs 16
lakh percraftis provided as subsidy,
of which 75% is met by the Centre
and 25% by the State.

(v) Reimbursement of Central Excise
duty on HSD Oif used by
mechanised/Motorised fishing
vessaels, the cost of which is shared
on 80 : 20 basis between the Centre
and the State, and

(v) Construction of minor fishery
harbours and fish landing centres,
the cost of which is also met by the
Centre and State on 50 : 50 basis.

Visit by Former Prime Minister of Sri
Lanka
-

8691.DR. Y S. RAJASEKHARREDDY:
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a)whether the former Pnme Ministerof
Sti Lanka, Mrs. Sinmavo Bandaranaike
visited India recently and met the senior
officials of his Ministry, and

(b) it so, the purposs of the visit and the
outcome of the talks held by her with Indian
officials?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Mrs.
Sirimavo Bandaranaike, former Prime
Ministar of Sril anka vistted IndiatromMarch
1210 April 1, 1992 for medical treatment. As
a guest of the Government of India, the
Ministry of External Affairs coordinated the
arangements for her visits.
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Jajoba Cuitivation

8692 SHRIMATI VASUNDHARA RAJE
Will thef Mintster of AGHICULTUNE be

pleasedito state:

{a) whether the climatic condition in
Rajasthan is ideal for Jajoba cultivation;

() ¥ so, the steps taken to increase
areas under Jajoba cultivation in that State,
and

(cythe target of production fixed for the
Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (3)
Yes, Sir.

() and (c). Governemnt of Rajasthanr
has introduced cultivation of Jajoda on pilot
basis during 1991-92 on its own. Areaunde
the Jajoba cultivation Is insignificant a
prasent. As such on targets have been hxed‘]
so fa

- '
uest for Helicopters for Air-Borne

sault on Naxalitas in Andhra
Pradesh
Jradesn

8693. SHRISHRAVAN KUMAR PATEL
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Govemment of Andhr
Pradesh has requested the Unior
Government to make available two comba
helicopters for airborne assault on thé
naxalites as reported in Hindustan Times
dated Aprit 5, 1992;

(b) i so, the detalils thareof; and

(c) the reaction of the Governmen!
thereto?

|
|
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THE MINISTER OF STAIE IN THE
MINISTRY OF PARLIAMENTAL.Y AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (Srif3{M.M.
JACOB): (a) to (c). The State Governamnt
had, inter-alia, requestedfor making available
two helicopters for ‘surveilance and
transporting personnel’ as apart of ther anti-
naxalite measures. Such requirements are
met to the extent possible, keeping in view
the availability of resources and demands
from other States/UTs.

Prosperity 2000 Pl&‘l\

8594. PROF. _UMMA
VENKATESWARLU; Will the Mlmsxef of

AGRICULTURE be pleased to state

(2) whetherthe Union Government .Aave
drawn up any comprehensive plan known as
“Progperity 2000710 give boost toagnicultural
production;

(b) if so. whether this plan envisages
generation of rurali employment; and

(c) if so, the detalls thereof?

THE MINISTLR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (4)
No, Sir.

(b) and (c). Do not arise. , @7 . u‘{C’

Allotment of Accommodation to Delhl !

Administration Employees

Will the Minister of HOME AFFAIRS

8695._SHRI MADAN LAL KHURANA?
pleased to state: Df

(a) the total number of residential
quarters with Delhi Admunistration for
allotment to its employees, type-wisu;

(b)the prcedureforallotmentof quarters;

VAISAKHA 10, 1914 (SAKA)
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(c) the number of employees wattlng for
allotment at present;

(d) the steps taken by Delhi
Administration to construct more quarters in
Type LIl and 1ll; and

{e) whatherthere is any proposaltotake
private accornmaodation on rent for allotment
to these employees?

/ #% 7/ THE MINISTER OF STATE It THE

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The Delhi Administration has
reported that there are 6358 residential flats
available in the general pool for allotment to
its employees. The type-wise break up cof
these fiats is as under:-

Type Number of
flats
A 2120
B 2810
c 724
D 575
E 108
E-l 20
E-ll 1

In addition, there are special pools for
Police, Training and Technical Education
Department. Maulana Azad Medical College
and Associated Hospitals and Tihar Jail.

(b) Allotment of Government
accommodation is made in accordance with
Dethi Administration Aliotment of Residence
(General Pool) Rules, 1977.
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(c) At present, 13507 employees are
waiting for allctment.

(d) The Fublic Works Depariment of
Dalhi Administration has purchased42 acres
of land in Dheerpur from the Delhi Water
Supply and Sewage Disposal Undertaking
fer construction of residential quarters for
General Pool. The Delhi Development
Authority has also been requested to allot
landin Dwarka anu Narelaforcenstruction of
staff quarters.

(e) No, Sir.
Area under Arecanut Cuitivation
8696. SHRIK.H. MUNIYAPPA: Wiltthe
Minister of AGRICULTURE be pleased to

state:

(a) the total area under arecanut
cultivation in the country during last three
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years, State-wise;

(b) whether the Governent propose to
increase the area under arecanut cultivation
in the country’; and

{c) if so, the steps takan by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The detail of the total area under arecanut
cultivation in the country during the lat 3
years, Statewise for 1988-89, 1989-90 and
1990-91 is appended as statement.

{b) and (c). There is no proposal to
increase the area under arecanut cultivation
atpresent. ltis proposedto meetthe demand
by improving the productivity of the existing
gardens.

STATEMENT

State-wise Area of Arecanut Juring 1988-89 to 1990-91

(Area in ‘000’ hectares)

1988-89 1989-90 1990-91
Andhra Pradesh 0.2 0.2 0.2
Assam 59.8 63.1 63.1
Goa 1.3 1.3 1.3°
Karnataka 61.1 62.9 63.1
Kerala €2.5 63.2 62.1
Maharashtra 1.9 1.9 1.9
Meghalaya 6.1 6.1 6.1
Mizoram " Neg. 0.1 0.1
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(Area in ‘000’ hectares)

A}

A 1988-89

1989-90 1990-91
Tamil Nadu 4.2 4.1 3.9
Tripura 1.2 1.2 1.2
Waest Bangal 53 53 53
Pondicherry - 0.1 4 0.1
All India 203.6 209.5 208.4
Neg. = Neglible

Status of Armed Police Forces

8697. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

{a) whether the Government are
considering to set up a panelto examine the

status of the Armed Police Forces of the
State Governments;

(b) it so, the details thereof; and
(=) when it is iikely to submit its reprot?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (c). ‘Pelice’ being a State
subject it is primarily for the State
Governments to examine and improve the
Armed Police in the States. Central
Government has not set up any panel.

Fishing Harbours

8698. SHRIN. DENNIS: Wilithe Minister
of AGRICULTURE be pleased to state:

(a) whetherthe Government proposeto
openfishing harbours inthe Southern part of
the West coast of the country in view of the
difficuities faced by the fishermen in carrying
onfishing operation during monsoon season;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Proposals for setting up fishery
harbours are made by State/Union Territory
Governments. Two proposals forconstruction
of fish landing ceritres in Kerala have been
received in April, 1992.

Utilisation of Natural Gas
8699. SHRISHRAVANKUMARPATEL:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
(a)the amountand parcentage of natural
gas flared up during January 1991 tc March
1992,

- (b) the total loss incurred thereby; and
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(c) the steps taken and pioyosed 1o be
taken to utilise it?

THEMINISTEROFPETROL EUMAND
NATURAL GAS (oHRI B
SHANKARANAND) (a) and (b) During the
penod fiom January, 1491 to March, 1892
appioximately 5500 MMSCM of gas was
flared, which is approximately 23% of the
total gas produced in the country, and is
valued at Rs 700 crores (approximately) at
the selling price current at the relevant ime

(c) ONGCs Gas Flaring Reductlon
Pro,ect is being inplemented in the Western
Ofishore Projects for reducing flaring of gas
in Gujarat and Assam are aiso being
implemented

Creation of New State In Origsa
aararno—— otb—

/

8700 SHRI GURWDAS KAMAT Wil
the Minister of HOME AFFAIRS be plegsaed
to state

(a)wheth~rsome organisations InOnssa
have given a call {for a new State of Kosla’,

(b) If so the details thereof, and

(c) the reaction of the Government
thereto? .

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM M
JACOB) (a) and (b) No such proposal has
been recetved by the Governemnt of india

(c) Does rot anise

Schemes on Dairy and Poultry
Developmonsﬂw

-
8701 SHRI.SANOIP,

THORAT Willthe Ministerof AGRICUL TURE

be ploased to state

APRIL 30, 1392
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(a) the programmes and schemes
executedbythe Union Govermnmentfor Dairy
and Poulty Development,

(b) the extent of Central assistance to
such programmes and schemes dunng the
last three years State-wise, year-wise,

(c) the programmes and schemes
finalised for 1992 93,

(d) whether the Nationa! Cooperative
Development has received a number of
proposals forprojects on Dairy Development
and Poultry Developmant during 1991-82,

{e) 1t so, the action taken thereon,

(f)the number of such proposals cleared
with outlay, and

(g) the location of these projects, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK C
LENKA) (a) Following schemes were
executed by the Union Governemnt for dairy
and poultry development during the last
three years,

() Operation Flood il
) Delhi Milkk Schame
(w)  Setting up of Thiud Dairy in Delhi

(v)  Technology Mission on Dairy
Development

(v) integrated Dairy Development
Project

(vi)  Swiss assisted Dairy Development
Project

(vii)  Assistance to State Poultry
Corporations/Federations
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(vi)  Assistance to States for the
establishmant of backyard pouliry
units for the benefit of the rural
pour.

(b) Funds for dairy development tor the
schemes at items () to (iv) of (a) above were
releasedto the nodatimplementing agencies.
Funds released during 1989-90 to 1991-92
are as under:

(Rs. in lakhs.)
1989-90 6038.97
1990-91 4127.65
1991-92 7649.00

A statement-l showing the amount of
Central assistance during the last three years,
Stale-wise year-wise for tems (v) to {viit} of
(a) above Is attached.

(c) Following schemes are proposed by
the Union Governemnt for dairy and poultry
development for the year 1992-93:

(1) Opeoration Flood-ill

VAISAKHA 10, 1914 (SAKA)
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(i) Delhi Milk Schemes

(iir) Setting up of Third Dairy in Delhi

(iv)  Technology Mission on Dairy
Development

(v) Cows from Germany
(vi) Milk and Mitk Products Order

(vh) Integrated dairy development
project in non-operation flood, hilly
and backward areas.

(viii) Swiss assisted dairy development
projects in Kerala

{ix) National poultry development
agency/board.

(d) The Nationali Cooperative
Development Corporation (NCDC) received
124 proposais during the year 1991-92 for
poultry and dairy development.

(@) to (g). Details of action taken by
NCDC regarding the number of proposals
cleared and locations of the proposais etc.
are given in statement Il
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Xashmir issue st Symmit of agreed that peace and securlty In
Economic Cooperation Organisation the region is a pre-requisite for

8702. SH
_ walz Willthe Minister of EXTER
AIRS be pleased to state:

{a) whether the Government are a
of the First Summit of the Economic
Cooparation Organisation (ECO) held in
Tehran recently;

(b) if so, the member countries which
had atiended the Summit;

(c) whether Kashmir issue also figured
in the deliberations at the Summit,

{d) it so, the details thereof and the
reaction of the Government thereto;

(e) whethor the member countries
attending the Summit were apprised of the
India's stand on tha issue; and

{f) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(o) Apart from Pakistan, Turkey and
Iran, the three founding Members, the ECO
Summit was attended by Azerbaijan,
Turkmenistan, Uzbekistan, Kyrghyzstanand
Tadjikistan while Kazakhatan was
represented on special invitation.

(c) to {f). A statement is attached.
STATEMENT
The Tehran Communique, a copy of
which is placed in the Parliament Library,
issued at the concluslon of the ECO Summit
Included the following paragraph:

“The Heads of States/Governments

economic development. Taking
note of tha deteriorating situationin
Jammuand Kashmir, they stressed
the need for respect of the human
tights of the Kashmiri people and
for settiing issue expeditiously in
accordance with the wishes of the
paople of Kashmir, which are yetto
be ascertained underiong-standing
commitments”.

Govemment are committedtothe Simia
Agreement under which all differences with
Pakistan are to be resolved bilaterally and
peacefully. There is no scope for any outside
or third party involvement of any sort.

Government of the countries attending
the ECO Sumit are well aware of the
Govemment of India's well known position
on Kashmir, which has been conveyed from
time to time during bilateralcontacts atvarious
levely.

Petmission to Naval Ships of Foreign
‘ Countries

8703. SHRI ASHOK ANANDRAO
: Willthe Minister of EX TERNAL

FFAIRS be pieased 10 state:

(a) whetherthe Government proposeto
allow centified navalships of forelgn countries
without nuclear weapons on board to visit
india;

(b) if so, the details thereof;

(c) it not, the reasons therefor;

(d) whether naval ships of foreign
countries with nuclear weapons on board
have visited india during the last three years,
and

(o) if s0, the number thereof and the
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reasons for according permission to them?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRi
EDUARDO FALEIRO): (a) to (e). iIn
accordance with Govemment policy which
has been made know to the foreign
Governments, we do not allow foreign
warships known to carry nuclearweaponsto
vislt indian ports.

[ Translation

Offer gt Uranium by Kirghizstan

8704 SHRI N
SHRI N.

CHAVAN,

Witithe Ministerof EXTERNAL AFFAIRS
be pleased to state:

(a)whetherthe President of Kirghizstan
had offered Uranium 1o India recently;

{b) if so, the datails thereof and the
reaction of the Government thereto;

(c) whether any other State of the naewly
formed Commonwealth of Independent
States have offered Uranium to India; and

(d) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). At his
pressconference on 18th Marchthe Kyrghyz
President stated that there is a tripartite
agreementamong Kyrghyzstan, Russiaand
Kazakhstan onthe production anddistribution
of uranium. Kyrghyzstan was willing to sell
enriched uranium to countries under strict
IAEA safeguards except tothose considered
“undesirable”bythe intemational community
including the UN. Governemnt has taken
note of this.
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{c) No, Sir.
{d) Does not arise.
[English]

Use of Hindi in Conversation with
Foreign Diplomats

8705. SHRI CHETAN P.#.
CHAUHAN: _

SHRIBALRAJPASSL:

S MAHEN
KUMARE
SHRIN.K. BALIVAN;

cama——————

Willthe Minister of HOME AFFAIRS
pleased to state:

{a) whether any instructions have been
issued that our diplomats and officers in
foreign countries should, as tar as possible,
use Hindi in their conversation with foreign
dipiomats;

(b) whether any provision of
interpretation faciiities has been made inthis
regard; and

. {(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (c). Suitable directions have
been issued to the all indian Mission abroad
for use of Hindi in conversations by Indian
delegations during their visit abroad. All
Ministries/ Depitts. of tha Gowt. of India have
been apprised of the suggestiocnmade by the
some members of Central Hindl Committee
in its meeting heid on 18th September 1985
that our diplomats and officers in foreign
countries shouid, as far as possile, use
Hindi in their conversations with foreign
deplomats. They have aiso been apprised of
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the similar suggestions made in the meeting
of the Hindi Advisory committee of the Ministry
of Parliament affairs and Tourism held on
30th September 1985. When our leaders go
abroad, they are free to use Hindi in their
conversation with their counterpartsin those
countries. Though no separate posts of
interpretors exits in our missions abroad but
since most of the staff posted there possess

working knowledge of Hindi, they can work”

as interprector.
{Translation]
Arrests under TADA

8706. SHRIJANGBIR SINGH:
SHRI N.J. RATHVA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons arrested
under TADA in various Union Territories
since June 1991 till date, Union Territory-
wise;

(b) whether ariy complaints regarding
misuse of the provisions of TADA by State
Governments have been received by the
Union Government;

{c) if so, the details therect including the

names of those States;
(d)the actiontaken/beingtakenthereon;

(e)whetherthe Government proposeto
bring in amendments in the provisions of
TADA;-and

(f) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE iN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) Arrests under TADA were made
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only in the Union Territories of Delhi and .
Chandigarh. 130 and 33 persons were "
arrested in Union Territories ot Delhi and
Chandigarh respectively from June, 1991 to
December, 1991.

(b) to (d). Some complaints were’
received regarding alleged misuse of TADA
by the States of Bihar, Gujarat, Haryana,
Maharashtra, Rajasthan and Tamil Nadu,"
Since law and order is a State subject, the
matter was referred to the State
Governments with the request that the !
provisions of TADA be invoked with utmost
care and caution. I

(e) As atpresent, there is no proposalto
amend the Act.

(f) Matter does not arise.

Recommendation of Commissions on
Problems of Ladakh

8707. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government had
constituted Gajendra Gadkar Commission
and Sikri Commission to study the problems .
of the residents of Ladakh;

. (b) it so,.whether their reports have .
» - » ¢
since been received by the Union
Government;

(¢} if so, the main recommendations
contained in these reprots; and

~

(d) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (d). The Government of
Jammu & Kashmir have informed that the
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issues of regional inequélily inthe State had
often been the subjectof public debates, and
Jfrom time to time different committées and
¥“commissions, including the commissions
constituted’under the Chairmanship of Shri
Justice P. B. Gajendra Gadkar and Shri
Justice S.M. Sikri in November, 1967 and
June, 1979, respectively, hadbeen appointed

by the State Government to inquire into .

those issues and to make recommendations
_which would contribute to greater regional
equity.

The recommendations/reports of
which were submitted in December, 1968
-and August, 1880 respectively have been
published by the Governemnt of Jammu &
Kashmir. The Government of Jammu &
Kashmir have further reported that on the
numerous recommendations made by the
taken from time to time by them,

_ [English)

Publication of Works and Speeches of
Dr. Ambedkar

8708. SHRI TEJ NARAYAN SINGH:
state:

(a)whetheranydecisionhasbéentaken
by the Ambedkar Centenary Celebration
Committee to publish works and speeches

of Dr. B.R. Ambedkar in different languages;

(b) if so, the details and allocations
made in this regard; and

(c)thefurtheraction takentoimplement
the decision?

SITARAM KESRI): (a) Yes, Sir.

(b) An amount of Rs. 38 lakhs has been
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Gajendra Gadkar and Sikri Commissions -

commissions, appropriate action had been

Wilithe Minister of WELFARE be pleasedto

THE MINISTER OF WELFARE (SHRI
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released during 1991-92 to the pubiication
division of Ministry of | & B to undertake the

translation and publication of 12 Volumes of

writings and speeches of Dr. Ambedkar in
Hindi and 8 other Indian languages- Viz.
Bengali, Tamil, Telugu, Malayalam, Kannada,
Oriya, Punjabi and Gujarati. A provision of
Rs. 80 lakhs has been proposed for this -

scheme in the annual plan of 1992-93.

. {c) The Publication Division of Ministry
of | & B has set up a cell to monitor this work.
Publication Division is also exploring the
possibilities of assigning this jobtothe private
publishers, Sahitya Academy and Text Book
Press. :

Infiltration of Terrorists into Kashmir

8709. SHRI SHANKERSINH
VAGHELA:
SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether 4000 Pakistan-trained
militants are waiting to infiltrate into Kashmir
valley forterrorist and disruptive activities as
reported in The Hindu dated January 14,
1992;

* (b) if so, the facts of the cases; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.

* JACOB): (a) to (c). There are reports of a

large number of Pakistan trained militants
waiting for an opportunity to infiltrate into the
Kashmir Valley for terrorist and disruptive
activities. Due 10 strong vigil on the border
suchterrorists are facing difficulty in entering
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the Valley in idwe numbegs. The Security
Forces would ¢ .unue th,  siforts 1o stop
Infitrationvextiltration

£
Market Price of Arecanut

8710 SHRIKH. Wil
Minuister of AGRICULTURE be pleaseg to
state.

(a) whetherthe market pnce of arecanut
Is increasing steadily despite the increase in
production every year; and

(b) it so, the actual increase in the
market price during the last three year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN) (a)
and (b) Yes, Sir The wholesale price index
(base 1981-82) of arecanut exhibted a rise
of 2 6 per cent in 1989-90, 66.6 per cent in
1990-91 and 37.? per cent in 1991-92

©Oll Exploration Technique

8711 SHRISHRAVAN KUMARPATEL.
Will the Minister of

l_\_lATUFl S be pleased to state

(a) whether a new oil exploration
technique has been put to use, to collact
reliable data about the precise nature and
extent of oil reserves in the Western region,

(b) it so, the details thereof, and

(c) the extent of od and gas reserves
identified as a result thereo!?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B
SHANKARANAND)- (a) to (c). Yes, Sir. A
new exploration technique known as 3-D
seismic has been put to use in Western
Region. This technique has been used in
vanous places which include Balol, Jotana,

APRIL 30, 1992

{

!

N

Written Answors 328

Linch, Nandasan, South Kadi-Viral, Nada
and Limbodra in (3ujarat. Wkhthe use of this
technique, four locations were identifled in
Jotana area of North Gujarat which on test
drilling established significant northern
extension of the known Jotana field.

Produwond__;ﬂap__gt_l__

8713. SHR! H.D. DEVEGOWDA; Will
the Minusterof PE

GAS be pleased to state:

(a) The cost of Naptha perton produced
by taking the actual production cost of the
crude oilwhich is produced withinthe country

(b) the cost of Naptha perton produced
from the imported crude oil;

(c) the total quantity of Naptha being
producad in the country presently, and

(d)the quantity of Napthabeing exported
together with its rate per ton?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B
SHANKARANAND). (a)and (b). Asthe actual
cost of productin of crude oil will vary from
fieldto tield, the cost of Naptha will also vary
The cost of Naptha will also depend on the
type of crude processed, whether imported,
or indigenous, and the configuration of the
refinery.

(c) and (d). Dunng 1991-92, about 4 /
mmT Naptha was produced and about 1 4
mmT was exported at an average rate of Rs
4537/mm1

Long Tghm Policy for w:
8714/ S ORGH S,
Will the Minister of AGRICULTURE b€|
pleased fo state: i

(a)'whether any agreement betw
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the Government and the United Nations
Food and Agricultural Organisation on long
term policy for vegetable oils was signed in
New Delhi on February 7, 1992; and

(b) if so, the details thersof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (=)
Yes, Sir. it was signed on February 6, 1992.

(b) The agrepment is onlong-termPolicy
Strategy for Vegetable Oils (Phase Ii). The
first phase related 1o studies on various
aspects for the development of the oilseed
sactor and their long-term implications for
production, processing, marketing and
consumption. Thepresentproject is extension
of the same studies Le. to doliberate on
strategles and poficy issues fordevelopment
of ollseeds and identity specific areas for
immediate action and technical assistance
priorities. The project Is financed by FAO's
Technical Cooperation Programme with an
allocation of US § 30000.

12.00 hrs.

US ACTION AGAINST INDIA IN
PROMULGATING SUPER 301

{Interruptions)
[English)

SHRI SAIFUDDIN CHOUDHURY:
(Katwa): We demand a fuller discussion on
US action apainst india in promulgating Super
301. The whole House is unanimous in
condemaning this.

MR. SPEAKER: Well, | think that you
wantto discuss this matter. | aminclinedto
allow you to have your say onthis point. But
please do it afterthe other.

(interruptions)
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MR. SPEAKER: Now pleaseunderstand.
Do notdirect from your seats things tke this.
i you have a Cail Attantion, only four can
speak. if you have something to discuss
here, more can speak. if you want under
193, there would not be any time because
there are other Issues 10 be discussed.
Please do not think that the decision making
ofthe Chair is in your hands because you do
not have all the knowledge on alithe matters

which are pending for disposal.
[ Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, you have givenpermission
to have a discussion on #t and therefore, |
request you to ask both the hon. Minister of
Commerce andthe hon. Minister of Extemnal
Aftairs to sit in the House.

[English}

MR. SPEAKER: | have no doubt in my
mindthat iithey are not otherwise engaged,
they are likely to sit in the House.

{Transiation)

SHRI TARA CHAND KHANDELWAL
(Chandnl Chowk): The Minister of Home
affairs should make a statement on the
bomb blast in Deihl, yesterday. | would ke
to say something on this issue.

SHRI GEROGE FERNANDES: My
submission is that the statement should be
made first. (Interruptions)

{English]
Let the statement come.

MR. SPEAKER: Iwould like to speak to
the Home Minister. | will just come back to
it. This whole matter is also very important.
Yesterday | was given this statemeni bythe
Home Ministry. Probably, they have some
more information and they want to modify
that statement.

THE MINISTER OF HOME AFFAIRS
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(SHRIS.B CHAVAN), The statementhasto
be updatedand it is alsoto be translated into
Hindi and, that is wny, by 2,30 PM or 3 00
PM, it will be ready for distuibution

MR SPEAKER hwilibegiventoyou At
that time, you can discuss it

[ Transiation)

SHRI TARA CHAND KHADEWAL
{Chandni cliowk) | would ke to make a
submission about the situation there before
the statementis made sothatareglytomy
points 1s also mada  the staiement

MR SPEAKER Alnght First you make
your submussicn, then there will be the
statemernt After you speak | will call Shin
George fernandes

SHRI TARA CHAND KHANDELWALL
Mr Speaket, Sir, with great distress | would
Iiheto say atew words regarding yesterday's
powertul bomb blast in Dethi There have
been fourbor.aw blastin Delhi auring the last
six days and that rnattet has bewn raised
here butthe Goveit ment has notmiude any
statement as far as action in this regard s
concernedandit seems thatthe Government
aid not give any importance 1o the matter
Hud ¢ been s0, | dare suy yesteidays
incident would not have occurred 29 people
died in thic bomb blast four dead bodies
were recovered loday | nad gonc there
today morning also and yestarday also  was
there for about two houts Some headless
Lodies were also found and some are still
unde! the derbns Some bodies wera without
limbs The bomb blast occured at 10 20
am yesterday The Commissioner of the
Corporation reachedthere atter 20 minutes
butthe Chief Engineerreachedwhen all the
three buildings were destroyed and people
died under the debns The Cosporation
shoutd have tiied to rescue the people by
removingthedebris The chiel Engmeeris**

[Enghsh)

MR SPEAKER The name wili not go
on record

[ Translation)

SHRI TARA CHAND KHANDELWAL-
The Chief Engineercame there at1 30p m
when the buildings collapsed 12 labourers
reached there at 12 30 noon and most of
themwere women Mr speaker, Sir, iwould
like t0 speak in brief, but the matter in so
important that | would like to give a few
detalls Theresidents of that arearecovered
some dead bodies after removing the debns
il 3 p m Some more labourers came at 2
p m they had spades, but the labourers
who had come before these, had nothing
with them When a building collapses, can
labourers remove debns without spades
and shovels? When the situation was s0
tense, the behaviour of the Chief Englneer
with the irate mob was indecent

Mr Speaker, Sur, earlier the police said
thatthe reasons of this blast was bursting of
the gas cyhnder, which is the stock reply of
the police The reason of the explosion of
Pahargan) on 23rd was aiso stated to be
bursting of a gas cylinder

MR SPEAKER Mr Khandelwal, why
are you going into the reasons? Let the
statement be made in the House

[English}

SHRI TARA CHAND KHANDELWAL
Sir, | will nol take much time of the House,
| assure you that | will finish within two or
three minutes Please give me time

[ Translation)

MR SPEAKER & is not a question of
time only Say efiectively what you want to
say Please wait tillthe statement s made
Listen to what the Government would say in
this regard

SHRITARA CHAND KHADELWAL. Mr.
Spoaker, Sw, | do not know when the
statement will be made and moreover
whether | will be here or not is not certain.

*Not recorded
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MR SPEAKER: You sheuld remain in
the Housae. It is a very important matter.

SHRI TARA CHAND KHADELWAL:
Mr, Speaker, Sir, lwould have concludedby
now. Earlierthe police saidthatthe reason of
the blast was bursting of a gas cylinder and
later on said that the fire broke out dueto a
chemical. Three buildings have been
destroycd and tw 2 adjacent bulldings are hit
sobadlythartt.eywdhavetobe demolished.
All the houre within a radius of haff a
Kilometer have developed cracks . It was a
horritle explosion. The police always gives
atwisttothe case. tis notgood 1would like
1o make two or three demands. When the
Hon Minister of Home Affairs makes the
statement he should give the reaction of the
Government aisc | demand that Rs. 2 lakh
each should be given the next of kin of the
doceased and Rs. 50,000 each to the
injured. | know the hon. Minister of Home
Affairs will inform the House about the ex-
gratia relief, bit | would like to seek your
protection and would ke to know as to why
the Government:s indifferenttothe demands
for compensation in such cases The
Government neither reacts no gives any
replytoit. Letthe Government say that it will
give Rs. 20.thousands as compensanion. At
least people would know the prnice of human
ife as determined by the Government. |
would like that the Government shouid give
Rs. 2lakh eachto nextofkin of the deceased
andthe Hen. Prime Minister should also give
from the Prime Minister's Relief Fund for this
incident.

Mr. Speaker, Sir, besides the
responsibility of the Government I would like
to submit that the Members of Parliament
o0 have a responsibility 10 the people.
Members who are from outside Delhilive in
Delhi at least for six months. Delhi is their
secondhome They are a par ofthis family.
| would like to submit that it would be a
goodwill gesture onthe part of the Members
it they contribute Rs. 500 each for this
tragedy. Let us not make it a mater of party-
politics. Iwould also not like 10 set atradition.
Itis merely because we live in Dalhiand a
fare tragedy has occured. lMany Members
have welcomed it and have assured me to
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extend their help. | express my gratitude to
them and the people of Delhi will also

express their gratitude to them...

(Intesruptions)
[English]

MR. SPEAKER: The Hon, Minister wantsto
say something.

SHRI JTENDRA NATH DAS (Jalpaiguri):
Onthis point Iwant to say something. In fact
| have visited the place.

[ Translation)

SHR!I RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, youwil. not allow clarification
after the statement is made inthe House. It
is amatter of concern that such incidents are
continuously occuring in Delhi and people
are in panic. This issue comes under the
Jurisdiction of the Central Government and
the Government should own responsibility.
We will have no nght to seek clarification
after the Minister makes the statement. |
would like to submit that if the statament of
the Hon. Minister Is not satisfactory you
should allow a discussion on it in some form
( Interruptions)

MR SPEAKER twould like to discuss
all the issues, but you have no time.

(interruptions)

SHRI RAM VILAS PASWAN: Can you
notincluds itunder Calling Attention? it is my
suggestion ...(Interruptions)

[English)

SHRIJITENDRA NATHDAS: Sir, | had
visited the place where the explosion took
place.

MR. SPEAKER: It is not necessary

SHRIJITEHIDRANAT: 4 DAS: Sir, iwant
to make a statement.

MR. SPEAKER: You do not have to
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make astatement. You are not boundtodo
that.

SHRI JITENDRA NATH DAS: Iwishto
make a statement on the Delhi explosion. |
had visited that place.

MR, SPEAKER- The Member in whose
constituency that has taken place, he has
already stated it. 8o Rt Is not necessary and
# you have any information give i o the
Minister.

[Transiatior)

SHRIGEROGE FERNANDES: Mr. Speakaer,
Sir, it would have baen better #f the hon.
Mnister of Commerce speaks later on.

{Interruptions)

MR. SPEAKER: He would intiate the
discussion, then you may speak on this

issue. {interruptions)
[English)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): Mr. Speaker, | think this
matter has to be discussed. And as |
understand, Shri Basu Deb Achana, Shri
Femandes and other hon. Members, they
would hke a discussion in a sultable manner.
Iwould suggest for your kind consideration
that you consider admitting aCalling Attention
on Monday because | expect to receive the
copy of the notification during the course of
the day from our Embassy. | feel that this
action is unjustified and unwarranted.

Secondly, in the last ten months,
misgivings were expressed in certain
quarters that India will yleld to pressure and
will not defend its vital national interests. In
fact, there is an ironical side to this decision.
This decision underscores the point that in
thelastten months, we hadindeed defended
out vital national interests. And, therefore,
Sir, | wouid submit that | expect to get the
copy of the notification during the course of
the day. And, therelore, a Calling Attention
orin anysultable manner it canbe scheduled

for discussion on Monday.

MR. SPEAKER: | have already
expressed my view on that point. ¥ you have
a Calling Attention, hardly four people can
speak. We would like 10 hear the views of
cthers also, which may also help you.

SHRI P. CHIDAMBARAM: You can
decide in a suitable manner.

[Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, 1thinkthat we should express
our opinion regarding the statement of the
hon. Minister. Later on, we wili walcome
whatever you wish us to do....

MR. SPEAKER: i that would be possible.

SHRIGEORGE FERNANDES: We will
weicome that. Mr. Speaker, Sir, the hon.
Minister has just stated that the matter has
beengoing onforthe last 10 months andthat
there came a point when our Government
seemed submitting before America andnow
he states that it has been proved that we are
notyielding before America. lhowever, failto
understand as 1o whatproofthe hon. Minister
has putforth orwhatproot has been recgived
from Washington to prove that the
Government is not conceding.

Mr. Speaker, Sir, the fact remains that
many members of this House and several
people of this country have been
their voices for the last 10 months that
America is trying to suppress this country,
istrying to obstructthe developmentprocass
of this country inseveralways. Development
does not only imply ecanomic development,
rather Amenca and white -skined penple are
averse 1o India's becoming self-reliant and
her coming up before the world as a strang
nation. This we have been feeling and also
speaking about since long. Here is now one
more example of that before us.

Mr. Speaker, Sir, let us clearly
understand as to what has happened. The
name of Caria Hills has been mentioned
soveral timas within this House and oitside
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also, but today’s pronouncement is not on
the part of Carla Hills. this has been
pronounced by the President of America
who in his Presidential decree ordered
yesterday that action should be taken against
india and he resolved to stop help in duty -
relisf under G,S.P. (General System of
Preference) on the goods of import from
here. Mr. Speaker, Sir, | would like to know
to what tatkks our Government has had with
them before the announcement of this
decislon. Our hon. Minister of Defence had
been to America recently, our foreign
Secretary was also in America and our
ambassador there is also a very able man.
They are the men who can safeguard the
interest of this country. We do not know as
to what talks wers held between American
officials andthose people. iwouidtherefore,
like to sayto the hon. Minister that | do not
know as to how much time the notification
takento reach hers, butitis saidthat ttakes
only two minutes to send any message
through fax, yet you are asking us to wait for
10 more hours. Mr. Speaker, Sir, at least |
amnot readyto accept it.

1would, therefore, like to know from the
hon. Minister as to what talks on this issue
were heldbefora the comning of the President
of America or before the coming of American
Government. What role did you play before
them that prevented American Government
from coming to this conclusion?

Mr. Speaker, Sir, the statement of Carla
Hills in this regard has aiso been published
inthe papers of our country today and once
again we have been called thieves. In her
statement she says that...

MR. SPEAKER: Listen, | have allowed
youto speak on this matterinthe House but
you should keep it in mind that the
representatives of other countries are also
present in the Galleries and you should not
say any such thing in this regard merely on
the basis of newspaper reports. However,
you shouid try to solicit the information asto
whether such a thing has been said or not.
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SHRI P. CHIDAMBARAM: | sald we
can have a discussion.

[Translation]

SHRI GEORGE FERNANDES: Mr,
Speaker, Sir, | do promise that Iwili not make
use of any such sentences and words about
which there is even a little doubt. I would ke
to put here the statement of Carla Hilis only
putting that within quote and unquocte.

MR. SPEAKER: | am sorry for
interrupting you, but | would like to say that
the hon. Minister of Commerce is likely to
make a statement to give the factual
position. You, however, need not quocte
newspapers when | have allowed discussion.
| agree that whatever is wiitlen in the
newspapers is written sensibly, but their
news is aiso at times based on hear say
evidence.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | am not referring to the views
of newspapers persons, but what has been
stated by Carla Hills is here before you. The
statement goes....

[English]

* This is not academic question”..."We
suffer in this country a loss of 80 billion as
a rosult of theft of patents worldwide".

[ Trans/ation}

Here, we have been accused of piracy
of patents from abroad that is to say from
America. | do not know as 10 what we steal
fromthere, but itis my personal view that we
donotsteal anything fromany country. | also
think that there is a good deal of researchin
our country to make medicines, chemicals
otc. Here we give chance to others. There is
a possiblity to make many things in our
country. The way we are giving free have to
multinational companies in India at the
behest of intemational Monetary Fund and
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which have given themalliberty has resulted
only into such allegation that has been
leveled agairist us. We would not like to
tolerate such allegations.

¥ we have to take the matter of theft, Mr.
Speaker, Si, has the price of commodities
like sLgar, pulses, iron, iron-ore or of allthe
primary produce that are exported from our
country, notgone upinthelast5to 10 years?
Isit not athefi? Is it not a day-light robbery?
Do the nations who have induiged in such
practices not working underthe influence of
America? On the one hand we are being
looied on the expont of goods from our
country, while on the other hand action Is
tahen against India even if those disputed
matters can be solved in the mutual
understanding or dialouge. We are not
ready to tolerate . | therefore request you
and Iwould ke to putbefore the Government
and before the hon. Minister through you
that our Government must do three things
immediately—

(1) You should convey to America
irrespective of whatever you have to imporn
from there that we cannot tolerate, as has
been said to the people of india, any such
arm twisting and the trend of suppressing
us.

(2) Mr. speaker, Sir, It had been raised
inthe House one ortwo times earlierthat so
far as the matter of Joint Naval Exercise is
concernggd——-

[English)

It you are really meaning to stand up to
Amaricans, you call off this Joint Naval
Exercise and tell them that this is not
acceptable to us.

[ Transiation)

We willthen be able know the might of
the Government and thirdly, Sir, we would
like to tell the Government that we people
hesitate to say certain things. Israel's attack
can be discussed ande can discuss other
things, but we do not like these two words -
non- alignment and SAARC - because

multinational companiles and LM.F. are
putting pressure upon us. Mr. speaker, Sir,
itis my appeaito the Governmentthat you
should immediately call the meeting of the
committee of the non-alignmant movement
and try to challenge the America attack
which is ‘eugulfingthe whole world. America
has stopped us from giving rice to Cuba,
sanctions were imposed on Libya, Russia
was told to stop giving space technology to
India and today an attack was made on us
directly. The Government must call the
meeting of S.A.AR.C. and non-alignment
movement America should be toid that
these countries are not under your
subordination; they ara fully competent to
face you.

{English}

SHRI HANNAN MOLLAH (Ulubsna):
Sir, Igave a notice to suspend the Question
Hour.

MR. SPEAKER: You should not do it
and please to not repeat it now.

SHRIHANNAN MOLLAH: Itisbecause
ofthe seriousness of the situation, because
ltisaan affront, an economic war againstus.
This intermatlonal hoolinganism, we should
ali condemn unequivocally. | am happy that
the indication has been given by the Minister
and it should be strengthened further. You
know that this is continuing for the last
several months. They are trying to force us
to surrender in their way. Now, they are
accusing us of ‘theft’. We should condemn
that attitude expressed by them.

MR. SPEAKER: There is nothing said
against India as such. Let us not extend .

SHRI HANNAN MOLLAH: Those who
are looting other countries are using the
waord like, " theft .

Sir, therefore | would say that the
American Ambassador should be called at
once and should be said that Indla will not
tolerance this type of international
hoologanism. We should aiso categorically
say that the third world countries are being
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India
cant!nuously pressurised; and they are also
trying to force us to surrender, to accept
TRIPS, etc. The Government's attitude
shouid be very firm on i, that we are not
going to surrender our patent right and other
things. In this situaton, | hope that the
Government will make comprehensive
slatement; and a full fiadged discussion
should be there. On the basis of that, we
should make our minds ciear and a message
should go to the Third World countries so
that they also get mobilised and come
behind us. As a leader of the Non -aligned
Movement, we should stand firmly against
this onsiaught on our economic rights, and
it may be even extended to the political
sovereignty, We shou!d stand by that and |
hope that the Government will stand firmly.
The whole nation will stand by them, if they
take a correct stand. Otherwise -if they
surrender -the people will nottolerate. | hope
thatthe Governmantwillstandbyit, correctly.

MR. SPEAKER: Thank you very much
for being brief and to the point.

SHRI A CHARLES (Trivandrum): Sir,
we on this side of the House, are equally
concerned about this sudden development.
The United States has retaliated against
Indiaforits aliggedly inadequate protection
on patents In the pharmaceutical industry.
As aresult, indian pharmaceutical export will
no longer enjoy the duty benefit under the
general systern of preferences. It is rather
very unfortunate that we are now included in
the priority hst kept by the US Trade
representative Ms. Carla Hills along with
Taiwan and Thailand, A few months back,
they threatened China also; but some how,
China is now cutside the list. This is not a
sudden develcpment or rather an Isolated
incident. They are putting allpressuretactics,,
sothat this country may not come up. They
are unhappy about the discussion that is
going on in Russia regarding the supply of
cryogenic engine for our space programme.
They are unhappy about the coming up of a
Third World countryinthe space programme.
Butwe areusingitonly forpeacefulpurposes.
So, we haveto bevery carefulindealing with
this situation.
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Alterthe Kuwalt -lraqwar, an attempt Is
being made by the United States to force
themselves as the only super power. We
haveio realise this. We have to strengthen
tha.Non- alignment Movement, This is the
onlywayto keep ourinterest. But atthe same
time, | am vety sad to hear how our hon.
Member, Mr. George Fernandes, is accusing
this Government. For the last ten months,
the whole Oppasition is trying to give a
message that this Government is crying to
surrender the economic sovereignty of the
country. This is most unfortunate.
(Interruptions) We are fighting against the
foreigners. We are fighting against ail the
attacks made onus. The IMF conditionalities
havetobe resisted. ltis only because of that
we are ableto continue thefood subsidy. We
have selected 1,700 backward districts for
the public distribution system. We are
continuing the subsidy forfertilisers. So, itis
because of this fight that the United States
is annoyed against us.

It is unfortunate that the Cpposttion is
now having a double game -attacking
America and, at the same time, attacking
this Government. This is the time when we
have to stand united. | appeal to the
Opposition to stand united and oppose all
attempts either by the United States orany
other country either for destabilising or for
taking action against us. So, | hope that
unanimously this august House will pass a
resolution condemning the action of the
United States and protecting our interests.

SHRIJASWANT SINGH: (Chittorgarh):
Mr. speaker, Sir, Ibelieve that this question
has arisen because yesterday's discussion
on the demands for grants of the Ministry of
Commerce were unfortunately, because of
paucity of time, truncated. We have had a
full discussion for the demands for grants of
the Ministry of External Affairs. We have
separately considered the question of the
attitude of the Government of the United
States of America both on the issue of the
supply of cryogenic engines for space
research which we were seeking from
anothercountry. Thedemands for grants for
the Ministry of External Affairs, of course,
being at the hard core..
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MR. SPEAKER: A private Member's
resolution is also being discussed.

SHRI JASWANT SINGH: There s a
private Member's resolution. Al that has
takenplace. But Ithink, whathas arises and
what s at the substance of this moming's
concern, which the House is rightly voicing,
Isreally the question of economic soveignty.
lambasing my observations onwhat! have
read in the newpapers, about the statement
aftnbuted to an official of the Government of
United States of America. if myinterpretation
of it be correct, | wili be happy if the hon
Minister would illuminate us. The subject 1s
that a certain official of the Government of
the United States has commented on patent
laws, mis-application of them globally,
according totheir perceptions andspectically
relating to the question of pharmaceutical
industry Now as that happens, the
pharmaceutical industry in India is the one
cruclal aspect of this entire matter whether
Dunket or special 301, eic

i the aconom:c sovereignty is on test, it
Is really on the question of how much we
buckie on the question of pharmaceutical
prices | am somewhat reassured by what
the hon Minister of Commerce hassaid, lf a
centain official of the Government of United
States of Amenca chooses to employ
centaln phraseology, that is their nght and
they are free todo that | would like to share
with my friend, Shri George Fernandes, an
old Arabic saying that f a caravan were to
stop every time, the village dogsbark Then
thecaravanwould neverreach tsdestination
Thecaravan of agreat country like Indiais in
motion and this caravan is notgoing to stop,
hawving chosen the path and direction as it
has, Everytime when somevillagedog yelps,
this caravan Is not going to stop But the re-
assurance that 18 needed from the
Govemnment is particularly on this aspect
that, so far as pharmaceutical industry is
concemed, as the drugs, pharmaceutical
preparations and medicines are perhaps the
cheapest in India, India just cannot aford to
buckle under anyone's pressure, when it
comes to drug pricing and pharmaceutical
industry, be it the United States of America

or any other country. | think this s the
assurance that is needed from the
Government. That is ail that | have to say.

SHRI MANI SHANKAR AIYER
{Mayiladutural): Mr Speaker, Sir, we are
really faced with an extremely kmportant
crisis inthe We of our country.  would plead
with the Minister of Commerce and other
Ministers of our Government not to treat this
matteras a purely technicalissue. Thisis not
matter of on'y commerce and eccnomic
sovereignty itis amatier of india’s standing
up against the quest for dominancy by the
United States whichconstitutesthe essence
of the new world order which the Americans
are seeking to iImpose upon our country |
would, therefore, pleadwith the Government
not to give us, whenever this matter is
discussed, an answer that Is narrowly based
on questions of pharmaceutical or only of
patents or of the consequence of our not
obtaining GSP treatment inthe US market
forourpharmaceutical products, butto explain
to us whether they are praparedto reassess
ourentire relationshipwith the United States
in a slftuation where instead of takking to us,
the Amencans are attemptingtothreatenus
This isthe litmus test for our Government
to prove that we are a non- aligned country,
that we are a seli-respecting country, that
our regardfor our sovereignty extend beyond
matters of purely economic sovereignty,
which is the expression used by my fnend,
Shri Jaswant Singh, to all areas of
sovereignty This specific action represents
the symbol of an attempt to reduce all of us
inthis world into akind of vassal state to the
paramounicy of the United States | would,
therefore, plead that we shouid nottreatthus
as atechnical matter | would plead that we
shoukitake into account the points made by
my triend, Shri George Fernandes, very
senousiy as they are extremely felevant with
the matleres at hand, 1 would very very
strongly support my friend Shii Charles's
proposalthat the House shouid unanimously
adopt a suitably worded resolution on
expressing the unanimous determination of
india, of this House and of our people to
stand up againstbullyingbythe United States
of America. (Interruptions)
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SHRIBASUDEB ACHARIA (Bankura):

Sir, laminiull agreement with thesentiments
expressed by Shri Mani Shankar Alyar. This
is not an isolated matter, that is, the attack
andthreatbythe US Government. Afterthe
dismantling of the Soviet Union, there is a
in the intemational situation. The

United States of America are threatening
india andthey want our countryto sumrender,
that we should change our foreign policy
and the policy of non-alignment which we
have been pursuing since long. We used
non-alignment policy against the US
Imperialism and US domination. Their main
intention is to change our foreign policy and
our economic policy. Once our economic
independence s aftacked, our political
independence will also be under attack.
There are already many such instances.
Qur recognition of Israel is also because of
the pressure from the US Government, our
role In abstaining and not opposing the
motion in the Security Councilto take action
against Libya, and out joint naval ventures,
ali these prove that we are surrendering al
our policies, one after another, Time has
now cometo act on what Shri Mani Shankar
has suggested, viz. we should now réview
our relations with the United States. We
should not succumb to their pressure.  we
surrender our economic sovereignty, our
political sovereignty also will be in danger.

Sir, there is another matter. The Finance
Minister is present here. Today, 101akhs of
bank workers on strike...(Interruptions)

MR. SPEAKER: No, no. Please sit
down. this is allmixing up. You shouldnotdo
it.

SHRI! PRITHVIRAJ D. CHAVAN
(Karad): I join my friends in expressing on
the action by the President of the United
States in proclaiming that certain Indian
goods wili now attract retaliatory penaiduties.
Wae have to specifically note this is not an
actiontaken underthe Special 301 of theUS
Trade Act, but this is an action taken by the
US President. Action under Special 301 is
still awaited and it Is still hanging over our
heads. We do not know what further action
they will take. | wouki ask the Commerce
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Minister one point specifically. The US Trade
Represeniative, Ms. Caria Hills while taking
1o reporters yestenday, has statedthat india
is stilt being retained on their watch list that
she is not satisfied with the bilateral and
multi-lateral negotiations that are going on.
We know that China has concluded the
arrangement undier TRIPS with the United
in a bilateral negotiation.

" SHRIA. CHARLES (Trivandrum): China
has accepted all the polints.

SHRI PRITHVIRAJ D. CHAVAN: Yes.
They have concluded their bilateral
agreement. But | wamt to know from the
Commerce Minister as to what our stand is,
inthabilateral discussions now going onwith
the United States regarding TRIPS. We
should know what is going onin our bilateral
negotiations.

SHRI NIRMAL KANTI CHATTERJEE
{Dum Dumj: | would just add a few points.
We all' know that the Uruguay Round of
Negotiations are not in a happy state. The
action taken by the United States
representatives is precisely because they
are no sure about the results of the GATT
negotiations. Therefore, they have started
acting on theirown. These pressures willbe
mounting in the immediate future. | entirely
agree with Shri George Femnandes that we
should, first of all, indicate to the worid via a
retaliatory measure such as cancelling the
indo-US naval exercises, that we can stand
on our own. The second point to which, we
would also agree, is that an immediate
summoning of the Non- Aligned Meeting or
the meeting of the G-77 shouldbe attempted
1o have a joint rally against such blatant
domination.

The third point that | want to mention
and which is not made by others up to now
is that all these Issues are related to the
giving up of our davelopmental approachon
the basis of seli-reliance. As long as we
sacritice our self-reliant approach to
economic development and choose to
approach the IMF and the World Bank for
help, it wouidbe difficult for us to resist such
prassures. Inthis sensa our approach about
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the entire economic policy also shouid be
changed so that we can really stand up
against this old bully As has besnsaid, tis
not only & supar power but is attempting to
become the supreme power. Therefore, all
these points shouid be covered when the
Commerce Minister gives his reply and if a
resolution has 100 be adopted unanimously,
we should try to incorporate all these ideas
in the resolution That alone will prove our
point before the US Power

SHRIE AHAMED (Manjen) Ifully share
the viewsexprossed bythe hon Memperon
this point | request the hon Minister to
acceptthe sungestion made by ShriGeorge
Fernandes to call offthe joint naval exercise
which we propose to have with America as
anexpression of displeasure of the American
muscle flexing and arms twisting and muscle
flexing policy against the nations standing
against her Sir, wg cannot surrender our
seif -respect to any country Ametica will
never agree or aliow indiato grcw and have
domination in the trade and other regions
America will definitely try to subdue India
Treretore, Sir ttis time for our Government
to show our self-respect { amglad to hear
the Commerce Minister saying that india will
not y:elds to American pressure |hope India
will continue this stand and all of us will stand
behind the Government of India in this
regard

SHRI P C THOMAS (Muvattupuzha)
Sir, our country ;s becoming more and more
self relient and we are marching towards
progress A stern step has beentaken by us
vanous fields including the new economic
poiicy ttself, and we have marched forward
to a great extent It is clear to the other
nations, especially to the Super Power that
India is not going to succumb to any of the
pressure and yetthey are putting more and
more pressure.

1 firmly stand by what has been said by
almost all the Members here and | would
suggest that a stern signal should go from
this House as well as from the Government
and from people of India aganst this
oppression and aganst this so called steps
taken by US to see that we bow downto
their wishes

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, it 1s not the first time that the
whole House s, in a unanimous manner,
condemning the US action against the
dignity and honour of our country. Now,
when Shri Chidambaram comes forward
and says that the U S action is unjustified,
wae canunderstand how seriousthe situation
IS

SHRI SOMNATH CHATTERJEE
(Bolpur): Even how serious Shn
Ch.dambaram is

SHRI SAIFUDDIN CHOUDHURY" |
have no hesitation ta say in this House that
i to protect the dignity honour and interest
of our country this Governmient comes
forward and takes a firm stard against the
bullying tactics of this super pnwer, thenthe
whole country wil' be behind trem That is
why it is necessary that sven row we come
togetherandtake afirm decisionto express
the opinion of our people that even in this
changedworldsituation our cour try will stand
on lts feet the attack of super power and
against the attack of impenialist orces

inthe sarne line even now iftheytryto
really pursue their line ot domination, then
India would stand up against that and the
whole country, its pecple, and its Pariiament
will be fully supporting that stard

With this | alsc support the demand for
a Resolution of this House and consequent
action that will really be a projoction that we
arefirmtoprotect our dignty and honourand
as a taken, | also demand that you take a
decision to cancel that Joint Naval exercise
which has no meaning in this changed
context

SHRI RUPCHAND PAL (Hoogly) Mr
Speaker, Si, thave apointtoadd TheU S
Government, particularly, the U.S,TR
already, sometime back, had taken certain
measures againstthe indianinterests onthe
basis of evidence submitied by American
Motion Pictures Association Ms Carla Hills
had saidthat after investigation, t wasfound
that Indian patent rugime was very much
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against thelr interest and on pressure by
them, the Commaerce Ministry had allowed
the Amarican Films to be under OGL and
taken away the rights from NFDC. it was
part ofthe cuitural invasion had been taking
place while we are considering unanimously
thethreat being givenby Ms. Carla Hills and
the U.S. Government. We should take note
of the past surrenders that had taken place
by our Government.

[Translation)

SHRIPIUS TIRKEY {Alipurduars): Hon.
Mr. Speaker, Sir, the whole House is
unanimous on this proposed resolution. |
would like to say only this much that in view
of the sovereignty of the country as well as
the feelings of the member, we should not
bow down before any ,pressure of any
country whether it is the largest country or it
is a Super Power. We should frame our
policy keeping: in view the interest of our
country andthe entire House is unanimous
in this regard. | therefore, request you kindly
to move this resolution. The world knows
that India may be poor but it shall maintain
its self-respest and pride.

SHR! LAKSHM! NARAIN MAN!
TRIPATHI (Kaiserganj): Hon. Mr. Speaker,
Sir, Istrongly oppose the pressure being put
by America through economic sanctions
and Itotally agree with the opinion expressed
by the hon. Members in this House. Sir, |
quote a shiok in this regard :-

“Yawat Jiwet, SukifamJiwet, Rinam
Kritwa Chritam Piwet, Bhasmi
Bhutasya, Dehasya,
Punragamanam Kutah”.

Our tendency has become to take loans
and to lead a happy life and only due 1o this
tendency, United States of Americais putting
pressure upon Indiatoday andthat pressure
is gradually increasing upon the world.
Every citizen of india Is preparedto protect
his self respect, pride and the national
interast even if the gets only one time meal,
butwe are not preparedto baw down before
anybody’s pressure. | strongly oppose the
economic pressure being put on us by
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U.S.A. Inthe circumstances, we request the
Government through you that this issue
should be taken up seriously and the

American hooliganism, shouid be
and a consensus should be formed in this
regard. Thank you.

{English]

SHRI AMAR ROYPRADHAN (Cooch
Behar): ['joint' my friend and other hon.
Members of this House in condemning the
attitude ofthe USA. It is athreat our country,
to our Non-Alighed Policy, to our economic
sovereignty. | hope the House will move a
Resolution to condemn the attitude of the _
USA.

SHRI SOMNATH CHATTERJEE: We
have been fromtimeto time referring to the
dangerof certain policies that we have been
following, that we have adopted. This is an
instance where wefindthat ourapprehension
has come to be true. .

Inspite of our differences with the
Government on various Issues on this
issue, | am sure that both the Government
and USwill be able to articulate ourcountry's
serious objection and protest in a most
forthright manner without any ambiguity so
that the country which is trying to act as an
international bully realises that #t cannot
have its way all over the world as they are
trying to do.

| am very happy that Mr. P.
Chidambaram has already condemned and
described It as unjustitied actionon the part
of USA. | only request the Government and
demand from the Governmant that they
should continue with this approach in this
issue and take a stronger approach in this
matter. And | can assure him that the entire
House will be with the Govemment in this
majter. No ambrguity should be shown; no
hesltation in this matter.

We welcome any hund of friendship
that is extended to this country by any other
country in the world. But wher our dignity Is
soughttobe compromises andwe are taken
as a matter of plaything by ny intemnational
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agency or any country, then we must
maintain our prestige and dignity

We have been progressing we have
problems But we should not depend on
anybody's mercy, or anybody’s goodwill
only Let us stand on our strength, and on
this issue, let us project united, strong action
onthe part of the country as awhole Letthe
country be not, let the House be not divided
on this i1ssue | request the Government to
stand upon this issue, take an proper
approach so that we can join

MR SPLAKER Would you lke to
respond now or later?

(SHRI P CHIDAMBARAM) It will be
most appropriate for me to resoond after |
getfull .nformation But ljustwishtosayone
thing Nowthatso manyhon Members have
spoken, | wish to say that from the very
beginning we had taken a firm, fair and
consistent position on the i1ssue of IPR
Dospite misgivings expressed in certain
quarters, we have not yielded or pressure
nor have we falled to defend our vial
national Iinterests in fact, this retaliatory
action astsadittiewhileeatlier, undeiscores
the point that we have notyieldedto pressure
| need not cite examples of some other
countiies which have yielded to pressure
Asfaraslamconcered, | have notgiven way
1o ether panic or polemics We have
consuited our bilateral trading pariners, we
have neqotated in the multilateral forums

And when the debate takes piice on
tMonaay or Tuesday, whenever youchoose
to t the e, the Government will respond
fLily to the stuation that has deveiopedasa
resut of this morning's action | welcome
and | am greatful for the support exprassed
by bon Members t¢ the posiion taken by
Government In defending vital national
interest

MR SPEAKER Inthis issue, | have to
make it clear to the hon Memberthat there
is paucity of time We have this Issue and
the Private Members' Resolution s also

being discussed There 1 a proposal for -

discussing the Dunkel proposal also, and

thetime at our disposalls really very imited

So, fyou fix the time, probably we shali have
to take up Dunkel proposal and this issue
also together so that...{interruptions)

MR SPEAKER: Private Member
Business is there today, and if the hon.
Memebrs want to express their views, ina
way, they are expressing thair views there
also So, ithink, we will try to find out as to
how it can be done

Today, one more thing which | have to
bringto thenoticeisthatthere are some hon
Members who want to raise some issues |
am giving them time But let them be very
brie! please, and then we have a Calling |
Attention Motion also ‘

SHRI GEORGE FERNANDES
(Muzattarpur) Andmy Pnvilege Motion also
1s there

MR SPEAKER
consent to it

| have retused my

SHRIGEORGE FERNANDES Whydid
yourefuse? Yestoiday, | hadraised anissue
beotore the House You had assured me that
I would get an opportunity to raise that issue
toduy regarding my Calling Attention Notice
I have qot the nformation from your
secretariatinthisregard Youmust see this
rule No 225

[English)
* Provided that where the Speaker
has refused his consent underrule
222"
as has baan conveyed to me,
“oris of opinion that the mattet
proposed to be discussed s notin
order, he may, # he thinks
npecessary”,
[Translatign]
| agree that all the rights are with you

“read the notice of question of
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privilege and state that he refuses

consent or holds that the notice of

question of privilege is notin order.”

[Transiation)

Mr. Speaker, Sir, since the last few
days there had been some discussion on
this issue. On that particular issue | have
given my privilege motion against the Prime
Minister. have mentioned two things in that

'Motion. The Prime Minister had gven a
statement on the first of April and he had
given another statement on the 23rd April.
The two statement are just contradiclory. It
is notanordinary mistake; ratherithas been
deliberately made to mislead the House. As
an evidenca of it | have soried oul some
extracts of his speeches and have a
presented them in the House.

He is the leader of the House. He is the
Prime Minister and we all respect him as a
Prime Minister as the leader of the House
and as a person. K there is anything against
him which shows that he is misleading the
House, | have no alternative barring Rule
222, but to being a Censure Motion or a No-
Conlidence Motion againstthe Government.
I know that the Censure Motion cannot be
brought against the Prime Minister, but you
are forcing me to move a “No Confidence’
Motion. | request you that you should allow
a discussion in the House on my Privilege
Motion. i youfee! during the discussionthat
there is something againstthe Prime Minister
as per my notice, then there are number of
capable persons in Congress like the
Kumaramangalam who is a very leading
Advocate, who can defendthe Prime Minister

" lam talking about the Privilege Motion. If it
1$ not admitted, then what alternative is left
with me to raise the issue. You please tell
me what is the other measure with me
except Rule 222 or raising the issue before
you. if 1 had given a wrong statement | would
have corrected it within the rules and under
your directions. But the Prime Minister has
given the statement on behalf of the
Covernment and he has given a wrong
statement. You may see parano. 2.1amnot
reading anything in this ..
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MR. SPEAKER: You are going into the
substance.

[ Transiation]

SHRI GEORGE FERNANDES: | am
not going into that. You should give the
permission, you should read yourself. You
may kindly see para 11 and 12 of my letter.

MR. SPEAKER: | have seen it.

SHRI GEORGE FERNANDES: There
is a contradiction in the Prime Minister's
statement which is very clear.

MR. SPEAKER: You have spoken.
[English)

1 think you are a very senior and very
able parhiamentarian. You have been using
the devices to discuss this matter every how
andthen and nobody can object to that, it
your right. But at the same time, we have to
go by the rules. Rule No. 222 says,

* Any Member, may, with the
consent of the Speaker”.

I shall have first to decide whether | can give
the consent to not; and | have informed you
that lhave refused consent toit. { refusedthe
consent after getting your Privilege Motion,
the explanation from the Prime Minister, |
went through it and | have come to the
conclusion that as far as my understanding
goes, there is no inconsistency or
contravention and | did not feel that there
was anything misleading In it. | have come
to that conclusion. | have refused that
consent. After that you will not be able to
raise i.

Supposing | refuse the consent, you
raise it and supposing there is a breach of
privilege against any Member of the House
and then | refuse the consent, again it is
raised, then it goes on and on and on.
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[Transtation)

SHRI GEORGE FERNANDES: | am
notraising it. t am obeying your orders. Mr.
Speaker, Sir, 1 got your orders when | came
to the House today that you have rejected
my Privilege Motion. | have drawn your
attention to rule No. 225, 1 am not violating
any rule.

MR. SPEAKER: Sir, Rule 225 is a
different issue. You may takeitasthat lhave
not given my consent on your Pnvilege
Motion. 1 gave you the chance to speak. I will
have to listen others also and will take a
decision on it.

[Enghish)
13.00 hrs.

SHRI GEORGE FERNANDES: No Srr,
Please see the first proviso of Rule 225. It
says:

“Provided that where the speaker has
refused his consent under rule 222 or is of
opinion that the matter proposed to be
discussedis not in order, he may if he thinks
it necessary...."

[ Transiation)

Then | have accepted the fact that it is
your righk It s my appeal to you.

[Enghish)
Further it says.

...... " read the notice of question of
privilege and State that he refuses consent
or holds that the notice of question of
privilege is not in order.”

{Translation)

it 1s my request to you that my notice
should be read out in the House so that the
members may give their opinion. Since on
this topic the entire House had taken partin
the discussion inthe House and during this
discussionwhen | was speaking, you people

had tried o interrupt me in a very planned
way; and even then if you reject my priyjlege
motion thenitis aninjustice not only with me,
but with the entire House.

MR. SPEAKER: No, it is not like this at
all.

SHRI GEORGE FERNANDES: Thatis
why you should call all the leaders of the
House, make them skt and talk to them.

{English)

MR. SPEAKER: | have to apply my
mind to the facts.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, S, we can call the doctors to
check whether soul living being is dead or
not. So the question s that you are saying
that there is nothing in it while we say that it
has something .

MR. SPEAKER: This issue has been
discussed. apart from that, there was a
discussion on it in the unlisted Hour,
statements have also been made 2 or 3
times, then there was an Adjournment
Motion and now we have the Privilege Motion.
So, | feel that 1t should not be extended
beyond acertain limi.lt has beendiscussed
here 7-8 hours. Whereas | have said that
there are so many other subjects also for
discussion. ltistrue that you are aware ofthe
provisions andtheir use andyou are making
use of these provisions and you do not raise
objection but there are other people who
want to raise other points. So my request is
that if a discussion is not allowed on i, then
yousay that there it is not being done due to
some other reasons. But what | say is that
there has been a discussion for 7 hours on
this issue. Everybody has expressed his
views. There Is no use of repeating the
points. | have carefully observed the points
and | have given my consent with my
understanding and judgment. People
repeatedly saythat ishoulduse mydiscretion
and discretion Is mine not yours. You say
that it is my discretion than it is not possible.
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SHRIGEORGE FERNANDES: Youwill
listen to me at least in your chamber.

MR, SPEAKER: But iwon't allow you to
raise a discussion on this topic afterwards...

SHRI GEORGE FERVIDNESS: But, at
least you will try to understand me may be
| may not follow you.....

MR. SPEAKER: Yes, | will listen to you
but | will not allow you to raise the matter in
the House.

[English]
| have closed the matter. *
[ Transtation)

SHRI GEORGE FERNANDES: | will
talk to you in your chamber.

[English)

MR. SPEAKER: Any time Members are
welcome to my Chamber.

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker, Sir, I willtake only half
a minute.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): Sir, he cannot speak on
this ...(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir, |
am not at the moment referring to the
pnvilege motion. Mr. Chidambaram, the little
goodwill that you have eamed, you are
dissipating it very soon by your unmerited
obstruction{interruptions)

SHRIP. CHIDAMBARAM: Now he wants
to argue on a privilege notice which he
admitted a minute ago that he has not even
read or seen. Thisistheway he arguesinthe

‘Supreme  Court  without a
. briel...(Interruptions)

MR. SPEAKER: Onlyhe argueson law,

for which he doas not nead any brief.

in Promulgating 358
Super 301
SHRI SOMNATH CHATTERJEE: Sir, |
did get it. How did he get a copy of this
report?...(Interruptions)

SHRI P. CHIDAMBARAM:: it was given
to the Government ...(Interruptions)

SHRI SOMNATH CHATTERJEE: Do
not provoke me
unnecessarily....(Interruptions) Yesterday |
made a little interjection. The country's
honouris involved. lamnot questioning your
judgment. iknowthat you usedyour discretion
with discretion, |am sure. Therefore, what
| am submitting is that since the Prime
Minister has felt that the matter is important
to merit ‘his reply ....(Interruptions)

MR. SPEAKER: That is what | had
asked for it.

L
SHRISOMNATHCHATTERJEE: He is
going to reply. Theretore, the matter is not
closed finally. He is going to reply within a
week. | am on the questions that have been
raised... (Interruptions) Do not show your
unnecessary allergy for this.

* Sir, after the hon. Prime Minister gives
his reply, if there is any question that has to
be put in, we shall be allowed to do that. ¥
necessary ,there canbe aproper discussion
on issues which are coming up like
allegations, insinuations, charges,
complaints. Whatis this again and again? By
your sensitivity to this issue and by your
resistance to a meaningful discussion, you
are only strengthening the suspicions in
people’s mind. Thisisthe trouble. Therefore,
1 am suggesting for their benefit., alter the
Prime Minister replies andbeforethe House
rises, we musthave an opportunityto speak.

MR. SPEAKER: Shri Somnathiji, | am
closing this mattier how here. Every nowand
thenf you discuss - supposing you wanta
discussion on some point which is involved
in it, again on some point which is involved
in it. apain on 'some point -t bacomes
unending.

SHRISOMNATH CHATTERJEE: | am
not asking for discussion today.
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MR. SPEAKER: Please let us not do it,
Let us do something. I do not know and I do
not remember what was said and what was
promised and ali those things. So, | am not
going to say do this thing or do not do this
thing and all those things. 1 am going to say
anything on that point. But one point | am
trying to bring 1o your notice is that i a
statement is made, you find some fault with
something, again something and this cannot
continue like this. We have limitations.

SHRI SOMNATH CHATTERJEE: Not
now.

MR. SPEAKER: Srimati
Bhattacharya.

Malini

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur): Mr. Speaker, Sir, last evening *,
the Jamia Milla Islamia hadtobe closed sine
die. This was foliowing an attack reportedly
by some students on Professor Akhtarul
Waisi of the Pepartment of Islamic Studies.

ft may be mentioned here that before
this Professor Waisl and some of his more
othereminent colleagues like Professor A.J.
Kidwai (former V.C), Majid Ali Khan,
M.C.Hussain, M. Shatig etc. had expressed
their goncern and anguish in writing at the
way i} which some students had distored
and misinterpreted certain statements made
by Professor Mushir-ul-Hassan, a well-
known historian and Pro-V.C. Jamia in an
interview to the Sunday Mangazine:
compaign was launched demanding his
removal from his post; classes were not
allowed to be held, examinations were
hampered, effigies were burnt and a tirade
of hatred was unleashed.

The Prof -V.C. in the interview
concerning the ban on import of Salman
Rushdies Satanic Verses in India had said
that the banning of a book cannot prevent
any il effect that it may have. It only; lends
that book a greater notoriety. As such he
was for lifting the ban. But his opinions
against the ban have been maliciously
interpreted as suggesting that he is in
agreement with the content of the book, This

isinspite ofthefact thatin interview he had
said very categorically that R's novel had
ofiend the sensibillty of a large section of
Muslim Community and he shared their
indignation, and he Subsequently issued a
clariticationsaying that he innowayapproves
of the comments in Satanic Verses, One
may agree or disagree with his opinion, but
it is right that because he expressed his
opinion, he would be submitted to
harassment andattack of alikinds and anyone
who supports him would be subjected to a
physical attack? Is he to be denied his right
1o exercise his opinion? ithink thatthis denial
ot his rightis a challenge to the very basis of
the life of University which cannot
meaningfully exist without an atmosphare in
which diverse views may be expressad and
debatedfully and also against ourdemocratic
Constitution.

I1teel that this is just in a small way, ttis
the other side of the incident which took
place some months ago in Bombay when
some journalists were aftacked because
they had dared to say that it was bad to dig
up the pitch at the Wankbede Stadium just
before the visit of a Pakistan team.

I would say that this does not have
anything to do with religious belief, the
colleagues of Pro-V.C. who have stood up
forhimare also religious believers anditis on
the basis of their religious beliefs that they
have protested against such hooliganism.
We feel that it is a misguided attempt to
destroy the academic atmosphere of the
University. We praise the firm attitude of the
colleagues of Prof. Mushir -ul-Hassan and
we praise the attitude of the Exuecutive of
the Teachers® Association there. We feel
that the majority of students. although they
may be silent today, cannot approve of such
unwarrented attack and we think that the
Govenment should have a positive role to
play in this. The hon. HRD Minister has
already been apprised of the matter
«..{Interruptions).

MR. SPEAKER Now piease conclude.
We have the Calling Attention Motion hand
many other things.
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There is the hon. Salman Khursheed who is
alsoassociated very closely with Jamia Milla
and | think that they and the Government
and all Membaers of Parliament, whichever
party they may be belonging to, should play
a positive role in this. They stand up bahind
the Vice-chanceilor and the teaching
community andthey shouldiry todefuse the
tense atm~sphere which has developed in
the University and they should try to restore
the normal atmosphera.

MR. SPEAKER: Shri Deshmukh...
{Interruptions)

SHRI E. AHAMED (Manjeri): Sir, Ihave
also given my name on this...

{Interruptions)

MR. SPEAKER: But this 1s properly
expiained. If you want on every point four-
five Members to speak, them this Call
Attention Motion for which you were very
much agitated yesterday cannot come up
for discussion because at 3,30 we have the
Private Members' Business.

SHRI E. AHAMED: Sir, now the
examinations are going on. The closure of
the University is not in the interest of the
students ...(Interrupthions).

MR. SPEAKER: The lady Member has
done it very well.

SHRIE. AHAMED: The Vice-Chancellor,
about whom Maliniji has said so much, has
acted in an atbirary manner. Wheorever
thereis violence and attack, we all condemn
that. So, it is really condemnable and it
should not have taken place, especially ina
university like Jamia Milia. |do not wantto go
into the details. Prof. Mushir -ul-Hassan
should not have given an opportunity . For
creating such a situation. anyway, | leave it
1o his wisdom. Had he been discretee. Then
claritication's would not have come in. He
has said something which aflected the
sensibility of a large section of the people. |
amgivento understand subjectto correction
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- that some students of the High School
Class in the Camp have done this assaulit. |
condemn that. But the Vice -Chancellor
could have settied it amicably. It is not such
abig issue. Somany students’ agitations are
taking place in the country but every
university is not closed only on that account,
Therefore, the Governmentshouldtake some
sleps so as to open the university in the
nterests of the students and the issue should
be settled very soon. | do not want to make
any comment on otherthings at this incture.

MR. SPEAKER: Now in this Hour you
have spoken two times. | am reminding you.

SHRI ANANTRAO DESHMUKH
(Washim): Sir, the All india Community
Health Guide Union has staged a dharnaand
hunger strike at Boat Club. This CHG Scheme
is aCentrally -sponsored scheme. Thererare
about 3,70,000 members of this Union and
most ofthe members arewomeniolk. Every
Guide has to work about four hours every
day and he has to perform about 22 duties.
They are paid an honorarium of Rs.50 per
day. t hasbeentheirpersistentdemand that
their honorarium should be increased. The
Anganwadi workers and the CHG workers
have to perform, more or less, the same
duties. On the one hand, the Government
has increased the salary of Anganwadi
workers to Rs. 300 but the CHG workers
have notbeengiventheirjustice sofar. Time
and again, on different occasions different
Governments have assured them., On 8th
April 1988, 28th Aprit 1989, 15th February,
1991 and 22nd March,, 1991, different
Ministries and different health Ministers
have assured them that their demand would
be looked into. What lurge the Government,
through you, Is that they should hold a
dialogue with them immediately and they
should assure the House categoricallytoday
that this dialogue they would hold with them
today itself.

[ Translation]

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, } would like to draw your
attention to a very serious matter, There is a
granfiecompany al Mangol under Prakasham
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district of Andhra Pradesh. On 27th April,
1992 three women belonging to the
Scheduled Castes were not only rapedthere
but after raping them they were killed and
thrown into a well. The incident took place at
2 p.m. People of our Dalit Sena went there
and returned after making inquiry. On that
very day as soon as we got the information
we decided to raise the matter in the evening
but we did not raise that issue intentionally
because we decided that unless we did not
get a true authentic information about the
incident, we won't do anything here The
incidunt occured at2 p.m. andthen the police
reached there at 4 p.m. No action has been
taken In this connection so far. if you wish, |
cangive youthe namesofthose womenwho
have been the victims. These are B.
Ramulamma aged 30 years, Rabudi
Anjamma, 23 years, and Bathula Yasammal
aged 14 years. Various rumours are
spreading about the ownership of the
company and involvement of the Chief
Minister in this case. Not only that, even in’
Delhi agirl was rapedin Sarai Basti. Thisway
there are so many instances cf rape out of
which | have quoted only a few instarices of
Bihar and Delhi. | believe it 1s a serious
matter. There ts no crime like brutal killing.
The entire House should express its sorrow
on suchincidents. The incidenttook place on
27th April. | want that the incident is
investigated and a report is presented. A
dead body was found there, may | know
whether orders for judicial inquiry have been
issued or not? Hon. Minuster is present here,
| am submitting it with all seriousness In the
House thatthe Government should definitely
come with a statement in this regard.

(Interruptions)

MR. SPEAKER: Please listen to me
first.

{English}

1have a Call Attention Motionwhichisto
be discussed here. It is regularly fixed for
discussion. Supposing we do not want to
take it up, if we do not go,to some other
business, we will not be abje to take it up. it
is because the Private Mambers' Business

hastobe started at 3.30 p.m. There is hardly
one hour. You would iike to rise for lunch
also. lamallowing Shri Saifuddin Choudhury
for two minutes only. (Interrptions)

[ Translation)

SHRI RAM VILAS PASWAN: Sir, what
is the opinion of the hon. Minister about the
incidents that | have referred to just now or
are you going to take up any Motion in this
connection?

MR. SPEAKER: Let us see, whatcanbe
done.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, it is a rape case and a very
serious one. it should not be taken casually.
Is it a trivial matter? Mr. Speaker, Sir, there
can be serious matters of others but this is
the most serious matter for us. After all poor
people also have got some honour. It is the
matter of rape commutted with poor girls.

[English]

SHRI SOBHANADREESWARA RAC
VADDE(Vijayawada): Since the granite
company is connected withthe Chief Minister,
no action is being taken against the culprits.
{Interruptions)

[ Transiation)
SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, the Government should give

directive to the State Governemnt under
Article 256.

(Interruptions)

MR. SPEAKER: Yours is a Calling
Attention Motion. 1amtelling you repeatedly
that you will be given time for that

{Interruptions)
{English}

MR. SPEAKER: He is responding
(Interruptions)
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): | must submitthat |
do not have all the facts on this matter. We
will detinitely ascertain thefacts andcome up
before the House,

{Interruptions)
[ Translation)

MR. SPEAKER. You have beengiven a
chance already.

(Interruptions)
{English}

MR. SPEAKER' | have allowed you to
speak. In this hour also, you are wanting to
speak morethaniwotimes. Pleasetake your
seat.

(Interruptions)

MR. SPEAKER: Not like this. There are
other Members also who want to speak.

[ Translation]

SHRI RAM NAGINA MISHRA
(Padrauna): Mr. Speaker, Sir, | have also
given a notice.

MR. SPEAKER: He also says that he
hasgivenanotice. If |take up business ofthe
notices, should | drop the business on the
agenda?

[English)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Thank you for giving me time. | do
not want to take much time of the House.
There is one very imporniant issue on which
the entire country is concerned and that is
aboutthe developments in Afghanistan. What
Is really happening there? The Prime Ministe~
of Pakistan has visited Afghanistan — Kabul.
Somany different conflicting news arecoming
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and the development of a fundamentalist
Afghanistan is totally anthema to secular
India. in this context, | want to know about
what is the situation thare. Please give us
information about the positior. and what you
aregoingtodoinrelationtothe developments
In Afghanistan (Interruption s)

[ Transiation]

SHRI SYED SHAHABUDDIN
(Kishanganj); Sir, I had given a notice. | will
speak on a different point of view.

MR. SPEAKER: All right. In case lfeave
it, your Call Attention could not be taken up.

{Interruptions)
[English]

MR. SPEAKER; Nobody is preparedto
understand what is the business on the
agenda. How can we conducl this House like
this

[Interruptions)
[ Translation)

SHRI RAM NAGINA MISHRA
{Padrauna): Mr. Speaker, Sir, please allow
ma to speak for just a minute,

MR. SPEAKER: if everyone requires
one minute each, what would happen to the
Business on the Agenda?

[English]

THE MINISTER ©OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO). Mr. Speaker, Sir,
with your permission, 1 will reply to the point
raised by the hon. Member.

The Government of India does welcome
the announcement of ceasefire In
Afghanistan. The Mujahideen Council has
also taken office in ¥abul We officially
a~knowledge that this Council is functioning
as the !nterim Government of Afghanistan.
Our Aiiibassadar in Kabul has been in touch
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with the members of the Council and had
been received by the President Mr.
Sibghatullah Mujadidi. These develocpments
have raised the prespect of peace and
restoraticn of norrmalcy in Alghanistan. india
has always supported a political settlemant
in Afghanistan based on the aspirations of
the Afghan people worked out by the Afghans
themselves. We hope that the authorities in
Kabui will reflect the aspirations of different
segments of the Afghan society and opinion.
We wish the Presicdent and the members of
the Mujahidden Council every success in
their endeavours in promcting national

reconciliation and harmony, resolving all

ethnic and other differences, in maintaining
Afghanistan’s stability, unity and territorial
integrity. India, on its part, will do whatever it
can to contribute towards the achievement
“of these objectives. We have always stood
for a sovereign, independent, non-aligned
and united Afghanistan and remain firm in
this commitment.

The people of Afghanistan have
undergone incalculable hardships and
deprivation during the long years of violent
conflict. The new authorities in Kabul are
faced with adaunting challenge of alleviating
human suffering andundertaking the arduous
task of reconstruction, rehabilitation and
development. The Governmentof India which
hastraditionally beeninvolvedinprogrammes
for the betterment of the Afghan people is
. ready to assist the Afghan Government in
these endeavours. Qur close and friendly
relations with Afghanistan are deeply rooted
in history and traditicn. We have an abiding
interest in sustaining and nurturing the
friendship and cooperation with Afghanistan.
We do look forward to a continuous,
constructive and a fruitful dialogue with the
new authorities in kabul.
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PAPERS LAID ON THE TABLE

13.22hrs
Annual Report and Revie v on the
working of the Nationatl Instii 1te for the
visually Handicapped, Dehra Dun for
the Year 1990-91 etc.

[English}

THE DEPUTY MINISTER IN VHE
MINISTRY OF WELFARE (SHRIMATI K.
KAMALAKUMARI):Onbehalf of Shri Sitaram
Kesri, 1 beg to lay on the Table,

(1)(i)  Acopy ofthe Annual Report (Hindi

and Englishversions)ofthe National .

Institute fer the . Visually
Handicapped, Dehra Dun, for the
year 1990-91 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the
- Government on the working of the
National Institute for the Visually
Handicapped, Dehra Dun, for the

years 1990-91.

(2) A statement (Hindi and English
versioas)showing reasonsfordelay
in laying the papers menticned at
(1) above. [Placed in the library
SeeNo LT - 1875.52]

(3)())  Acopy of the Annuai Report (Hindi

andEnglishversions) of the Institute

for the Physcially Handicapped,

New Delhi, for the year 1990-91

along with Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the
Governemnt on the working of the
Institute for the Physically
Handicapped, New Delhi, for the
year 1990-91.

.
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(4) A Statement (Hindi and English
versions) showing reasons fordelay

in laying the papers mentioned at .
(3) above. [Placed i Library, See .

No. LT -1876.92]

Oil and Natural Gas Commission
(Amendment) Rules, 1991

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Shankaranand,

Ibegtolayonthe Table acopyofthe Oil
and Natural Gas Commission (Amendment)
Rules, 1991 (Hindi and English versions)
published in Notification No. G.S.R. 693 in
Gazette of India dated the 14th December,
1991 under sub-section (3) of section 31 of
the Oil and Natural Gas Commission_Act,
1959. [Placed in the Library, See No. LT -
1877/92] - ’

Annual Report and Review on the

Working of Madhya Pradesh State Agro-

Industries Development Corporation
Ltd. Bhopal for'the Year 1984-85 etc.

. THE MINISTER OF STATE IN THE
' MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): On behalf of Shri

"Multappally Ramachandran: | beg to lay on
the Table - '

' {1) A copy each of the following papers
(Hindi and English versions) under section
619 A of the Companies Act, 1956:-

i Review by the Gévernment on the
) working of the Madhya Pradesh
State Agro Industries Development
Corporation Limited, Bhopal, for

the year 1984-85.
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(i) - Annual Report of the Madhya
Pradesh -State Agro Industries
Development Corporation Limited,
Bhopal, for the year 1984-85 along
with Audited Accounts and

comments of the Comptroller and
" Auditor General thereon.

{2) A Statement (Hindi and English
versions) of the National Oilseeds
and Vegetable Oils Development
Board, Gurgaon, fortheyear 1990-
91 along with Audited Accounts
under sub-section (4) of section 14
and sub-section (4) of section-16 of
the NationalOilseeds and Vegetable
Oils Development Board Act, 1983.

(4) A statement (Hindi and English
versions) showing reasonsfordelay
in laying the papers mentioned at
(3) above. [Placed in Library, See
No. LT - 1879/92)

Repbn of the Comptroller and Auditor
General of India (No. 1 of 1991) etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM):Onbehalf of ShriP.
K. Thungon, | beg to lay on the Table a copy
each of the following Reports (Hindi and
English versions) under article 151 (1) of the
Constitution:-

(8))] Report of the Comptroller and
Auditor General of India - Union’
. Governemnt (No. 1 of 1991)-
Commercial - Introduction. [Placed

in Library, See No LT - 1880/92]}

(2) Report of the Comptroller—and
Auditor General of India - Union
Governemnt (No. 2 of 1991) -
Commercial -Resume of the
Company Auditors, Reports and
Comments on Accounts of



371P.A.C. Repons

Government Compames {Placed
in Library. See No. LT - 1881/91}

(3) Report of the Comptroller and -

Auditor General of India - Union
Government (No. 3 of 1991) -
Commercial ~Audit Observationon

Individualtopics. [Placedin Library. ’

See No. LT 1882/92}

13.23 hrs
PUBLIC AC.COUNTS COMMITTEE
Twenty - Fitth to Thi&ieth Reports
[English]

SHRI NIRMAL KANT! CHATTERJEE
(Dumdumy): Sir, Ibegtopresentthefollowing
Reports (Hindi and English versions) of the
Public Accounts Committee:

(1 Twenty-Fifth Report on
Development and production of a
trainer aircraft.

(2) Twenty-sixth Report on Action
Taken on 168th Report (Eighth Lok
-Sabha) on Development of weapon
system ‘X’

(3) Twenty-Seventh Report on
Procurement of defective imported
parachutes.

4) Twenty-Eighth Report on Action

Taken on 79th Report (Eighth Lok

Sabha)on Short-billing of telephone
call charges of heavy callers.

(5} Twenty-Ninth Report on Action
Taken on 187th Report (Eighth Lok
Sabha) on Infructuous and
avoidable extra expenditure in the

acquisition of certain special-

purpose naval vessels.

(6)  Thirtieth Report on Action Taken
on 145th Report (Eighth Lok Sabha)

on Union Excise’Duties - Price lists.
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13.23 1/2 hrs

COMMITTEE ON PUBLIC
UNDERTAKINGS v
Minutes
[English]

SHRIBASU DEB ACHARIA (Bankura):
Sir, 1 beg to lay on the Table the Minutes
{Hindi and English version) of the sittings of
the Committee on Public Undertakings
relating to Procedural and Miscellaneous
Matters. '

MR. SPEAKER: Now, statement by the
Minister of Parliamentary Affairs.

(Interruptions)

SHR! SOMNATH CHATTERJEE
(Bolpur): Sir, has any noticebeen given? We
do not mind; am quite happy to see hisface,
but the question is, some procedure has to
be followed. The Ministerin whose nameitis
there, is not here. Has any permission been
taken? (Interruptions) Let him formally seek
your permission and you give him, { do not
mind that. ({nterruptions)

MR. SPEAKER: Yes; it has beentaken.

. 13.29 hrs

BUSINESS OF THE HOUSE
[English)]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOBY): With your permission, Sir, | rise to

“@nnounce that Government Businessduring
. the remaining part of the Session will consist

of:-

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.
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2. Consideration and passing of:-
1) -

@) The Constitution.(Seventy-first
Amendment) Bill, 1990 as passed
by Rajya Sabha

(b} The Constitution (Seventy-sixth
_ Amendment) Bill, 1992 as passed
by Rajya Sabha

{c). The National Cc;mmission for
Minorities Bill, 1992

“(df® The Army (Amendment) Bitl, 1992

{e) The Foreign Trade (Development
" and Regulation) Bili, 1992

{f) The Bill to repeal Air Corpdrations
© Act, 1953

MR. SPEAKER: Now Submissions
before the House. Shri P.K. Dhumal.

PROF. PREM DHUMAL (Hamirpur): |
request thatthe following may be included in
the next week’s agenda:-

«- The Pong Dam outsees from Himachal
Pradesh are facing many problems and the
House should discussthe same and amicable
solution be found.

SHRI SRIBALLAV PANIGRAHI
{Deogarh): Sir, | request that the following
item may be included in the next week'’s
agenda:-

Scarcity of drinking water in various
areas in Orissa is causing untold misery to
the poor people especially in Sambalpur,
Bolangir, Kalahandi, Koraput, Phulbani,
Sundergarh and Dhenkenal districts.

[ Translation}

SHRI SANTOSH KUMAR GANGWAR
{Bareilly): Mr. Speaker, Sir,underthe present
rules of electrificationin the rural areas of the
country, electrification inthe realsenseisnot
being done in the villages and thus the
paople of the villages are not being benefited.
Iheisforethis policy shouldbe revidwed and

v i
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of time for Joint Comimnittee on
Constitution (72nd Amend.) Bill, 1891 -*

[English}

SHRI - BRAJA KISHORE
TRIPATHY(Puri): irequest that the following
may be includedin the next week’s agenda:-

To discuss the necessity of
enhancement of Royalty on Coal which has
become one of the paramount importance
for Orissa and other Coal producing States
of the country. ’

SHRIPRITHVIRAJD. CHAVAN(Karad):
Sir,*| request that the following may be
mcluded in the next week’s agenda:-

1. Need to discuss the grave drought
situationinMaharashtrawith aview
to declare the drought ds the rarest
of rare natural calamity.

2.  To discuss the guidelines for
deciding the severity of a natural
calamity, particularly in case of a
d,rought."

SHRI SYED SHAHABUDDIN
(Kishanganj): 1 request that the following
items may be included in the next week’s
agenda:-

1. Adiscussion onthe economic status
of the handlpojm weavers ali over
the country with special reference
tothe progressof weifare schemes.

2. A discussion on the reported
infiltration of foreign nationals in
border States——

13.27 hrs

MOTION RE: EXTENSION OF TIME FOR
PRESENTATION OF REPORT OF JOINT
COMMITTEE ON CONSTITUTION
(SEVENTY - SECOND AMENDMENT)

" BILL, 1991

[English]

SHRINATHU RAM MIRDHA (Nagaur):
1 beg to-move:
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time for Joint Committee
on Constitution (72nd Amend.) Bill, 1991
[Sh. Nathuram Mirdha]

“That this House do extend upto
‘the last day of the first week of
Monsoon Session, 1992, the time
for presentation ofthe Reportofthe
Joint Committee on the Bill further
to amend the Constitution of India
viz. the Constitution {Seventy-
Second Amendment) Bili, 1991
{Insertion of new partiX and addition
of Eleventh schaclule).”

M3 SPEAKER: The question is:

“That this House of extend upto the
lastday ot thefirst week of Monsoon
Session, 1992 the time for
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India
viz. the (Instertion of new part IX
and addition of Eieventh
Scheduled).

The motion was adopted. ]

SHRI GEORGE FERNANDES
(Muzaffarpur) { wanted to protest. But out cf .
deterence to the hon. Members and
Chairman, | did not protest.

.

MR SPEAKER: | think, we will take
calling attention after Lunch.

13.28 hrs

The Lok Sabha then adjourned for Lunch
till thirty minutes past Fourteen of the
Clock

- The Lok Sabha re-assembled after Lunch
~ at thirty-seven minutes past Fourteen of
: the Ciock. )
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IMR. DEPUTY-SPEAKER in the Chair)

CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE

Strike by Share Brokers
[English}

- MR. DEPUTY-SPEAKER: The House
WlllnowtakeupCangAttentton ShriGeorge
Fernandes.

SHRI GEORGE FERNANDES
(Muzatfarpur): Sir, | cail the attention of the -
Minister of Finance to the following matter of
urgentpublicimportance and requestthathe
may make a statement thereon:-

“Situation arising out of the strike
by share brokers resultinginclosure
of Stock Exchanges over the
implementation of the provisions of
Securities and Exchange Board of
India Actandthe stepstakenbythe
Government in regard thereto”.

- THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): The Securities and
Exchange Board of india (SEBI) Ordinance
was promulgated by the President on 30th
January, 1992. The ordinance provided for
the establishment of a Board to protect the
interests of investors in securities, to promote
development of the securities market andto -
regulate it. The Securities and Exchange
Board of India Ordinance has since been
replaced by an Act of Parliament during thte
current Session. The SEBI has been
established on 21st February, 1992 under
Section 3 (1) of the Act.

The powers and functions of the SEBI
include regigtering and regulating the warking
of stock brokers, sub-brokers and other
intermediaries who may be associated with
securities market in any manner. Section 12
(1) of the SEBI Act provides that no stock-
broker, sub-broker etc. shallbuy, sell ordeal
insecurities exceptunder, andinaccordance
with the conditions of a certificate of
registration ebtained from the SEBI in
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accordance with the rurles | Yade under the
Act, The proviso to the Sectic. n provides that

.a person buying or selling securties or
otherwise dealing with the sec irsties market
as a stock broker, sub-broker +tc. and such
other intermediary who may b. associated
with securities market immediately before
the establishment of the Board fur which no
registration certificate was nece.:sary prior
to such establishment, may...... continue to
do so for aperiod of three months {rom such
establishment or, if he has n.ade an
application tor such registration w'thin the
said period of three months, ull the «isposal
of such application. The SEBI Boo'd was
constituted on February 21, 1992. Thithree
month period expires on May 21, 1932.
Section 12 (2) providu s thatevery appl ation
for registration shall be in such manne- and
on payment ot such feed as ma; be
dulermined by regulations. Section 1: (3}
provides that the Bcard may, by orler,
suspend orcancel acurtificate of registration
in such manner as may be determined by
regulations. However, no order undar tius
sub-sectionshallbe made unlessthe perscn
concerned has been given a reasonable
opportunity ¢f being heard. Section 20 (1)
provides that any person aggrieved by an
order made under the Act or the rulus or
regulations made thereunder may preler an
appeal to the Central Governemni within
such tirne as may be prescribed.

SEBI issued a letter dated 10th April,
192 1o Stock Exchanges advising them to
supply ta their members a copy of the
application torm lor regstration which was
enclosed with the letter and to torwara the
application forms alongwith cheques/
Demand Drafts for the fees so as to teach
SEBI by 20th May, 1922 in order to enable it
to process the applications under the Act.
The Uniled States of America, Japan,
Australia, Korea, Taiwan and Singapore have
similar provisions for registration of brokers.

The members of the Calcutta Stock
Exchange stopped trading on April 15, 1992
and of the other exchanges from April 18,
1992in protest without informing ordiscussing
the matter with the Government or SEBI.
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Subsequently the brokers expressed their
conuetn about the levy of fees to be paid with
the application, Taking note of the brokers
concem. SEBIsubstantially reduced the one-
time tegistration fee 10 1/100th of 1% of the
turnover of the individuat brokers to be paid
annually for a period of § yeurs. The fees
work outto Rs. 1000 perRs. 1 crore turnover
ofthe brokers. SEBIissuedapress statement
onthis reduction of fees on Sunday April 19,
1992. SEBI has taken a flexible aproach
towards the fees at the same f.me ensuring
that it pertorms the duty cast on it under the
law. The registration feas will be required to
be paid by tne brokers on the grant of a
certiticate of registration by the Board under
the rules and regulations {rarmed under the
Act and need not be romitted along with the
application

The Presiderits and representatives of
15 Stock Exchanges had met in Bernbay on
2.4.92 to consider the letier from SEBI on
reg:stration. Subsequently, they submitteda
representation each to the Finance Minister
andlo Chairman, SEBL. The main pointinthe
representation s that there is no need for
registration of members of Stgck Exchanges
with SEBI. Members of most ot the Stock
Exchanges inthe country hadrefrainedfrom
trading as protestagainst the letter issued by
SEBI from 16th April to 24th April, 1092,
Trading resumed in most of the Exchanges
on27th April, 92 and in althe Stock Exchanges
on 28th April, 1992,

Sqction 28 of the SEBI Act provides that
it the Central Government is of the opinion
that it is necessary or expedient to do 5o in
public interest, it may, exempt any person ar
class of persons buying or selling securities
orotherwise dealing withthe securities market
tromthe opetation of the provisions of section
12 (1).

A writ petition has bean filed before the
Calcuita High Court challenging infer-alia
the validity of the letterdated 10.4.92 issued
by SEBI to Stock Exchanges on registration
of their members. The petition has been
admitted by the High Court and accordingly
the orders of the court are awaited in the
matter.
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Thebrokers areimportantintermediaries
in the primary and secondary markets and
are expected to render services to individual
and Institutional investors. Exemption from
the requirement of registrationby the brokers,
as requested by them, will considerably
diminish the role of the statutory authority in
meeting its objectives of ensuringthe healthy
growth of the capital market and also in
ensuring that brokers provide adequate
services to the small investors.

[Translatiory)

SHR! GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, yesterday the Speaker
had stated that the points | wanted to raise
during the discussion on the Appropnation
Bill yesterday wouid be discussed in the
Calling Attention Motion today Therefore, |
hopedthatthe statement ofthe hon Miruster
of Finance would notbe restricted onlyto the
strike that was called off two days back, but
also to the strike and the matter related not
only to State Bank of India, but to the entire
banking system that has come to lght.
Besides, as aresultof the marketcrashinthe
lasttwo days loss of about Rs. 60,000 crores
has been sutfered and the index fell down by
570 points. When index grosses 222, 223, it
means that if the market of capitalist Stock
Exchange has Rs. 3,20,000 crores, then Rs.
600090 crores have been lost by the people
Only the future will tell as to what fate these
people will meet. The hon. Minister has
much more knowledge than we have that a
large number of people of lower sections
closed down their business or shops in the
hope that the investment of money in the
share market will grow at a faster pace as it
is the best means to earn huge profits. Thus
the money of these lower class and middie
lower class people was also included in the
loss of Rupees sixty thousand crores.

The very first sentence of the statement
madeby the Minister indicates asto how
much disturbed the Government i1s due to
the activities of SEBI. The Governemnt
promulgated this ordinance in a hurry and it
was reasonable to be so on the part of the
Government, As soon asthe sessionbegan,
the Bill was passed and steps were also
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taken underthe Billimmediately. Butassoon
as the Government tock measures, stock
brokers also adopted various strategies to
chalienge the Governent, After keeping the
stock exchange closed for 10-15 days, they
were able to achieve what they desired. |
have a few objections in regard to your
statement. Firstly, the Governemnt should
not have reduced the registration fee under
the pressure of the stock brokers We would
acceptthe capability of the Government only
if they tind out a way to stick to the decision
that was taken earhier. Just a€ the
Government say that it can challenge even
America, then while dealing with the stock
brokers®..... ‘

MR. DEPUTY-SPEAKER. The word"
-... should be expunged.

SHRI GCORGE FERNANDES: | will
use the word thie! if the word.... i1s not
suitable In the market they are called big
bull Newspapers have been daily referring
them as “big bulls™.

[English]

SHRI MANMOHAN SINGH: For 'Big
Bull’ he is using.....

SHRI GEORGE FERNANDES: It is a
parliamentary expression. ’

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL(SHRI SONTQSH
MOHAN DEV): .. . 1s scoundral.

SHRI GEORGE FERNANDES® They
are scoundrals | am prepared to calt them
worse names.

[ Transtation)

Secondly | have an objection about
what you have said in the statement:

{English]

*SEBlhastaken aflexible approach
towards the fees at tha same tima

*Not recorded

“,
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ensuring that it performs the duty
castonit.”

[ Translation)

Here the Governemnt should adopt
more stringent measures rather than baing
tiexible. | have an objection in regard to the
pointmade by the Government thatsince the
matterwas pending the Calcutta High Court,
hence the Govement couid not take any
action. But filing a case in the court does not
bind the hands of the Government or that of
the Parliament The Parliament has passed
the law and the Government should
implement it, courts should notbe allowedto
create hindrance in any way. Above all,
despite a long statement the Governemnt
have not disclosed as to what action will be
taken in regard to the brokers. Do the
Government have no responsibility? The
Government have provided not much more
information in the statement than what other
people have. Therefore my submission is
that the responsibility of implementing the
law passed by this august House lies en the
Government.

Mr. Deputy Speaker, Sir, | understand
the problems of the hon. Minister of Finance.
The main problem before him is that the
economic policy of the Governemnt is fully
responsible for the present situation of the
stock exchange. This is the root cause. |
would like to submit that the hon. Minister of
Finance and his colleagues wantto prove to
the worldthatthe country is making progress.
But when the industries are on the verge off
closure, labourers are being renderedjobless,
prices are rising and poverty is increasing,
then in what sense is development taking
place? Progress is taking place in Stock
Exchanges. it has been reported in the
World Press that India has shown to the
world as to how rapidly the stock exchanges
India are developing. People in India have
also been shown that our country is making
rapid progress though nobody is ready to
agreethatstockexchange speculations have
been playing vital role in the development of
India. Mr. Deputy Speaker, Sir, the
Government are to blame for giving
recognition to the black money inside the
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country and being brought herefrom abroad.
This has been done during the last eight
months in the first Budget as also in the
second Budget presentedin the House. This
practice itself has created an atmosphere in
which eaming money Is the primary concern,
no matter it is by means of theft, dacolty in
broad day light or any other misdeed.
Becausetodaythe Governmentitself makes
advertisements to convert the black money
Intowhite by putting hoardings. Large amount
of such money has been Invested in the
stock market. The money brought by NRis
and kept in the Banks was also invested in
the stock market.

. Mr, Deputy Speaker, Sir, | would also
like to know from the hon. Minister whether
it is not true that the Government did not
provide the information to the Economic
Intelligence Agency. Are there no big
smugglers in Dubai - | do not want to mention
the names in the House - who have invested
their money in Bombay stock exchange and
are engaged in speculation and gambiing?
What action have the Governenttakeninthis
regard? Which Department of the
Government has taken action about it? We
would like to get a concrete answer to this
question. My submission is that the hon.
Prime Ministershould notkindly seektime as
he did in regard to the Bofors issue but he
should give a proper reply.

Mr. Deputy Speaker, Sir, | disagreethat
the boom in the stock éxchange has any
connectiontothe development ofthe country.
1 would like to explain it to you. in Januaty,
1991 the present Government was not in
power. At that time the index stood 1000
points it does not matter that. The present
Governmentwas formedinJune-~July, 1391,
butitdid not make my ditference you yourselt
make a statement in and outside the House
that the country has been ruined and it has
gone bankruptl but by the end of the year,
index reaches at 1900 points. Which
important incidenttook place inthe aconomy
of the country except that the Government
made an announcementto convertthe black
money into white, for which law was enacted
that helpedthe indexto use from 1000 points
to 1900 points Mr. Deputy Speaker, Sir. new
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Budget points was to be presented on
January 30,1992 and the index increased by
400 points to touch 2300 points. The trend of
rise in the share market and the economic
development ol the country have no
connection whatsoever. | would like to give
anexample. The rate of the share of ACCin
1991 was Rs. 500/- which reached Rs. 4000/
- by the end of the year. What happened in
the cement industry or to the ACC
management that the rate of the share
jumpedfromRs. 400/-to Rs. 5000/-. Butthls
trend does not stop The ACC share which
was of the value of Rs 400/- atew days ago
reached Rs. 10,500/- atew days back What
development took place that the rate
increasedsomuch Andwhyonlytheexample
of ACC, there are many comparnies which
are ruining In loss and theie are a number of
companies which have already been closed
down.

[English]

Forget the companies that are under
the BIFR. Forget thecompanies thatthere in
the sick list waiting for loans from the
Government, from the exchequet, from the
people of India so that these fat barons,
these companies can lead thetr five-star
existence. Forget about them

[ Franslatien)

Even the shares o} those companies
which are lying closed are being purchased
andsoldinthe market. The company scindia
steamship and Navigation has lung been
closed while ts share of Rs. ten which had a
market value of Rs. 9.50P 1s now being sold
at a rate of Rs.172/- each. Share of Majda
Industries which was inttially as low as Rs.
5.75 had gone as high as Rs. 1650/-. How
much dividend has been declared by this
company? What 1s the financial position of
this company? But it ts owned by a big bull.
Thesepeople have deceitedthe middleclass
people of Indiawho do notknow even A,B,C,
of stock exchange by manipulating the Stock
exchange and raising the SENSEX. Thus
people have been deprived of Rs. 60,000 in
two day. | have quoted only two examples.
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There are many more, but | do not want to
quote all of them as | do not want to take
much time ot the House. There are many
factories which are lying closed and-where
our friends run trade union activities, but the
market value of these closed factories or
companies have ficticlously been increased
by 100 times to 200 times. People were
being befooled and Governemnt went on
watching all this game.... (Interruptions) it
would be insulting for the House 1o refer to
the name of big bull, here in the House,
CGovernment Is free to refer to his name, but
Iwould not like to do it myself. In my opinion
Government I1s responsible for this.
Government can not run away from tts
responsibility by stating that 1t is all a stock
exchange game. Your department and
Finance Ministry know as to how SENSE X
1s manipulated. How many stocks determine
SENSEX?1cantell yu aboutthe whole game
playedbetween Feb 28 andApni2. OnFeb
28, SENSEX was at 2759. On Apnl 2, trose
104387 Rincreasedby 1500 points. How did
como this increase Qut of the total nise of
1500 pownts only four companies were
responsible for increase of 1000 ponts. All
this game 1s played by brokers TISCO,
ACC, ITC and Reliance are the four
companies involved. These are notbigbulis
They only use these big bulls and the big
bulls sinke deals with them in return.

15.00 hrs.

Mr Deputy Speaker, Sir, the rise in the
market value of the shares of these four
companies resuited in the increase in
SENSEX by 1500 points and the rise in the
share value of all other companies togethe!
contributed only 500 point nse in SENSEX
and in this way people became fool If you
raise the value of an Acc share f Rs. 500/-tc
Rs 105C0/- and promote the companied
which do not even declare dividends and the
companies which maintain their reputation
by all means then you would be putting the
whole country in trouble. | hold Government
responstble for nottaking any action, desplte
everything being in its knowledge.

{do not want to refer to the name of Shn
Nani Palkhiwala, but afterthe presentation of
Budget, he makes a statement every year
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We do not agree to his views. Our views are
different from his views. He Is the supporter
of your policies, He supports each and every
policy of Government. (Interruptions) He
had never been our suporter. Do not say
anything, if you do not know. Mr. Speaker,
does not allow to raise any privelege motion.
Sopleasedo not raise any such issue. When
immediately afterthe presentation of Budget
SENSEX reached 3200 Mark Nanij Palkiwala
went {o big cities of the country and made
speeches. Hemade eamnest appealtocheck
this trend of the stock exchange otherwise it
will result in loss. Situations is not such....
then why do you put so much gtem or heat
into the stock exchange. You should stop it.
But you did not take any immediate action
but decide to pay a visit to Bombay. But
before you reached Bombay, the Governer
of RBIShri Venkatraman issued a statement
that the trend should be checked and the
SENSEX should be brought down. His
statement comes on 10th March in the wake
of SENSEX reaching 3500 point mark. In his
speech he stresses upon the need to check
out flow of money from different banks and
financial institutions. At this point of time
SENSEX talls down by 400 points. Then the
Finance Minister meets the brokers and he
makes a speach on 27th of March.

{English)

MR. MANMOHAN SINGH: When? |
have never been to any stock-broker.

[ Translation]

SHR!I GEORGE FERNANDES. Then
why did you send a request? All right, |
withdraw my words, if you say that you had
notgone? But you must ask your Minister of
State.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKU#, ): Some people had
come to pay a visit to us in Delhi, but neither
the Finance Minister nor | had gone to meet
them. -

SHRIGEORGE FERNANDES: Allright,
they had came to meet you,
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[English]

SHRI MANMOHAN SINGH: | have not
met any broker either in Delhi or outside
Delhl.

[Translation)

SHRIGEORGE FERNANDES: Allright,
| take my words back. But the Minister of
State tries to advise them. He tells them that
the SENSEX has increased considerably.
But on 27th March..... (Interruptions) Before
the commencement of Tirupali’ Sesslons,
the SENSEX which was at 3796 on 27th
Marchtouches as high as 4285 markon 31st
March. It takes place even after a word of
advice given by the State Minister to the
brokers. Everything moves in the opposite
direction.

Mr. Deputy Speaker, Sir, all | want to
submit in this regard s that ten brokers have
been involved in this whole game. Y ou know
allofthem, by you, ImeanGovernentand
not you as a person. Government has full
information about them. Governmentknows
theirnames, theiridentities andtheirbusiness
and the type of statements made by them?
They telephone the ministers and asks them
as to how many shares do they want in their
name. if they do not want to invest their
money, the profit of accrued on them would
be sent 1o them. Such ministers are also
there who say no to them....

(Interruptions)
[English]

SHRIMANMOHAN SINGH: You should
not make such wild charges. | have never
invested asingle penny inthe stock market.

{ Translation)

SHRI GEORGE FERNANDES: | know
that. That was the point, | wanted to0 make,
Yes, there are such minister also who do not
entertain the big bulls and tells them to be
out. Butlamnot worried about such ministers.
But | havereceivediheinformation. t means
there are such ministers. But thers may be
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such ministers who like these big bulls and |
am ready to give proof in support of my
contention If you want, the proof is ONGC
Adiscussion has been going oninthisHouse
as well as in the other House on ONGC
contracts whichisknow as SAW pipes, SAW
pipes has got the contract recently The
discussion is going on on their way of
functioning This matter has been taken to
the Pnme Minister also Seventy M Ps have
writen alettertoP M inthisregard Nowthe
connection between these two have to be
found out by you Iam notblaming anybody
{ am only trying to tell that there is a big bull
with the name SAW pipes He is the second
biggest bull in the whole country He had
i1ssued a statement in January that he had
gone through the profiles of SAW pipes
visited its factories, identified its assets Its
share had a face value of Rs 70 each He
purchased all the shares from the market
Today the market value of that share i1s Rs
960/- Hesays with pndethatitisgoingto get
the contract certainly and in the coming year
of 1993 it 1s going to do a businuss of 800
crore rupees You should investigate the
whole matter The are manythingsthatican
say about it, but | would not

SHR! SOMNATH CHATTERJEE
Please tell

SHRIGEORGE FERNANDES It is not
possible for me o give detail right now, since
at 3 00 o clock Private Members Business
willbe taken up and Mr Deputy Speakerhas
rung the bell The matter does not end here
Ireferredto the big bulls only Whose money
was used in this game? Two types of money
has beenused Firstof all, |would like to say
that the securities worth Rs 2 lakh crores
belong to the Governent of India Thuse
securities have been captured by 8 big bulls
Tha biggest bull among them makes a claim
over securities worth Rs 70,000 crore
Numberone, the big bull, who makes a claim
over secunties worth Rs 70 thousand crore
misused this securty money and number
two, he not only misused the State Bank of
India but also the other banks This game is
not being playedfor last 3 months butfor last
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two years. The officars of the State Bank o
India and your Ministry could not detect
Had there not been this crash or this issus
raised in the House for last 3 days, man,
things could not have come to the ford
Therefore, with due regards, | would like t¢
submut that the Hon. Minister has great love
for these banks That Is why when | raisec
the issue in regard to the Banks inthe Houss
and involvement of high officials of these
banks in looting Rs 2 thousand crore In :
year, he made interruptions several times
But he should not underestimate my love fg
him Nobody can save these instdutions 3
the hon Minister leaves their managemen:
in the hands of thleves Excepting for a few
people, allthe big people involved in tshoul
have been In jail They spend Rs 10 to 2(
thousand in a day in five star hotels ang
spend lavishly when they invite their friends
It1s an excess with the country Today there
was a demand to arrest these guilty peopls
Please arrest them We will extend our ful
support to you in this cause | may be oneol
your bitter enemines but in this respect the
whole House will support you Inthe presen
circumstances, the Govementcandoalotic
set many things nght

Mr Speaker, Sir, what the SB 1 an¢
other banks have done The bank officers
have prepared false Bankers receipts.

[Enghsh}

Bankers receipts was prepared 5 per
cent commission was paid for preparing
these false bankers receipts and taking risk
but they took the risk

[Translation}

Please have 1t probed as to how muct
money of the banks was investedinthe stoc!
exchange As a result of this, the rate ¢
interest of the call money went up to 105 pel
cent Three months ago there was no takel
forthecalimoney kgenerally went upby 40
50-60 per cent But 5-6 days ago it shot up
to 105 percent, because all the banks run on
defict Therewasnocash Sincetheir money
was in bad debt, the banks themselves took
loan as call money atthe rate of 105 percert
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wterest. Therefore, | wouid like to ask the
ion. Minister to take action on the following
wints.

(1)  Pleaseinformalithe smallinvestors
of the country that this stock
exchange Is nothing but a ‘Satta

) Bazar'. The Middle class, the lower
middle class and the poor
employees should not fall a prey of
this 'satta’ business.

(2) Please file F. I. Rs against the big
bulls and other bulls about whom
the Government has information.
Please do not confine it 10 the bulls
only and implicate the officers of
those banks which are involvedin it
and have orders issued by the
Ministry of Home Affairs for their
arrest so that the matter could be
investigated.

(3) Please issue orders asking all the
officers of financial institutions, the
Reserve Bank of India, L.I.C.,
Mutual Funds and banks for
furnishing a statement, with details
of money amassed by them in their
own name, in the name of their
family members and friends - from
stock market during the last two
years. Please compel them to
turnish this information in a
statement to the Governemnt.

4 it 1s learnt that the Government is
trying to decode the computers of
the big bulls. | came to know that
ShriRa) of Income Tax Department
from Madras has come to Delhiand
is engaged indecoding computers.
if this work has not been done
please decode them immediately
or take necessary steps in this
regard.

English}

SHRI MANMOHAN SINGH: You are
10t helping the process by saying this.
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[Transiation]

SHRI GEORGE FERNANDES: (5)
Please issue orders to all the officers of
financial institutions that they should not
involve themselves in any illegal activity of
the stock exchange.

[English)
They should not play onthe stock market.
[Translation)

| shall place the information on next
debate as to how and how many persons
invested money of their companies and
institutions on it.

(6) Please warn the brokers who possess
huge sums of money at present. They can
utilise it as they wish. | take it seriously when
I say that they even telephone the Ministers
and ask how much money should be
depositedsin their names.

I am not making any allegation against
anybody, butifyouwantto collectinformation,
ask your Ministers and high officials astothe
extent upto which they are involved in it.

[English}

MR. DEPUTY-SPEAKER: Shri
Rupchand Pal. We have got only fifteen
minutes at our disposal. Because at 3.30
p.m. we shall have to take up the Private
Members' Business.

SHRI RUPCHAND PAL (Hooghly): Sir,
| am very conscious of the time.

MR. DEPUTY-SPEAKER: In addition to
this, you have to save five minutes for
introduction of Finance Bill. It is also very
important.

PAL: Sir, the hon.
Finance Minister, in his statement, has not
touched the points given in my notice.
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SHRI SRIKANTA JENA (Cuttack). Sir,
on this 1ssue, we are prepared to listen. We
areinterestedto participate inthis discussion,
butthe members whohavegiventheirnamas,
are allowed to participate in this discussion,
thatis all nght But, the ime should be given
to the Members whose names are there. If
necessary, we are prepared to sit even after
6 O'clock We are interested to listern to all
the points that have been raised by Shri
George Fernandes and otherhon Members.
We want to listem to the Finance Minister
very carefully

MR.DEPUTY-SPEAKER Mr.Jena, you
are always very careful.

SHRI RUPCHAND PAL- The points
made by me in my notice have not been
coveredinthe statementbythe hon Finance
Minister My notice was. “Reportedfinancing
by SBl and other banks for speculative
activiies in the stock market *

Yet another scam has surfaced while
this House has not yet completed its
discussionwith regardto Bofors, with regard
to ABB No satisfactory reply has come from
the Government Unprecedented massive
fraud of a dimension which has never
happened in independent India has comr 3 to
light - Rs 600 crores were given hv SBI for
speculative purposes 1o Mr Harshad Mehta
lamtaking the name bacause my notice was
spacifically relate3 to this Harshad
phenomenon

Thus h 1ot the first ime that SBI Is
involvedinfiaud Fromthedays of Nagarwala
are you remember, many such grave
irregulanties have come before us, and here
we findthatabig bullhasbeen allowedtouse
Government security in a very very dubious
manner andto just cause boomto the share
market as a result of which, as has been
stated by the hon colleague of mine,
unprecedented decline has alsotaken place
causing distress tothousands andthousands
of smailinvestors, it has alsobeen mentioned
that this big bull has been associated with
Mazda, and he has also given the figure to
show how ashare of the value of Rs. 5 75 per
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unk has reached the figure of Rs. 1,6000 in
the chart. "

Two questions arise. | am not going into
them. But, then, it may be a good thing that
thereis a decline; but, at the same time, it will
causedistress tothe smallinvestors; andthe
Governent has tailed miserably to protect’
the interest of the investors in general and
particularly the small investors, because,
they had been, in spite of their knowledge,
sitting upon it and allowing them to do ail
these things. That is a charge.

Till today, as you know, it has come out
in the Press that one CBI equiry has also
been started; and it has also come out in the
Press that the RBI is looking into the
irregularities not only of SBI but also other
banks, and to my knowledge, there are
foreign banks also involved In a big way in
this ugly game, in the share market.

| am pot taking much time, because
there are other speakers also who want to
speak May lknow how isitthatin spite of all
these things, the big bull has not yet been
arrested? No FIR has yet been lodged. Not
only SBI, but manyother bz.sk officials have
been involved the resporsibility is to be fixed
to my knowledge But, there are many other
officials who have been involved in all these
irregularities and manipulations for all thesu
years. My question Is' 1s the Government
prepared (o institute an equiry commussior
to go into depth of these operations made by
all these banks in all these months in the

past?

lunoerstandthat during the decoding of
the computer possessed by Mr Harshad
mehta a lot of Information has come. Is the
Government prepared to fay on the Table of
the House the whole information that has
come as aresult of dacoding of the computer
possessed by Mr. Harshad Mehta?

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD)' Sr,
1 submit that we may continue with this atter
six 0'Clock.
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PROF. RASA SINGH RAWAT (Ajmer):
it is not possible for me to speak after six 0'
clock. | will speak now.

SHRI GHULAM NABI AZAD: Are all of
your Members prepared for this?

[English)

Before we stant the Private members’
Business we have another ten minutes. |
submit thatthe Finance Minister would like to
go aheadwith his Finance Billforten minutes.

it may take only five or six minutes.
Yesterday we said that the Home Minister
would make a statement onthe bomb biasts.
That statement may be made and then we
can go ahead with the Private Members’
Business.

MR.DEPUTY-SPEAKER: Allright. Now,
Shri Manmohan Singh.

15.21 hrs
FINANCE BILL, 1992%
M_,..ﬂ-
[English)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): | beg to move:

“That the Biil to give effect to the
financial proposals of the central
Governent for the financial year
1992-93, be taken into
consideration”.

While presenting the Budget in this
august House on 29th February, 1992, thad
explainedthe salientfeatures ofthe proposals
contained in the Bill.

leel gratified by the amount of interest,
discussion and debate that the Budget has
generated. During the general discussions
on the Budget, Hon. Members from both
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Houses made many useful suggestions with
ragard to some provisions contained in the
Finance Bill. Many hon. rnembers of
Parliament have also written to me about
their suggestions. A large number of
suggestions have also been received from
members of the public, trade unions,
chambers of commerce, professionalbodies
and voluntary organisations. | am indeed
grateful to all of them for their valuable
suggestions, | would like to assure hon.
Members that we havo very carefully
considered all the points which have »en
made with reference to the Finance Liil. In
response to the various suggestions made,
| néw propose to move certain amendments
to the Bill. | seek the induigence of the hon.
Members to explain some of these
amendments. | had occasion to announce
some changes at the time of replying to the
general disscussions on the Budgst.

In my Budget speech, | had mentioned
that, with the increase in the exemption limit
and the reduction in income tax rates, many
of the'income tax concessions were no
longer justified. | had, therefore, announced
the withdrawal of deductions under Section
80L,80CCA and 80 CCB of the Income-tax
Act. Alarge number of representations have
been received indicating that the withdrawal
of Section 80 L willcause hardship, especially
to pensioners and taxpayers in the lower
income group who have investedtheirsavings
in specified financial assets. Several
members of this august House both fromthe
Treasury Benches and from the Opposition
have urged reconsideration of the decision
to withdraw concessions under Section 80L.
In deference to their sentiments and in
recognition of the need to protect to the
maximum extent possible the interest of
taxpayers in lower income groups, | now
propose, as an interim measure, to restore
the decuction under Section 80 L with a
monetary ceiling of Rs. 7,000. Taking into
account the increase of Rs. 600C in the
exemption limit as originally proposed in the
Financa Blil, the amendment | now propose
with regard to Section 8 shouid take care of
most of the complaints | have recelved from
tax payers in the lower income groups.

*Moved with recommendation of the President.
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With the withdrawal of deductions under
Section 80 CCA In respect of the National
Savings Scheme and under Section 80 CCB
inrespect of Equity Linked Savings Schemes,
eic, | had proposed to enlarge the scope of
the tax rebate under Section 88 so as to
Include within ts ambit, schemes which are,
at present, included under section 80 CCA
and 80 CCB The rebate under Section 88
is allowed, at present, upto an investment
levelof Rs 50,000 Inview ofthe enlargement
of scope of the tax rebate | now propose to
raise the ceiling on investment level 1o Rs
60,000 The implication is that the ceiling of
the tax rebate will increase from Rs 10,000
toRe 12,000 Withinthe overallceiling of Rs
60,000 a sub ceiling of Rs 10,000 1s aiso
proposed inrespect of investments in Equity
Linked Savings Scheme so as to ensure the
continued viability of other savirgs
instruments contained in Section 88

Hon Members would recall that in my
Budget Speech | had proposed to introduce
a new simplified procedure for taxation of
small retail traders This proposal was made
with aview to building an atmosphere of trust
and confidence among small taxpayers and
encouraging them to get over their
psychological hesitation in having to deal
with incometax authorties Emboldened by
the enthusiasm with which this stheme has
been received throughout the country |now
purpose to enlarge its scope to include other
small shop keepers who are engaged In
vocations like tailoning, typewriting,
photocopying, repair work, laundry service
or are running eating places etc The
requirement that persons opting for the
simplified procedure should not have any
income thargeable to tax from any other
source Is proposed o be given up Persons
having taxable income from other sources,
not exceeding Rs 5,000 in a year in the
aggregate, will now be eligible to opt for the
new scheme on payment of additionaltaxfor
this amount

Inthis year's Budget, |have undertaken
amajorrestructuring ot thetaxation of capital
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gains 1 had proposed inflation indexation of
the cost of acquisition of assets | had,
further, proposed tax on long-term capital
gains ata flat rate of 20 per centin the cases
of individuals and Hind undivided families,
40 per cent, in the case of companies, firms,
associations of persons and bodies of
individuals and 30percent, in all othercases
I have received representations that the tax
rate of 40 per cent applicabie to certain
categories of taxpayers Is too high | see
mert in this representation |, therefore,
propose to reduce the tax rate in the case of
firms, association of persons and bodies of
individuals from 40 per cent to 30 per cent
I also propose a concesslonal rate of 20 per
centinthe case of venture capital companies

Hon Members will recall that | had
proposed important changes in the taxation
of partnership firms with a view to avoiding
double taxation of the same income in the
hands of both the firm and the partners 1had
proposed to exempt partners from the
taxation of their share income from the firm
| had also proposed 1o allow deduction
towards interest and salary payment made
to partners from the income of the firm The
deduction in respect of satary was proposed
atthe rate of 90 percent onthefirst Rs 1lakh
in the case of professional firms and on the
firstRs 75,0001nthe case of business firms
In order to help the smaller firms, | now
propose to allow 100 per cent deduction of
panner's salary upto Rs 50,000 from the
firms income

There seems to be some apprehension
that the provisions of Section 40 A (2) of the
Income tax Act may be indiscnminately
resortedto by the Assessing Officer o make
disallowance out of salary paidtothe partners
as being excessive The Central Board of
Direct Taxes willbe askedto issueinstructions
tothe Assessing Officersso astoensure that
this power is not used in the case of small
firms and even otherwise, it should be used
spanngly The Finance Bill also provides for
deduction of tax at source on the salary or
Interest paid to pariners Realising that this
may cause problems of implementation and
avoidable paper work for the fum, | now
propose to withdraw this provision
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The Bill contains a provision aimed at
ensuring the presence of the persons whose
premises are searched, for as long as the
search operationcontinues. | have requested
the Tax Reforms Committee to examine the
entire gamut of the procedural provisions
relating to direct tax laws, including the
provisions concerning search and seizure. It
would be desirable to awatt the Final Report
of the Committee in this regard. |, therefore,
propose to withdraw this provision in the Bill
accordingly.

In my Budget Speech, | had announced
a significant departure from the existing
regime of taxation of wealth with a view to
encouraging investments in productive
assets. | have, since, examined some more
aspects of the wea-tax struclure which
need immediale attention. There is need to
provide that motor cars which form pan of
stock-in-trade will not be liable for wealth -
tax. There is also needto ensure that urban
land on which construction is not permissible
under any law will not attract wealth-tax.
Similar exemption should apply, for a period
upto two years, in respect of land held for
industrial purposes. | proposeto ame suitably
the Waealth-tax Act to provide for these
exemptions and all restore some of the
exemptions allowed earlier.

| would now like to refer to the proposed
modifications relative to indirect taxes.

One area of concern in the
representations and suggestions ! have
receivedis withregardtothe possible adverse
effects of the reduction of the overall import
taritf on the domestic industry. | have given
the utmost consideration and thought to
these representations. Earlieron 26th March,
1992, | had announced major reliefs on
import duty totalling about Rs. 245 crores. |
am now proposing further appropriate
remediameasures including reliefs in import
duty to important sectors.

As pait of the overall rationalisation of
tariff, the concessional import duty of 95 per
cent available to certain specifi drug
intermediates used in the manufacture of
bulk drugs had been removed inthe Budget.
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As a result, inputs such as bulk drug
intermediales as wellas the finishedproducts
such as bulk drugs attract the same rate of
duty of 110percent. Ithas been represented
that this had led to inadequate incentive for
the production of bulk drugs. |, therefore,
propose to restore the concessional import
duty of 95 par cent in respect of most of the
specified drug intermediates. | also propose
to completely exempt specified formulations
of centzin life saving drugs and medicines
fromimportduty. Inthe interest of bettereye-
care | propose to reduce the excise duty on
sterile solutions usedforthe care of contract
lenses from 105% t0 15%.

| propuse to reduce the import duty on
aseptic form-fili-seal machines for the
pharmaceutical industry from 50% 10 40%.

Prior to the Budget, specified raw
materials and piece parns required for the
manutacture of centain components for the
electronic industry were attiacting basic plus
auxliary rates ofimporn duty at 50% and 70%
respectively. As part ot the overall
rationalisation to remove multiplicity of duty
rates, the rates on some of the raw materials
and piece parts were reduced to a uniform
rate of 40%. The duty concession available
in respect of other raw materials and piece
parts waswithdrawn. It hasbeenrepresented
that the new duty structure has led to certain
distortions. Torectify the distortions, Ipropose
to restore the duly differential that existed
earlier between the raw materials and piece
partsinmost ofthe cases. inowproposethat
most of the raw matenals which were
attracting import duty atthe rate of 50% prior
tothe Budget will attract 40% and most of the
piece parts which were earlier attracting duty
at the rate ot 70% will no attract 60%.

| had proposed to reduca the import
duty on specitied items of machinery used
for the manufacture of flyash and
phosphogypsum bricks and building
componentsto 40%. It has beenrepresented
that the concession is inadequate as the
initial cost of investmant for such projects is
too nigh even at the reduced rate of duty. In
viuw of the environmental importance of this
activlty, | proposetofutly exemptthe specified
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machinery used inthe manufactura of flyash
and phosphogypsum based building
materiais from the whole of the import duty.

| had proposed in the Budget to impose
an export duty of 10% on certain types of
finished leather and on unpolished granite in
order to encourage exporters to shift to
hgher value added leathér products and
polished granite It has been represented
that this is too heavy a burden and the duty
onsuchfinishedleatherfrom 10%to 5% and
on unpolished granite from 10% to 7%.

In the Budget, | had proposed to allow
import of gold by Indians including persons of
Indian ornigin as part of thewr baggage on
payment of import duty at the rate of Rs 450
per 10 gms which worked out to be about
15% in advaloremterms | understand that
this has hurtthe smugglers In orderto make
smuggling even more unremunerative, |
propose 1o reduce the import duty on such
goldto Rs 220 per 10 gms

| propose to reduce the import duty on
athyl benzene which is a raw material used
in the manufacture of polystyrene from 40
par cent to 25 per cent

There have been reports of large scale
under-invoicing of imports of ball and roller
beanngs Many Members of Parlament have
represented that this persistent under-
invoicing is adversely affecting the domestic
manufacturers of ball and roller bearings,
especially those in the small scale sector. In
order to remedy the situation, | propose to
exempt this category of imports from the
ceiling of 110 per cent import duty so as to
allow the specific rates of duty to become
operational However, the ad valorem duty
rates are being reduced In many cases so
that the total duty incidence on these tems
will be lowered in ine with the general thrust
of the Budget proposal

At present computers and computer
peripherals with the exception of six spectfied
computer peripherals attract bas«c plus
auxihary rate of import duty at 75 percent. In
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the new Export-import policy, imperts of
computer and computer penpherals have
been liberalised. It has been represented
that in the changed circumstances the duty
of 75 per cent is not sufficient to protect the
domestic industry. Accordingly, iproposeto
raise the import duty on these computers
and compute peripherals to the tariif peak of
110 per cent. | hope the domestic Industry
will take note that this is a transitional
measure. Domestic industry must gear itself
to ive with lower levels of production in
future.

In the Budget, I had proposed to levy a
duty of 30 per cent on insulated thermoware
and vacuum flask Rt has beon represented
to me that this industry s still young and has
great potential for exports but needs fiscal
incentives forsome more time Accordingly,
| propose to restore the full exemption from
excise duty that was available pnor to the
Budget.

As an incentive for the readymade
garment and hostery industry which
contributes significantly to our exports, |
propose to reduce the impott duty on certain
specifiedtrimmings andembelishments used
by the industry from over 100 per cent to 45
per cent

lamalsoproposing certainamendments
to the Finance Bill seeking to make some
changes In the excise and customs tariff
These amendments are generally enabling
provisions and have no revenue signficance.

The exemption notifications relating to
the above changes in the indirect taxes will
be laid on the Table of the House in due
course

Taking direct andindirecttaxes together,
the changes | have proposed are expected
to result In a net revenue loss of Rs. 331
crores to the Centre and Rs. 271 crores to
the States.

lrequest the hon. Members to lend their
support to the Finance Bill with the
modifications | have proposed
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MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill to give effect to the
financial proposals of the Central
Governemnt for the financial year
1992-93, be taken Into
consideration.”

SHRI SOMANATH CHATTERJEE
(Bolpur): Sir, today they deserve a good
conduct certificate.

MR. DEPUTY SPEAKER: So, Mr.
Somanath Chatterjee heartily congratulates
the Finance Minister. The whole House also
congratulates him

SHRI SOMANATH CHATTERJEE: Not
for everything, Sir, but for today.

MR. DEPUTY SPEAKER: Actually, ine
Private Members * Business ought to have
been slarted at 3.30. Sorry, we are late by
five minutes. The hon. Minister Mr. Jacob
wants to make a statement. if the House
agrees, may | request the hon.Minister to
make to the statement?

SOME HON.MEMBERS: Yes.
\

v

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dumj): Sir, when should the
amendments be moved? .... (Interruptions).
Only after we gel the copies of the
amendments which the Government intend
to move, we can do that, Can you indicate
when do we move our amendments?

MR. DEPUTY SPEAKER: I shalllet you
know after five minutes.

SHRINIRMAL KANTICHATTERJEE: It
should be on Monday or Tuesday. The time
should also be given.

MR. DEPUTY SPEAKER: Okay. you
can submit your amendments on Monday at
3 o'clock.

Now the hon. Minister may make the
statement.
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Incident of fire In Naya Bazar, Delhi
SHRI NIRMAL KANTI CHATTERJEE:
Amendments must be circulated by
tomnorrow.
(8

STATEMENT/BY MINISTER

lngldegg of Fire in Naibast], Naya
zar, Delhi on

= Sl nir winites )

THE MINISTER OF STATE IN THE
MINISTRY-QF, PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): | wish to apprise the Hon'b!
‘Members of this august House about the
unfortunate of fire in Nai Basti, Naya Bazar
on 29.4.1992.

2. At about 10.12 A M. on 29.4.1992,
information was receivedat P.S. LahoriGate
that smoke was coming out near Sushil
Mohan School and that there was some
fire.,, Atabout 10.14. A M. anotherinformation
was raceived in Police Station Lahori Gate
on wireless from PCR. that unknown caller
had informed that a bomb had exploded in
Naya Bazaar near Pilli Kotho behind Novelty
Cinema.

3. The police rushed to the spot and
found that three buildings bearing number
1725, 1726 and 1727 which were twohree
storeyed, has collapsed.

4.The ControlRoomof DelhiFire Service
had recelved information at about 10.10
A.M. about the fire. Three watertenders and
one ambulance were rushed to the spot. At
10.30 A.M. fire was declared mediurm and at
10.45 A.M. serious. The lire was brought
under control at 1.15 P.M. in all 43 fire-units
were deployed in fire-fighting and rescue
operations.

5. The ground floor of these three
buildings are occupied by transport
companies. The Municipal Corporaticn of
Delhi and the Dethi Fire Service, with the
assistance of the Delhi Police launched a
Joint rescue operation.About 400 persons of
the Corporation and 250 personnel of the
Delhi Fire Service wera deployed for the
work.
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6 The rescue operations have been
continuing uninterruptedly since yesterday
moming The MCD officials andthe personnel
of the Delhi Fire Service with the assistance
of police are stll removing the debtis to
rascue those who may be still entrapped

7 Accordingtotheinformation available
so far, 28 persons have died and 24 have
sustained injunies Of these 4 have been
discharged, The remaining are admitted in
various hospitals

8 Atterthe explosion the Crime Team,
the Bomb Disposal Staff, the experts from
CFSLand Operation Cellvisitedthe site The
cause of fire has, not yet been determined
According top prelimunary inquiries fire
started after an explosion which was followed
by two other explosions The area is highly
congested and abusiness centre A number
oftransportcombines are located inthe area
which handie all sorts of goods, including
highly inflammable tems

9 Acase under sections 4/5 Explosive
Substance Act and sections 304/308/427/
436JPC has been registered at P S Lahon
Gate and detailed investigations regarding
the cause of fire are under progress
Preliminary enquiries made by the police so
far show that the explosion took place inthe
office-cum godown of a company located In
1725, Nai Basti One person has been
arrested

10 The Lt Governor of Delhi, senior
officers of the MCD, Delhi Fire Service and
the Delhi Pulice visited the site yesterday

11 | also visited the stte yesterday |
have directed the officials of MCD/Fire
Service and Delhy Police to undertake
expaditious rescue operations and clear off
the debris Delhi Administration has ordered
amagistenal enquiry intothe incident Ishall
share the findings of the enquiry with the
Hon’ble members

12 Delhi Administration hastaken steps
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to grant ex-gratia relief tot the victims of the
tragedy

13 In order to decongest the Walled
City and disperse the wholesale trade to
different areas of Delhi, Sanjay Gandhi
Transport Nagar has been developed on
GT-Karnal Road, where many transport
companies, particularly godowns, can shift
Many have done and others are in the
process of shifting This process wil be
expedited Delhi Admunistration had decided
some time ago that from 1st June, 1992
entry of heavy goods and vehicles to cartain
congested areas of the Walled City would be
banned

[ Translation}

SHR!I TARA CHAND KHANDELWAL
{Chandni Chowk} Mr Deputy Speaker, Sir,
| am not discussing anything on this

MR DEPUTY SPEAKER No, the rules
will have to be followed

|Enghsh]

Whenever there I1s a statement,
clanfications are not allowed

{Interruptions)

We have to follow the rules Whenever
an hon Minister makes a statement, there
wiil not be any clarification We have never
allowed it

[ Translation]

SHRI TARA CHAND KHANDELWAL
{(*Chandnmi Chowk) | am not discussing on
this statement but saying about the situation
that has emerged out of it Meanwhile the
people, whose houses caught fire or whose
houses are about to fall should be sent to
transit camps or to other places And action
should be taken immediately to rehabiltate
the family members of those people who are
Iving there,. | would like to ,make this much

request only (Interruptions)
SHRIDAUDAYAL JOSHI (Kota) These
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transport companies have been provided
godowns But they deliberately do not shit
there The owner of the godown whose
godown caught fire has been allotted
godowns but he does not want to shift from
there The wonder of the godown but how
does not want to shaft from there The
Central Government should order them 10
shiftimmed:ately fromthere  (Interruptiors)

[English]

MR DEPUTYSPEAKER Now, weshall
take up Private members' Business SHRI
P P Kahaperumal

15.46 hrs.

COMMITTEE ON PRIVATE
MEMBERS, BILLS AND RESOLUTIONS

CTanth Ht;pon ~ Fr;mdu/
[English)]

SHRI PP KALIAPERUMAL
(Cuddalore) Sir, | beg to move

“That this House do agree with the
Tenth Report of the Commutiee on
Private members' Bills and
Resolutionsprosentedtothe House
on the 29th April, 1992 "

MR DLPUTYSPEAKER Thequestion
IS

‘That this House do agree with the
Tenth Report of the Committee on
Private Members’ Bills and
Resouttions presentedtothe House
on the 29th April, 1992"

The Motion was adopted
15.47 hrs.

[ON/RE REJECTION OF
PROPOSALS PE |
o ETC

[English)

MR DEPUTY SPEAKER Beftore we
take upfurther discussions ontheResolution
moved by Shn Rupchand Pal regarding

IPS’ etc
rejection of proposals pertaining to TRIPS,
etc, 1 would like to mention that four hours
and 28 minutes have already been taken on
this Resolution, thus exhausting the time
allowed for this discussion On the last
occasion, the mover the Resolution, Shn
Rupchand Pal was replying to the debate
and he has already taken 12 minutes
Therefore, to enable him to complete his
speech, we may extended the time for 15
minutes | hope the House agrees

SEVERAL HON MEMBERS Yes

MR DEPUTY SPEAKER The time is

extended by another 15 minutes
t

SHAI BUPGHAND PAL (Hooghly) Mr
Deputy Speaker Sir, | will dot take much
time Since | spoke last, some develiopments
have taken place and the negotiations In
GATT had stumbled because of sharp
differences between the US and the EC on
questions of farm subsidy and other issues
We know that it had been struck even.n the
first step The pall of gloom over the trade of
the Uruguay Round might be cause of
concern to many, who have been trying to
build up ther future primarly on multi-
lateralism Now, this failure in GATT is going
to wreck the Earth Submit which is going to
take place in RioinJure Thatalsowillbe a
matter of serious concemto all of us Allthis
is due to the recalcitrance, the arrogance
and the protectionism of the US and its
accomplices The protectionism of the
developed countries has always been a
source of major concern to the countnies of
the Third World, particularly in a new world
situation when new equations are coming
up, the US is trying to impose its will on the
developing countries

15.49 hrs.
- ; [SHRI P M SAYEED - in the Chau

Sir, strangely enough, the US practices
certain things, but they do not allow the
developing countries to do it even_if_they
need it most in their own background For
example, we have discussed the subsidy
issue here But,they have even given subsidy
totheirfarmersiorexport oftheirgrains We,
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poor indians are not allowed to provide
subsidies on fertiisers. There agencies
dominated by the US are telling Js that we
should discontinue the subsidy for our
farmers.

There are many other examples which
|am not going into Many things have been
discussed Todayeven intheearly hours, we
were discussing that in this new world order
of thiteats and sanctions We, India, are
being subjocted to new sons of threats As
you know, Carla Hlls has been threatening
alithese daysthat retahatory measures would
betaken Yesterday, anannouncement had
alteady been mada that India would be
subjected to retalat'on under Special 301 |
have already indicated that the acceptance
of Dunke! proposai will greatly jeopardise our
own Interest

lamhappytolearnthatthe hon Mirister
has said etsewhere thet the Government of
India will take every care to protect out
nationa! interest invital areas hke agricuiture,
textile, services, etic One of the points |
would like to add which has come upfromall
the discussicn that has taken place at the
national level i1s about cur genetic resources
The multi-national companies are out to
dominate the resources We shallhavetobe
very carefut and fry to protect them In the
projected new world, India will have to face
many more threats We have faced the
threatinthe case of rockettechnology They
tried to pressurise the Russians on that
score We have {aced the threat inthe case
of rockettechnology Theytriedtopressures
the Russians on that score We have been
threatened that if we supply rce to Cuba,
there will be some sont of sanction or the
other There are pressure on the question of
NPT Now there 1s retahation threat

| have moved this Resolution because
the Government has been speaking into
voice We have been noticing that while they
have been speaking that it i1s discminatory
but at the same time some members
belonging to the Government side were
saying that # we agree to the proposals
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relating to agriculture, fothe proposalsrélating
to textile, we Indlans will be beneftted. That
is not so really. We have discussed that in
detail. While initiating my Resolution, { had
mentioned all those things.

The Government has made the
assurance; the hon. Minister has aiso made
this assurance on the floor of the House that
before anytinaldecision os taken, Parlament
willbe consuulted and adetalled discussions
would be allowed to take place My last point
1s, which | have made even at the beginning
that it 1s a very complex 1ssue which affects
the whole nation The people belonging to
different disciplines came out with a
memorandum, and the national seminars
also expressed those view that the best way
would be to institute a commission at the
nationallevelto godeeply into allthe aspects
of the Dunkel draft so that we can pick and
choose Unthebasis of the recommendations
and report of such Commission, we can
discuss and make final recommendation to
the Guvernment of india so that our future is
safeguarded and our future generation
should not accuse us that we havefallen into
the trap of Dunkel and his accomplices

THE MINISTER OF STA1E OF THE
MINISTRY OF COMMERCt (SHiRi P
CHIDAMBARAM) Ihave already in my reply
to the debate requested the Mover of the
Resolution that | have taken note of the
view's and | have requested himto withdraw
his Resolution

Once again | am reques;mg him to
withdraw his Resolution

SHRI RUPCHAND PAL In view of the
request made by the hon Minister and also
the assurance giventhat t would be discussed
in the House | withdraw my Resolution.

The Resolution was, by leave, withdrawn
MR CHAIRMAN. Now we gotothenext

resolution to be moved by Shri Satyagopal
Misra..
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F_fgs,,,mymu&z’_ .
RE-COMPENSA OF)'

BHOPAL GAS DISASTER
{Englsh}-
f

SHR! SATAYAGOPAL MISHRA
Tamiuk) | beg to move

This House urges Upon the
Central Government to take
measures for giving adequate
compensationtothe vicims ot
Ehogal gas disaster and also
jo take appropnate steps tor
the extradition of the former
Chairman of Unton Carbide
Comoration (UCC)fromU S A
to face the criminal charges in
the gas leak case”

The werlds worst industrial disaster
took place on2nd 3rd December 1984 when
Union Carbide India Limited, a subsidary of
Union Corporation of Unted States of America
released 40tonnes of extremely toxic methyl
1Isocyanato fromastoragetankat UCIL Plant
In Bhopal causing the death of about 5,000
people and senously affecting the lives ot
about six lakhs people Since then, more
than ceven years have gone Many
discussions have taken place in both the
Houses of Parhament, many articles have
appeared n different newspapers, countries
have given their judgments-but the fate of
victims ofthistragedy remains still undecidea
In March, 1989 the Pariament passed the
Bhopal Gas Leak Disaster (Processing ot
Claims) Act On 14th February, 1989 the
Supreme Court of India ordered the Union
Carbide Coloration of Amenca to deposit
470 millions US dollars with the Registrar of
the Supreme Court of india towards the finat
settlement of all cnminal and civil hiabilities
On 3rd October, 1991 the Supreme Court
modified the 1989 Settlement to permit
criminal prosecution of the then head of
UCC. Mr Warren Anderson and others
against whom a charge-sheet has been
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released immediately after the disaster for
relief and rehabiltation, a sum of Rs 7 14
crores has been paid as interim relief to the
specitic categories of victims on the direction
of the Supreme Court, asumot Rs 310 30
crores has been released in March, 1990
dunng the regime of the National Front
Government for payment of interim rehef of
Rs 200 per month to the victims, a sum of
Rs 36 67 crores has been released by the
Government of Ind,a to the Government at
Madhya Pradesh as 1ts share for
implementation of Action Plan with an outlay
ofRs 163 10crores whichincludes aconomic
social and ervironmental rehabilitation as
well as provision of medical facities Bul a
large section oftne people inside and outs.de
the country tec: that justice has been denied
to the victimis of the disaster Neithe: the
Governmont  of India nor the State
Government ot Madnya Pradesh has taken
proper cary to save the victims 47C milion
LIS doilat setilement is too inadequate sofar
as the gravity of the disaster 1s concerned
The victims ate forcee today to come to the
streets Nothing has been done for the
extradition of Mr Wa ren Anderson, the then
Chairman of the Union Carbide Cortporation
and others The situation has forced me to
come forward with resolution even after the
long period of seven years of the incident
The notice of the resolution was given on
21st March, 1992 in the meantime the
Government has fouid some time to
introduce a bill on 27 4 192 to declare the
tribunals for the weltare of Bhopal gas
victims as civil courts Tnis 1s the attitude of
the Government of India towards the victims
of the world s wors! industnal disaster

Now, | will take up the case of
compensation The Bhopal Gas Leak
Disaster Act, 1985 given powertothe Central
Government to determine the total amount
of compensation to be appropriated payable
Ingeneral in relation to each type of injury or
loss Asthe only representative ofthe vichims,
the Government of India reached to a full
settiement on 14-2-1989 with the Union
Carbide Corporation for a total amount of
470 million US dollars which is too merge to
meet this serious stuation
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16.00 hrs.

Earlier, the Government of india claimed
US § 3000 million as full compensation This
Is something strange By claiming US $3000
million, the Government of India reached the
settlement of only US $ 470 million which is
only 16 percentofthe claim Thisiscomplete
surrender of the Government of india to the
foreign multinational Why has the
Government of India surrendered the
interests of the victims and compromised
withthe concerned multinational corporation
which has committed cnminal offences by
killing 4000 innocent people and affecting
gravely the lives of about six lakhs people?
It 1s not known to the country, In March 1990
dunng the regime of the National Front
Government, a sum of Rs 310 30 crores
was sanctioned for payment of interim relief
of Rs, 200/- per month to the victims and five
lakh victims have received the said intenm
relief The directive of the Supreme Court is
that at least 40 claims tnbunals should have
to be started by 3rd Februarys 1992 to settle
the compensation claims of the Bhopal gas
victims The adjudicative process has started
with a Weltare Commussioner, three
Additional Commissioners, and five Deputy
Commissioners, which is 25 per cent of the
total requirements of 40 claims tribunals as
directed by the Supreme Court Now, the
Governmenthas introducedaBillon27 4 92
In the Lok Sabha to give legal status to the
tribunais | do not know when the Bill will be
passed Thetnbunals willhavetoworkon the
basis of the guidelines issued by the
Government of India The Government of
India has notfound any time to formulate the
necessary guidelines without which no
settliement of compensation will be finalised
by the tnbunalis This is the attitude of the
Government From the very beginning the
Government kas beenbetraying thevictimsin
every step How long will this continue? |,
therefore, urge upon the Government to
formulate the guidelines and 10 start the 40
claims tnbunals immediately in orderto avoid
further delay in releasing compensation The
amount of compensation to be paid to the
victims should also be adequate please

.
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ensure proparcompensationdisbursement,
without wrongful denial, delay, harassment
and corruption, to the victims of the world's
worst industrial disaster.

Sir, on the question of rehabiltation, i
may be saidthat necessary medical services
were not provided to the victims No long-
term concrete programmes hes been taken
so far for the rehabilitation of the vicims
Seven-years is 100 long a perod and the
condition of many of those gravely affected
bythe MIC gas may have deterniorated, inthe
medical science It caught have come too
late An action plan Rs 163 10 crores for
rehabilitation has been taker Lp The plan
includes economic, socis  wironmental
and medical rehabilitatiur programme ,
Efforts should be made to nionntor the early
completion of the programir.» The Supreme
Courthas askedthe UCCto set upa 500-bed
hosptal for the victims in 18 months where
free medical surveillance totne victims should
be provided The Government should take
care so that the Supreme Courts order is
implemented in time As per the Suprema
Court sverdict the Union Government must
pay premium from the US $§ 470 million
Saettlement Fund for ensuring future victims
for eight years Victims should aiso be
provided with a sutable job All necessary
steps should have to be taken tor the proper
rehabiltation of the victims of Bhopal Gas
Tragedy

Now, the questionis Whos responsible
and accountable for this disaster? | do not
know why the State Government of Madhya
Pradesh andthe Governmentof indiaallowed
the Union Carbide Corporation to set up
such a hazardous industry in such a thickly
populated area The Union Carbide set up
this industry inthis area considenng the low-
cost factor only to earn more profits

Sir, onthe basis of rich materialevidence,
it may be sad that the Union Carbide
Corporation of the USA was directly
responsible for the decisions, actions and
events that caused over 40tonnes of MIC to
be released from a storage tank at UCIL
plant in Bhopal Knowing fully well the
consequencesofthe release of the gas, they
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wilifully did . Consclentiously, they did .

This is a criminal offence. The Supreme
Court of India has permitted the criminal
prosecution of Mr. Wammen Anderson, the
then Chairman of the Uaion Carbide

n of USA and others. Accordingly.,
the Chief Judiclal Magistrate of Bhopal on
27the March, 1992 has lssued an unbailable
warrant of arrest against Mr. Warren
Anderson. The Govemment of India must
now sesk immediate assistance from the
Government of USAto secure the extradition
of Mr, Anderson from USA .Now it is the duty
of the Government of India forthe interest of
thevictims of Bhopalgas disasterto preserve
the dignity of our judiciary and abave all for
the diginity and prestige of the country to
negotiate with the US Govermmentto secure
the extradition of Mr. Anderson. The current
efforts of the US Government towards
securing the extradition of two Libyans
suspected to have bombed the US alrliner
should inspire the Government of India to
take diplomatic, lagal and extra-legal steps
necessaryforthe extradition of one American
charged with having cased the world’s worst
Industrial disaster of the century. if on the
ground of suspicion the USA Government
canaskforthe extradition of two Libyans and
create all type ot harassment to that country
then why we will remain slient when one
American is charged with the killing of more
thanfourthousandpeople andinjuring gravely
six lakhs of people? The Chief Judicial
Magistrate of Bhopal has also ordered the
attachment of property of the accused. But
at present in the name of collecting money
for the purpose of construction of a hospital,
the Union Carbide of india Limited has started
selling its assests. Thig should be stopped
immediately.

What s the attitude of the Government
ofindia in this regard? They have completely
surrendered to the pressure of the
multinational corporation. On 7th Decembar,
as soon as Mr. Warren Anderson arrived in
Bhopal he was arrested along with others
under Sections 304, 304A, 426, 429, 278
and 1208 of the indian Penal Code. Alter
detaining him at the Union Carbide Guest
House for barely six hours, he was released

onball. He was immediately flownto Delhiby
State Government alrcraft and then allowed
to leave the country. What has happened
whenthe Chief JudicialMagistrate of Bhopal
has recently issued an unbailable warrent of
amest against Mr. Anderson? Dr. Chinta
Mohan, the hon. Minister of State for
Chemicals and Fertilizers has said inthe Lok
Sabha and | quote:

“We are not thinking in the lines of
prosecuting anybody”. Why? Is i not the
complete surrender of the Govemment of
india to the foreign multinationals? Our
Govemment has been pursuing a policy to
invite the foreign multinationals corporations
to the country. Open door policy for the
foreign muitinationals andthe Exist Poiicyfor
the workers of our county is the main thrust
of the Government of india today.
Multinationalcorporations come here onlyto
make profits even by the way of creating
harmtotha lives of ourpeople. The technology
they transfer is either back-cated or
experimental which Is in no way serves the
interdSts of the country. Globally, the record
of the multinational corporations has not
been re-assuring and the studies of the
World Health Organistion have pointed out
that drugs that are declared unsafe or at
least unfit for human consumption in the
Waest are being passed off as equal its drugs
in several third worid countries. There have
also been instances of the multinational
corporations involving themselves in etiorts
at political destabilisation in the developing
countries and the fall of some Governments
in Latin America has been traced to the
manipulation of multinational corporations.
The teeling in the third world is that the
multinational corporatlons only look for their
gains andtransfer the out motiedtechnology
to the poor countries, Therefore, why should
there ba any sympathy laft for them? Why
should we not take server action againstthe
Union Carbide Corporation? We must try to
secure the extradition ot Mr. Warren
Andersonand others and attachthe property
of the Union Carbide of india limitad withthe
Bhopal gas disaster casg

Lastly, iwouldilke to ~crratothe attitude
of the Administration of t/nitad States. The
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detalls of the Bhopal gas disaster are known
to everybody. Advertisements regarding the
criminal prosecution and the amest warrant

onnon-aballable section withthe attachment -

of property has been published inthe leading
newspapers of U.S.A, ltwas the moral, legal
and diplomatic duty of the American
Governmant to hand over Mr Anderson to
the Government of India for criminal
prosecution. But they are silent today. On
the one hand, the American Government
has been asking for the extradition of two
Libyans on suspicion of bombing Amercan
Aurliner and on the other hand, the same
Government is silent on the extradition of
Mr. Anderson who is charged with killing
more than 4,000 peopls. This is double
standards American Government has
created all kinds of harrasments to Libya By
pressurising Amencan Government for the
extradition of Mr Anderson Ye should stand
by the people of Libya The atdude of the
U.S A hasbecome authortarian Whoisthe
U 8 Govemnment to ask India notto sell nce
to Cuba? Who is the Amencan Government
to as Russianottotransier Space Technology
1o india? They are trying to dictate to every
country The interests of the Third World
countnes are in danger with this dictatonal
and authorntarain attitude of the U.S
Government. A time has come when the
developing countnes should come together
to fight the authoritarian attitude of the U S
Government Now the admunistration of
America has threatened the economic
sovereignty of our country by using Special
301 Why should we tolerate all these
dictates?

The Government of india should
negotiate with the U S Government for the
extradition of Mr Anderson from U S A. to
face the cnminal charges in the Bhopal gas
leak case This 15 to be done to save the
dignity of our judicial system, to uphoid the
prestige of our country and in the Interest of
the victims of Bhopal gas disaster.

i, therefore, urge upon the Government
of India too pay adequate compensation to
the victimisd and to arrange proper
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rehabliitation for them. The Governmem
should also take necessary steps for the
extradition of Mr. Warren Anderson from
U.S.A. for criminal prosecution.

1, also request all the hon. Members of
all sections of this House 1o suppon the
resolution. ‘

MR. CHAIRMAN: Motion moved:

*This House urges uponthe Central
Government to take measures for
giving adequate compensation to
the victims of Bhopal gas disaster
and aiso to take appropriate steps
for the extradition of the former
Chairman of Union Carbide
Corporation (UCC) from U.S.A. to
facethe criminaicharges inthegas
leak case”

[Translation)

PROF_RASA SINGH RAWAT (Ajmer)
Mr. Chauman, Sir, | support the Resolution

regarding payment of compensation to the
victims of Bhopal gastragedy, movedbyone
of our culieagues, Shri Satyagopal Misra.

In fact, Bhopal gas Tragedy was full of
horrors and was a black spot in the history of
humanity and in the history of world
Thousands ofthe people simultaneousiy lost
their lves In this tragedy and thousands of
paople tellvicims tovanous diseases Bhopal
city which was earlier known as the city of
ponds and a saying was prevaient ‘Yal To
Bhopal Tal, Aur Sab talaiya’ The same
Bhopal city cande to be known in the entire
world due to this homble poisonous gas
tragedy and death of thousands of people
andnowthe attention of the entire world has
been drawn to the fact that of the scientific
aheivements are not ugsed properly and with
outmost care, the poisonous gases may
take the lives of lakhs of sieeping peopie and
these gases may effect lakhs of neighboring
people. Bhopal gas tragedy has proved i
This tragedy had happened in 1984 and it is
1992 now. in 1985 an Act was passed by this
House which had said that as & was the
greatest tragedy of the World, therelore kith
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andkin of the victims andthe afiected people
should be paid adequate compensation. The
company shcuild be asked tospay due
communisationto alii.e.children, crphansor
helpless widows or other affected people
whowere alive inthefamily after this tragedy.
. Credit goes to Supreme Court which had
taken keen interest in this case and has
forcedthe Union carbide io make payment of
crorers and billions of rupees to the victims.
But  arn sorry 1o say that no concreat steps
have been taker in this direction thoughi it is
now 19392, Thousands cof the peocple hola
" demonstration at the Boat Club every year
* on the anniversary day of ihe Bhopa! Gas
Tragedy. The reasan for holding such a
demonstration is that tili now the Bhopal gas
victimis have not been paid any cormpensation
orrelief. No arrangements have been made
for their rehabitiiation or for the treatment of
their diseases. Such type of factories or
cornpanies shiculd be aliowed to be set up
away fromthe pepulated areas of the cities.
The action in thi,s matter has not been taken
expeditiously. The result is thal cur hon.
Member has been forced to move such
Resolution in the House. Through you |
would iike to submit to the Government that
the Union carbide is the culprint, the then
officials of this company are also criminals
who were arrested, bul they were allowedto
ge lo America without any harm, | do not
know, under which plan. The owners of the
company are induiging in all soris of
procrastination sitting in America. The owners
and the ctlicials of this company are
responsible forithistragedy andforthe death
of thousands of people. Such alarge number
of persons lost their lives in this tragedy due
to careiessness on the part of the officials
and the owners of this company. The owner
of the company should be called back to
India. India has very cerdiai relations with
America. Taking advaniage of our good
reiations with USA, and using all sorts of
tricks whether political or diplomatic orinthe
name of humanity, the guilty persons should
be called back to India and they shouid be
awarded the most stringent punishment,
according to our laws. The guilty persoin who
hasindulgedinsuchaninhumantask should
be called here and asked to face the
punishment under our laws. The most
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stringent action should be taken against him.

Sir, we are inviting multi-National .
Companies in our country and thus we are
neglecting indigenous industries. In these
circumstances it is very necessary lo award
them mast stringent punishment to caution
them and to teach them a lesson. In the
people, responsible for such incidents, are
not awarded the most stringent punishment,
the coming multi national companies, which
are comiog here to chailenge our economic
sovereignty or which are making intrusion in
our country, which are expectedto bring new
technology here, may cause death of the
innocent people, its employees andthe people
living in the neighbouring areas dus 1o
carelessnessontheirpan. Therefore, through
you | would like to urge the Ceniral
Government to shrik afl its mental weaknass
andbeing anindependent andself respected
country it should holo takke with America,
with all its dignity, and ask USAto hand aver
the owner of Unicn Carbide to india and
proceedings against him should be started
in our Courl. This case should includes
payment of compensaticn and arrangement
of other things. I would like to submit to the
Government of India-

* Bahadur kab kisika asra-ansan
lete hain,,

Usi ko kar gujartte hain, jo dil main
than lete hain,

Dilwar mard ka lohha jab man lete
hain,

Jo kamzor hota hai, kan uske sab
pakar lete hain".

Through you l would like to submittothe
Government that it should not feel weak.
Such weakness is fatal tor the country.
America may be very powerful and Union
Carbide may be very rich company, but
when our innocent people have lost their
lives, hundred of children have become
orphans, thousands of mothers havebecome
widows and thousands of the people are siill
suffering from several diseases and
undergoing many agonies, they are
wandering from door to door and there is no
place for himin hospitals. The new diseases
are affecling the people in Bhopal due to
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poisonous gas, that is why the people of
Bhopal are forced to stage demonstration
here. Theretore, the Government of India
shouldtake actionto bring the criminals here
to face the charges. :

Mr. Speaker, Sir, | would like to submit
one point regarding payment of
compensation. It was already decided that
the genuine persons should get the money
under this Act. But some sort of committee
was constituted or some organisation was
formed by the middlemen and middliemen
come in the way, who offered their services

to serve the depressed orthe victims. These -

middlemen began to embezzle the money in
the name of seeking relief from the
Government as severalformalities hadtobe
completedlikefilling up the applicationforms
and other forms. Many middlemen opened
their offices and many became very rich and
- the genuine persons who should have got
the money did not get it. So through you |
would like to urge the Government that the
victims of Bhopal gas tragedy should be
rehabilitated andthe relief should be provided
to the genuine victims and efforts should be
provided relief to those who have not been
provided relief up to now. | wouid like to say
that the crores of rupees, which are to be
giventothe victims accordingtothe judgment
of the Supreme Court must be given to the
victims, The Central Government has
assigned the responsibility to the Madhya
Pradesh Government to work according to
.thejudgment of the Courtandit has appointed
a Commissioner for the purpose and the
Government has to introduce a Bill in the
nearfuture regarding the delegation of powers

andto provide relief tothe Bhopalgas victims. -

The attention must be paid to provide relief
tothemand if such multi-nationalcompanies,
which produce poisonousgases orchemicals,
set up their factories or big units, should be
strictly directed not to be careless in future..
Alitheirplants should be examinedfromtime
to time so that such tragic incidents do not
recur in future. Our inspectors,
environmentalists and other officers looking
after such plants whether they belong to the
Central Govarnment, State Government or
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the concerned departments, in addition to
those companies should be heldresponsible
for such accidents and they should see to
that suchtargic accidents do not recur in
future. ’

Mr. Speaker, Sir, | am remember thé
words of Acharaya Vinoba Bhava on this
occassion:

“Science is feet and self-knowledge is
eyes”, science knows how to go ahead, lest
one’s feat should slip into a pit, so it is most
essantial for the eyes to give them the right
direction, even then science wants to make
aprogress butwhenthat science may become
fatal for man, when that science may creats
atragic scene forman, the very bigcompanies
orthe official or administrative workers orthe
other people work very carefully touse these
toxic, chemicals, theiruse should be restricted
or strict rules should be observed to protect
healthsothat such carelessness nevertakes
place in future.

Sir, through you, | would like to make
another submission and I shall also make a
submission to the Central Government that
this matter should be expedited. As many as
eight to nine years have elapsed and laws
have alsobeenframed, everything hasbeen
done, but nothing has been done,so officials
shouldbe appointedthroughthe Government
of Madhya Pradesh and through Central
Government and the organisations created
to rehabilitate them. It should also be
evaluated and examined whetherthe money,
whichhasbeendistributedincrores of rupees,
has really reached the victims ornot. Are the
children in their families being brought up
properly or not, have their houses been
made or not or have the new localities been

constructed for them or not? it should be
examined whether the widows and those:

who are helpless and suffering, those who
have been rendered blind, those whose
syesight has gone, are being given some
kind of support pr whether the money which
has been given by the Government is being
used properly for their upbringing and their
happy life or not, and the needy people
should be given adequate help, all this
arrangement should be made:-

£t
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Withthese words, throughlwouldlike to

demand from the Government that all the

victims of Bhopal gas tragedy- the greatest
devastating incidents of this age®should be
given aliequate compensation and the
resolution moved by our hon. Member
colieague is really a resolution forthe public
welfare. The owner of the Union Carbide
should be pressurised because we have

heard that those companies have earmed a

lot of money here and reepatriated it to the

U.S.A., if so much of money is kept in their

bank accounts, then the Indian Government

should ask U.S.A. and the owners of that
company for money that so many of our
people are facing so much of difficulty and
wae have to spend so much money, then that

money should be recovered.frem them this.

kind of anarrangement shouldbedone. With
these words | shall again make a demand
that the House should accept this resolution.

[English]
SHRIMATIMALINIBHATTACHARAYA

(Jadavpur): Sir, Iriseto supportthe resolution
movedby Shri Satyagopal Misra. Thetragedy

of Bhopal, that occured in the small hours of .

3rd December, 1984, has been described as
the greatest industiral disaster in human
history. | would like to start by saying that, of
course, it was a disaster for those who died,
but it was a greater disaster for those who
continued to live on as the victims of that
tragedy. It was most disastrous not only
because of the physical suffering that the
victims incurred, but it was disastrous
because of the negligence, the callousness,
the cynicism towards these victims of those
who might have done something. And the
most tragic aspect of the whole affair is that
just because most of the affected people

were poorandinsignificantnameiess people,

itwas assum=adthatthey cannot have justice
andthey mustbe satisfiedwith driblets of pity
and charity. Eventhat thing allthese seven
oreightyears, has been withheld from many.

In the resolution, as it has been
presented in the House, measures have
been sought for easuring adequate
compensation. And at the same time, it has

asked for the extradition of ex-Chiel of the -
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Union Carbide Company. | wouid like to say
that these two demands are inextricably .
connected with each other. Is it because of
personal vindictiveness that this extradition
is being demanded? No, Sir. It is in the
interests of minimum justice.

Earlier, just after the disaster had
occurred, this accysed has come to india.
He had been arrested and released on bail
on condition that he would appear in count
whenever summoned. On 8th April, 1985,
legal proceedings for the recovery of
compensation against Union Carbide
Company were initiated by the Government
of India in the New York Southern District
Court, This was dismissed on the ground
that the forum was not suitable, However,
the New York Judge Keenan at that time
stipulated that Union Carbide Company
should consentto submit tothe jurisdiction of
courts in India. It is in arrogant and blatant
violation of these directives both of the United
States and the Indian judiciary that the
accused has continually turned deaf ear to
the repeated summons of the Bhopal Court.
The judgment of the Supreme Court of 3rd
October, 1991 has revoked the criminal
immunity eadlier granted to Union Carbide
Company so that criminal proceedings are
startedbythe CBlonce again. Thaesecriminal
cases hadbeenkeptin abeyance since 1989
in the Bhopal District Judge’s court. Now
they have been opened again. However, the
main accused are missing. Moreover,
attachment of movable and immovable
properties of UCC chief had been ordered by
ChiefJudicial Magistrate onthe 1st February
1992, But court told that legal opinion taken
by Government suggestedthat under United
States criminal procedure, attachment of
property cannot be invoked to compel the
accused to appear in court. So, that move
was frustrated. As far as the CBI's plead to
attach the property to attach the property of
the Union Carbide Company in India is
concerned, it itself is still pending before the
court and the accused, that is, the Union
Carbide Company has takenthis opportunity
to try to sell of its Indian shares. The latest
that we have heard about these attempts is
very alarming. It seems that already they
moved quite a few steps towards this
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transference of their property through
insidious means. it has been saidthatonthe
20thMarch last, the Union Carbide Chemicals
and Plastics Company of USA created a
charitable trust called the Bhopal Hospital
Trust. and appointed Sir lan Percival, a
former London based solicitor as its trustee.
On the same 'day, by a security agreement,
the Union Carbide entered into anagreement
with the trust and pledge to it all its right, title
andinterestinits Indianshares. Anditseems
that already this move has received the
sanction of the Reserve Bank of India on
FERA grounds. We want to know whether’
thisis true or not because if this so, thenthe
legal procedure is going to be much more
complex than originally expected. We also
feel that now the culprits are in hiding
expected. We also feel that now the culprits
arein hiding like Meghanath. They cannotbe
seen when hiding behind clouds and from
there, they are trying to manipulate the
situation so that ifthe Indian judiciary, atthe
end of the criminal proceedings, orders them
to pay afind as compensation, thenthey can
wriggle out. If they are allowed to do it, if the
Government of India cannot prevent this,
then there will be no way to enforce theamto,
pay that fine. Therefore, we would also like
to demand that all unencumbered assets of
the Union Carbide in india will have to be
maintained untilthe criminal suits are decided,
The sheer cynicism of culprits is revealed in
this project of offering 17 million dollars fora
hospital, apparently for the Bhopal victims.
On a global scale, they are repeating the
effrontery of food adulterator who, by
adulterating baby goods, goes to Ganga for
abath and on his way back pays some paise
to the beggers. That is the.attitude that the
Union Carbide is taking by offering this
hospitaltothegas victims. Why isitimportant
to carry on criminal proceedings? Of course,
" they want one basic thing; that is, demand of
. waturaljustice. They have been charged, as
an we should remember, of death by
nagligence not of one poor two or five orten
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impontant because it is through these
proceedings that the financial penalty may
be imposed onthe Union Carbide Company.
The Supteme Courts’s settlement of 470
million dollars, as already pointed wut before,
has been rejected by the victims because it
is considered insufficient and arbitrary.
Hence, criminal proceedings may perhaps

=¥

help to ensure a more acceptable amount.

But with the culprits absconding, this cannot
be done. What is surprising is the question
that comes too our mind. How did the
Supreme Court arrive at this settlement of
470 million dollars? How did they come to
this sum? Through the Bhopal Gas Leak
Disaster Act, 1985, the Indian Government
has reserved for itself the exclusive right to
represent and to act in place of any person
who has made any claim in this connection.
This sole representative of the interests of
the Bhopal gas victims started buy
announcing that it could claim damages fa*
three billion dollars, thatis, Rs. 3,900 crores.
As late as on 29 January 1988, the Indian
Government again filed an amended plaintin
the District Court of Bhopal,, claiming the
same amount. However, in 1989 it was

. suddenly suggested to the court that what

was.required was a minimum of 500 million
US doliars instead of three billion dollars. 500
million dollars instead of three billion dollars.
Why this scaling down of claims? On what
basis was it done?

So far as Government of India was
concerned, insofar as itwas the sole petitioner
for the gas victims, it was solely responsible
for dereliction of duty. We feel that the Court
was misled and the case of gas victims was
misrepresented.

Of course, the attitude of the Union
Government has been changing for some
time. In 1986, there was some such effort at
compromise and this time we find that this
change in the scaling down of the demand
was done onthe pretax thatthe assessment
of claims was not only faulty in method but
alsoincomplete. Atthetime of the settlement,

persons but at kasi 3700 pEr30ns and more— _aply about 5 per cent of all the claims had

people are thought to be dying even now as
long term effect of the disaster.But we feel
that pursuing criminal proceedings is also

been categariser and fom that tne Hai
amount had been assessed. The medical
categorisation of the victims itse! is saidto
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be faulty. Go instance, all the 15 categories
of claims due for compensation as defined
undar Bhopal Scheme of 1985, seven have
been left out of the ambit of settloment. This
Is how the sole petitioner on behalf of the
Bhopal victims has conducted itself. This is
how it has represented Its case and this is
how the settlement of 470 million dollars is
arrived at.

So, if adequate compensation is to be
obtained, it is very necessary that the
unencumbered assets of the Union Carbide
in India should immediately be frozen.

There Is another point. if this is not done
then all future liabilities for the crime
committed but a multinational company will
be passed on to the Union Government, that
Is to the Indian people because it is the
verdict ofthe Supreme Courtthat indiabeing
a welfare State should make good the
deficiency, if any. So,, ultimately, if there is
any deficiency In the payment of
compensation, if nion Carbide has already
paid what is due then obviously according to
the Supreme Coutt’s verdict it is the Indian
Government that means the indian pecpie,
which will have to pay this additjonal
compensation. So, apart trom being
subjected to the mrultinational poison the
country also wiil have too paythe price for its
ill- eftect.

There is a saying in English that if one
wants to dine with the devil one oughtto have
a long spoon but if the devil is the devil of
world imperlalism, if the deevil is the devil of
multinational group then that devil would not
allow you to have a long spoon and that is
very evident from the Bhopal case. The
Bhopal case first mad it evidept and today in
this imposition of Super 301 we are realising
it on lie too welt once more. in the meantime
eight years have passed.

The 1985 Act was made and it was add,
| have read the Act, to see that the claims
weradealt with speedily, effectively, equitable
and to the bast advantage of the claimants.
Iwould notgo on the point of best advantage
of claimants as | think | have argued that

. Polntearlier, Sofarasthespeedis concemed,
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you have already heard what has happened
tothe office of the Commissionar. Even now
it is not fully equipped, How many of the
tribunals have been set up and apart from
that so far there has not been any
comprehensive inquiry into the implicit of
disaster, the sodial and environmental fall
out of the disaster; its long term atfects, how
it might affect the coming generations., the
childin the womb and to decide on adequate
remedial measures there has been noinquiry
so far, no comprehensive inquiry ko far on
this.

There was one Commission, Justice
N.K. Singh Commission but that was
summarily disbandedbefore it couldproduce
its report. So, we find that after the disaster
for ffive long years not even an interim reliet
was paid. t must be said to the credit of the
National Front Governmant that it at least
managed to allocate Rs. 360 crores for
interimrelief at the rate of Rs. 200 per month
for alithe residents of the gas affected wards
for the next three years. But that is all. The
fact that nolhing has baen done in ali these
years was used as an argument in the
Supreme Court for accepling whalever was
available once and for all. That is you have
not got anything In atl these years, so if you
wait of much longer than possibly you will get
nothing that Is why get wherever you can.
That was the attitude and that attitude, | am
somry to say that was reflected even in the
Supreme Court Judgment. This is what the
Supreme Court has said.

“That compulsions of the need for
Iimmediate rellef to tens and
thousands of suffering victims could
have in our opinion walt ill these
questions, the is other judicial
Issues, vital though they be, are
resolvedinthe due course of judicial
proceedings, that is why hastily this
final settiements of $§ 479 million
was arrived at and once for all
justice was denied to the victims".

The Act has saldthat it was meantforan
offective solution-speadily, effectively and
equitably. & has been effective in one thing:
in persuadingthe judiciarythatbecausethey
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are poor and helpless any small act of charity
form Unlon Carbide Company would be
good enough for them. That Is what they
have been effective. And equitable? Of
course, they have shown utmost lenience,
exemplary lenience, butsofaras victims are
concerned, equitability has been ensured
only in so far as no one has got anything.
That is where the equitability lies.

Now, the Government, after all these
seven or eight years, has brought a smalil
Amendment to the Act by giving the
Commissioner some powers. We have no
objectionto this Amendment as such, butwe
would propose that you modify the Act
altogether, constitute a Commissionwith the
necessary authority for time-bound enquiry
and monitoring.

Sir, towards the end of my speech, |
wouldlike to saythatthe present policy of the
Government is likely to bring many more
multi-nationals into the country and not just
one Union Carbide Company. So, many
other such companies are likely to come.

Intact, the Government has passedtwo
Acts in this very Session in which it has
admitted the dangers of this unrestricted
entry; one is the Harmful Insects and Pests
Act and the other is the Public Liability
Insurance Act. Here, you have admitteo the
harm and the damage that can be done by
the multi-nationals, by unrestricted import
from abroad, But these two Acts are not
enough. They are nothing. They are just
going tobe straws befora the storm. Pollution-
creating technologies are going to be
transterred from the North more and more.
Uttimately, what happened in Bhopali? There,
itis notjustthe environmental question alone
but it is the fact that the culprits are even now
going Scot-free, the fact that they have the
effrontery to throw scops to our people as ¥f
they are bggers, the fact that they have the
effrontery to challenge the authority of the
Indian judiciary and that they have the
effrontery to deny 1o our people justice and
offerthem charity only. This reveals the play
of polltics behind Bhopa! and such other
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Here, we are directly in confrontation
with people who can get away with murders
of thousands of people. Today, there ls one
Bhopal. But what happened in Bhopal in
1984 may happen anywhare in India some
years from now, maybe notasudden disaster
but aslow disaster. But as big a disaster, we
cannot rule it out with unrestricted entry, that
Is being glven to the muiti-nationals.

Therefore, Sir, it is our submission, It is
our demand that these criminals, these
international criminals must be brought to
book and justice, not charity, not afew drops
of pity; thatis notforthe vicums of Bhopalgas
tragedy; but full jystice must be ensured to
them; and i is as a step towards this that {
support this Resolution and | request the
other Members, may colleagues, to support
this Resolution with me; and | request the
Government most strongly to accept this
Resolution as well. Thank you.

MR. CHAIRMAN: Shri Sriballav
Panigrahi.

SRI SRIBALLAV PANIGRAHI
(Deogarh): Mr. Chairman,, Sir.....

DR. RAJAGOPALAN SRIDHARAN
(Madras South): There Is no quorum.

MR. CHAIRMAN: Mr. Sriballav Pangrahl,
you please resume your seat. ’

Let quorum bell be rung.

Now there is a quorum. The hon.
Member,.

SHRI SRIBALLAV _PANIGRAHI: Mr.
Chairman, | thank Shri Satyagopal Misra for
having moved this Resolution which at least
provides an opportunity for discussion on
this subject ,which also in turn gives us a
chance oran opportunityto make a review of
this matter.

Definitety, I is a matter of disgrace that
even after eight years of the occurrence of
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this disasterthis matteris still being discussed

here.

This was one of the greatest disasters of
the century Killing thousands of innocent
people, spread over 30 wards in Bhopalclty.
Altermorethan eightyears, we arediscussing
itin Parliament. This is not a happy situation.

Atter this disastrous incident took place
the Governments both at the Centre and
also in the State, no doubt, took prompt
actions within their limitations to provide
reliet and to arrange the rescue operations
Thereafter the Government of India also
enacted the required legislation. Prior to that
there was no such legislation.

The incident took place on the midnight
of and December, 1984, ratherintothe early
hours ofthe 3rd December and on March 29,
1985 after the Eighth Lok Sabha was
constituted, at the earliest opportunity,
Parllament passed the Bhopal Gas Leak
Disaster (Processing of Claims) Act, 1985.
Thematterwas aiso agitatedinthe concerned
courts of law. It was aiso raised inthe courts
inthe U.S.A. aiso. But it was rejected by the
Judge there in different pleas, the plea ot
Jurisdiction, etc.

17.00 hrs,

Thereafter the Union of India preffered
the claims before the District Judge's Court
Bhopal. Eventhere, the matters are delayed.
In our judicial system delay is its companion.
Something shouldbee done overall, toscuttle
this delay in our juridical system, We altknow
the justice delayed s justice denial in spite of
that justice Is being delayed. Uinder the
present cumbersome procedure there is
inordinate delay in deciding even such
matters in district courts. Whatever it may
be, the District Court, Bhopal passed and
Interim order directing the Union Carbide
Corporation to make a payment of Rs. 350
crores, It was an interim order.

Sir, please look at the tragedy. When
there was an appeal against this Order
beforethe Madhya Pradesh High Court, one
honorable judge there got it reduced by Rs.
100 crores, from Rs. 350 crores to Rs.250
crores. Of course, again appeal was made
against that by the Government of India.
What | mean to say is that the Government

VAISAKHA 10, 1914 (SAKA) Bhopal Gas Disaster 430

hastriedinits ownway not only to protectthe
interests of the victims but also to provide
necessary relief, etc. as speedily as possible.

Then, lotisbeen said aboutthe quantum
ofamount finally settled at 470 million dollars.
Naturally in suchcases., there cannotbe any
limit. The sky is the limit. And whatever the
highest figure could be achieved, that is
welcome. | cannot say what could be the
exact amount. But as much as possible
should be arranged, should be attempted at.

17.02 hrs.

[SHRIMAT! MAUNI BHATTACHARAYA
in the Chair}

Whatever we may say here, there can
be no substitute for human life. We may pay
ona fakh rupees, two lakhs of rupecs or one
miflion. But that amount can be paid only to
the next kin of the deceased. The valuable
life, which hadbeen lost, cannot be gotback.
Theretore, | emphatically say that there can
be no substitute for human life by way of this
compensation, payment of money and other
things. But under the circumstances, when
there has been an accident or a disaster, a
pertinent question arises as to whetherthat
could have been averted. Centainly it could
have been averted had all precautionary
measures been taken well in time. Who are
responsible of this disaster? That is not yet
known in clear terms and the reasons, the
circumstances, leading to such disaster are
not yet known.

Some times, even in our public
undertakings, for example Coal India Ltd.,
here andthere, inthe process of construction
there were somae accidents. In the last rainy
season, Indravatl Reservoir Multi-purpose
Project was under construction in Orissa,
And there was a channel. More than 100
labourers weére working in that. Suddenly
flood water rushed in without Binybody's
knowledge and a disaster too place. These
are all every unfortunate things. But when it
takes place, we should know the reasons
and the circumstances of it And particularly.
when a large number of multi-national
corporations are now interested to come
over to India to irvest and tn set up their
incdustrial units, we have to draw adequate
lessonfromthis Bhopal disaster. It shouldbe
raal'y an eye-openar



431 Resolution re. Compensation
to Victums of

{Sh, Sribaliav Panigrahi}

MADAM Chairperson, while you were
speaking from here ycu have said that this
was a crumunal neglect. | agree with you,
Madam this disastsr claimed hundreds of
lives thousands of lives and driving further
lots nf peopieto untold misery. Again several
thousands were maimed permanently and
lakhs are still under a psychological trauma.
So, naturaliy, for such criminal; negligencs
the exemplary punishment should be meted
oul to those on whose negligence such
disasters take place. There is notwo opinions
about it. again, there was a question how
such a hazardcus industry could be located
near or inside a populouscity? We have to
drawleson andsee that in future such things
do not take place. There was a legal battle
about jurisdication, about the quantum etc.
etc., andwhen allthese things were going on
, finally on 14 February, 1989, there was a
settlement; there was some sort of a
compromise effected in the Supreme Court
and it was with the consent of all the parties
Our Supreme Court judges also In their
wisdom described it as fair, just and
reasonable The logic of the settlement was
that it will provide speedier relief to the
heipless victims. This is very significant but
one riding factor was there that speedier
relief would be provided. Of course, 300
biilion doliars was the claim preferred. There
1s a lot of gap when compared to the 470
million dollars pad. In India it also appearsto
be a huge amount but actually from the
American point of view and again considering
the gravity of the sttuation here it is a meager
amount. Evenin some other disasters where
the loss was much less, the multinational
corporations paidcompasston of the order of
1billiondollars. But, hereinour, situationand
In our anxiety to provide speedier relieftothe
victims, there was a settlement artived atthis
amount. But, lampainedto observe thatthe
purpose underlaying, that is speedier relief,
is defeated by not having created a situation
to make disbursement of this compensation
amount to the victims tlil today. This is very
unfortunate part of the story. The highest
apex court decided something and why
there is further delay. What is the reason of
this delay? Even this seittement attracted
three review petitions including one filed by
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the Government of India and that was again
finally disposed of only a few months before
in October last. wherein this amount, 470
million dollars, was confirmed. Of course,
there is an improvement in the sense that
earlier in the judgment there was some
restriction about starting the criminal case.
That restriction was lifted in their judgment
delivered in October. Together with this,
certain other conditions also have been laid
down by the supreme Court The Supreme
Court nullified its own judgment in 1987
Bhopal gas leak case and 470 million dollars
settlement was upheld. Cnminalprosecution
of Carbide officials and othars was allowed.
This 1s no doubt an improvement and a
welcome feature.

Agan, there was adirection giventothe
UCC or UCIL authorities to set up a 500-
bedded haospital for the victims in eighteen
months'time andfortree medical surveillance
ot victims for a period of eignt years 1do not
know whether that pericd would runfromthe
date of judgment or from the date of
occurrence. litisfromthe date of occurence,
then | think that pericd also 1s going to be
over.

As stated earlier, whatever mightbe the
gap, as a Wellare State, it would be the
responsibilty of the Goverrrnent of India to
make good the loss., 1 wouid like to kncw
from the hon. Minister whether all these
directlon: given have been honoured or are
being honoured by the UCC and the UCIL
because their Chairman and managing
Director , Mr. Anderson is now said to be
absconding.

As | Understand, this 1s-ait-vnder
investigation by CBI. How long will the CBi
take to complete its investigation? I it is
camed on indefinitely, then naturally the
credibility of a reputed orgamisation like CBI
will get Jeopardised. Therefore, the
investigations should be ccmpleted soon.

Not only it is a question of fixing up the
total amount, t is a question of making
payment to the individuals. there was some
order, some arrangement for paying a
monthly interim allowance of Rs. 200 or
somethings like that, which again. 1 think, is
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going to be adjusted against their final
payment. As 1 sald, in such cases the sky is
the limit and there cannot be any substitute
for human lives and human sufferings.
Whatever has been paid by way of interim
allowance, should not be adjusted. Overand
above that, this tinal payment shouid be
made. This is a request to the Government
of India for their consideration. It should not
bethe practiceto make some payment atthe
rate of Rs. 200 per month or something like
that, thon making calculations andthen again,
at the time of final disbursement, adjusting
that amount. This should be over and above
what has been paidto themby way of interim
allowances.

As regards the payments to be made to
the individual victims, again the respective
claims will have to be referred to the
Commissioner, Arbitrator or something like
that. The procedure prescribed is also civil
court procedure. In such cases also, if there
is any dispute, then it will take a very long
period further worsening the situation . The
child who was unborn at that time, who was
in the mother's womb, has since been born
and is now 8 years's old, may be with
deformities and physical disabilties. How
long should such children go on suttring?
Naturally, the special courts with the special
procedure prescribed should be hurried up
to do justice. Some responsibtlities are also
given to the State Government there.

Who is monitoring allthese things? We
have created some Commissioners for this
purpose . But aven their officers, their court
rooms are not ready and it is taking in
ordiantely long time for the officers even to
get the court rooms to function from. it is
something like that. Due seriousness should
be attachedtothe matter. Regular monitoring
should be there. it should be seenthat C.B.1
does this work very promptly giving to most
proiprty. At the sarme time, about the other
thing that is criminal cases etc., the C.B.I.
has decided about it after the October
judgment of the Supreme Court and the
C.B.l. has started action inthis direction . But
there are several hurdies coming inthe way.
The C.B.I. hastaken stéps to move the court
for orders to be passed for confiscation of

assiets and properties of Mr. Anderson and
for ensuring the appearance of the accused
in the criminal case.

But, tamtoid, accordingtothe U.S. laws
such selzure or confiscation of property Is
not allowed. Something like that is going on.
But, Ithink, we have some sort of treaty aiso.
We have exiradition treatey with America.
Government of india should take this up at
the highest lavel with thelr counter-parts in
U.S.A. about this also.

There is no dispute about the tact that
whatever higher amount could be arranged
for these victims of the gas tragedy, it should
be arranged. All sorts of efforts should ba
made with all seriousness in that direction
and that also as quickly as possibie. That
way lwould suggest what it will babetter ifthe
hon. Minister, and the Government of India
as a whole, make a review of this case and
whatever is lacking is made up. Wherever
there are loopholes, they should try to plug
them in alf possible methods. There is no
harmin taking to leaders of different political
parties if need be - in this regard to take their
views. What is there about it? We are
interested in providing maximumrelief tothe
victims. we know that the Government of
India is also interested to help the victims of
this tragedy. | know that the Government of
India do not have any sympathy with the
U.C.C. authorities. But, still, a lot of delay is
taking place.

But, there are certain lacunae inherent
In our judicial system as stated earlier - delay
Is its companion. It so happens that even
when a partitionsut oracivilsuit is filedina
sub-judge’s court by the grand- father. The
same mature for hearing during the giand
son's time long after the death of grand
father anlalso the father. But, anyway, inthis
case that has got to be"pussued on war
footing. This cumbersome procedure could
be got over and some summary type of
procedurecould beintroduced. This problem
should ba addressed 1o, by the Governrent
of India and if need be, in congsultation with
the leaders of different political parties. So,
earthling possble should be doneio maximise
the compensation amount and aiso that
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should be paid as quickly as possible.

With these words, | conclude

SHRI SUDHIR GIRL (Captai): Madam,
Chairman, lamon apoint ofinformation. The
district of Midnapore in West Bengal has
been declared literate today. This is a very
cheerful and inspiting news to the whole
House as well as to the nation. | bring this
news to the House through you.

MR. CHAIRMAN: Thank you for the
information |think the House joins with you
In expressing its happiness.

SHRI P.C. THOMAS(Muvattupuzha):
MadamChatrman, lcongratulatethe Member
for having brought this Resolution for giving
compensation to the victims of Bhopal gas
disaster and aiso to see that the legal steps
are expedited. | am sorry that the Resolution
has to ba brough! after some years of the
disaster pointing out clearly that we havz2
totally tailed in securing proper justica and
proper composition to the victims. t is true
thatthe settlementamountis only 470 million
dollars whereas the claim made by the
Governemnt on behalf of the petitioners, as
a pstitioner is about 3 millien dollars. It is a
factthat we had tocome to acompromise for
such a meagre amount compared to the
huge losses suffered and also compared to
the fact the employer who was to give
compensation is a multi-national company,
the UCC. But, even then we have not been
successful to see that such an amount is
disbursed. The legal battle is going on.

Now, the Supreme Count has granted
permission for the prosecution and it was on
the basis of thatpermission an arrestwarrant
was issued by the Chief Judicial Magistrate.
The owner of that company is an accused in
acaseforan allegedactof criminalnegligence
and it Is rather unbecoming that the

Government is unable to bring the accursed .

to the Court. Now, the steps for extradition
are to be taken. 1 do not know whether the
U.S. Government has taken the plea that
extradition carinot be made at all. There are
cases where even though there is treaty for
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axtradition, the Government of foreign
coucntries have made certain please on
technicalities with regardto extradition. Here
1 do not think that such plea has been made
by the concerned party. However it is for us
to see that extradition steps are expedited
and the accused is brought back to India. |
think, if further steps which are necessary to
be taken are to be taken by the Government
in very serious manner.

There are no two views regarding the
matter that proper compensation has to be
secured and given to the claimants at an
early date. It is even a failure that even
though proper laws have been made. an
proper loss has been estimated, tribunals
have notbeen established so far, Evenifthe
laws have beenframedand implantation has
been taking place, it is sorrowful fact that
steps in this regard are to go a long way. |
would request the Government to take i
very seriously and see that tnbunals are
consiituted at a very early date and
compensation is fixed for each individual
case

With regard to other aspects, | do wish
to repeatbut I amin full consonance withthe
fact that the Government should be duty
boundtotake immediate further stepsto see
compensation to the maximum extent is
obtained from the U.C .C and maximum is
paid to all the claimants. It 1s case where
disaster is the largest of is kind and it is a
case where disaster is continuing still which
is causing more and more problems. itis fact
reckoned with andto see that compensation
for continuous losses are properly assessed
and given to the victims in proper manner.

| would also draw the attention of the
Minister 1o the cases of this nature which are
taking place elsewhere aiso. in Kerala |
would try to bring one aspect, though this is
not directly concerned. We have got some
companies including public sector
companies. The factories of our own public
sectorare alsocausing somekind of leakages
and effluentes fromtheir side are causing so
much damagetothe people. | have submitted
this fact to the Minister even otherwise aiso.
There Is the case of FACT which he visited
also. He knows 1. It is in Cochin, in my

<
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constituency. The effluents of the factory of
Cochin Division of FACT is coming thorugh
ariver and is causing, continuous loss tothe
cuttivation of poor farmers who are having
lessthan 50cents. Theselands havebecome
uncultivable for quite a long time because of
this. it is almost 17 years since these lands
had been cultivated by many of these
persons. Some of them went to court and
there are cases whare the cours have
decreed and ordered for giving
compensation. Even now, the company which
Is alarge scale company which is well within
its limit to pay compensation or to acquire
that quantum of land which lies nearby and
to pay compensation to the farmers is not
doing it. | would submit to the hon. Minister
through you, that this may be considered
very seriously and steps may be taken to
grant compensation to the parsons who are
sustaining losses for the last 17 years. They
are not in a posttion to earn their livelihood
because of the fact that their lands have
become totally uncuttivable. | am not going
into the further details.

Isupportthe Resolution and Icommend
the hon. Member who has taken pains to
bring for the this Bill and also to give the
elaborate history of the Bill regarding the
Resolutio

| would also request the Minister to take all
steps to give compensation at the earliest
and also to secure the presence of the so-
called accused who is absconding not only
from the hands of court but also from the
country and | would think that it is a matterto
be taken very seriously by the Government
of India.

SHRI DAU DAYAL JOSHI: {Kota): Mr.
Chairman Sir, on. Members are of the
opinion that the culprit should be called here
andthe procedure of law should be initiated.
The hon. Members have shown such a
feeling which is praiseworthy. Today, in the
Navbharat Times anews-itemhas appeared
that in Bhopal a case has been filed in the
Court of Chief Judicial Magistrate. A lawyer
representing the Unicn Carbide has said in
the Court of Shn Gulab Sharma, magistrate
only today that his client no longer has any

taith in the Indian Govemmeant. Now | doubt
whether the former director will be able to
present himself in the court of India in future
. 1 think In India, there cannot be greater
disaster of the century than this. The culprit
came only once but he was allowed to go
scot free within 6 hors. It appears that our
case is weak. The way we are fighting the
case appears to be deficient somewhere.
quite decisively, a monitoring cell should
becreated inthe Supreme court of India and
the concerned Minister ghould take It
seriously. The doctors of that areatell usthat
even after this disaster, people shall not be
free from any disease. People will bacome
blind, they will become hunch-backed, or
they willbecome lame. For manygenerations
we shali have to face this kind of a situation.
The Supreme Court has passed orders that
ahospital of 500 beds should be constructed
andthe Union Carbide shouldbear the entire
expenditure for 8 years. Also a sum of
rupees fifty crore was to be received for its
maintenance. There is no seriousness
towards it. Till now, there is no liketihood of
laying foundation. Anderson is not a very big
person, he is a great industsialist. But why do
they not wantto take stringent action against
him? Cuba has written to the U.S.A
demanding the extradition of the killers of 70
people to Cuba. The World Bank should tell
the Government whether these victims will
be able to get relief or not. ithink, they will not
be ablato get it. There are shares forit. They
are depositedin Calcutta even today. Letthe
Governemnt confiscate them why does the
Govermment not want to confiscate them?
it is true that the legal procedures are such
that afterthey are confiscated, that man can
appealinthe Courtwithin 6 months. Thenthe
case wii continue for 2 years to dacide
whetherhe s guilty or not. Today ha is saying
that he is not guilty while there can be no
greatercrimathanthis. So, his shares shouid
be confiscated and a sum of Rupees 50
crore be given for the Hospital. Because the
Stale Governemnt has its own limitations, it
cannot do much with its budget. There are
thousands of peopie there who are Ili and
thousands have lost their eyesight, it is a
question of life and death, that is why it is my
submission that they should get the
compasmation money as soon as possble
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andthe culprit shouldbe called andthecase
should be instciuted according to ruies and
the punishment should be given . if we fail to
punish him and depend only on the
compansation amount in the hope that we
will get compensation and only then
assistance will be given to the poor, then
there can be more disasters in the country
As the hon Chairporson has said it herself
that foreign companies are rapidly
establishing thes ho in India In such a
srtuation, this shouldbe ianen very serously
1 do not see any serousnoss The mishap
that took place yesterday in Delhs 1s not an
orginary mishap Godowns are there in the
densely pop Jiateuaraa Thehon Mintsteris
no here, the ruws Iequire that after the
statenent by the Minister there canbe n o
discussion # this sta.ement 1s made in the
Rajya Sabha then ceriunly the Governmeant
w il be pulled up | have got concrete proof
that one owner cJt ot the thi s owners of the
factory was allotted a plot of land elsewhete
but he wants to possess e praperty at both
the places inthis way, such incider Is take
place The Chemoby! incident i1s one such
example the entire worlkd

in Rajasthan, there is an atomic power
ptoject Once inthrea years testingis carned
out Preparation for testing creates fear
among peopie Nt Is true that people are
traned by carrying out testing which Is
desirablefromthesecuntyangie Thereisno
road up to tha distance of 20 25 miles near
the atomic power project but only the
urmetalled pathways are there and when
testing i1s carned out there, people are tilled
with fear for threé tu four hours The work of
rescuing people is done on a tnal basis In
this connect on, it 1s my submission that in
our country there shouid be atomic power
range Iike military range and there should be
speciicbudget forthis purpose Withthatwe
can connect such dangerous areas with
road sothatpeople may reach there withfast
speed But the Government is not serious
about 1t

Once there was a discussion here on
atomic power and Mr Ceorge and | had
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made a mention of it. A lot of apprehensions
develop there and various diseases spread
there. That is why we should pay attention to
it God may not bring such a tragic day, but
what is destined, may happen any time, that
Is why we shouid pay attentionto t and make
alithe facilities available Eighth years have
elapsed since the Bhopal gas disaster took
place and | have been here for two years, |
didnot see a single session when discussion
onthis mighthave notbeen held Butwith no
result Nettherlis the case being decided, nor
Is Anderson himself taking it senously ¥ the
formaer Chief of the Union Carbide of India
had any idea of the Government s powers,
he would have cerntainly taken serious
decision on & The Supreme Court had
delivered ajudgment and thereafter another
judge provided relieftothem Nowinstaad of
acting in a responsible manner towards that
person, why anotherappeal has beenmade?
Today, you will definite'yfind peopie opposed
to the verdict 11 every alley and bylane of
Bhopal, who are vicims of the Bhopal gas
tragedy, who are sufteiing to th s date, who
have lost thed tamilies, their crudren, who
hdve lost their eyes and who are giving birth
to deformed children Therafore, the main
culprits should be arrested and action should
be taken against them under the provisions
envisaged In the Private Membet s
Resolution We should certa nly provide
fustice to the people whoss families have
been ruined, who are born blind This will
enhance Irdias Image in the eyes of the
internadsonalcommunity, otherwis efwe allow
the American millionaire 1o go ..ot free, our
image will be spoiled

Madam Chairperson, therefore,  would
like to congratulate the hon Member tor
bringing forwardthis Resolution andsincerely
hope that the Governemnt will take serious
note of it Further, if the hon Minister takes
action against the guilty, then a sense of
confidence willbe instilled in the minds of the
people of this country that the guilly,
howsoever pawerful and influential he may
be , will definitely be punished Cuba has
given an ultimatum to the Americans to
immediately hand over the two culprits
involved in the plane crash, that took place
eightyears ago Similarly, wetoo shouldtake
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afirm decision and make an announcement
todgy itself s0 that the people may get relief.

[English}

SHRIPRATAP SINGH(Banka) Madam
Chaifman, T7ise In suppof BT this Regolution
moved by my esteemed colleague, Shn
Mishra 1 wish | could have said that it1s a
umely Resolution But nevertheless, the
Importance of this Pesolution Is not reduced
because the entire matterof the sufferings of
these people who are atfectedby thetragedy
at Bhopal is still a live issue with ue today
which has been unresalved for so many”
years

| will not dwell o~ to much detaul about

the chronology of these events But | am
saddened 1o ses that oven till date we, find
that they still are resort.ng to agitations here
in De’ht at Boat Club seven years aftar they
were struck by this sad accident or tragedy
It wouhi have been an inteiesting exercise,
Iwouldimagine, totry and see howmuch has
been spent of Government funds in trying to
assess how much compensation should be
pad to these people Tne machinery of
Government which has been involved in
trying to enquire and to finddut as to what is
a just payment for a human hfe or a hiuman
ite which Is going to be incapactated for a
long time to come, | wouid probably f¢ ol that
we have spent fartoo much time and money
in coming to this conclusion which if it had
been given in ime iImmediately as reuef to
these people would havabeenfarbeiter We
might have made mustahes Afew persons
would have siippedthrough the neck who did
not deserve to ba compensated But that
would have been far better than delaying
justice tothese peopleforsolong iseriously
think that we should now set about the
process of thinking andfinding out tragedies
such as these of lesser magnitude and
perhaps, even greater one, that may hit us
from time to time. We must realise and it 1s
not a very impossible task to come to an
-understanding as to what is the proper
compansation for a human life which 1s lost
What should be the proper compensationtor
a person who has lost his imbs or lost his

ability to eam In a proper way and proper
salary? | teel that every Government has
tned its best to compensate thase peopie
and to bring the guillly to justice. But
unfortunately, as my esieemad culleagua,
Shn Panigrahi was saying, justice was
delayeo and therefore, justice dealed

1 a0 not wish to add too ruch to all this
because all my colleagues who have spoken
before me have given you the full details of
the facts Butis a sadderung thought to find
that the person who 1s accused with the
prime responsitiidy n tris ttagedy, Mr.
Anaersun, wastirst of ali, abie to sl through
this country w'thout tuo much eflott and even
with certair araouni of assisteace Lo the
Governments cencered

lamnotcasting any aspersions because
atthattime, there was no way of saying that
he was acnminal Buthaving now foundthat
such a person wus responsibw for tnis
tragedy, | think we should take a very fum
stand, as my colleague, Shr Mishra rad
suggedted and we should ask for the
extradition of this inawidual and try our bast
andputthe maxrnum pressure on the Unitud
States Govelnment to see that this man is
brought to book in this country of ours And
he must fuce a tnal and thdat particular
company Union Carbide Corpuration- should
ke askeo tu compensate adequately and
properly tor thewr misdeeds fiere As was
suggested, their assists here should be
frozen, by any method by which we cantake
something out of these people it is a
worthwhile exercise Oneof my goodinends,
mentioned eariler that they are trying some
kind of wangling outside by passing over
cerain Interests to some solicitor or to some
firm So we must be aware of this UCC is still
an existing company within this country and
very much within your control There 1s no
reason why we cannot, at this point of tume,
bnng them to their knees and force themto
compensate those people who were tragically
hit by the incident in Bhopal

With thesa worlds, Madam Chawrman, |
conclude my speach and thank you for the
opportunity that you have given to me.
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SHRI_SURYA.NARAYAN. YADAV
(Saharasa) Madam Chairperson, the case
pertaining to the Bhopal Gas Tragedy has
been pending for almost a decade now
When this tragedy took piace, | was a
legislator of the Bihar Assembly ivery vividly
remembarthat when thistragedytookpiaca,
the Central Government of the time made
several announcements regarding provision
of relief to the gas affected employees and
steps to check the environmental polution
caused by the disaster Later on, | was
elected to the Parlament

Whenthis accident took place, | myself
visited the site and saw the plight of the local
people there | have my doubts on this
Government as well Why is it so because
while on the one hand the number of
unemployed is Increasing by leaps and
bounds, on the other, the condtions of the
employees working in gas and petroleum
units, whether it be the one at Bhopal or
Govemment undertakings iike Bokaro Steel
Plant, Assam refinery, Sindri fertilizers eic,
in the aftermath of such tragedies becomes
pitiable To add insult to injury, the
Govemment doesn't fulfil promises given a
decade back and this obviously has resulted
in apprahensions in the minds of the paople
and a striking example in this regard is that
while today we are discussing the problems
ofthe gas affected people ,ourhon Minister
Is too busy in chatting with others, He is not
even aware astowho is speaking Pleasetry
to make him understand the seriousness of
the situation

Moreover, in this country courts have
come to be ndiculed the courts had said in
theirjudgments that the Government should
make immediate arrangements for the
payment of compensation Godtorbid, butd
the hon Minister or the Prime Minister had
become victims of such atragedy, then what
would have happened? There cannot be
anything more unfortunate if a Government
employee Is involved in an accident and he
is notadequately compensated Anumberof
excuses could be put forward that there is
shortage of funds that some comper sation
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hasbeengiven, andthatpriority inrecruktment
1o Government jobs i given to the wards of
the victims, but these won't serve any
purpose The question is whether the
Govemment has made adequate provision
to meetthe basic requirements of the peapie.
Onthe country as perthe agreement withthe
U S A., the accused was brought to India
and within 5-6 hours, he was sent back. This
Is where thefault, the defect, the demerit ies

Therefore, to have long discussions on
t doesn't carry much significance The
question is whether the Government has
implementedthe count's directive with regard
to the gas affected people, who have lost
their lives, who have become handicapped
andwhose studies have comato a standstill
Here also, we are told that under the rules,
this particular issue cannot be discussed,
nothing couid be said about the President,
but why are the rules not beirg observed in
this case? The Supreme court had given a
ve.dict inthis regard Why don't you wantto
implement t? What is the difficulty?

Therefore, urge youtoprovide full relief
to the gas-affected people on humanitarian
grounds Please make arrangements for
providing a decent a means of livelihood to
the families of the gas-affected and also
provide adequate compensation to them.

One should not forget that there was a
possibility of a similar accident in Bokaro
Steel Plant, when a pipe leaked, but it was
detacted in the nick of the tme and an
accident averted Had it not been prevented
, then the veitimis and the affected people
would have faced the same fate of the
Bhopal victims, who have been running from
pillar to post for the past 10 years Why are
youbentupon demoralising yourown people?
This i1s not a good thing Therefore, it is my
humble submission to the hon Minister that
being our own citizens, we should
sympathetically consider their case and in
conformity with the court verdict, the
Government should make maximum
arrangements to provide relief and
compensation to them. | would also like to
add a word of caution here If proper
arrangemenlts are not made for the gas
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affected people, then the people of urban
areas including those working in factories, if
notthose of the villages may resorttoreballion
K there is reoccurrence of such an incident at
any other place. Therefore, the Governemnt
should remove these apprehensions from
the minds of the people and provide them
relief.

Madam, 1 thank you for providing me
with an opportunity to speak. As itis a matter
concerning grief-stricken tamilies, the
Government should give It a serious thought
and implement the court verdict.

[English}

MR. CHAIRMAN: The time for this
discussion Is already over and therefore #
has to be extended. 1 would put it before the
House that the time for the discussion of this
Resolution be extended by one hour.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Thank you. The time
for this discussion is extended hv ona hour.
Shri Sudarsan Raychaudh&

SHRI_SUDARSAN RAYCH%HURI
(Serarmpore): Ma

tragedy has been caused by a multi-national
corporation. We must draw certain lessons
from this tragedy. What is pertinent these
days, Is our attitude towards the mutti-national
corporations. The new economic policy and
the new industrial policy of this Government,
in fact, have thrown our country opan to the
foreign muiti-nationals.

We have our experience with Pepsi, a
multi-nationalcompany. Does it abide by the
contractual obligations? In today's
newspaper, there Is a report which says that
ateverystage, Pepsihas beenflouting allithe
obligations and ourPood Processing Ministry
are at sea. Whea Pepsi came here, they
have told that their objective was to inftitate
horticultural revolution in Punjab. This has

been proved to be nothing but an pug-wash.-

When the Union Carbide came to India,
similartall gromises were made that t would
help us in achieving seff-rellance in chemical

Industry. But, what we got was this tragedy.

What are the experiences of the Third
World countries with these muti-national
corporations whch were now inviting now
with open hands? Apar trom the fact that
they come here with obsolete technology.
poliutant tachnology which would not have
been permitted inthe countries of their origin,
we can recall what Lawrence summers, the
Chief Economist of Worid Bank has said. He
said that the dirty industries shouid go tot he
South.

Apartfromthese, these multi-nationals
come with some other utterior motives and
many of them indulge in destabilising them.

You can remember the Pepsi’s role in
Chile and if actions are taken against them,.
the real actors behind them, the imperialist
power behind them, becomes active.

Waeknowthetate of Chile when Salvador
Allende nationalised two foreign companies
Anaconda and Kenccott. We know the fate
of Mossadegh's Government when they
nationlised Anglo-kanian Ol Company in
Iran. Weknowthe fate of Arbenz Government
in Guatemala when they nationalised the
United Food Company owned by the United
States.

18.00 hrs.

So, one lesson should be drawn from
Bhopal. We should be aware of multinationat
corporations. The tragedy took place in
December, 1984, Forty-two tonne MIC gas
leaked from one of the tanks of the UCC.
About eight thousand people diad. A survey
report of Willy Scinece Forumsaysthateven
tili today, every day at east one person dies
as aconsequence of thatgas leak. According
to an official report, 2.5. lakh people have
become ill during the last seven years.
Eighteen thousand have become
permanently disabled. Those who survived
among them, many have lost their mnmunity
system.

On the matter of componsation, legal
battle is going on. Meanwhile people are
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suffering. As you know, the Government is
paying Rs. 200 par month per head as relief.
Peopls havé to standinqueue for marethan
twelve hours to receive this dole. From the
bagining of the case, Union Carbide sought
to distance ftseff from its Indian division.
Instead of accepting even a degree of
responsibility, this Is patently wrong.

Ywould like to ask several questions. Is
it not a tact that the key personnel's training
of the Bhopal factory was done inthe United
States i#tsel? is it not a tact that the main
salety audit of the Bhopal plant was done in
1982 by the Ford Foutaim of Danbury and it
located ten major satety fiaws which were
ignored? Is it not a fact that the design plan
tor three critical systems that falled gas
tower, flar tower andthe water spray systems
came from the parent company.

The technical manua.s for Bhopai were
based on original docurnents issued by the
UCC. So, the Union Carbide catnot deny its
responsibility The Uaion Cartnde chief
Warren Andersen cannot be laft scot-tree

Today's Times of India has come out
with a report that at Bhopal chief Judicial
magistrate's court, UCC conusal delacrud
that UCC would not appearbefore the Indian
courts R has iost faith 1 Govemment of
India. This reminds me of a simila loss of
taith in one State's judicial systems by another
Stute, We may referthe case of Litya where
inthe United Statesithas declaredthatis has
notaithinthe Lityan judiciaty. Andthatis why
{wo persons, whom they are accusing are
culprits tor that local aircrash. They must be
hended over to the United States and
detained. we know that no amount of
compensation woukibe adquate. ButWarren
Anderson must be extraditad There is one
Indo-American extraditiontreaty. So, wecan
legitimately demand that Anderson should
come here to face criminal proceedings. The
Indian law providesiorattachment of property
for non-apperamce in the court andthe CBI,
we learn, has moved an application for the
attachment of the UCC property in india. it
would be in contravention of the spirit of law
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¥ the UCC selis their shares. Now Union
Carbide Is trying 1o selt their shares In the
UCIL. This should not be allowed to be sold.
Moreover, Union Carbide Karamchari Sangh
has also moved a petition in the Supreme
Court. It has issued notices to UCC and
others directing themtofile theis reply. Under
the circumstances. } urge upon the Central
Government to see that the UCC should not
be allowed to sell its assets in UCIL until the
criminal cases pending in the Bhopal court
and the Supreme Coun are disposed of.

Madam, regarding the hospital, the UCC
should provide necessary funds for the
construction of hospltals. We should not
allow them to escape from appearing in the
court by seliing the propeny in the guise of
raising funds for the hospital.

Lastly, | would like to request one more
thing The Government of India can easily
move the United Nalions and even the
Secunty Councll We have seen how the
Securly Councit has invoked the sanction
against Libyator their falure to extradite the
twa alloged crirunals of Lockerbie bombing
Chaptor 7 has been invoked by the Secunty
Counail. Chapter 7 Is invoked only when
there is bieach of peace, threat to peace or
an act of aggression. We know the Libyan
case ltcocasnotaccountlo breach of peace,
threat to peace or an act of apgression
insplte of that, at the behest of the Unlted
Stales, the security Council has taken this
decsslorn not to invoke Chapter & which asks
for negotations with Psciic nations but
invocation of Chapter. 7 So, we can ask the
Secunty Council and the UN that if chapler 7
canbe invoked against Libyafor its fallure to
extradite the two Libyansto the United States
or Britain, is it possibla for the United Nationls
to invoke Chapler 7 in a similar way against
the US, ifitfails to extradite Warren Anderson
to india?

Thank you Madam.

PROF. SUSANTA CHAKRABORTY
{Howrah): Madam )

seven years have passed since the Bhopal
gasieakage tragedy. Now, it should be seen
in the background of the role of the
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muttinationals in the third world countries .
We all know that the muitinationals invest in
the third worid countries not in the Interest of
the development of the economy of those
countries. It is also found that in the
development process thatthey believe, they
export all the tads and ills that are there in
their technology or functions, Bhopal gas
tragedy is only one of the examples of such
type of actions adopted bythe multinationals.

Seven years ago, on 2-3 December,
1984, we knew that due to gas leakage in
Bhopal, several thousands of Indians had to
die and the survivors who are stillthere bear
marks of the sulferings. The scientists are of
the opinion that the survivors may never
regain their vitality or power that they had.
Now, Madam, the entire matter is in the
coun, The Supreme Court came out withthe
judgmentthat asumof 470 million US dollars
be paid as compensaltion to those who have
suffered due to the gas leakage tragedy. 1t
ordered the Union Carbide Corporation of
America to deposit the amount with the
Register of the Supreme Court. Now, we
cannotquestionthe judgment of the Supreme
Court. The hands of law are very long. Still,
fierce riminality in this field are of the opinion
that the Supreme Court's decision has
extinguished the criminal law in India. As
comparedtothe Governmentof India’s claim
of three billion dollars, the sum of only 470
million dollars as compensation, is a miserable
pittance. The general feeling I1s that the
Union Carbide Corporation has got away
very cheaply for an accident that claimed
nearly 4, 000 lives so far, maimed several
thousands for their life, and inflicted a
psychological traum on lakhs of peaple.

Madam, before this claimwas settledin
Supreme Court, the Bhopalcourt had passed
a judgment. The Judicial Magistrate of
Bhopa! Distric§ Court pronounced on 9
February 1989 that Mr. Anderson should be
placed before the High Court He is
absconding Madam, the fact of the matteris
that the criminal case that was launched by
the CBI was never withdrawm. The UCC
however challenged¢he authority of the
Indian Court and stated that Mr. Anderson
could not be lodged in India.

The proclamation that was made in the
Bhopal Court's Judgment was very significant.
it says that Mr. Anderson has committedthe
offense of culpable homicide amounting to
murder, voluntarily causing grievous injuries
byweapons orothermeans and comissioning
of such offences with criminal intention,
knowledge, etc, punishable under Sections
204, 326, 429 and 35 of the Indian Penal
Code 1860.

Now, | know that it is very difficult to
extradite Mr. Anderson. Butthe Government
of India has certain responsibilities. The
matter should be taken up with the United
States or the officials of the UCC based in
India would have to face the music. If action
on these lines is not taken, it will go to prove
that we In India are in such a position where
we have 10 accept the dictates of the United
States of America whether it ba inthe field of
economics or whether it be in the social or
other flelds. Madam, we must come out of
this sort of a situation. It does not add to our
prestige. So, before | finish my speech, |
would again request the Government of
Indiato see that the survivors of the Bhopal
gas leak tragedy are treated humanely. The
decision of the Union Carbide Corporation
with regard to the proposed hospital should
be implemented. We should see to it that
they cannot block the money by setting up a
trust in the name of a hospital. In this way,
they are only trying to evade their
responsibility. They just thought it wise to
make the people bear the brunt of this gas
leak tragedy. Again, | would request the
Government to wake up the situation and
deal with the case accordingly.

18.15 hrs.

CAL TOMATTEROF
URGENT PUBLIC IMPORTANCE

Strike y Share Brokers - CONTD..

[English]

MR. CHAIRMAN: Now, we go back to
the Calling Attention Motion and | would
request Shri Rupehand Pal to complete his

spaech.
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SHRI RUPCHAND PAL (Hooghly):
Madam, | will not take much of the time. |
have already made some points. | have just
two or three points more. | would like to ask
some questions to the hon. Minister.

18.17 hrs.
[SHRI P.M. SAYEED in the Chair

This is the direct outcome of the recent
economic measures adopted by the
Government. This is the direct fall out of it.
The irony of the situation is that one bull
operator is strong enough to put everything
out ofgear. CBland RBlare making inquiries.
| just want to know from from the hon.
Ministerwhetherany FIR has beenlodged or
not and when this great offender is going to
be arrested.

According to very conservative
estimates besides Rs. 600 crores of rupees
not less than Rs. 500 crores has been
hijacked from other banks includng some
foreign banks. | would like to know whether
those officials who are responsible for this
have beenfounde outandthe otheroperators
have been found out or not. | would like to
know whether any FIR has been lodged and
if not when the FIR is going to be lodged.

1 raised this point when | spoke on the
General Budget, that is there is a secracy
clause in banking. Government is speaking
so much about the conspiracy and other
things but they are not doing away with this
secracy clause nor did the hon. Minister
replied to that point raised by me. Now, |
would like to know whether on these sordid
things Government is prepared to do away
with the secracy clause of fhinancial
institutions.

Secondly, in the incorne tax there is one
Saection, Lthink it is 231 where it is stated that
even at the time of raid, if a person is making
voluntary disclosures for evident purposes,
the man may be offered immunty from any
punishment according to the law of land.

MR.CHAIRMAN (SHRIP.M.SAYEED):
You have to ask question. You have already
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SHRI NIRMAL KANT! CHATTERJEE
(Dum Dum): f you have over done this
exercise of setting questions forthe students
thenthereis always a preamble part first and
then the question follows. -

MR. CHAIRMAN: That Is the reason
why | am allowing five minutes to each
Member, otherwise, to put question five
minutes are not necessary.

SHRI RUPCHAND PAL: Sir, my last
question is that the Government has offered
immunity for voluntary disclosure, for
deposition in National Housing Banks, etc.
for the fourth time. How much money has
been deposited? Whether after this bitter
experienca for the fourth time, what steps,
the Government propose to take or deterrent
action the Government propsoe to take to
unearth blackmoney so that the paralle!
economy may not paralyse our economy
and may not just repeat the things that have
happened in the share market today?

[ Translation}

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, through you, [ would like
to say that there is nothing new in the
statement andbythe hon. Minister ot Finance.
He has repeated the things which have
already appeared in all the newspapers. i
the hon. Minister of Finance goes through
today's newspapet, he will find the points for
which we expressed our concern yesterday.
Today also, there are reports in newspapers
under broad headings that

[English)

*Further decline in dally equity share
sufiers further losses in Madras.”

[ Translation)

The abrupt decline in share prices and
increase in theri prices in the very beginning
all over the country suggest that there is
something wrong inthe systemandtherefore,
the hon. Minister of Finance should have
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disclosed it in his statement today as to
whose mindis workingbehind allsuchevents
in which share prices rise in the beginning
and fall thereafrter. Some names had
appeared inthe newspapers. Yesterday, our
leader, ShriVajpaye raised a question before
you. it has all along been appearing in
newspapers that one of the nationalised
banks, probably the State Bank of India has
made available crores of rupees to a certain
person through a share broker. Why no
informaton is being given about it. How far
it is true and who are these people? Who is
working behind the curtain and who is being
given this money etc.? Through whom ail
these issues have come 1o light and who is
manipulating the marketl.

Sir, it has appeared in the press. Some
names have also coma in the newspapers.
Though those names should not be
mentioned here, yet lammaking areference
to them because this issue is related to the
economy of the entire country. Therefore, |
want to know about the persons, the big
manipulators like Harshad Mehta, Vallabh
Seth, Nemish Shah, Rajendra Bhatia | want
to know the people who are creating such an
environment in the country.

As the hon. Chairman has directed that
only questions should be asked, | would like
to draw his attention totwoto fourpoints. Mr.
Chairman, Sir, there was a provision under
section 12 (1) SEBI Act under which a Board
was constituted on 21.2.92 and as per the
terms of ragistration prescribed by the
Security andExchange Board of India, allthe
brokers and sub-brokers workig under the
slock exchanges should get themselves
registered within three months and the last
dateforthe sameis May 21, 1992. Thatdate
is coming closer and | would like to know
whether anyone has got himself registered
till date or not. There is resentment among
themandthey do not wantto getthemselves
registered . Probably, the Stock Exchnage
has 16 Chairmen who heldtheir meeting and
sent a memorandum to the hon. Minister of
Finance. The hon. Minister of Finance went
to Bombay andgave his sermontheretootor
the bettermanagement of Stock Exchanges.
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He gave several such directives and he had
centain expectations fromthem. Butthey are
adamant and nobody is ready to cooperate
In the matter. They quetion the necessity of
registration. In such a situation, is the
Government considering to extend this date
and will it hold any talks with them?

Sir, through you, } would like to ask the
hon. Minister of Finance whether prior to
making such provisions, the experts working
in Stock Exchanges or their Chairmen,
brokers or speculators were consulted
ragarding constituion of the Board regisration
of brokers by citing examples of foreign
countires. Who are these vested interests
and hidden enemies? Who are deciding the
course of action of bazar from underground
before or after a strike which is deliberately
engineered by them. | want to know whether
decline in share prices is not caused by the
economic policies of the Government? it
needs to be reviewed. Please revealthe 600
crore scam of S.E.B.I. There is a proverb
“evilcommunication corrupts good manners”.
There 1s a need to think over it deeply. With
the sudden decline in the cost of shares,
small and muddle investors are facing great
trouble. What the Government is going to do
to remove theis difficulties? How will it
safeguard their interests? The provisions
made by the Government are not being
enforced. What does the Government think
about those who have suffered losses of
crores of rupees and who are likely to suffer
more losses. What measures will be taken
bytheGovernmenttosalegaurdthe interasts
of small and new investors? Is it afact that in
case the shares are not available according
to demands, parmission would be given for
rights issues as has been laid by the hon.
Minister of Finance. This shouid be clarited.
Isthe continuous rise in share-prices caused
bythe concessions giveninthe Budget? Has
it encouraged the capital investors? Is it a
fact tha t the situation created by import of
gold,investment otforeing capitals and‘satta
bazar is due to the new policy of the
Government. (Interruptions)

MR. CHAIRMAN: You can put only one
question.
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PROF. RASA SINGH RAWAT: With
this rise a fake organisation has come into
beign in some of the markets of Indore and
crores of rupees have been amassed. The
name of organisation is invester's Club. |
would like to teil the hon. Minister of Finance
that such organiations are functioning as
paraliel stock exchanges and making a daily
business of Rs. 25 lakh lllegally. The bnrokers
of gold - markets in cities have constituted
such clubs. They are doig illegal work. What
measures arebeingtakentobanthe activiels
of such people? In this connection, the hon.
Minister of Finance should also give an
explanation whether he will take any
measures 10 ban the unlawful institutions.
“The Civil communication corrupts good
manner.” With these words , | conclude.

[English)

SHRI SOBHANADREES!

VAL')'DII (Vijayawada): Mr. Chairman, Sir, |

at the strike by the sharebrokers
throughout the country for nearly ten days is
most unfortunate and it is condemnable.
They have taken the nearly 15 mitlion
shareholders for a ride.

Thetrendisinceasing nowin suchaway
that even the people who are in the remote
comers andinrural areas of the country, are
very much interested in purchasing the
shares andinvesting inthe equity capital. For
what purpose have they resorted to the
strike? They do not want 1o register their
firms. It is common knowledge that even a
small, petty trader even in a village has to
register either underthe Sales Tax or Central
Sales Tax or some other provision. But these
people who want to earn crores of rupees do
notwanttoregisterthemseives. Everygamse
has got its own rules. But these people do
notwantto have any rules fortheirgame. So,
turge upon the Government to be very firm
in dealing with these share-brokers. The
interests of the investors should be giventhe
highest priority.

Registration will definitely make these
stock brokers accountable tothe public about
the deals which ara carried outdaily by them.
i will also Inject transparency into their
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transactions. Nowadays it is common
knowledge that inside trading is also taking,
place in almost all the stock exchanges. The
SEBI provisions, to some extent, may bring
down such transactions also. | would lika to
seek some clarifications from the hon.
Finance Minister.

My Informationis— subjectto correction
— that there is a difference in carry forward
charges which ar called badl charges, which
are two per cent at Bombay and ten per cent
inCalcutta. These are, cany forwardcharges.
Is it a fact and Is it to abet and faciiitate
unscrupulous trading practices beign
conducted? lwould like to knowthis fromthe
hon. Minister.

The other day | had applied and | was
givenachequeforRs. 50,000 as an advance
for the purchase of acar. it was given on the
State Bank of India. But as there was notime
to encash it after | went to my place — | had
anaccount inthe State Bank of India—Isent
it for cashing it. The Manager said that Rs.
500 would be charged as collection charges.

When | came across this news item in
the paper that a particular individual whose
name my colleague has mentioned as * Ilwas
surprised. He was able to take Rs. 600
crores from a nationalised bank for
speculatives purposes and without interest|
How is it possible?Let the hon. Finance
Ministerexplain howthis had happend. What
is the modusoperanci? Does it mean that at
present there are several lacunae and
deficiencies in the practices and procedures
that are involved? (Interruptions)

lalsowant acategrical clarification from
the hon. Finance Minister whether similar
incidents have taken place inthe otherbanks
also 1o the extent of several hundred of
crores of rupees, where on the same lines,
on the pretext of advancing money have
been given to some people? | want to know
this from, the hon. Finance Minister. By
these transactions by these so-called big
deals, how much profit have they made?
When has it come to your notice? Since how
long has this been going on and how many
people have benefited by it?
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would like to know from the hon.
Firfince Minister as to what will be the
Implication, what will be the impact, ot the
present transaction andthe selling down the
sharas tor payment of hundres of crores of
rupees, which he had taken from the State
Bank of india., Also | want to know its likely
impact on the investment made by the smail
andmediumlsvelpeoplewhohavepurchased
the shares. Aiso it is learnt that two
subsidicaries of State Bank of India one
nationalsied bank, and a foreign Bank also
Invovied in such shady transactions. How is
thatthe officers of these selling banks issued
bankreceipts andpledgedto deliversecurities
to the stock broker? How the stock brokers
could collect such an unprecedented and a
huge armount of money for speculative
purpose? Is it not fact that apart from some
officials in the State Bank of India Branch,
near that Bombay Stock Exchange, the
counterparts in other banks also helped ttus
big bull? What action has been taken by the
Government against that
person?......(Interruptions)

MR. CHAIRMAN: What s big bull?

SHRI SOBHANADREESWARA RAO
VADDE" That is the terminology given to
“.. ... {Intarruptions)

MR. CHAIRMAN: You should not refer
the nama.

SHRI SOBHANADREESWARA RAO
VADDE: | did not have any pleasure in
mentioning his name. Thatis why | said, ‘big
bull’

MR. CHAIRMAN: The name may be
deleted from the record,

SHRI NIRMAL KANTI CHATTERJEE
(Dumdumy): This name has been mentioned
many times today. You are too
late......(Interruptions)

MR. CHAIRMAN: You can refer a big
bull or a big cow or anything but ot the
name.
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SHRI SOBHANADREESWARA RAO
VADDE: What action has beentaken against
this person as well as other persons who
have subverted the law of the land and
succeeded in getting hundreds of crores of
rupees for spaculative purpose?

A farmer or an ordinary businessman
has to till up many things and even after
giving some securities, he is not getting a
loan. But here is a man who had taken Rs.
600 crores. How? | want to know frorm the
hon. Finance Minister as to what [s i+ latest
status of the nine Mutual Furds, whe are
holding part of the equity of some of the
public secter undertakings; and also whether
forward trading has alieady taken place
even before the shares of these public sector
undertakings are yet to ba listed. Also how
much prctit the Mutual Funds are going to
maka? Who are the people going to beneli
from this? Will it be ordinary people of this
country or some big people, who are doing
such type of Opurations? What steps the
Government is going to take to see that this
type of incident do not re-occur in future.

Only some months back, our Deputy
Chairman of the Planning Commission
inaugurated one Share Brokers’ Weliare
Assoclation at Vijayawada. Sir, whether you
believa it or not, foru Stock Brokers’
Association are now functioning in
Vijayawada city alona. That is how a large
nurnber of people are coming forward nowto
invest in the industnal enterprises. And this
is averycriticaltime whenthe investors hope
should not be dashed. The Governmeant
should have come down with an iron hand
against thess people, however big they may
be, and againsithe bank officials or wherover
arethe officers who have coliuded with these
type of peopie mercilessly. We would like to
kwow what stringent steps he s taking and
clarily regarding the questions which we
have raised. Thank you, sir.

e v -

SHRI SRIKANTA J {Cuttack}: We
can only submitic the Chair and if the Chair

permits, we can put the questions.

*Not recorded



459 Calling Attention

MR. CHAIRMAN: The Chairman is
bound by the rules.

SHRI SRIKANTA JENA: That is what
extactly | am submitting, Sir, Uitimately the
Finance Minister will reply. (Interruptions).

MR. CHAIRMAN: For your information
| may read out frum Chapter 16 of the Rules
of Procedure regarding Calling Attention.

SHRI SRIKANTA JENA: { know that.
But the only thing | want to submit to you
about this National Stock Exchange which
was decided and why the Government is
totally silent about this matter &indthe Bombay
Stock Exchangeis totally against this National
Stock Exchange. Though it was decided two
years back, yet it has not
been... ..(Interruptions).

MR. CHAIRMAN: Ithinkamong of these
tive Members, this aspect has also been
covered in the form of questions The hon.
Minister may answer this, e

SHRISRIKANTAJENA. It has notbeen
covered. Secondly, about this membership,
why this restriction, why the Stock Exchange
peopleare monopolising wnateverthey want?
They can give the membershipto anybodyto
their choice. Supposing, eligibility
conditionalities arefulfilled, then leteverybody
becomethe Mermber of the Stock Exchange.
Whatis wrong inthat? Why s the Governmant
not directing the Stock Exchange? The bye-
laws of the Stock Exchange were formulated
during the British ime. Now, the Bombay
Stock Exchange people are monopolising.
The Government should give the directive
that if the members, the applicants, tulfil the
conditionalities, let them become the
Members; let them come from the open
market. Why the supporters of the brokers
are only supporting those brokers.....

MR. CHAIRMAN: | think, all these
questions are also asked by many of the hon.
Mambaers.

SHRI SRIKANTA JENA: These are the
twopoints. Letitbe openforalithose whoare
eligibel. Do not restirct this and do not allow
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the unscrupulous elements sitting at Bombay
Stock Exchange to make money on that
account.

MR. CHAIRMAN: You leave the floor to
the hon. Finance Minister.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Sir, lamvery grateful
to all the hon. Members who have raised
issues and also sought clarifications.

Broadly speaking, there are three types
of concerns which have been expressed.
One relates to the behaviour of the Stock
Marketinrecent months. Secondly, the need
to protect smali investors. Thirdly, there has
been concern about certain malpractices
which have been noticed in the financing ot
transactions relating to Government
Securities.

Now, 1 would like to deal with each of
thoese issues before | come to specific
questions which were asked by the hon.
Members.

1t 1s true that in recent months, until two
days ago, the stock markets rose very
significantly. Now, I must confess to you that
1do not have a tull-proof answer as to what
determines the stock market prices. This is
an open Issue because stock market prices
not only fluctuate violently in this country but
in several other countries and there have
been certaintreatises written onthis subject.
But, | think the state of the art does not the
permit a definitive answer as to what
determines teh stock market prices.

As tar as | am concerned, | have been
saying eversince | became the Finance
Minister that there are the real factors, the
tundamentals of the economy and there are
other factors which influence stock market
prices and the two need not go, | think,
together. therefore, | have never claimed
that what | am doing is justified by the
behaviour of the stock market. So, | do not
need a certificate from the stock market to
justitywhat weare doing isforthe benefitand
inthe interests of our country. Most recently,
in an exhaustive interview that | gave to The
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Economic Times, | pointed out these facts.
The rigks that are there with the behaviourof
stock markets can diverge from the
fundamentals that many times the prices
that prevall in the stock matket, have no
relation to the price eaming ratio. This is a
problem not only in India, it is also a problem
in Japan, it is a problem in several other
countires. therefore, | had suggested that a
prudent investor should, I think, be carefulin
dealing with the stock markets, partizualily |
would say that in the context of the small
investors. Government has, precisely for
that matter, set up Mutual Fund and the Unit
Trust and other banks have come into being
to help small investors. Therefore, there are
nsks in the stock market. The has to be
accepted as a fact of life.

Iwould also like to say that Government
are Interested in a healthy functioning of the
stock market. But that does not mean that i
should lose my sleep simply because stock
market goes up one day and falls next day.
Now, today's news is that the stock markets
have gone up very significantly. Those who
were saying that the fail in the market shows
thefailure of the Government, they might like
to think......(/nterruptions). So, today the
markets have gone up. The sensitive index
of the Bombay Stock Exchange has gone up
from 3,674 yesterday to 3,833. | am not
going to say that this is an endorsement of
our policy. Markets do fluctuate and,
therefore, | think we have to take these
things in our stride. All can say is that | have
been concernad about the state of health of
the markets and whatever is possible forthe
Finance Minister, | have done that.

Inthis context, | would like to mentionto
you that | met the Presidents of the major
Stock Exchanges on March 28 andimpressed
on them the need to maintain efficiency and
orderly stock market to promote the
confidence of investors by streamlining
operations and, in particular, to take urgent
action in the following areas:

Capital adequacy norms for
brokers;

Unitorm trading hours;
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Fasterclearance andsettiemant of
transactions;

Increasing corporate membership;
and

Checking inside the trading and
price-rigging.

This has been the issue which has agitated
several hon. Members and | have been keen
to emphasise to the Stock Exchange
authoritiesthatthey must tind{oolproof ways
of dealing with these things.

| would also like to informk the House
that i have been discussing this matter with
the Govemor of the Reserve Bank, and the
Governor, in the course of the credit policy,
has sought to ansure that instructions do
exist to the banks that they must not be
fanning speculations by way of providing the
excessive bank credit for sharetransactions.

Jwould like to recall that in the context
of the sharp increase in the prices of shares
and to discourage the use of bank credit for
speculative activity, the Reserve Bank has
asked the banks to ensure that there is no
increase in credit outstanding to individuals
against shares, debentures andstocks. Also
| wouid ke to say that some particualr
berokers cametothe attention of the Income-
tax Department and, therefore, the Income-
tax Department has also conducted searches
on severalbusiness andresidential premises
of a group of share-brokers consisting of
some individuals and some companias. This
was done long before ali these things came
in the newspapers.

SHRI SRIKANTA JENA: What is the
result of these raids?

SHRI MANMOHAN SINGH: It is under
investigation. tthink it is not proper forme to
induige in this.

Iwould also say that lhavebeen generally
concerned about the bank cards and soon
after | became Finance Min'ster, | asked the
Reserve Bank to set up a Group to iook into
the systam and procedure from the point of
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view of strengthening, monitoring,
supervision anddetection andtotake suitable
remedial and preventive action. The Reseve
Bank has appcinted a Group to look into all
these matters and | amtoid that the Report
of that Group is nearing completion.
Therefore, on the geneal points, | think,
whatever Government can do in this matter
-lcan assurs the House that - we have been
alert and we shall remain alert. Butthat does
notmeanthatweshouldlose oursteep every
night when there is a fall or rise in the stock
market prices. This is the general point that
| do want to make.

The second thing that | do want to touch
upon Is that it is true that in recent months
one of the factors has been excessive
specuilation in the stock marekts. It is also
true that it has been partly financed by bank

funds. A reference has been made to the

transactions in Government securiteis in
which the State Bank of India has been
involved. Now, this came to the notice of the
Reserve Bank of india. The Reserve Bank of
India investigated the matter with the full
coopetation of the authorities of the State
Bank of Inida and it is true that there have
bean malpractices. But lwould like to mention
tothe Hosue thatthis is a world-wide practice
inthe banking community. When you detect
such thing, the first and foremost concern is
to recover the money. would liketo say that
this is precisely what the State Bank of india
has done. These discrepancies were noticed
in several acccunts. A buk of this is on
account of a particular stock broker. When
the State Bank of India came to know about
the discreparicies in its securities’ accounts
and the ledgers maintained by the Reserve
Bank of India, the State Bank of India took
appropriate action and they have recovered
Rs. 622 crores frem this particular broker.
Rest is a matter a follow-up action. I have
asked the Reserve Bank ot India to look into
the whole thing, not only in the case of State
Bank of India but to look into the securities’
accounts of all other banks. And the Reseve
Bank of India is now doing precisely that. {
can assure the House that whosover is
guilly, will be appropriately deait with. | have
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said that this enquiry should be conducted
under the overall supervision of a Deputy
Governorofthe Reserve Bank of India. That
enquiry is In progress, and as | said, | assure
this House that appropriate action will be
taken to punish these who are guilty of
Indulging in any malpractices.

SHRI SRIKANTA JENA: It has been
prima facie established.

SHRIMANMOHAN SINGH: Thatis now
for the time being. | would like to say that we
will take every action. Qbviously, this is a
case where there has been a system{ailure.
So, we will go into all the causes as to.why
such things have happened and also what
needs 1o be done to tone up the system.
while | am on the subject, | would like to
mention that a part of the problem, the
difficulties in reconciling the accounts of the ~
banks and the ledgers maintained by the
Reserva Bank of India are due tothe manual
system of reconciliation. Tha resuitis that it
takes months in our country before these
accounts are reconciled. Yetwae aliknowthat
itis inthis country because of the trade union
pressures andothers, it has notbeanpossible
to computerise these accounts because of
these reasons. | urge the hcn. Members on
allsides ofthe House thatfor the health of our
barking systemitis absolutely essentialthat
a minimum amount c¢f cemputerisation is
undertaken in the accounts.

SHRISRIKANTA JENA: Inthis particular
transaction both the bank authorities and *
are hand In glove. Do not covsr it up.

SHRI MANMOHAN SINGH: | am not
denying that there- -—has
been......{Interruptions) | am saying that if
we had the computerised system of the
accounts, it would have been found out
immediately. ithink we must evolve systems
and procedures whereby the scope for such
malpractices is minimised. (Interruptions)
This Is with regard to the varicus facts of the
case. | think 1 have coverad them. | now
come 1o the specific questions that have
been raised by various hon. Members.
(Interruptions)

*Not recorded
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S4RI SOBHANADREESWARA RAO
VADDE: You have mentioned about the
discrepanices in the ledger which is maually
recorded. Did you tind out this discrepancy
only very recently? was it not continuing
since quite sometime?

SHRI MANMOHAN SINGH: This was
found out towards the end of March. So, i
think, it might have continued. We are looking
atallthe accounts, sothat if this practice had
contnued, we will get to know of it.

SHRI GEORGE FERNANDES: It has
baen going on for two years.

SHRIMANMOHAN SINGH: As you said,
ifitistwo years, I willpass onthatinformation
to the Reserve Bank. Now, | would like to
touch upon some of the points which have
beenraised inthis debate. With regardtothe
functioning of SEBI and the brokers’ strike,
let me say that itis ourintention of implement
the SEBI legisiation with firmness, with
fairness and, therefore, there should be no
doubt on that. Whatever is necessary to
implement that legistation, we wilt do so and
I would like to say that SEBI came into being
1n 1987. Until this year, it was not given the
statutory backing. We have done this in the
course of this year, precisely because we
care aboutthe investors’ protection, precisely
because we care about the healthy
functioring of our capital market. We will
ensurethat, nowthat the SEBlhas comeinto
existence, it has got statutory powers SEBI
does act as a watch-dog, as a guardian of
what happens in the stock market and that
our markets do function efficiently. This is an
obligation that SEBI has been asked ot
discharge and | sincerely hope that all
segments ot ourcommuntty including brokers
and other elements will cooperate with SEBI
in discharging these functions.

Thelssuefoeconomicpolicy was brought
in by Shri George Fernandes and | think
another hon. Member aiso raised this point.
I do not have to go into a long debate. As |
said, stock prices do fiuctuate. Today, there
has been a signiticant rise in the stock
market prices. | am not going to claim that it
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is true that cur economic policies are sond
and | think, we can carry on this debate
endiessly.

Asregardsthe relations of fundamentals,
Ihave already mentioned that not only in this
country, but in many other countries also
stock market prices do not bear, | think, a
proper relation between price and earning
ratio. Many times, what governs stock market
pricesis the currentincome earning capacity.
Here, i am speaking as a layman, because
tamnot aninvestor, | do not own any shares.
But, | think, from whatever literature that |
have studied that in addition to the current
income earning capacity, stock market
obviously have some views about the capital
appreciation and this is related to the geneal
state of the economy and various other
factors. | do not claimto understand allthese
factors, but | do agree with Shri Fernandes
that very oftenthe behaviour of stock market
does not bear any relation with the
fundamentals. You canget cases of thetype
that he has mentioned that a company has
not déclared dividends, but its shares are
booming.

Shri Fernandes aiso referred to the
problems of small investors. | assure him
that we will remain alert and | wouid like to
point out, however, thatinvestments in stock
marekts are a risky proposition and it is for
this very reason that we had set up mutual
funds because small investors do not have
knowledge, they do not have experience,
they cannot take advantage of quickly
changing economic conditions of market
sentiments and therefore, institutions do
existto protect the interests of smalfinvestors.
SEBIwillpay particular attention toprotecting
the interests of small investors. Another
point Shri Fernandes raised was about filing
of FiIRs against the brokers, against bank
officials and others involved. | can assure
him that as soon as we get to know all the
facts, appropriate action wiil be taken.

19.00 hrs.

SHR! GEORGE FERNANDES
(Muzaftarpur): lam worried about one thing.
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These operators are big sharks Their mala
fides have been established Now whether
#t 1s six months or two years, Rs 600 crores
plus of the State Government or Rs 2,000
crores of all the banks, these are matters of
detall Butthefactisthatthey havecommitted
breach of trust They have commutted acts
which are offences under the Indian Penal
Code lthink, there should notbe any doubt,
at least among those of us while debating
this 1ssue

Therefore, my point s, it allthat we are
going to do is to drag this on as one more
case, as many issues keep dragging on in
this country and never come to an end, and
things wilinot improve lacceptthe Minister's
point that the stock market has its own
dynamics About dynamics and what kind of
fluctuation there can be , we can have a
longerdabate lknow, thisis notthe occasion

| would certamly ke the Minister 1o give
an assurance today on the floor of the House
that very effective penalactionis being taken
against these manipulators who havetriedto
cheat the banks, who have made akill at the
expense of the banks, who have put the
banks to the loss But tor the fact that the
whole thing got unearthed they would have
carried on mernly | shudder to think,
supposing the market had crashed before
the fraud was d scovered, what woul have
happened to our money These operators
are unscrupulous people The would have
siphoned out the fund from this country
They would have been very safe But our
public tinanctal insttutions would have been
the losers apart from small investors Those
who have money to squander away and who
want to gamble from horse races to share
markets, | could care less But lamcentainly
concerned, as the hon. Minister Is
concemneed, about the small man |1amglad
that he has cBnveyed the message that it is
anisky propostion and # the people want to
invest they must go to the Mutual Funds or
such other institutions that have been set up
by the Government for the purpose But |
want him to be very categorical about the
penal action against those peopls who are
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not only just operators but those who are
allied with them.

SHRIMANMOHAN SINGH: Ishare the
concem of the hon Members and let me
assure the Housethat effective action willbe
taken and that include every type of action
But investigation should be aliowad to be
comnleted The Reserve Bank is engagged
intheseinvestigations Iwillaskthe Reserve
Bank once againto expedte it As | sad, we
will take effective action to punish all those
who are found guilty in this

SHRI GEORGE FERNANDES | want
to see them in jail soon!

SHRIMANMOHAN SINGH I have said
eftecitve action

Well, some other issues were raised
about housing and black money They do not
have muchrelationto whatwe aredisucssing
today But | can answer those questions

I think, under the housing scheme, we
collected about Rs 150 crores Obviously
this scheme was not very successiul itwas
closed on 31st January

Asfaras the black money is concemed,
Ithink, it is a problem We have to tackle it.
We have to pool our wisdom , how to deal
with this problem effectively

1 think, | have answered some of the
questions of Mr V Sobhabnadreeswara
Rao Aboutthe behaviour ofthe stock brokers,
I do not have to say more 1agree with him
about the undesirability of practices like
Insider trading and this is the matter, weywili
pursue vigorousiuy, once SEBI comes into
being Htis now a functioning organisation it
will be its responsibility to see that practices
like insidertrading and other similar practices
are curbed.

With regard to foward sale of PSU
shares, | do not have information just now
with me | will enquire into it. (knterruptions)

SHRI GEORGE FERNANDES: What
about national stock exchange and the

-
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question of opening it to anybody.

SHRI MANMOHAN SINGH: As far as
the nattonal stokc exchange is concerned, |
have mentioned to the hon. House that we
have, in principle, agreed to set up national
sotck exchange. | will come back to this
House later on about the working of this
modality.

SHRISRIKANTAJENA (cuttack): What
about the new membership in the stock
exchanges?

SHR! MANMOHAN SINGH: | cannot
answer that question because | willl have to
examine the implications of your suggestion.

[Translation)

PROF. RASA SINGH RAWAT (Ajmer):
Willthe Government do something inrespect
of the take institutions which are indulging
inshare business illegally.

[Enghsh]

SHRI MANMOHAN SINGH: Hon,
Memberhas referredto ilegal entities. Ithink
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the law of land should take care of those
illegatentities. Ha has mentioned aparticualr
organiation in Indore. | will pass oa-that
information.

About the secrecy clause, | think over a
penod of time, we should have greater and
greater transparency. But | think | cannot
promise you today starightway that | can
overnight remove. | think | have said that it
has been our endeavour and it is in my
endeavourto think that over a period of time
our banking system functioning is made as
transparent as isfeasible. There arepractical
difficulties. it is not our problem. This is a
problem all over the worid. Therefore, |
cannot lay down a ngorous time-table. But
that is the direction in which we are moving.

MR. DEPUTY SPEAKER: The House
stand adjourned to meet again at 11.00 AM
on Monday, the 4th May, 1992.

19.06 hrs.
L
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, May 4, 1992/
Vaisakha 14, 1914 (Saka)
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